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RAJYA SABHA

Monday the 20th July, 2009/ 29/Asadha, 1931 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

ORAL ANSWERS TO QUESTIONS
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Progress of IPI Gas pipeline project

*221.SHRI D. RAJA: t1
SHRIM.P. ACHUTHAN:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that satisfactory progress has not been made in discussions with Iran
and Pakistan on the 7 billion dollar Iran-Pakistan-India (IPI) gas pipeline project;

(b) if so, the details thereof and the reasons therefor;

(c) whether it is a fact that Iran and Pakistan have already signed an agreement on this project;
and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) and (b) India is pursuing the import of natural gas from Iran through Iran-Pakistan-India
(IPI) Gas Pipeline Project. Various important issues, viz., pricing of gas, delivery point of gas,
project structure, payment of transportation tariff and transit fees for passage of natural gas through
Pakistan, etc., are under discussion amongst the participating countries.

Such multilateral projects involve protracted discussions, as all the aspects have to be carefully
examined and deliberated upon to the satisfaction of the participating countries to protect each
country's interests and to avoid any problems in the future in the successful operation of the Project.

(c) and (d) According to official statements and media accounts, the Inter-Governmental
Framework Declaration (IGFD) to support the Gas Pipeline Project between Iran and Pakistan has

t1The question was actually asked on the floor of the House by Shri D. Raja



been signed by Iran and Pakistan. Further, Gas Sale and Purchase Agreement (GSPA) between Iran
and Pakistan has been concluded. Specifics of either IGFD or GSPA have not been made public.

SHRI D. RAJA: Sir, natural gas and oil are very important for the economic development in the
contemporary history. Iran happens to be the second country which has the largest deposits of
natural gas. The Government of India has admitted that the Iran-Pakistan-India Gas Pipelines Project
is quite feasible and economically viable. If so, when Iran and Pakistan are entering into agreements
and continuing their dialogue, why India is not participating in any such dialogue? | am asking this

question precisely for one reason.
MR. CHAIRMAN: Question, please. Question only.

SHRI D. RAJA: Yes, Sir. It is the United States of America which has been trying to keep Iran out
of any Central Asian or South Asian joint gas pipeline project and openly opposing this Iran-Pakistan-
India Gas Pipelines Project. The previous regime.

MR. CHAIRMAN: Rajaji, please, no statement; just one question.

SHRI D. RAJA: Sir, my question is very simple and straight. Why India has not been taking any
pro-active role in realising this Iran-Pakistan-India Gas Pipeline Project? It is because of the US
Pressure?

SHRI MURLI DEORA: Sir, first, | assure the hon. Member that the energy needs of our country
are paramount and a decision will be taken in the best national interest of our country. There is no
question of any external pressure as far as energy security is concerned.

The hon. Member talked about participation. | assure him that there were almost nine meetings
at all levels, from the Energy Ministers of three countries to the Heads of States of the three
countries. They had several meetings. And all of them decided that the project should go ahead.
They are very sure that this project is good for India; it is good for Iran; and it is good for Pakistan.
There are some problems which are coming up, and that is why it is delayed. But we are sure that we
will be able to overcome all of them.

SHRI D. RAJA: Sir, my second supplementary is related to our domestic affairs. On the basis of
the recommendation of the Twelfth Finance Commission, the Government of Andhra Pradesh has
taken up the issue of profit from gas with the Central Government. It says that the profit from gas be
shared between the Centre and the State. Whether the gas.

MR. CHAIRMAN: Just one question, Mr. Raja.

SHRI D. RAJA: Sir, this is related to domestic affairs.

MR. CHAIRMAN: But is it related to the main question?

SHRI D. RAJA: Sir, it is a comprehensive issue.

MR. CHAIRMAN: But the supplementary must arise out of the answer given.

SHRI D. RAJA: Sir, | agree with you. We are trying to get natural gas from Iran. My point is: What
are we doing to augment our own natural gas which is available ? And, how do you engage the public



sector companies — the GAIL and the ONGC? This is my second supplementary.

SHRI MURLI DEORA; Sir, | am sorry, it is a different question and it is not related to the main

question.

DR. C.P. THAKUR: Sir, a survey was done and it was found that there was a large amount of

gas in sub-Himalayan belt in Bihar. Had the Government done anything to explore that?

SHRI JITIN PRASADA: Sir, the question does not arise out of the question that has been

answered. ... (Interruptions)... But, we will have a look at the matter. ... (Interruptions)...

MR. CHAIRMAN: | would like to request the hon. Members to put questions focussed on the

main question and the reply given.

SHRI SANTOSH BAGRODIA: Sir, let me focus because whatever the hon. Minister has said
about the paramount need of gas, there is no doubt about it. | would like to know from the hon.
Minister: What is the time schedule? This is going on for years and years and years. Is there any time
frame by which we can expect the supply of gas from Iran through this pipeline? How fast can we get

it? That is what is more important.

SHRI MURLI DEORA: There is no doubt that this project has delayed considerably. But, there
are various lacunae or problems which have come up. Some of them are that we have not been able
to decide about the price formula, what will be the price, transportation tariff, guaranteed gas supply,
transit fees, delivery point where it will be delivered, etc. Now, the major block is the delivery point.
While India wanted it on India-Pakistan border, Pakistanis and Iranis wanted it on the other side of
the border, that is, Pakistan-Iran border. This was a very important point. The project structure is
also important. Still, a dialogue is going on among the three countries and we have not been able to
decide about it. So, | assure the Member that we are trying our best. You are right that this project is

very vital for the natural gas needs of the country.
SHRIMATI BRINDA KARAT : Sir, what is the time-frame ? ...(Interruptions)...
SHRI MURLI DEORA: That's what | replied. ...(Interruptions)...

SHRI PRASANTA CHATTERJEE: Sir, the Minister has failed to specifically reply as to what is the

time-frame. ... (Interruptions)...

SHRI JITIN PRASADA: Sir, the time-frame can only be committed when these bottlenecks are
taken care of. If we are not sure where the gas will be given, whether it will be given on the Iran-
Pakistan border or the India-Pakistan border, we cannot commit the time-frame. We can't commit
until these problems are sorted out with regard to transportation tariff through Pakistan, what will be
the rate, how much will it cost, what are the security concerns, etc. As far as Iran goes, we are still

not sure. ...(Interruptions)...

MR. CHAIRMAN: Please, please. ...(Interruptions)... | think, the Minister has answered.

...(Interruptions)...



SHRI JITIN PRASADA: There are talks. Unless these issues are clarified, no time frame can be
given. These are issues of vital importance. How can you set a time- frame when these issues have

not been sorted out?
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*222. [The questioner (Ms. Sushila Tiriya) was absent. For answer vide page 22 infra)
Inclusion in ST List

*223.SHRIMATI BRINDA KARAT : Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether it is a fact that Mowar/Mauwar was enlisted in Scheduled Tribes (ST) list till 1950;

(b) if so, the reasons for exclusion of this community from the ST list;

(c) whether Government has received any representation from this community for

consideration of their tribe to be included again in the ST list; and
(d) if so, the present status of the case?

THE MINISTER OF TRIBAL AFFAIRS (SHRI KANTI LAL BHURIA): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) and (b) No, Madam. The first list of Scheduled Tribes was notified on 06/09/1950 through
the Constitution (Scheduled Tribes) Order, 1950, wherein "Mowar/Mauwar" does not appear as a
Scheduled Tribe in any of the listed States.

(c) and (d) The Ministry of Tribal Affairs received a proposal dated 22/08/2003 from the State
Government of Chhattisgarh for inclusion of "Mowar" in the list of Scheduled Tribes in Chhattisgarh.
The proposal has been processed as per modalities approved by the Government on 15/06/1999,
which provides that the proposal of the State Government must be agreed to by the Registrar
General of India and the National Commission for Scheduled Tribes. The Office of the Registrar
General of India has not supported this proposal videits letter dated 27/03/2006. The Ministry of



Tribal Affairs communicated this to the State Government of Chhattisgarh on 31st May, 2006 followed
by a reminder on 14th December, 2007 but no further justification in support of its proposal has been
received from the State Government.
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* Expunged as ordered by the Chair

tTransliteration in Urdu Script.
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MR. CHAIRMAN: Smt. Kapila Vatsyayan. ...(Interruptions)...

SHRI BIRENDRA PRASAD BAISHYA: Sir, the question is very much related to the original

question. The Minister has not answered that... ... (Interruptions)...
MR. CHAIRMAN: In narrow technicalities, the hon. Minister is right. Please go ahead.
SHRI SITARAM YECHURY : Will you broaden the technicalities ?

DR. (SHRIMATI) KAPILA VATSYAYAN: Sir, | would like to endorse the second supplementary
just asked by Shrimati Brinda Karat. | think there is a need for relooking. The Minister said, this is a
question of State Governments. Sir, anyone knows from the history of this country that the Tribes go
across national or State boundaries. Also, in this country, this will not be a static category at all. And

may | suggest that a Committee be formed in order to relook at the entire question of the SCs/STs?

Thank you.
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Environmental sanction for mining projects

*224.SHRI GIREESH KUMAR SANGHI:
SHRI SANTOSH BAGRODIA:tt
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) how many mining and other projects have not been sanctioned by the Ministry during the
last three years; and

(b) the details of such projects and the reasons for not giving the permission ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) A Statement is laid on the Table of the House.

Statement

(a) During the last three years, it was decided that environmental clearance should not be
granted due to substantive reasons to a total of 23 projects, including 15 projects in mining sector.

(b) The sector-wise break-up of the projects referred to in reply to part (a) above is as

follows:
S.No. Sector 2006-07 2007-08 2008-09 Total
(July-June) (July-June) (July-June)
1. Mining 07 06 02 15
2. River Valley - - 01 01
3. Construction Sector 01 03 03 07
TOTAL : 08 09 06 23

Some of the reasons for not granting environmental clearance include:

Location of the projects in the proximity to the National Parks/Wildlife Sanctuaries and eco-

sensitive areas;
ii. Relocation and Rehabilitation of large number of families; and
ii. Inadequate information and poor quality of Environmental Impact Assessment Reports.

SHRI SANTOSH BAGRODIA: Sir, the present Government has very big plans for developing new
projects and development of the country in respect of mining, in respect of hydro projects, in respect
of construction sector, but all these projects are being delayed heavily because of the environment
clearance. Sometimes, the environment clearance takes years and years. | would like to know from
the hon. Minister what plan does he have to sort out this problem. Sir, the multi-purpose hydro
projects are also pending for a very long time. Does he have the time-bound programme to sort out
this problem? The time-bound programme may be there, but the normal excuse is, information is

t1The question was actually asked on the floor of the House by Shri Santosh Bagrodia.



not given. Even in the reply, they have mentioned, 'inadequate information'. Now, at one go, if the
Ministry ask all the questions as to what the problems are, it can be replied. But they are asking
questions one after the other. So, | would like to know from the hon. Minister one thing. He is a very
efficient Minister. Whatever has happened in the past, | am not questioning that. Can he give an

assurance that no project will be delayed because of delayed environment clearance in future?

SHRI JAIRAM RAMESH: Sir, there is a common misperception that environment is a cause for
delay of projects. | would like to categorically state here that this perception is wrong. Under the
Environment Protection Act of 1986, a total time of 210 days is given to complete all formalities for
environmental clearance. Under the Forest Conservation Act of 1980, a total of 150 days is given for
total clearance. This question relates to environmental sanction, therefore, | will restrict myself to the

environmental sanction alone. Over 90 per cent. ...(Interruptions)...
SHRI SITARAM YECHURY : Are they concurrent?

SHRI JAIRAM RAMESH: No, they are not concurrent, and this again is a common misperception
which | want to dispel. Under the Environment Protection Act, the project authorities come for the
clearance to the Ministry of Environment and Forests. Under the Forest Conservation Act, all
proposals come to the Ministry of Environment and Forests from State Governments because the
forests are owned by the State Governments. So, all applications, under the Forest Conservation
Act, come from State Governments, whereas all applications, under the Environment Protection Act,
come from project authorities, in the private sector, public sector, Central Government and State
Governments. Over ninety per cent of the approvals are given within 210 days, However, | admit that
there could well be, and there are, some cases that go beyond 210 days because these are
extremely difficult cases. There are cases which are related to projects which may be close to a
wildlife sanctuary, or, which are located in environmentally fragile zones. There are cases that could
be related to complicated projects which require environmental safeguards. So, taking all these
factors in mind, we are conscious of the fact that we must stick to the 210 days limit, as sanctioned
by law. | want to inform the hon. Member that just last week, beginning the 30th of June, all pending
projects are now up on the web site for public scrutiny. Anybody can go to the web site of the
Ministry of Environment and Forests and find out why projects are being delayed, where these
projects are, why they are still under consideration and what next steps will be taken to clear these
projects. All this is in the public domain. | would also want to say that when | came to this Ministry on
the 29th of May, there were 700 cases awaiting clearance. By the end of June, those 700 had come
down to almost 250. So, there was a substantial acceleration. But there have also been new cases
that have come forward. Today there are over 500 cases awaiting clearance. 1 want to assure the
hon. Member that we are conscious of the time limits. But we will not adhere to the time limits at the

cost of environmental safeguards, or, of the Environment Protection Act. We will stick to the law. But
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we will ensure that we try to abide by the time limit of 210 days. Here, | must admit that there are

some cases to which we, simply, will not be able to give the clearance within the stipulated time.

SHRI SANTOSH BAGRODIA: Sir, | appreciate whatever the hon. Minister has said. | myself have
said that he is an efficient Minister and he has done a good job. | congratulate him for that. But this
time limit of 210 days, which the hon. Minister has mentioned, is an old story. Now, with this modern
system, where information is readily available, should he not reduce it to 120 days or 150 days? That
is where more efficiency is required. Otherwise, development process in the country cannot

continue...
MR. CHAIRMAN: Put your supplementary, please.

SHRI SANTOSH BAGRODIA: Yes, Sir. | appreciate that it is now put on the web site and we will
be able to find out all the information. | would like to know about multi-purpose hydro projects, as to
how many are pending with the Ministry. We know that if these hydro projects do not come up, the
problem of power shortage will only increase. | would also like to know whether he has got the

Afforestation Fund under his Ministry. If that is so, what is the fund and what is its utilisation?
SHRI JAIRAM RAMESH: Sir, the hon. Member has put three supplementaries.
MR. CHAIRMAN: You answer only one.

SHRI JAIRAM RAMESH: As regards 210 days, it is broken up as follows. There is the time period
of sixty days stipulated for the Terms of Reference for the Environment Impact Assessment; forty five
days is for public hearing; sixty days is for environment appraisal by the Environment Appraisal
Committee, and there is the time period of 45 days for communicating the final decision. | am afraid |
cannot give a commitment to compress this 210 days' schedule. Public hearing is, absolutely,
essential; environmental appraisal is, absolutely, essential. Therefore, all that | can assure the hon.
Member is that as for the 60 days' period for environmental appraisal in my Ministry, if it is possible to
reduce it to 45 days, | will, certainly, examine this suggestion. Two hundred and ten days, to me, is
sacrosanct. | may be able to reduce it from 210 days to 195 days. | will, certainly, examine the hon.
Member's suggestion and ensure that whatever time period is taken in the Ministry of Environment
and Forests is reduced. But let us not reduce the period for Environmental Impact Assessment, and,
let us not reduce the period for public hearing. In fact, Sir, | would argue that we need to increase the
period of public hearing because many times — | won't mind saying so — this public hearing is a
match fixing. There is no meaningful public hearing that takes place. We need meaningful public
hearing. We need meaningful Environmental Impact Assessment, and, | want to assure the hon.
Member that the environment is not a drab on development. We must ensure that these projects go

through environmental sanction.
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sft ST et ARTIr R wmafy S, @3 S A 210 R @ 9@ B fF T 210 oA H &7
AIoTaed Bl IR B I &, ol SIRES H gRs Ryams o1 fUoel 15 |rell 9 «fdd § 3fi) anft
ﬂ’cﬁaﬂﬁﬂmﬁﬁﬂv‘rclearameﬁﬁﬁw%la’s’dam EFFlT%, éﬁb_*lwﬁﬂ?ﬁﬁ?b—fclearance el
ﬁf@ﬂ%\lgﬁmoﬁﬁclearanceﬂﬁaﬂq*{doubtﬁm%\',mﬁ@@ﬁaﬂwaﬁaﬁm
HI G RETE|

SHRI JAIRAM RAMESH: Sir, the hon. Member has confused forest clearance and environmental
clearance. Environmental clearance is within 210 days. Forest clearance is within 150 days, after we
get clearance from the State Government. There are projects in Jharkhand where clearance has not
been given even after three, four or five years. The hon. Coal Minister is sitting here. Sir, a large
number of coal projects are stuck with the State Government. | am not blaming the State
Governments. These are difficult situations. When you are going to divert thousands of acres of
forest land, these are not decisions that we can take in a matter of days. We must spend a lot of time
before coming to final decisions. | accept the fact that there are many projects on forestry which are
taking time. Frankly, Sir, my sympathies are entirety with those who are asking for a slow approach
on forestry clearance because if we start giving clearance in a businesslike, fast track manner, on

forest grounds, forests are simply going to disappear.

ft oot fst - WAl S, w0 Aeey <) ware o1 saE ) | © T € ..(=aEm). .

SHRIMATI JAYANTHI NATARAJAN: Why can't they speak in English? ...(/nterrupz‘/ons)... This

is domination. ... (Interruptions)...
SHRI TIRUCHI SIVA: Sir, this has caused so many problems in the past. ...(Interruptions)...
i} SR W YT K (AU
SHRI TIRUCHI SIVA: You cannot force anybody. ...(Interruptions)...

ot FeRToT 9y 59 H31 Sff B} § 5 € 9ahd €, 91 S f&dl § S <A1 91y, XY IS
PBEAT S ...(TALT)...

ot U : BRI ST, ©fST ...(EaHM)...

SHRI TIRUCHI SIVA: Sir, it is a question of integrity of the country. ...(Interruptions)... It has
become the order of the day. It has caused problems in the past. ...(Interruptions)... They want to

kindle. ... (Interruptions)...
R AR : IS, A9 17T 96 SR ..(FaHH)...

SHRIMATI JAYANTHI NATARAJAN: Sir, it is domination. Why can't he answer in English? It is

allowed.

MR. CHAIRMAN: It is allowed. & § GIF1 AT ST Bl ST Fhel! § ...(IE)...

*Expunged as ordered by the Chair.
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it ypTer SIASHT : T 1 * ..(cHagm). .

sft AR : 379 31T TI subject TR 7T SATZY ...(JALTH). .

it i} urer Rie area : wwmafa o, & * . (caum)...

ft uTafy : HUAT MY AR 98 TS ...(GHTH)...

it ypTer SIS HT : HH S A fEd @y ¢ (asm)..

st AR : 37T 93 SIS ...(FEM)... T AT i, 31T ST SIRT A a7 gAY ...(aem). .

SHRI TIRUCHI SIVA: You cannot compel. You cannot impose. ... (Interruptions)... This attitude
has caused so many problems ... (Interruptions)...

it iz urer Rrg arga : B * . (sgaum)...
sft AU : 37T 95 W8T, A I GG . (Fag).

SHRIMATI JAYANTHI NATARAJAN: They should stop this domination. ...(Interruptions)... 9
P Y A H ATl 31T HAITAH 4 1T, 39 TG 4 ATl ..(FTLH)...

oft gurafey : S SN, @S L(EET)... 3R UTS, AT AN & digeliee U BN W@ §
..(TAUF)... TS 93 STV ....(a9M)...

SHRI TIRUCHI SIVA: Don't challenge the integrity of the country. How can you compel?
...(Interruptions)...

ot 92 fhoR Aeg : IR, * vg BT Rebrs A b1 Ty ..(aem ). .

it AT : 3T AT 95 18T, H 3MID! Sl G471 XET § ...(FALTH).... 3T I8 15T ...(FIH)...
# %% 8T g, MY I3 S ...(HaLM)... IRIY, TS F ST 5@ BT SHIATA FIA DI FAToIT 2,
FaR U MR 4R 31, I§ [T il 7, TE SN H Y87 747 ¥, gaferg wA St o 11 &6 & o6 I 9
AT & BT STA | ...(FEE)... TP T interpretation facility HI[E 21 ...(GEH)... IR, ST
91 settled &, SHD! 3T RAT SR ...(AGET)...

SHRI'S.S. AHLUWALIA: Sir, | have one small submission. ... (Interruptions). ..

it iz urer g a1ga : R, 2 e {6 B *

Y. I NI ITed : R, FelHes! e &2l § o1l ...(aegm). .

it 2f wie? e : B *, I Sy W e B S ¢ L (raem...

ft wurafar : foram wer? . (=aum)..

it T.TH. SrEaTferar : 9X, H AR aa1 9 g

it AUl : IARY, R 941 IR E? ..(FAYM)... W WS SfY, 96 8T .(FGLH). . Dr.

Malaisamy, please. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, | have one small submission. ...(Interruptions)... dTel B
..(TGT).... TATATH S ... (ALT)...

*Expunged as ordered by the Chair.
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MR. CHAIRMAN: Will you, please, resume your places? ...(/m‘errupz‘/ons)... | think this is a
totally unnecessary diversion. Please. ...(/nZerrupz‘/ons)...

i TH.UH. AEQATerd : IR, FaTd Sl ©, IR H31 H8/ed fEdl # & ...(agm)... 1o e ...
SR13ERY, YO BT El ...(agM)...

MR. CHAIRMAN: Please. | have requested you. ...(Interruptions)...

it TH.74. SI%QEIT%WI DR, HA HEITY 3R ST 81 SIat ET?L ar interpretation service 2
3R B ua ® o 5w fEd)-SfFerer @M1 F interpretation BIAT 21 gﬁa‘s’ﬂﬁwéﬁswaﬁaﬁ
|aTel gOT MY, T SHHT W STard fefdl g1 A1a e Bl U SS9 8 & AT ST &
TRY AMBR T, SATAY I721 FAT YBTI ..(FALH)... HAT S o7 R &2 721 St 81, a1 o St
o S1a19 < Fohd U, TR 9 fE) 94 £ 8k S iW U1 78] 5T, I8 Told B ... (aHm). .

o} gl : R9T... 2RIV ..(ay™)... wae 9q ST SN ..(FauH)...

i} T, ST : TE Tl 3R SR I N BI * Fa, I8 &R Ted Bl ...(Fagm)... I8
AR AT Bl ...(GETH)...

SHRI TIRUCHI SHIVA: You cannot force. ...(Interruptions)... You cannot force.

...(Interruptions)...

it GuTafy : it ...(eaum)... M9 A 95 91T ...(au)... <RI, STet srTeT T8 |, a8
TSI 7 U1 HINTYI ...(ae™)...

it <far siehv wraTe : 9 T It qTrsit T AHET PR 21 Il BT ff I BRd §, ife B
BT * BT, TS S ol 8l SADT 3T expunge BT ...(FILH)... B BT * Hy=1, I8 P 781
Bl ...(TaEH)...

it iy - SRAT... just one minute. 3R T I1eg SWIATCT fhAT AT ¥ @, T8 expunge &1
ST, 91 A B TS| .. (FALT)... TRIY, IR T R SKMATE g7 &, AT I8 expunge BT ST,
HIPTS DR 39 UR BT S| 1. FH9F R, 9T .. (caem)... 319 98 S8 =il |

ST1. BT 8 : guTafe S, 59 vy § #-7 vs Bier 91 {979 fae= & 6 ave arer 7 wxwaedt a1
aTfe ot el & AR el At 9T T SIUH -1 S 7181 7, =78 98 3f¥i 81, =me &< 2l

Sir, may | ask the dynamic young Minister one question? | am very glad that he is taking such a
lot of interest in environment and forests. Is he aware of the fact that in the Aravalli Hills, around Delhi
itself, there is massive illegal mining going on? Everyday huge trucks are carrying illegal mining
products everywhere LI il P AHA? We can see that. | agree, he is doing very well, but

please try and get this loot around Delhi under control. Will you do that?
37} SRR B : W), § 3Rl $ IR H I BT A6 § ...(FGEH). .
4} TH.T. SEFATeraN : TE! BT U8el PR < Al ...(AEH)...

*Expunged as ordered by the Chair.
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S ST A : W, U8 A1 H I Bl aredl § [ H7 Bl BT o1 s 7€ fvan 81 #9
et 1 * 721 a1 21 H el | ®e AT *, S § a9 ol g1 3 el | et *, § I A
ol § 3R &1 Ared gl ...(@ag)... § &) @1 Bl srow e o 7, & @1 * T8 ®en w
(T

4} U0 IEaTfera : 9%, ¥g <1 3R AT 2, I qed & A $1 M ...(dIH)...

oft Fuafer : = 999 of forn ®, 919 WH B TS Bl ....(FAH).... 919 A B TS ...(FGHH). ..
JFEIATITAT ST, I SIS, 1 T B TS|

i} SRR T : TR, IR & Al H I8 I Tl © 5 oA DI &1 U ¥ 8 {5 Sl $v
AT ot SR BRaTo 7 81 %E &, 98 IR-BI 7, W $9H U6 BT W STHaR § A
JE BI <A1 A1Ed1 § B minor minerals ®1 RTHERT 1 8, 98 98 IR B 8l 81 3R I
AT SRTaeH & TSl H B I 7, 98 SRR AR A Red @ 81 & 81 9 IR-IR 57
TIHR Pl T &, ITD! T Wl BT B [ ol BIC BT U 1<% B, THST Soota 81 BT 31T
TR U8al IR A et W fgrar o XeT of 6 g8 i) anft ot A 8 <& %1 O' 9 39
G!ﬁ’(ﬁl’\ﬁﬁ&%‘l’é%l | cannt use my hands very freely. i S fp 7 PaT i FoR A Red s
RIERY 2, AreR A Re T SRaR 3 eR) 81 § A0 98 Y TR ST a8l §
5 & g sRamn ok ITores & g AR 919 FHEI TR IS VAR of T § A1 I WRBR
ﬂ%(’:ﬂ?ﬁﬁ—ﬂ%,E’?t‘?@ﬁﬂﬁ?w%lwm&vironmem Protection Act - 1986ﬁW§
3 B9 Uae o Il ©1 31 PO WY ST, § 981 S = 61 A a1 S 3R 1Y TRBRI
P IR A DI VPRI & FoIT SIY Al sy ARPIR TR VT oifi|

S} T =R 2 IR, I H 7 S G FT 8 TP HEH g ol U FaTd I8 © b environment
B I TP IgA I SIS HIgd R B G1Y ST 2 7, STl BITh HIgd R Bl
T 132 21 91 HAT S @t Aierst § F i 82 18 AT ge 7 8, enenen 3 8 a1 SokEs #
&1, 3TTST environment T FATA Jg4 &1 HE@YYl FaTdl 1 TS i1 YT TST 2, SHD G0 91 §ART
environment &, S I &1 X8T & Fiifh ST BIC ST I8 &1 FAT A3l Heled ARI RIER] 19y
TRBR] W I[AGY STAEQE] F I Fhel 27 T Beg TRBR GAER0T BT §9 & foIg BIs B
T ST IET B A6 STl Bl BT F BT S A iR q=ISTaT] Dl 87T B ST Tl

o} SR 9 X, Forest Conservation Act - 1980 E!%Hg?[ IR aﬁs‘ diverson ?F{T éﬁm
ﬁﬂ’ Central Empowered Committee Sﬂ?w ﬁéaﬁa—;ﬁﬁ P ¥} SR BIe Bl W’cﬁéﬁﬁﬂa
2 T8l BN YRAT B HICT 11 2 311X B15d TR BIced S9N MY & A1 § SR g9! S HRaTH |
IR AR FERI 3 TSGR S ..(FGL)... A SR H VAT DI IS8R T2 2 578 A
R IR g1 1 BT AT 2 3iR 981 BIsd TR Bed 9 &

o} 7711 =ROT : Resorts S B ...(FGHH)...

*Expunged as ordered by the Chair.
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it STERT YT : I8 TSR] TR IR T8I 81 3R PIs IIER & A 31 SIforg, § 59 ddfer 4
SRR HRIATE! BT

lllegal mining of coal

*225.SHRIMATI SHOBHANA BHARTIA:++
SHRI N.K. SINGH:
Will the Minister of COAL be pleased to state:

(a) whether Government has decided to constitute a high level surveillance wing, involving the
police. CISF and other intelligence departments, to check the rampant illegal coal mining in certain
districts of West Bengal and Jharkhand;

(b) if so, the details thereof;

(c) whether, due to indiscriminate illegal mining, Government is losing crores of rupees every

year; and
(d) if so, to what extent the surveillance wing would curb the practice of illegal coal mining?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a) to
(d) A Statement is laid on the Table of the House.

Statement

(a) and (b) No such decision has been taken by the Government to initiate joint action for the
prevention of illegal mining. However, Task Forces have been constituted by the State Governments
of Jharkhand and West Bengal, at the State and District level. Since law and order is a State subject,
primarily it is the responsibility of State/District administration to take necessary deterrent action to
stop/curb illegal mining. Coal India Limited and its subsidiaries are also associated closely with the
concerned State and District authorities to deal with this menace.

(c) lllegal mining mostly takes place in old and abandoned mines, small and isolated patches,
areas situated at remote/isolated places from mines, which are scattered over a large area, exposed
coal seams and also in areas not in the leasehold areas of public sector coal companies. Due to
clandestine nature of illegal mining activities, the exact quantum of coal, so mined and losses
incurred on account of illegal mining cannot be ascertained. However, on the basis of raids
conducted by the security personnel of coal companies as well as joint raids with the law and order
authorities of the concerned State Government, the approximate quantity of coal recovered during
2008-09 and its value thereof were approximately 8,584 tonnes and Rs.1.02 crore respectively.

(d) Does not arise in view of the answer given to parts (a) & (b) above.

SHRIMATI SHOBHANA BHARTIA: Sir, | would like to inform the hon. Minister that in 2006, his
predecessor had set up a High Level Committee to go into the issue to try and curb illegal mining,
and, more recently, XLRI, Jamshedpur as well as the Indian School of Mines, at the behest of the

t1The question was actually asked on the floor of the House by Shri D. Raja
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Government of Jharkhand, has conducted a study to assess where the mines are, what is the
amount of coal and whether the coal is low-lying, whether it can be run on a cooperative basis. Sir, |
would like to ask the Minister what are the major recommendations of both these Committees and

what does the Government propose doing on the basis of these recommendations.

3N sfivpTer SRt < wRiey, AT 9ew 7 U9 1 gul € ok i R Ay ©, §
P! AaTIRT F R ARE A WeHd g1 o T8 4 37 &3l el @1 9 8l j8] 2, WHIae
H IE U% 3541 © % B 9 TR BI AT S Fhall &, T DI 1 IS FRIE TS 21 TR FATd
P U Xavier Labour Relations Institute, Jamshedpur ¥ ST TS il I EESEIN
Repeea & €, 3R M9 ST < d1 89 U8 & ...(agM)... S dlral g9 [ 31 it
Indian School of Mines &, I79 W1 TSI F1T5 75 &1 S8+ W 98d IR RapAsea & HEIERIE
FaTIfT wRIe Y, § I8 g aredr g f5 a8 S AR 39 &A1 H 21 %E 2, frenhet 81 %8 8, geeinTa
AT 81 T8 7, 3% 98 IR BROT T 9E G957 HROT S &1 B TR B, 37 & B e
3R TERT BRI, 39 831 # 37 1 9 T MaHeT Bl 1 AR Bl IS & (oY Tae BT a1fey o,
I T ST & P ..(ae).... 319 376! TRE ST & % ... (caem)...

MR. CHAIRMAN: Please do not interrupt. ...(Interruptions)... We are running short of time, let

the question be answered. ...(Interruptions)...

it sfiwreprer STEwaTe : AT FATIRT ARG, MY < IRE S © 6 AT IS IR 3R
gferT I8 e Feoige 7l e gAR 919 # AR 8Kl 7, S9! i 31 guR) Afeifer et
21 AP BANY WIg=T & Flar Sl BIdf WUSieT § IR 81 I 7, S9! U &) e e
AT B B, W Yford @l B 3R o Ue iR o5 ¥1 89 W Taie ¥ R e & &, onft
T 19 W T HIRR GHTe 2, § 1 weew 3 191 € S ol & A ffied ok e & fier
El SIRES & IR F e, v e & 9w Ay 9 e ok 89 99 orgRiy [, gy
e IR Rt {6 AR @1 71 F T 31 STaaw AR} 81 8] B, TP I18 W) 3R WBR
H HEA e SOl 7, I8 AR fory guiva o5f a7t §1 &9 S1meare fireT 8, SIRES & Wk 918d 3
o areare fam & 3R ufgee) §vmer & qweg w2 ¥ of) arreare e § b g ue Wi dlenfése
HIST TSI, RTAh AT | Bt & 31 WHT H 3R DIt B AR AB+ & oIy s HSH I3
ST S &1 8 AT AS AT P ATLGR B © [ob 14 AN F A Y [T 8, 89 SHINE Bl
2 5 o1 a7l 999 & 39 9N R B 9§ G SR T B9 IT A1 T8 B8 Wb © [ 59 AT
R0 o, 7 59 U8 FE Fdd & [ SeeiiiTel AIS I &9 U o, oifh $© 7 6 ...(Fae™)...

st 9yfy : MY 95 WU ..(FQYM).. AT I8 STl Please do not interrupt

...(Interruptions)...

3t shudTer SIRNaTe - A GEIRT AEISY, 39 R $B 9 $ G ] o, I8
JATEATAT B SR <l B

MR. CHAIRMAN: Let us not waste any time, please resume your places. ...(Interruptions)...
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SHRI PARIMAL NATHWANI: Sir, | want to say...

MR. CHAIRMAN: The second supplementary now. ...(Interruptions)... Please do not interrupt,
the floor has not been given to you. Please resume your place. If you wish to ask a question, there is
a procedure for it.

SHRIMATI SHOBHANA BHARTIA: The hon. Minister says that it is a State-subject but he would
understand more than anyone else since he was in the Home Ministry in the previous tenure that it is
the law and order subject as well. Therefore, would the Centre consider setting up some sort of a
formal mechanism by which it becomes mandatory that the Centre and the States jointly start
reviewing the progress made? This is going on for very long and to simply palm it off as the State-
subject is not going to take us any further. So, would he set up a joint mechanism to jointly
coordinate and take steps to prevent the illegal mining?

sft sfivreTeT SIIwaTe : AT U ARG, A AE T 7 S % $ET 8, TAR T2 Bl
STaE Qg 81 s < oA € 1 ¥ |l Us SR &1 eotae © SR § I8! Fe aredl g F ol Us
3ITER WT Feolae g1 i ST b AT AT 7 Y8BT &, 89 & 9 a1 B DI PRI &
B e ¥ g8f & JRaaT A AeTdx, T8 & 9= #30 § FHAdR iR 3R 981 TR © 1 S fHadx
T B 39 &7 § ARI B AP el 8, 39 & H Y eeiliTdl AT BY A Fahd &, T8 TN B
2 1 39S FHRIHS T AT TERAT Bl I STed] falrs 73]

SHRI N.K. SINGH: Sir, arising out of the Minister's reply to the first part to the first
supplementary asked by the hon, Member, would the Minister concede that the basic cause which
encourages illegal mining is the high profitability arising out of an over-regulated regime, which exists
in the coal sector? Would the Minister, while considering detailed action of coordination between
States, look to a kind of a regulatory framework which mitigates illegal mining, encourages
productivity, and enhances overall availability of coal for the energy sector?

=} sfiyrepTer STERTETer : AT GUIUfY S, A1 9SS $El & S9H Bls 36 T8 ¢ b
PII B AN IF &F H SN T AT B FOR] B AIETE H ART HDBT ISR BT FTE 91 G B
ST b #1 3MTIep] Y6 H 911 {6 U8 d $B W & HRUI, ST F HROI, 37fR1er & SR gan
2l ..(auT)...

et ga1 HRA - =1 ST, IS FaTe 7 % 3T illegal B legal T T2 &1 ...(TGHTH)...
off TR : @IS ...(FEE)... 31T AN S ST ....(EH)... 39 T 96 S| ....(aem). .

Please stop this. ...(Interruptions)...

st sfivrepTeT SINIETS ¥R, 3R A G BT FaTd © b illegal P 8 legal SHTGH, o
ilegal BT legal BIs &I 9T FHAT Bl ...(L)... AT TR SfY, illegal B legal BIs T&l &1
bl Bl ...(AGEF)....

off QUTIfY : @S, 39 AN 98 ST8UI ....(dHT)... ©IIST, 39 95 STST ...(FGE ). . 3T 96
SISV ...(STdETH)... Please resume your place.

it sfivemreT SRR - W G S, illegal BT legal BIS TET a1 b €, AP PO
pragmatic HEH ST &I a8 &1 ST X1 B SR - F37 &3l # SI1eT IR Bl &, 981 R dlaurfed
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AT FATHR T TATHSH BIET-BIET coal WUET SHH! < & IR I I8 B8 o 98 BlTRfea
RIS SIhR, SHH a8f & fharl ®l, TRE I R q97HR, S AR & Aegq o
AT BRIGI ..(FILT)...

MR. CHAIRMAN: Please do not interrupt. ... (Interruptions)...

Y shvrepTer STERTaTe : TR fh ST ISR &7 |ree Y Suefe 81 Y 3R arad § 9T ot
BP U 39 ANE § T Y o B &, i anft &7 o8 7 Iad & 6 s+ fhaei Awerar
firerfl, SHdT HR © fF 33 957 991 Rl Ta7d 21 R PleMRfed Amicist &l Argf
B & fory fear ran & ofR S fohari & we1 e ® {3y @y Arsfe Ryl S5 vl & o |
A1 O YD &, 7 & ST U DI U SR B, 7 N ST U BIS O ST R R A
PR Y PIS TGN B ST B, A SHB! W TR 72 7 $El WRER 1R el 81 89 AN N
Tg PR T & o IS U1 It FHpTett STU R-=1 o6 S 813 & ol 1 ISR & ATeH 4 SUeTed
BI SITY 3R illegal ATSIT UR 37geT &7 |ehl

SHRI SITARAM YECHURY: Sir, | am on a point of order. ...(Interruptions)... | am on the

question of propriety. ...(Interruptions)...

MR. CHAIRMAN: There is no point of order in the Question Hour. ...(Interruptions)... What is
the point?

SHRI SITARAM YECHURY: Sir, there is an insinuation that is being made by the Minister and that
is TRIGT HRT ¥ ARY BT TR, IE B % TR & TR HRAT L ...(FILH)...

MR. CHAIRMAN: No, no. ...(Interruptions)... If that is so, | will look into it. ....(Interruptions)...

SHRI SITARAM YECHURY : Sir, | want to submit ST8T T UdT & 3R @I &1 SAT&T AR $Rd 7l
39 OXE 9 TNIET BT JUHM PR B Bl... WX, A SN, TH F&A H TRIGl BT IHE TSl BRI
. (FAYF)... S8 TRIST BT YA fhaT Bl 39D fog F21 S ATHT 7R H3) St J o8Im0 il
..(FELT)...

oft guTaf : 3y S SR .(TaHM)...

it sftorpTer SIRENRTETS : AT FHIRT S, AT AR S F gAY ATt B 3R guR Wi
D1 ! T 3 T] GHS 81 ...(FILH)...

ot qumafey : <RaT, T g8 I VAT TE HAN AT I8 ST ...(FAHF)... 3T IS W=
.(TGHTH)...

sft sforepTer SRwaTe @ I 3R T 3ref faTen 7 f5 R ) IR @1 BRT 7, @1 98 Rega
Irfert aref 1 ...(FHM)... AR HE BT A g T % S illegal AT S 81 <& 2, 96 09 9
8 F TSI B1, I &F DI TR B, ST &7 B IRISTIRI ST 980 TSN BRI T N HEA B
3TTeT TE § T ...(aeT)... ST 3R 3779 I8 [HSK & 1 H I8 8 Vel § (5 ...(ae™)...

# TRF R : YT < S § [ Praen a-) 81 8 3R g A1fthan Wi g 2
..(TAYT)...
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MR. CHAIRMAN: If you wish me to conclude the Question Hour, | will do so. ... (Interruptions)...
sft sfisrepTer SIRRTETS : TR, H 59 919 $ WHR BT 5 ..(Fagm)...

SHRI RAVI SHANKAR PRASAD: Sir, | wish to submit something. ...(Interruptions)... Please
allow me, Sir. ...(Interruptions)...

MR. CHAIRMAN: What is that you wish to raise ?... (Interruptions)...
sft sfioreTer SRR : W), H 39 919 Bl TSR BT § 6 ...(Faem)...

o} wurafa : 2RI, 319 S SITSTI ....(@aH™)... TIir Sft, 3119 95 S| ....(eae)... SR9T, 3y
IR-TR FSNE PR IR 8| ...(FAYU)... 3T VFT TG BT AT 6 SSY ...(TILH). .

it sfivreTer SIRRTETe : TR, 91§ 5919 § Aha1 g2

it wTafy : ST wardt o Y, 79 Stare R .(cIaem). .

it shvrepTeT ST : W), ST FaTe HARM IR S 7 SOrT Bl (FEET). ..
o GUTIRY : 98 i arer 781 & ....(Fae ). .

it shupTer ST ¢« W), 39 85 ¥ 93-S Aifthar 9 €, 39 91a o § i @vE WieR
PRAT G| ..(TAT)... ST AMBITRN & IHAM W S ...(Fae™)... § a9 & gl ...(Fau™)... 37
Aftharsll & SHAM A € T8 F AT ANl 7 59 A DI gl B S I P A 21 <
AR & fIe= BT BT EHH! WY HRAT ST 3R I TRBRI BT W HRAT TS ...(AGEH). .

#ff IR 9T @ IR, ST U8 HET 6 TR ART BT BRI &, $AD 1 STHT ATD] FTH]
=Y ..(TGHTH). .

MR. CHAIRMAN: You are not allowing me to ... (Interruptions)... § &1 &% ? ...(GEM)... 3T
46 1Y 31 46 STZY| ...(FAL).... H3 S, 379 96 Y| @S| ..(EHH)...

2 TAER G : U8l Hel [ g A AR R § AR G712 H BT b A1fha < &1 730 Sff Bl
g FAN IR A AR AR .(FEALH). .

sft wumafer : ey S SST, ISl ...(FEET)... Stop interrupting please. F@ER ST, 3T 5
SIEY, WSl ..(FAUM)... S| . (F9EH).. SRIY, 917 Sfl, L(@EEH).. | am afraid.
...(Interruptions)... Just one minute please. ...(Interruptions)... The Chair is now making a note.
...(Interruptions)...

DR. K. MALAISAMY : Sir, can | now...

sft FUIRY : 1TY 93 SISY) ...(FAEM). .

it fme BRI : 97 37T T STR | FEAd 87 T TR% TR DI ..(FILM)...

ff GHTART : SRIY ...(FGH).... 3R ITb ST 4 YD DS TARTS 8, T 37T 3T 3 Iy
it e e - |wrafcr ft, § smues wRerr =STEd E) . (ag)... FH S (aET)...

Teh A1 A& : T &1 AR . (aETH)...

oft Rrar= foar : sFR 530 St 5 TRIST 67 19w BT B, (). 36! WE A BRAT
TIRY ...(IET). .

MR. CHAIRMAN : | can't hear anything.
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DR. K. MALAISAMY : Okay, let me finish my chance. ... (Interruptions)...
oft urafer : IRy, oy raw ATl F1 &G AR B Bl ..(FGEH)...
it e e : wwrafcr weiew, # et TRerv AT §1 e § IRIG) B . (FGEH)...

ft QUMY : MY SRT 95 O SIS, 98| ...(FAYM)... So€IR Sit, Wiisf| gIfdr Sff, il
..(TGH).... ISl ...(FGET)...

DR. K. MALAISAMY : Mr. Chairman, Sir, you have given the chance to me. ... (Interruptions)...

MR. CHAIRMAN : Just one minute please, SRaT, TTGH SIRIT 81 Y& Bl ...(AH)... The Chair is
getting the impression that there is a concerted effort to disrupt the Question Hour and not allow the
questions to be answered. If that is so, | will conclude the Question Hour. ...(Interruptions)...

Please put your question. ... (Interruptions)...

DR. K. MALAISAMY: Should | not get a chance? Everybody is interfering when my chance is

given.
#f} for g ®feaR : 3MY®T chance %\’, B MU chance BT 8] @ < ...(TIEHT)...

DR. K. MALAISAMY: You wait. You speak when your chance is given. | should be given the

permission. | should be allowed to speak. *
it sRYpT RNTATS : R, 3141 T 3T IgaTE Suaiel el Bl
MR. CHAIRMAN: Well, he will translate it for you.

DR. K. MALAISAMY: It is not possible for him to answer? Can he answer? | am trying to put my

question in Tamil. Can he afford to speak in Tamil ?
MR. CHAIRMAN: You did not give a notice. Please put your question in either Hindi or English,
DR. K. MALAISAMY: *

MR. CHAIRMAN: Please Dr. Malaisamy, no notice has been given.

it sftreprer STRIwTaTe : W, Y& SiRTeiv Suae T8l 7, SAfor # 97 W &l oA T8 < u1
BTl ..(FaH)...

DR. K. MALAISAMY: If he cannot understand Tamil | am capable of speaking in English also.
MR. CHAIRMAN: Please do. You have taken too much time.

DR. K. MALAISAMY: As far as illegal mining is concerned, my information is, that this is being
done with the active connivance and consent of your lower level officers. If that be the case, do you

have any mechanism to control and contain that kind of malpractices ?

* Hon. Member spoke in Tamil.
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it shupTeT STRIRAATS : R, S99 BIg 96 ) § fb 9Tt dal ff IR 8kt 7, STei 8! W illegal
mining BKTT &, ST81 &8l W1 SIS TTaa B BT 8, S99 $el 1 del ARGRT T a8f & @Al di
fref T Brclt 81 sferg & oue! 39 a1 31 WHR FAT El ..(aEH). .

SHRI TIRUCHI SIVA: The Minister knows English. When the question is in English, he should
reply in English. Why does he not reply in English?

oY sfveprer ST : 9, ¥ I8 YA B (@EUH)... 9, ¥ I8 I Ho T 6 e
ferpTRAT W frerex 3R 31w Bt STt & A1 ey, 51 TR Bl VT 99|

MR. CHAIRMAN: Question Hour is over.

WRITTEN ANSWERS TO STARRED QUESTIONS
Clearance to new channels

*222. MS. SUSHILA TIRIYA: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that Government has granted clearance to a number of new channels;
(b) if so, the details thereof;

(c) whether it is a fact that several existing channels have reduced their staff; and

(d) if so, the details thereof ?

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): (a) and
(b) Approval of channels is a continuing process. As part of this process, 23 TV channels have been
approved to uplink from India/downlink in India as per uplinking and downlinking guidelines during
the month of June, 2009. The details are given in the Statement (See below).

(c) and (d) Government does not maintain information about the staff of Private channels.
Statement

Details of channels permitted to uplink/downlink from India

SI.No. Name of the Name of the Date of Date of
Channels Companies Approval Permission
1 2 3 4 5
1. Kanak Sambad Eastern Media Ltd. 19.6.2009 23.6.2009
2. Kalaignar Asia Kalaignar Tv Pvt. Ltd. 26.6.2009 30.6.2009
3. ABN-Andhra Jyothy Aamoda Broadcasting 26.6.2009 30.6.2009
Co. Ltd.
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1 2 3 4 5
4. Apnanews Priyamda Media P. Ltd. 26.6.2009 8.7.2009
5. E-Live Entertainments Pride East 26.6.2009 9.7.2009
P. Ltd.
6. Nat Geo Music Fox Channels (India) 26.6.2009 2.7.2009
P. Ltd.
7. Nat Geo Wild Fox Channels (India) 26.6.2009 2.7.2009
P. Ltd
8. National Fox Channels (India) 26.6.2009 2.7.2009
Geographic HD P. Ltd.
9. Nat Geo Adventure Fox Channels (India) 26.6.2009 2.7.2009
P. Ltd
10. Fresh TV Rama Associates Ltd. 26.6.2009 6.7.2009
1. CNBC-TV 18 Tv 18 India Ltd. 26.6.2009 Required Fee
South has not been
received
as on
14.7.2009
12. CNBC-TV 18 Tv 18 India Ltd. 26.6.2009 -Do-
Guijarat
13. CNBC-TV 18 Tv 18 India Ltd. 26.6.2009 -Do-
Channel 3
4. City Pulse Anoli Holdings Pvt. Ltd. 26.6.2009 -Do-
18. Krishna TV Krishnaswamy 26.6.2009 -Do-
Associates Media
Rennaissance
16. Awam Information Tv Pvt. Ltd. 26.6.2009 -Do-
17. Samaj Information TV Pvt. Ltd. 26.6.2009 -Do-
18. Mumbainews Information Tv 26.6.2009 -Do-
Pvt. Ltd.
19. Delhi News Information TV 26.6.2009 -Do-
Pvt. Ltd.
20. Rhythm Vijayanthi 26.6.2009 -Do-
Televentures P. Ltd.
21. Raj TV Asia Raj Television 26.6.2009 -Do-

Network Ltd.
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1 2 3 4 5

22. Pavitar Pavitar Entertainment 26.6.2009 -Do-
P. Ltd.

23 Vedic Vedic Broadcasting 26.6.2009 -Do-
Ltd.

Nutrition delivery programme

*226.SHRI SABIR ALI: Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether Government proposes to revamp the Nutrition Delivery Programme, to check
malnutrition; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Yes, Sir.

(b) State Government/UT Administrations have been requested to give their suggestions to
improve the nutrition delivery programme.

Price fixation of petro products

*227.SHRI RAJNITI PRASAD: Will the Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether there is any proposal to hand over the task of price fixation of petro products to oil
P.S.Us;

(b) if so, the details thereof;

(c) what would be the inbuilt regulatory mechanism to save the consumers from arbitrary
fixation of prices by the companies; and

(d) what steps would be taken to insulate the domestic customers from volatile petro prices in
the international market ?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to (d) With
effect from 1.04.2002, the administered pricing mechanism in petroleum products was dismantled
and it was decided that the pricing of all products, except PDS Kerosene and Domestic LPG, would
be market determined. However, in view of the steep increase and high volatility in the international
oil prices since 2004-05, the Government has been modulating the retail prices of Petrol, Diesel, PDS
Kerosene and domestic LPG, to protect the consumer from the inflationary impact of international oil
prices. Oil PSUs fix the prices of other petro products.

Ganga Action Plan

*228.SHRI SANTOSH BAGRODIA:
SHRI O.T. LEPCHA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:
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(a) how much amount Government has already spent on Ganga Action Plan project, to clean
the holy river Ganga;

(b) whether it is a fact that despite so much effort, the river still remains completely polluted;

(c) whether it means that the entire Ganga Action Plan has proved to be a complete failure;

and
(d) if so, whether Government plans to take action against the erring agencies?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (d) Ganga Action Plan (GAP) Phase | was launched as a centrally
funded scheme in 1985 with the objective of improving the water quality of the Ganga to acceptable
standards. Various pollution abatement schemes including Interception & Diversion of sewage and
setting up of sewage treatment plants were taken up. GAP Phase - Il which covered the tributaries of
Ganga namely, Yamuna, Gomti, Damodar and Mahananda, besides Ganga, was approved in stages
from 1993-1996. GAP Phase Il was merged with the National River Conservation Plan (NRCP) in
December, 1996. The total expenditure incurred on conservation of river Ganga under the GAP Phase
-1 & Il so far, is Rs. 816.47 crore.

Water quality monitoring carried out by reputed institutions such as, IIT, Kanpur, BHEL, Patna
University, etc. indicates that, water quality of the river Ganga conforms to the prescribed standards
in terms of key indicators, namely, Bio-chemical Oxygen Demand (BOD) and Dissolved Oxygen
(DO) at most of the locations, except in the stretch between Kannauj and Varanasi in Uttar Pradesh.
However, the levels of fecal coliforms are reported to be exceeding the maximum permissible limit at

a number of monitoring stations along the river Ganga.

Implementation and performance of river conservation plans is constrained by factors such as
inadequate provisions for operation and maintenance of assets by State Governments and Urban
Local Bodies (ULBs), irregular power supply, under utilisation of sewage treatment plants, non-

point sources of pollution, delays in land acquisition etc.

River conservation is an ongoing and collective effort of the Central and the State Governments.
Sewage treatment capacity of 1007 million liters per day (mild) has been created so far under the
GAP. Some treatment capacity has also been created under other central schemes, such as
Jawaharlal Nehru National Urban Renewal Mission, Urban Infrastructure Development Scheme for
Small and Medium Towns, as well as State schemes. But there is still a large gap that remains to be
bridged.

Several measures such as concurrent evaluation of schemes have been initiated to improve the
performance of the River Conservation Plan. The Central Government has also set up the 'National
Ganga River Basin Authority' on 20.2.2009 to ensure effective abatement of pollution and
conservation of the river Ganga by adopting a holistic approach with the river basin as the unit of
planning. The functions of the Authority include all measures necessary for planning and execution of

programmes for abatement of pollution and conservation of the river Ganga.
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Tiger breeding programme

*229.SHRI RAMA CHANDRA KHUNTIA:
SHRI B.K. HARIPRASAD:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether tigers with same genetic make-ups have been relocated from Ranthambore to

Sariska recently; if so, the details of reports of the genetic studies carried out to ascertain this fact;
(b) whether Government is considering breeding wild tigers inside enclosures;
(c) inwhich areas this is being implemented and those being considered for implementation;

(d) whether such an exercise takes away the pre-eminent focus on wild habitat conservation,
wherein all bio-diversity is conserved alongwith the tiger;

(e) whether such an exercise has been approved by the National Board for Wildlife; and
(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) One tiger and two tigresses from the Ranthambhore Tiger Reserve have
been translocated to Sariska on 28.6.2008, 4.7.2008 and 25.2.2009, as a part of the recovery
strategy suggested by the Wildlife Institute of India. As per the findings of the said Institute, the tiger
population in Ranthambhore has a comparatively high heterozygosity of 0.52, highlighting the fact
that the ill effects of 'inbreeding depression' has not manifested in the population.

(b) to (f) Advisories have been sent to eleven tiger reserves having low tiger density for in-situ
build up of tiger and its prey populations within the tiger reserve as indicated in the given Statement
(See below). This active intervention has been suggested Simply as an "augmentation process" to
save tigers from local extinction on account of poaching and other causative factors including left
wing extremism, without compromising the protection / safeguards for tiger population outside such
enclosures. This is a managerial advisory which falls within the purview of the National Tiger
Conservation Authority vis-a-vis the provisions of the Wildlife (Protection) Act, 1972.

Statement
SI. No. Name of the Tiger Reserve State
1 2 3
1. Dampa Mizoram
2. Kalakad Mundanthurai Tamil Nadu
3. Valmiki Bihar
4. Indravati Chhattisgarh
5. Manas Assam
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6. Nagarjunasagar Srisailam Andhra Pradesh
7. Namdapha Arunachal Pradesh
8. Sanjay Dubri Madhya Pradesh
9. Buxa West Bengal

10. Palamau Jharkhand

1. Similipal Orissa

Funds for ST welfare
*¥230.SHRI PRAVEEN RASHTRAPAL : Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether the Minister is aware of the Prime Minister's directive, in the 51st National
Development Council meeting held on 27 June, 2005, for Special Component Plan (TSP) allocation
for Scheduled Tribes' welfare;

(b) how much funds were allocated for STs during 2007-08 and 2008-09; and
(c) what efforts were made to obtain adequate allocations?
THE MINISTER OF TRIBAL AFFAIRS (SHRI KANTI LAL BHURIA): (a) Yes, Madam.

(b) As per information received from Planning Commission, during the years 2007-08 and
2008-09, an amount of Rs. 18503.07 crore and Rs. 20237.45 crore respectively have been earmarked
by the respective TSP States / UTs for Scheduled Tribes under TSP.

(c) Following efforts were made by the Ministry of Tribal Affairs/ Planning Commission to obtain
adequate allocation by the States for STs under TSP:

i) Letters written to all the concerned States/ UTs to earmark funds as per the guidelines.

i) Planning Commission held review meetings to ensure that the State Governments earmark funds
at least in proportion to the population of Scheduled Tribes.

i) Mid-term Appraisal is done by the Planning Commission.

iv) Ministry of Tribal Affairs has requested the Planning Commission to emphasise for
implementation of TSP while considering Annual Plan of the State.

Liability of Kingfisher Airlines to oil companies

*231. SHRI M.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it has come to the notice of the Ministry that Kingfisher Airlines owes Rs 160 crore
to I0C, Rs 336 crore to HPCL and Rs. 290 crore to BPCL;
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(b) if so, for how long the dues are pending;
(c) what action the Ministry has taken or proposes to take to recover its dues;

(d) whether any note has been submitted to the Cabinet to encash bank guarantee of
Kingfisher Airlines, so as to recover its dues; and

(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) and (b) As
on 31st May, 2009 M/s Kingfisher Airlines owed Rs.950.46 crore to Oil Marketing Companies
(OMCs), Rs. 37.36 crore to Indian Oil Corporation Ltd. (I0C), Rs. 598.78 crore to Hindustan
Petroleum Corporation Ltd. (HPCL) and Rs. 314.32 crore to Bharat Petroleum Corporation Ltd.
(BPCL).

The outstanding dues of M/s Kingfisher Airlines as well as other airlines had started accumulating
during the year 2008-09 because of the sharp rise in prices of Aviation Turbine Fuel (ATF) in line with
the crude oil prices to record highs during April to September, 2008.

(c) In case Airlines fail to pay their dues, OMCs take action for recovery of dues in line with the
mutually agreed commercial terms between them and Airlines. These include putting on 'Cash and
Carry' and interest is recovered on all overdue payments.

The isssue of outstanding dues was also taken up with Ministry of Civil Aviation which has
advised the airlines to clear their outstanding dues promptly.

(d) and (e) No, Sir. Encashment of Bank Guarantee is a commercial decision for which the
OMGCs are fully empowered.

Losses of petroleum companies

1%232. SHRI JANESHWAR MISHRA: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether it is a fact that the petroleum companies are facing huge losses;
(b) if so, whether Government is taking any concrete measures to bailout these companies;

(c) whether Government is also taking any measure for controlling unlimited official expenses of
Ministers and officers, and

(d) if so, the details thereof?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) To protect
the domestic consumers from the volatility of international oil prices, Government modulates the retail
prices of the four sensitive petroleum products; namely, Petrol, Diesel, PDS Kerosene and Domestic
LPG. As a result, the Public Sector Oil Marketing Companies (OMCs), viz. Indian Oil Corporation
(10C): Bharat Petroleum Corporation (BPC) and Hindustan Petroleum Corporation (HPC) have
incurred under-recoveries of Rs. 1,03,292 crore on the sale of these sensitive petroleum products
during the year 2008-09.

tOriginal notice of the question was received in Hindi.
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(b) To ensure the financial health of the OMCs, the OMCs were issued Oil Bonds for Rs.71,292
crore by the Government and the Upstream Oil PSUs contributed Rs.32,000 crore to them through
price discounts on crude oil and finished products during the year 2008-09. In addition, the upstream
oil companies also contributed Rs.943 crore towards import losses of OMCs. With this financial
support in the form of Oil Bonds and upstream contribution, the OMCs were able to avoid going into
losses, and reported meagre profits during 2008-09, as shown below:

Rs. Crore
10C 2950
BPC 736
HPC 575
TOTAL : 4261

In view of the OMCs' growing under-recoveries during 2009-10. the retail selling prices of Petrol
and Diesel have also been increased by Rs.4/litre and Rs.2/litre respectively with effect from 2nd July
2009, which will have a positive impact on the financial health of the OMCs. Besides, it has been
decided that under-recoveries on PDS Kerosene and Domestic LPG during 2009-10 will be borne by

the Government.

(c) to (d) The expenses of Ministers and Officers are regulated in accordance with the
guidelines issued from time to time by the Department of Expenditure, Ministry of Finance.

River cleaning project

*233.DR. E.M. SUDARSANA NATCHIAPPAN:
SHRI SANTOSH BAGRODIA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government plans to introduce another project for cleaning of different rivers,
particularly the Ganges;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (c) The Central Government by a Notification dated 20.02.2009, has set
up the 'National Ganga River Basin Authority' (NGRBA) as an empowered planning, financing,
monitoring and coordinating authority for the Ganga River, in exercise of the powers conferred under
the Environment (Protection) Act, 1986. The Prime Minister is the Chairperson of the Authority. Other
members include the Union Ministers concerned, the Chief Ministers of the States through which
Ganga flows, viz., Uttarakhand, Uttar Pradesh, Bihar, Jharkhand and West Bengal. The functions of
the Authority include all measures necessary for planning and execution of programmes for
abatement of pollution and conservation of the river Ganga in keeping with sustainable development
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needs. These include development of a river basin management plan, maintenance of minimum
ecological flows, augmentation of sewerage infrastructure, catchment area treatment, etc. This
initiative is aimed towards rejuvenating the collective efforts of the Centre and the States for cleaning
the river. The Central Government has also initiated measures such as concurrent evaluation of
schemes to improve implementation of National River Conservation Plan.

Field trials of GM crops

*234.SHRI PRAKASH JAVADEKAR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether open field trials of BT rice were conducted in Jharkhand, while the central
regulatory body stipulates restricted trial, under controlled surroundings;

(b) if so, the reasons therefor; and

(c) what measures Government has taken or proposes to take a check open field trials of
Genetically Modified (GM) crops by MNCs, in future?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) No, Sir. M/s. Maharashtra Hybrid Company, Mumbai had
conducted confined experiment field trials during Rabi-2007 to generate biosafety and agronomic
data at 11 locations, viz. Anand in Gujarat, Bhandara and Rajgad in Maharashtra, South 24 Parganas
and Midnapur in West Bengal, Gaya in Bihar, Ranchi in Jharkhand, Davangere and Mandya in
Karnataka and Tanjore and Coimbatore in Tamil Nadu in accordance with the biosafety norms
stipulated by the Genetic Engineering Approval Committee (GEAC).

(c) The Biosafety measures stipulated by the GEAC to prevent possible contamination due to
gene flow during experimental field trials with GM crops by public and private institutions are subject
to stringent norms such as; (i) maintaining a crop specific isolation distance as well as biological and
physical barriers as per the 'Minimum Indian Seed Certification Standards' recommended by the
Indian Council of Agriculture Research; (ii) submission of a validated event specific protocol to
detect the level of contamination at 0.01% LOD before initiating the field trials as per the. Hon'ble
Supreme Court direction dated 8.5.2007; (iii) designating a lead scientist responsible for the field
trials; (iv) monitoring of field trials by a monitoring committee; and (v) post harvest restrictions.

Compensatory Afforestation Fund Management Authority

*235.SHRIMATI VIPLOVE THAKUR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government has constituted Compensatory Afforestation Fund Management
Authority (CAMPA);

(b) if so, the details thereof;

(c) whether CAMPA has some issues with the Himachal Pradesh Government over
outstandings, due to which it has not yet started releasing funds to the State Government for
implementation of Compensatory Afforestation Scheme due to which Catchment Area Treatment
(CAT) plans under implementation have been withheld;
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(d) whether Government has received any request from the State Government to release funds
till the outstanding issues are resolved; and

(e) if so, the details thereof and the response of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) In pursuance of the Hon'ble Supreme Court Order dated the
10.07.2009 in IA No. 2143 in Writ Petition (Civil) No. 202 of 1995 in the matter of T.N, Godavarman
Thirumuilpad Versus Union of India & Others, It has been decided to set up the State CAMPASs in
the concerned States/UTs. The State CAMPA is a three tier body. It has a Governing Body chaired
by the Chief Minister of the concerned State/UT, a Steering Committee chaired by Chief Secretary of
the State/UT and an Executive Committee chaired by the State Principal Chief Conservator of
Forests. To oversee and monitor implementation of works and to resolve inter-State issues there is a
provision of a Committee named as National CAMPA Advisory Council chaired by the Central Minister
for Environment & Forests.

(c) to (e) There are no issues pending pertaining to Himachal Pradesh Government in the
matter. As soon as, the State CAMPAs are constituted, funds would be released by Ad-hoc CAMPA
for taking up works as per the approved Annual Plan of Operations (APOS) in accordance with the
Order of the Hon'ble Supreme Court dated 10.07.2009.

Retail fuel price

*236.SHRI RAMDAS AGARWAL: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether it is a fact that the companies retailing in fuel do not enjoy the freedom to fix fuel
prices in line with International prices and, therefore, private fuel retailers in the country have to incur
heavy losses;

(b) whether, keeping in view the high global crude oil prices, Government has any proposal to
free petrol and diesel prices in the country; and

(c) if so, by when and if not, how they propose to compensate private oil retail companies, as

is being done by Government in respect of public sector oil retailers for their losses ?

THE MINISTER OF PETROLEUM AND NATURAL GAS (SHRI MURLI DEORA): (a) to (c) To
protect the consumer from the increasing price volatility and uncertainty of the international oil prices,
since 2004-05, Government has been modulating the retail selling prices of the four sensitive
petroleum products sold by the three Public Sector Oil Marketing Companies, namely, Indian Oil
Corporation, Bharat Petroleum Corporation and Hindustan Petroleum Corporation. However, the
other marketing companies, including the private sector ones, are not subject to any price controls
and are free to fix their retail prices as per market conditions and on commercial considerations. As
the Private Sector Oil Companies are not subject to pricing restrictions by the Government, they are
not compensated for losses on marketing of Petrol and Diesel.

At present, there is no proposal to free Petrol & Diesel price in the country.
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Availability of coal

*237.SHRI R.C. SINGH: Will the Minister of COAL be pleased to state:

(a) whether the Ministry has carried out any study about the availability of coal taking thickness

of the bed as the basis;

(b) if so, the details thereof; and

(c) the details of coal reserves in the country, thickness-wise and State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a) to
(c) Coal resources in the country are assessed/compiled by the Geological Survey of India under the
Ministry of Mines. As per the present practice, coal bed (seam) thickness of 0.9 meter and above is
considered for resource estimation. Though the thickness of the coal bed (seam) is taken into
account for estimation of resources, resources are not compiled on the basis of the seam thickness.
The total coal resources as on 01.04.2009 in the country stand at 267210 million tonnes. The state-

wise coal resources are given below :-

(in million tonnes)

State Geological resources of Coal
Andhra Pradesh 18927
Arunachal Pradesh 90
Assam 387
Bihar 160
Chhattisgarh 44483
Jharkhand 76712
Madhya Pradesh 20981
Maharashtra 10154
Meghalaya 577
Nagaland 22
Orissa 65227
Sikkim 101
Uttar Pradesh 1062
West Bengal 28327
TOTAL * 267210

Circuit Benches of Supreme Court and High Courts

*238.SHRI NANDAMURI HARIKRISHNA:
SHRIM.V. MYSURA REDDY:
Will the Minister of LAW AND JUSTICE be pleased to state:
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(a) whether the Chief Justice of India (CJI) is reported to have stated that there is a sharp rise
in the number of criminal cases and fall in civil disputes; if so, Government's reaction thereto;

(b) whether it is a fact that 71 percent of the cases pending in the lower courts are criminal

cases;
(c) if so, the reasons therefor;

(d) whether there are any plans before Government for setting up of Circuit Benches of

Supreme Court and High Courts, so as to address this problem; and
(e) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) No such report has
come to the notice of the Government.

(b) and (c) Yes, Sir. As per the reports received from the High Courts, about 71% of the cases
pending in the Subordinate Courts are criminal cases. Some of the main reasons for pendency in
Subordinate Courts as identified by various Commissions and Committees including the Law

Commission are given below:
(i) Population and Litigation Explosion.
(i) Institution of fresh cases.
(ii) Inadequacy of Judges' strength.
(iv) Delays in filing up of vacancies in the Subordinate Courts.
(v) Inadequacy of staff attached to the Subordinate Courts.
(vi) Granting of unnecessary adjournments.
(vit) Frequent closure of courts on account of lawyers' strikes etc.

(d) and (e) According to Article 130 of the Constitution, the Supreme Court shall sit in Delhi or in
such other place or places as the Chief Justice of India may, with the approval of the President, from
time to time, appoint. The Government has not received any proposal from the Chief Justice of India

for establishment of a Bench of the Supreme Court in any part of the country.

Setting up of Benches of High Courts away from their principal seats is considered by the Central
Government on receipt of a complete proposal from the State Government which has the consent of
the Chief Justice of the concerned High Court. No such proposal has been received by the Central

Government.
Supply of coal for Kayamkulam plant

*239.SHRI K.E. ISMAIL:
SHRIM.P. ACHUTHAN:
Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the Kayamkulam plant of NTPC Ltd. has not been working to full

capacity, due to short supply of coal;
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(b) if s0, the details of the capacity utilization during the years 2008 and 2009, and requirement
and supply of coal to this plant during the same period; and

(c) the steps being taken to supply sufficient coal, to utilize the full capacity of the plant?

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): (a) to (c¢) The Kayamkulam plant
(Rajeev Gandhi Combined Cycle Power Plant) (350 MW) of NTPC Limited operates with liquid fuel
(Naphtha), not with coal. There has not been any shortage of fuel at Kayamkulam Station.

The capacity utilization /.e. Plant Load Factor (PLF) of this plant was 61.6% and 87.4% during
the years 2008 and 2009 (Jan-June, 2009) respectively. The less capacity utilization is mainly due to
low schedules given by the beneficiary state power utilities and not due to fuel shortage.

Road-map for development of NER

*240.SHRI LALHMING LIANA: Will the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) whether Government has drawn up a concrete road-map for the development of the North
Eastern Region; and

(b) if so, the details of Government's action plan in respect of rural infrastructure, generation of
employment and power generation?

THE MINISTER OF DEVELOPMENT OF THE NORTH EASTERN REGION (SHRI B.K.
HANDIQUE): (a) Yes, Sir. The Ministry for the Development of the North Eastern Region has
prepared the North Eastern Region Vision 2020 document after extensive consultations with the State
Governments of the North Eastern Region, Central Government Ministries, experts and civil society.
The document was adopted by the North-Eastern Council in its 56th meeting held at Agartafa, on 12-
13 May 2008. It was formally released by the Honourable Prime Minister on 2nd July 2008 in New
Delhi. The Vision document provides a road-map, outlines the goals, identifies the challenges and
suggests implementation strategies for various sectors for peace, prosperity and development of the
North Eastern Region.

(b)1. The NER Vision 2020 suggests the following over arching strategies:
(i)  Empowerment of people for self governance and participatory development.

(i)  Promote development through expansion and modernisation of agricultural and allied sector
activity combined with expansion of non-farm economic. activities to create jobs/employment
opportunities.

(i) Development of sectors with comparative advantages based on resources available in the
region particularly in hydroelectric sector and tourism.

(iv) Capacity building of both Government and market institutions.

(v) Creating a hospitable investment climate with state-of-art infrastructure for enhanced trade
and commerce.
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i)

Ensuring significant investment by both public and private sectors for strengthening physical
and social infrastructure.

II. It also suggests the following broad objectives:

0)
(i)

(i)

(V)

W)
i)
(vi))
(viii)

(i)

(i)

Improve the indices of development for the region to catch up with the rest of the country;

Structural transformation of the economies of the NE States by effecting significant changes in
development strategies to achieve higher growth rates of GSDP to equal to national averages;

Poverty eradication based on participatory planning and with private sector participation for
growth;

Maximizing self-governance by building capacity of people, institutions and traditional / local
institutions to enable participation in the growth process;

Harnessing available local resources for development;
Substantial strengthening of infrastructure;

Expand trade and commerce in the region;

Effective governance for establishing peace and harmony.

The Ministry for the Development of the North Eastern Region implements the following
schemes which contribute infer-alia to the development of rural infrastructure, generation of

employment and power generation:

The Non-Lapsable Central Pool of Resources (NLCPR) Scheme funds infrastructure
development projects, inter-alia, for roads, bridges, power transmission and water supply in
the North Eastern States. The Planning Commission has provided an allocation of Rs. 3095
crore under NLCPR scheme for the 11 Plan period.

The North Eastern Council (NEC) implements projects, inter-alia, for roads, bridges, power
transmission and water supply in the North Eastern States. The Planning Commission has
allocated Rs. 7394.00 crore to the NEC for 11th Plan period. Out of this Rs.4298.38 crore, Rs.
957.22 crore and Rs. 139.57 crore are proposed to be utilized for transport and
communication, power sector development and water supply schemes respectively.

This Ministry also implements a Plan Scheme of Capacity Building and Technical Assistance
under which vocational training is imparted through reputed institutes to the youth of North
Eastern Region so as to provide them employable and entrepreneurial skills. Rs. 78.90 crore
has been allocated by the Planning Commission under this, scheme.

As per extant policy of the Government of India, 51 non-exempted Ministries and Departments
of the Union Government are required to spend at least 109 of their Gross Budgetary Support
for the NE Region.

For the improvement of rural infrastructure, the Ministry of Rural Development implements
several schemes of rural development and poverty alleviation in the States of North Eastern
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Region. These include, inter-alia, the National Rural Employment Guarantee Act (NREGA)
and Swaranjayanti Gram Swamrojgar Yojana (SGSY) for poverty alleviation and employment
generation in rural areas. The other schemes of the Ministry of Rural Development - Indira
Awaas Yojana (IAY), Pradhan Mantri Gram Sadak Yojarra (PMGSY), Integrated Watershed
Management Programmes (IWMP), Accelerated Rural Water Supply Programme (ARWSP)
and Total Sanitation Campaign (TSC) are also being implemented for providing basic
amenities and area development for rural areas. These programmes are implemented in all the
States and Union Territories including the North Eastern Region, NREGA, SGSY, IAY and
ARWSP are implemented in programme mode and PMGSY, TSC and IWMP are implemented
in project mode. Under PMGSY scheme, in new connectivity Stage-l, 15246 km roads are

proposed to be constructed connecting 6781 habitations between 2008 to 2015.

The Department of Drinking Water Supply is implementing several schemes under the Bharat
Nirman Programme. The Bharat Nirman Programme has covered 44457 habitations in NER
and 4801 habitations remain to be covered. The Department, under the Accelerated Rural
Water Supply Programme (ARWSP) has released Rs.2292.40 crore from 2005-06 to 2009-10
to the NER.

Ministry of Power is implementing various power generation schemes to augment power
generation in the North Eastern Region. During the 11th Plan, a total of 6088 MW capacity
addition is proposed to be added in the North Eastern Region including Sikkim. The power
projects that are proposed to be developed in the North Eastern Region during 11th Plan

include:

Lower Subansiri (2000 MW) and Kameng (600MW) Power Projects in Arunachal Pradesh,
Bongaigaon (750 MW) and Lakawah (37.2 MW) Power Projects in Assam.

Myntdu Leshka (126 MW) and New Umtru (40 MW) Power Projects in Meghataya.
Palatana (726 MW) Gas based Power Project in Tripura.

Teesta V-U 1,2,3 (610MW), Teesta Ill (1200 MW) and Chujachen (99 MW) Power Projects in
Sikkim.

During the 12th Plan, Teesta VI (4 x 1256 MW) and Rangit IV (3 x 40 MW) hydro power project

are proposed to be taken up in Sikkim.

Director General, Employment and Training (DGE&,T), Ministry of Labour and Employment
has implemented a scheme for North Eastern States wherein two new [Tls were set up and 35
existing ITls upgraded at a cost of Rs.106.55 crore. Three more new [Tls are being set up in
Assam and Sikkim which will increase the existing seating capacity from 7244 to 16,144. In
addition, 15 more existing ITls are being upgraded under the Vocational Training Improvement
Project with World Bank assistance. These schemes are expected to improve skill levels of the

youth and enhance their employability .
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IX. Department of Industrial Policy and Promotion implements the North East Industrial and
Investment Promotion Policy (NEIIPP), 2007 with a view to promote industrialization and
employment generation in the region. NEIIPP 2007 has several components such as capital
investment subsidy @ 30% of the investment in plant and machinery without any upper
sealing, interest subsidy of 3% on working capital loan availed by the industrial unit, 100%
reimbursement of insurance premium and 100% income tax and excise duty exemptions etc.
Under NEIIPP, 2007, 140 Industrial Entrepreneur Memorandums / Letters of Intent have been
received in 2007-08 and 2008-09.

WRITTEN ANSWERS UNSTARRED TO QUESTIONS
Coal production
1641. SHRI RAMDAS AGARWAL : Will the Minister of COAL be pleased to state:

(a) whether the Ministry has reportedly asked the State Governments to fast-track coal output
in the country;

(b) if so', the number of coal blocks/mines allocated by Government during the last four years,
indicating the number of such blocks that have become operational, as on date;

(c) how many hectares of captive blocks are lying idle, indicating the reasons therefor; and

(d) whether Government proposes to appoint a coal regulator to help in expediting the process
of coal production in the country ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) The number of coal blocks allocated during the last four years is given below:-

Year No. of coal blocks allocatted
2005-06 43
2006-07 34
2007-08 53
2008-09 19

Out of the above coal blocks allocated, one coal block has come into production. Remaining
blocks are at various stages of development.

(c) Allocation of coal blocks is done on the basis of quantum of geological reserves. The coal
blocks allocated upto May 2009 contains geological reserves of about 45 billion tonnes. 25 coal
blocks containing geological reserves of about 2.29 billion tonnes have come into production so far.
The remaining blocks are under different stages of development. Coal mining projects have a
relatively longer gestation period on account of time involved in land acquisition, resettlement and
rehabilitation and other statutory clearances.
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(d) A proposal for setting up of an independent regulatory body for coal sector is under
consideration of the Government. Setting up of a regulator involves enactment of legislation by the
Parliament. Appointment of an independent regulator for coal sector would result in more optimal
development and conservation of coal resources, more effective regulation, adoption of best mining
practices, rational pricing, better distribution, evolution of a more competitive market etc. It would
also help in creating a level playing field for new entrants in the coal sector.

Allocation of coal blocks
1642.SHRI S.S. AHLUWALIA: Will the Minister of COAL be pleased to state:

(a) whether Government had allocated several coal blocks to power genera'tion companies for

exploration at their respective captive mines;

(b) if so, the details thereof, showing the size of coal blocks allocated to respective
companies, the basic terms and conditions and consideration for such allotment, during the last five

years, year-wise;
(c) whether these allottees have developed the mines, as per the terms of allotment;
(d) if so, the details thereof;

(e) if not, the action taken and/or contemplated against those allottees who failed to comply

with the conditions, showing their identities; and
(f) the salient details of revision in extant policy contemplated, if any?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) The details of coal blocks with geological reserves allocated to various public/private sector
companies for power generation during the last five years is given in the Statement (See below). The
basic terms and conditions of allocation of coal blocks, inter-alia, include that the coal extracted
from the blocks should be used exclusively in the specified end-use by the allocattee and that the

coal block has to be developed as per the milestones prescribed.
(c) and (d) The coal blocks allocated are in different stages of development.

(e) As per the guidelines, coal production from a coal block should commence within 36
months (42 months in case the area falls in forest land) in case of open cast mines and in 48
months (54 months in case the area falls in forest land) in case of under ground mine, from the
date of allocation. If the coal block is not explored, additional two years are allowed for detailed
exploration and preparation of geological report. The allocatees of coal blocks, who have not
started production so far, are in various stages of obtaining statutory clearances and mining lease,
preparing mining plan, acquisition of land, procuring machinery and equipment etc. for both

mining as well as end-use project. Further, the progress of development of coal blocks and end
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use projects of the allocattee companies are monitored and reviewed from time to time by the

Ministry of Coal. The last such review meeting was held on 22nd and 23rd June, 2009.

(f)  The Mines and Mineral (Development & Regulation) Amendment Bill, 2008, which seeks
to introduce competitive bidding system for allocation of coal block, was introduced in the Rajya
Sabha on 17.10.2008. Once that system is adopted, the block allocattees would have to pay a
premium by way of the bid amount which would act as an additional incentive to bring the coal blocks
allocated into production expeditiously.

Statement

Details of Coal blocks alongwith geological reserves

allocated to various companies

SI.No. Name of the Date of Name of coal End-Use Geological
Company Allotment block allocated Reserves
(InMT)
1 2 3 4 5 6
2004-05
1 NALCO 27.08.2004 Utkal 'E' Power 194
2 CSEB 23.09.2004 Gidhmuri Power 80.27
3 CSEB 23.09.2004 Patoria Power 269.25
4 NTPC 11.10.2004 Pakri-Barwadih Power 1600
5 Damodar Valley 03.03.2005 Barjora (North) Power 85.49
Corporation
6 Damodar Valley 03.03.2005 Kagra Joydev Power 196.15
Corporation
7 Damodar Valley 03.03.2005 Kasta (East) Power 105
Corporation
2005-06
8 WBPDCL 26.04.2005 Pachvara North Power 125.71
9 MCL 10.11.2005 Talabira ll Power 162.33
10 NLC 10.11.2005 Talabira ll Power
1 Hindalco 10.11.2005 Talabira Il Power
Industries
12 MCL 29.11.2005 Utkal-A Power
13 JSW Steels Ltd./ 29.11.2005 Utkal-A Power 333.4
Jindal Thermal
Power Ltd.
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1 2 3 4 5 6
14 Jindal Stainless 29.11.2005 Utkal-A Power
Steel Ltd.
15 Shyam DRI Ltd. 29.11.2005 Utkal-A Power
16 Andhra Pradesh 06.12.2005 Tadicherla-| Power 61.28
Power Generation
Corpn. Ltd.
17 Tenughat Vidyut 13.01.2006 Gondulpara Power 140
Nigam Ltd.
18 Damodar Valley 13.01.2006 Gondulpara Power
Corporation
19 NTPC 25.01.2006 Talaipali Power 965
20 NTPC 25.01.2006 Kerandari Power 229
21 NTPC 25.01.2006 Chatti Bariatu Power 243
22 NTPC 25.01.2006 Dulanga Power 260
23 NTPC+CIL JV 25.01.2006 Brahmini Power 1900
24 NTPC +CIL JV 25.01.2006 Chichro Patsimal Power 356
25 GSECL 06.02.2006 Mahanadi Power 480
Machhakata
26 MSEB 06.02.2006 Mahanadi Power 720
Machhakata
2006-07
27 Essar Power Ltd. 12.04.2006 Mahan Power 144.2
28 Hindalco 12.04.2006 Mahan Power
Industries
29 Chhattisgarh State ~ 02.08.2006 Parsa Power 150
Electricity Board
30 Maharastra State 02.08.2006 Gare Pelma Sector Il Power 768
Mining Corpn.
31 Tamil Nadu State 02.08.2006 Gare Pelma Sector |l Power
Electricity Board
32 Tenughat Vidyut 02.08.2006 Rajbar E&D Power 385
Nigam Limited
33 Jharkhand State 02.08.2006 Banhardih Power 400
Electricity Board
34 NCT of Delhi 02.08.2006 Mara Il Mahan Power 477.50
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1 2 3 4 5 6

35 Haryana Power 02.08.2006 Mara Il Mahan Power 477.50
Generation
Corp Ltd.

36 Power Finance 13.09.2006 Meenakshi Power 285.24
Corporation Orissa
UMPP

37 Power Finance 13.09.2006 Meenakshi B Power 250
Corporation Orissa
UMPP

38 Power Finance 13.09.2006 Dip side of Power 350
Corporation Orissa Meenakshi
UMPP

39 Power Finance 13.09.2006 Moher Power 402
Corporation Sasan
UMPP

40 Power Finance 13.09.2006 Moher-Amlori Extn. Power 198
Corporation Sasan
UMPP

41 Power Finance 26.10.2006 Chhatrasal Power 150
Corporation Sasan
UMPP

42 Essar Power 20.02.2007 Chakla Power 83.05
Generation Ltd.

43 Jindal Steel 20.02.2007 Jitpur Power 81.09
& Power Ltd.

44 Andhra Pradesh 20.02.2007 Anesttipali Power 26.89
Power Generation
Corpn. Ltd.

45 Andhra Pradesh 20.02.2007 Punkula-Chilka Power 38.11
Power Generation
Corpn. Ltd.

2007-08

46 Andhra Pradesh 29.05.2007 Penagaddppa Power 110.87
Power Generation
Corpn. Ltd.

47 UPRVUNL 25.07.2007 Chendipada, Power 794.5

Chendi-Il
48 CMDC 25.07.2007 Chendipada, Power 500
Chendi-Il
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49 MAHAGENCO 25.07.2007 Chendipada, Power 294.5
Chendi-Il

50 Kerala State 25.07.2007 Baitarni West Power 200.66
Electricity Board

51 Orissa Hydro 25.07.2007 Baitarni West Power 200.66
Power Generation Corp.

52 Gujarat Power 25.07.2007 Baitarni West Power 200.66
Generation Corp.

53 Assam Mineral 25.07.2007 Mandakini B Power 300
Dev. Corp.

54 Meghalaya 25.07.2007 Mandakini B Power 300
Mineral Dev.
Corp.

55 Tamil Nadu State 25.07.2007 Mandakini B Power 300
Electricity Board

56 Orissa Mining 25.07.2007 Mandakini B Power 300
Corporation

57 NTPC 25.07.2007 Chhati Bariatu Power 354

South

58 Damodar Valley 25.07.2007 Saharpur Jamarpani Power 600
Corporation

59 Orissa Power 25.07.2007 Manoharpur Power 181.68
Generation
Corporation

60 Orissa Power 25.07.2007 Dipside Power 350
Generation Manoharpur
Corporation

61 GMDC 25.07.2007 Naini Power 500

62 PIPDICL 25.07.2007 Naini Power

63 JSEB 25.07.2007 Urma Paharitora Power 437

64 BSMDCL 25.07.2007 Urma Paharitora Power 263

65 RRVUNL 25.06.2007 Parsa East Power 180

66 RRVUNL 25.06.2007 Kanta Basan Power 180

67 Power Finance 20.07.2007 Kerandari BC Power 972

Corporation
Talaiya UMPP
Jharkhand
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68 Hindalco 01.08.2007 Tubed Power 189

69 Tata Power Ltd. 01.08.2007 Tubed Power

70 Essar Power Ltd. 06.11.2007 Ashok Karkatta Power 110

Central

71 Bhushan Power 06.11.2007 Patal East Power 200
and Steel Ltd.

72 AES Chhattisgarh 06.11.2007 Sayang Power 150
Energy Pvt. Ltd.

73 DB Power Ltd. 06.11.2007 Durgapur lI/Sarya Power 91.67

74 Balco 06.11.2007 Durgapur II/Taraimar Power 211.37

75 Adani Power Ltd. 06.11.2007 Lohara West Extn. Power 169.832

76 Monet Ispat and 09.01.2008 Mandakini Power 96.84
Energy Ltd.

77 Jindal Photo Ltd. 09.01.2008 Mandakini Power 96.84

78 Tata Power 09.01.2008 Mandakini Power 96.84
Company Ltd.

79 Arcelor Mittal 09.01.2008 Seregarha Power 83.33
India Ltd.

80 GVK Power 09.01.2008 Seregarha Power 66.67
(Govindwal Sahib)
Ltd.

81 CESC Ltd. 09.01.2008 Mahuagarhi Power 110

82 Jas Infracture 09.01.2008 Mahuagarhi Power
Capital Pvt. Ltd.

83 Jindal Steel and 17.01.2008 Amarkonda Power 205
Power Ltd. Murgadangal

84 Gagan Sponge 17.01.2008 Amarkonda Power 205
Iron Pvt. Ltd. Murgadangal

85 Sterlite Energy Ltd.  17.01.2008 Rampia & Dip Side Power 112.22
(IPP) of Rampia

86 GMR Energy (IPP)  17.01.2008 Rampia & Dip Side Power 112.22

of Rampia

87 Arcealor Mittal 17.01.2008 Rampia & Dip Side Power 84.16
India Ltd., (CPP) of Rampia

88 Lanco Group Ltd. 17.01.2008 Rampia & Dip Side Power 112.22

(IPP)

of Rampia
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89 Navbharat Power 17.01.2008 Rampia & Dip Side Power 112.22
Pvt Ltd. (IPP) of Rampia

90 Reliance Energy 17.01.2008 Rampia & Dip Side Power 112.22
Ltd. (IPP) of Rampia

91 JLD Yavatmal 23.01.2008 Fatehpur East Power 99.12
Energy Ltd.

92 R.K.M. Powergen 23.01.2008 Fatehpur East Power 99.12
Pvt. Ltd.

93 Visa Power Ltd. 23.01.2008 Fatehpur East Power 99.12

94 Green 23.01.2008 Fatehpur East Power 99.12
Infrastructure
Pvt. Ltd.

95 Vandana 23.01.2008 Fatehpur East Power 53.52
Vidyut Ltd.

96 SKS Ispat 06.02.2008 Fatehpur Power 73.85
and Power Ltd.

97 Prakash Industries 06.02.2008 Fatehpur Power 46.15
Ltd.

2008-09

98 MAHAGENCO 17.07.2008 Bhivkund Power 100
(M/s Aurangabad
Co. Ltd., SPY)

99 Goa Industrial 12.11.2008 Gare Pelma Sector Il Power 210.2
Development
Corporation

100 West Bengal 27.02.2009 East of Damogoria Power 337

Power Development
Corporation Limited

(Kalyaneshwari)

mandatory for the coal mining undertakings to carry out mining operations;

environmental clearance during the last five years, showing the number of proposals cleared and

Environmental clearance to coal mining operations

those pending, year-wise;

1643.SHRI S.S. AHLUWALIA: Will the Minister of COAL be pleased to state:

(a) whether prior clearance from the Ministry of Environment and Forests is presently

(b) the details of proposals submitted by Coal India Ltd. and/or its subsidiaries for

(c) whether Government is contemplating to streamline the procedure of clearance from the

Ministry of Environment and Forests with a view to speed up implantation of coal mining projects;
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(d) if so, the details thereof;
(e) whether the same is proposed, based on expert advice; and
(f) ifso, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
Yes Sir.

(b) The year-wise details of proposals submitted by the subsidiaries of Coal India Ltd. for
Environment Clearance (EC) during the last five years are given below:

Name of 2004-05 2005-06 2006-07 2007-08 2008-09

Subsidiary Sub- Clea- Sub- Clea- Sub- Clea- Sub- Clea- Sub- Clea-
mitted  red mitted red mitted  red mitted red mitted  red

ECL 0 0 1 1 5 0 10 4 1 7
BCCL 4 0 0 0 4 0 0 0 2 0
CCL 2 0 2 2 5 0 0 2 2 3
WCL 2 2 22 22 27 27 18 18 13 9
NCL 0 0 1 1 3 0 2 4 3 3
SECL 2 0 5 4 1 3 3 1 8 0
MCL 0 0 6 3 4 3 3 4 0 3
NEC 0 0 2 0 0 0 2 1 0 0

Detail of Pending Proposals.

Name of Subsidiary Summary (2004-2009)
Submitted Cleared Pending

ECL 17 12 5
BCCL 10 0 10
CCL M 7 4
WCL 82 78 4
NCL 9 8 1
SECL 19 9 10
MCL 13 13 0
NEC 4 1 3

(c) and (d) Yes, Sir. The procedure earlier followed in obtaining Environment Clearance as per
Environmental Impact Assessment (EIA) 1994 notification has since been streamlined and
superceded by EIA Notification, 2006.

(e) and (f) EIA 2006 notification is based on the recommendations of the Govindarajan
Committee which was setup by Government of India to study the need for reforms in implementation
procedures involved in Environmental Clearance. The following aspects have been taken into
consideration while formulating EIA 2006.
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* Necessary environmental safeguards have been taken at the planning stage.
* Al stakeholders have been involved in the Public Consultation (PC) process.

* Development projects have been identified based on impact potential instead of investment

criteria.
*  No NOC is required for Environment Clearance.
* Scoping stage incorporates site clearance - No separate site Clearance is required

* Public Consultation has been structured and now has to be conducted by State Pollution Control
Board (SPCB) and presided by District Magistrate (DM) and completed within 45 days. MoEF
has the right to get the PC done by other independent agency. If SPCB fails to complete the
same within 45 days. The proceedings of PC are to be video graphed and also the

findings/observations are to be put in Public domain.
¢ Time limits with consequences at each stage have been fixed.
¢ Entire process of EC has to be completed within 210 days.
Acquiring of overseas mining assets
1644.SHRI RAJIV PRATAP RUDY : Will the Minister of COAL be pleased to state:
(a) whether Government is exploring to acquire mining assets overseas;
(b) if so, the countries explored and the reasons therefor; and
(c) the details of the financial implications in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
and (b) Yes, Sir. The Government of India has approved the formation of a Special Purpose Vehicle
(SPV) through a Joint Venture between Coal India Limited (CIL)/ Steel Authority of India Limited
(SAIL)/ Rashtriya Ispat Nigam Limited (RINL)/ National Mineral Development Corporation Limited
(NMDG), which has been registered as "International Coal Ventures Private Limited" (ICVL). ICVL
has been registered as a company on 20th May, 2009. The purpose of ICVL is to invest in coal
resources abroad to meet the coal demand of the partner companies. The SPV has been approved
to have an authorized capital of Rs.10,000 crore and an initial paid-up capital of Rs.3,500 crore.

CIL's contribution in the initial paid-up capital will be Rs. 1,000 crore.

Australia, South Africa, Mozambique, United States of America (USA) and Indonesia have been
prioritized for acquiring mining assets based on combination of factors like availability of good quality
coal resources, infrastructure, favourable policy of FDI for coal mining etc. In addition, CIL has

acquired two coal blocks in Mozambique through bidding process.

(c) BothICVL and CIL's foreign venture initiatives are at the initial stage and it is not possible at

this juncture to estimate the total financial implications in this regard.
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Allocation of coal mines to private companies
1645.SHRI D. RAJA: Will the Minister of COAL be pleased to state:

(a) whether it is a fact that Government has allocated captive coal mines to a host of private

companies and operators;

(b) the number of such captive coal mines leased out during the last four years and the details
of their locations, State-wise;

(c) whether Government has set targets of production and revenue for such captive coal
mines;

(d) whether the captive coal mines are just lying idle; and

(e) if so, the steps proposed to retrieve the coal mines immediately and protect a national
resource?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
Yes, Sir.

(b) The number of captive coal blocks allocated to the private companies during the last four
years and the details of their location, State-wise is given below:-

State of location of No of coal blocks allocated to private companies

coal block 2005-06 2006-07 2007-08 2008-09
Jharkhand 1 3 7 4
Chhattisgarh 7 - 5 3
Maharashtra 4 2 1 2
Orissa 5 4 3 2
Madhya Pradesh - 4 4 3
West Bengal - 1 1 -
TOTAL : 27 14 21 14

(c) As per the guidelines, coal production from a coal block should commence within 36
months (42 months in case the area falls in forest land) in case of open cast mines and in 48 months
(54 months in case the area falls in forest land) in case of under ground mine, from the date of
allocation. If the coal block is not explored, additional two years are allowed for detailed exploration
and preparation of geological report. So far, production from 25 coal blocks has commenced.
Extraction of coal from these coal blocks would be done over the life span of the said blocks, which
would be determined when the mining plans are prepared and approved. The coal blocks are allotted
for captive use and the Central Government does not earn any revenue out of the allocations made.

(d) and (e) The coal blocks allocated are in various stages of development viz. obtaining
statutory clearances and mining lease, preparing mining plan, acquisition of land, procuring
machinery and equipment etc. for both mining as well as end-use project. Further, the progress of
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development of coal blocks and end use projects of the allocattee companies are monitored and
reviewed from time to time by the Ministry of Coal. The last such review meeting was held on 22nd
and 23rd June, 2009.

lllegal coal mining
1646.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of COAL be pleased to state:

(a) the details of the concrete steps taken to stop illegal mining of coal, either by extraction of
coal without obtaining a valid mining lease or by mining in areas outside the lease-hold areas of coal
companies;

(b) whether the extant laws are adequate to deal with coal mafia or any amendments or
enactment of fresh laws are on the anvil; and

(c) whether the successful Chinese model of co-operative mining is being considered to
maximize the extraction of coal ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
The following steps are being taken by the Coal India Limited (CIL) and its subsidiary companies to
prevent illegal mining within their command areas:

(i) Rat holes created by illegal mining are being dozed off and filled up with stone and debris
wherever possible.

(i)  Concrete walls have been erected on the mouth of the abandoned mines to prevent access
and illegal activities in these areas.

(i)  Regular raids/checks being conducted by security personnel and static security pickets
including armed guards during the night hours are being deployed at pithead depots.

(iv) Surprise raids/checks being conducted jointly by security personnel and law and order
authorities of the concerned State Government.

(v) Fencing is being constructed at the various illegal mining sites along with displaying of
signboards mentioning " Dangerous and Prohibited Place" .

(vi) Dumping of overburden is being done on the outcrop zones, which are not required to be
mined.

(vii) Collection of intelligence reports about illegal coal depots and illegal movement of coal and
informing district authorities of the same for taking preventive action.

(vii) Installation of check-posts at vulnerable points to check transport documents.

(ix) Training of existing security personnel, refresher training of CISF personnel and basic training
of new recruits in security discipline for strengthening the security setup.

(x)  The coal companies maintain close liaison with the State Authorities.

(xi) Committee/Task Force have been constituted at different levels (block level, sub-divisional
level, district level, State Ievel) at some subsidiaries of CIL to monitor different aspects of
illegal mining.

48



(b) and (c) There are adequate provisions in the Mines and Minerals (Development and
Regulation)Act, 1957 and other Statutes to deal with the problem of illegal mining. Section 23 C of
the said Act empowers the State Government to make rules for preventing illegal mining,
transportation and storage of minerals etc. No information about Chinese model of co-operative
mining is available, nor is it being considered by CIL.

Position of coal reserves
1647.SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of COAL be pleased to state:

(a) the position of coal reserves as estimated during 2008-09, after keeping in view the
extraction of coal during the last twenty years from 182 blocks worth 41,410 million tonnes allocated
for extraction between 1987 and 2007;

(b) whether the objective of using coal as raw input for power generation and production of
steel/sponge iron is being fully met from the indigenous resources; and

(c) how much coal has been imported, year-wise in 2006, 2007 and 2008 ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
The total coal resources as established by the explorations carried out by various agencies stood at
264.535 Billion Tonnes as on 01.04.2008 and 267.210 Billion Tonnes as on 01.04.2009. As per the
present practice the estimated resources do not take into account the coal already extracted from
the established resources.

(b) and (c) No, Sir. The gap between the projected demand and domestic supply of coal is
being met through imports. Details of year-wise coal imports as gathered from Coal Controller
Organisation are as under:

Coal imports in the Country (in Million Tonnes)

Year Coking Coal Non-Coking Coal Total Coal
2005-06 16.89 21.70 38.59
2006-07 17.88 25.20 43.08
2007-08 22.03 27.77 49.79
2008-09 (Provisional) 24.00 35.00 59.00

Plight of workers in coal mines

11648. SHRI JANESHWAR MISHRA:
SHRI BHAGWATI SINGH:
Will the Minister of Coal be pleased to state:

(a) whether Government is aware of the pathetic plight of workers working in coal mines;

(b) whether Government is aware that these workers give a large part of their wages to coal

mafia.

tOriginal notice of the question was received in Hindi.

49



(c) whether Government is aware that these coal mafia have got the backlog of high placed
officials of NCL; and

(d) if so, the details of measures being taken by Government for these workers for their normal
life and security ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL) : (a)
and (b) The Government is aware of various problems faced by workers working in coal mines.
Keeping in view the problems faced by the workers,various measures are undertaken from time to
time to improve the working conditions and living conditions by the coal companies. They also
undertake welfare activities and social security measures. Recently, Joint Bipartite Committee for the
Coal Industry (JBCCI) comprising of representatives of the Central Trade Unions, /.e. INTUC,
AITUC, HMS, BMS & CITU and the management signed the National Coal Wage Agreement
(NCWA-VIII) which is effective from 1.7.2006 wherein there has been an increase in both wages and
other fringe benefits including the components related to welfare and social security.

(b) No Sir. The Government is not aware of any such practice of workers giving a large part of
their wages to coal mafia.

(c) Nosir.
Modernisation of coal mines
1649.SHRI MAHENDRA MOHAN : Will the Minister of COAL be pleased to state:

(a) whether Government has decided to modernise a number of its coal mines in the country
and also to incorporate upgraded technology and machineries;

(b) if so, the details of losses/profits earned by each of the coal mines during the last three

years, year-wise;

(c) whether most of the underground mines of the Eastern Coalfields Limited have been under
losses for the last several years;

(d) if so, the details thereof and the reasons therefor; and

(e) to what extent the modernisation and upgradation of various coal mines is going to bring
such coal mines out of the red?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
and (b) Yes, Sir. All the opencast mines (155 nos. in Coal India Limited (CIL) and 14 nos. in
Singareni Collieries Company Limited (SCCL)) are mechanized mines. In case of 294 underground
mines in CIL; 112 mines are mechanized/semi mechanized; 84 mines are having both manual and
semi mechanized working and the rest 98 are having manual.' workings. In Case of SCCL all 36
mines are mechanized/semi mechanized. CIL proposes to further mechanize 28 mines with longwall
/continuous miner technology and 40 mines with t semi mechanization deploying side discharge
loaders/load haul dumpers. The loss/Profit incurred by some of the mines proposed for
mechanization are given in the table below:
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(Rupees in crores)

Name of Mine Company Loss/Profit Loss/Profit Loss/Profit
2006-07 2007-08 2008-09
Moonidih BCCL -38.86 -38.51 -92.72
PB Project BCCL -2.46 -10.40 -51.45
Madhuband BCCL -1.96 -4.27 -21.00
Vindhya U/G SECL -1041.27 -803.42 -15632
Pinoura U/G SECL -349.27 -701.13 -1444
Kurja U/G SECL 177.58 -38-85 -151.50
Kapildhara U/G SECL 2051.06 2131.19 1277

(c) and (d) Yes, Sir. Most of the underground mines of Eastern Coalfields Limited (ECL) are
loss making. The main reasons for suffering losses are inheritance of large number of work force in its
underground mines at the time of nationalization; stiff resistance from trade unions for redeployment
of personnel to potential mines and conducting of operations in underground mines with sand
stowing in order to protect the surface features leading to increased cost of operations.

(e) Closing down of uneconomic mines, opening of green field underground mines with state
of the art technologies; mechanizing the manual workings wherever feasible are some of the efforts
being adopted for turning around loss making mines.

Share of private and public sector companies in coal
11650. SHRI SUBHASH PRASAD YADAV : Will the Minister of COAL be pleased to state:

(a) the details regarding the share of private and public sector companies in coal mining
projects and the criteria of their allotment;

(b) the number of coal projects approved during the last three years and in the current financial
year and the criteria thereof;

(c) whether Indian companies have been ignored in the process of allotment;
(d) if so, the reasons therefor;
(e) the details of procedure for approving the coal projects; and

(f) the details of the outcome of recently concluded meeting of the Ministers of Coal and
Environment and Forests ?

THE MINISTER OF STATE OF THE MINISTRY OF COAL (SHRI SRIPRAKASH JAISWAL): (a)
201 coal blocks with geological reserves of about 45 BT have been allocated (upto May, 2009) to
various public and private companies registered under the Indian Companies Act, 1956 for different
end uses specified in Section 3(3)(a) of the Coal Mines (Nationalisation) Act, 1973. Out of the total
201 coal blocks, 97 coal blocks have been allocated to public sector companies and 104 coal blocks

tOriginal notice of the question was received in Hindi.
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have been allocated to private sector companies. Allocations of coal blocks are decided by the
Government taking into account, inter-alia, techno-economic viability of end-use project, state of
project preparedness, compatibility in terms of quality and quantity of coal in a block with the
requirement of end user and track record of applicant company, recommendations of the State
Government and Administrative Ministry concerned etc.

(b) The number of coal blocks allocated during the last three years and in the current financial
year is given below. The criteria adopted for allocation of coal blocks are given in reply to part (a)

above.
Year No. of coal blocks allocatted
2006-07 34
2007-08 53
2008-09 19
2009-10 (Upto June, 2009) 7

(c) No, Sir, only companies registered under the Indian Companies Act, 1956 have been
allocated coal blocks.

(d) Does not arise in view of reply given at (c) above.
(e) The different procedures followed for allocation of coal blocks are given below:-

(i) Government Company Dispensation Route - Under this arrangement, applications arc
invited from the State Government/Central Govt companies/enterprises. Allocation of coal blocks to
State/Central Public Sector Enterprises (PSEs) is made under Section 3(3)(2)(i) of the Coal Mines
(Nationalisation)) Act, 1973. Under this route, only Government companies are allocated coal blocks
and no private company is eligible for allocation.

(ii) Captive Dispensation Route- Under this dispensation, blocks identified for allocation for
approved end-use for captive mining are advertised in the major National/Regional newspapers
calling applications from both public and private sector companies. The applications received are
placed before the Screening Committee for its recommendation. Allocation of coal blocks in favour of
public as well as private sector companies under Section 3(3)(a)(ii) of the Coal Mines
(Nationalisation) Act, 1973 is done by the Government based on the recommendations of the
Screening Committee which is an inter-ministerial and inter-governmental committee headed by
Secretary(Coal). This Committee has representatives from Ministry of Power, Steel, Industry,
Environment & Forests, Railways, Coal India Limited, Central Mine Planning & Design Institute
Limited, Neyveli Lignite Corporation and the concerned State Government where the block is
located.

(ii)  Allocation of coal blocks under Tariff Based Competitive Bidding:- In this case, identified
coal blocks are placed at the disposal of Ministry of Power which determines the linkage of coal
blocks with the power projects proposed to be awarded on the basis of Tariff Based Competitive
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Bidding by calling applications from eligible companies. Coal blocks are allotted by the Ministry of
Coal to power projects on the basis of bidding for tariff on the recommendations of Ministry of Power
under Section 3(3)(a)(iii) of the Coal Mines (Nationalis ation) Act, 1973.

(f) A meeting on 17.06.2009 was held between the Ministers of Coal and Environment & Forests.
The following major issues were discussed in the said meeting:

i) To revisit the existing guidelines for exploratory boreholes in forest areas.
i) Toidentify "Go"and "No-Go" areas for coal exploitation.

i) To expedite environmental clearance of coal projects.

iv) To expedite forestry clearances.

v) To re-induct a representative from Ministry of Coal in the Environmental Appraisal Committee
(EAC).
Inspection of accounts book of big corporates

1651. SHRIMATI MOHSINA KIDWAI: Will the Minister of CORPORATE AFFAIRS be pleased to
state:

(a) whether the Ministry is looking into the accounts of big corporates with huge turnovers to
assess whether these firms are reflecting correctly the losses or gains arising from transactions

involving foreign currency in their account books;
(b) if so, the details thereof;

(c) whether Government has asked the Institute of Chartered Accountants of India (ICAI) to

check/scrutinize the accounts of big corporates; and

(d) if so, the details of discrepancies found by ICAI in the accounts of big corporates and
further action taken by Government in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) The Ministry carries out scrutiny and inspection of accounts of
companies as and when required as part of its responsibility of administration of the Companies Act,
1956. During this process, compliance with Accounting Standards is also checked and Accounting
Standard 11 titled 'The effect of changes in foreign exchange rates' is a part of Accounting
Standards. Further, auditors of every company have to inter-alia report on the compliance of
Accounting Standards as required under Section 227(3)(d) of the Companies Act, 1956.

(c) No, Sir.
(d) Does not arise.
Inspection of accounts of Educomp Solutions Ltd.

1652. SHRI DHARAM PAL SABHARWAL : Will the Minister of CORPORATE AFFAIRS be pleased
to state:

(a) whether it is a fact that Government has ordered inspection of the books of accounts of

Educomp Solutions Ltd., following report of manipulation of accounts to push share prices;
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(b) if so, whether the inspection has been completed; and

(c) if so, the complete details in this regard and the action taken or proposed to be taken

against the company for violations/ manipulation ?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (a) Yes, Sir, the inspection of books of accounts of M/s. Educomp Solutions
Limited was ordered under Section 209A of the Companies Act, 1956.

(b) and (c) The Inspecting Officer appointed under Section 209A of the Companies Act, 1956

has submitted the Inspection Report and the same is under examination.
Operation of International Financial Reporting Standards

1653. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CORPORATE AFFAIRS be pleased

to state:

(a) whether India has set a deadline to operationalise International Financial Reporting
Standards (IFRS);

(b) whether more than 15,000 companies in almost 100 countries have adopted IFRS, including

listed companies in the European Union;

(c) whether Government has taken initiatives to convert the existing accounting systems in

public sector undertakings to IFRS; and
(d) if so, the progress made in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (a) Yes, Sir. As per existing policy, the convergence of Indian Accounting Standards
with the International Financial Reporting Standards (IFRS) is expected to be enabled by April, 2011.

(b) The Government is not maintaining any data in this respect.

(c) and (d) The Government has adopted the approach of convergence with IFRS, keeping in
view the requirements relevant to Indian conditions and to enable Indian companies including public
sector undertakings and regulatory bodies to transition to the new system smoothly. In pursuance of

this approach, Government has notified the Companies (Accounting Standards) Rules, 2006.
Vanishing companies
1654.SHRI AMIR ALAM KHAN : Will the Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether Government has any mechanism to monitor fraudulent activities of various finance,
plantation, corporate houses, builders and other such companies that have cheated the public worth

thousands of crores of rupees over the last few years and have vanished;

(b) if so, the details thereof;
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(c) the number of such companies inspected by Government during the last three years; and
(d) the action proposed by Government in this regard ?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) Ministry of Corporate Affairs administers only those companies which
are registered under the Companies Act, 1956. In addition to the various provisions of the Act,
applicable in this context, a central Coordination and Monitoring Committee (CMC), co-chaired by
Secretary, Ministry of Corporate Affairs and Chairman, SEBI has also been set up to look into issues
relating to companies that had come out with public issue and vanished and to monitor the progress
of action taken against them. Specific criteria have been adopted for identification of such vanishing

companies.

(c) On the basis of above criteria, no company that had raised funds from public through
public issue has been identified as "vanished" during the last three years.

(d) Does not arise in view of reply to (c) above.
Powers to ICAI

1655.SHRI N. K. SINGH:
DR. JANARDHAN WAGHMARE:
Will the Minister of CORPORATE AFFAIRS be pleased to state:

(a) whether, in view of sensational revelations of financial irregularities in Satyam Computer
Services Ltd., the Institute of Chartered Accountants of India (ICAI) has sought more powers to

prevent such frauds;
(b) if so, the details thereof;

(c) whether the chartered accountants, registered with the Institute would be held responsible
if the frauds/financial irregularities are detected from the accounts of the corporates; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) No such proposal has been received in the Ministry of Corporate Affairs.

(c) and (d) The Chartered Accountants registered with the Institute of Chartered Accountants of
India associated with corporates in the capacity of Statutory Auditors/Internal Auditors or in any other
professional capacity are liable for action under the provisions of section 21 and 22 of the Chartered
Accountants Act, 1949 and the rules framed thereunder, if they fail to point out the irregularities in
their Audit Report or on being found guilty of a professional or other misconduct mentioned in the
First or Second Schedule of the Act.

Projects sanctioned under NLCPR

1656.SHRI MATILAL SARKAR: Will the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:
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(a) the names of NLCPR project sanctioned during 2008-09 and 2009-2010 in different States
of the North Eastern Region and the amount released out of the amount sanctioned against each;

(b) in how many of these project, the implementation process is yet to be undertaken with how
many completed by now;

(c) the names of the projects in Tripura not completed and remained pending for more than
three years; and

(d) the reasons for delays in implementation and the remedial measures to be taken up?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K. HANDIQUE):
(a) and (b) The State-wise list of projects sanctioned for funding under Non-Lapsable Central Pool
of Resources (NLCPR) during the years 2008-09 and 2009-10 along with the amount sanctioned and
funds released is given in the Statement-1 (See below). The process of implementation of projects
commences with its sanction. None of these projects have been completed so far.

(c) and (d) A list of NLCPR projects in Tripura whose completion is delayed by more than 3
years is given in the Statement-Il (See below). The implementation of projects sanctioned under
NLCPR is the responsibility of the State Government. As reported by Government of Tripura the
reasons for their delay in completion /nter-alia, include shorter working period because of long rainy
season in the State, remoteness of area and limitation of technical and professional expertise. The
projects are being monitored regularly for their early completion and the State Government is asked

to complete them on priority in a planned manner.
Statement-/
Projects Sanctioned under NLCPR during 2008-09 and 200910

(Rs. in crore)

SI.No. Project/Scheme Name Approved Cost Total Release

1 2 3 4

Arunachal Pradesh

1. Corpus Fund for R.K. Mission Hospital, 22.22 20.00
[tanagar in Arunachal Pradesh

2. Construction of Road from Changlang 8.59 2.54
to Khimiyang (36.10 Km)

3. Construction of Road from New Mohong to 3.55 1.12
Mahadevput Township via Nongkhbri (12 Km)

4. Construction of Gacharn - Morshing Road 19.62 6.04
(24.50 Km)
5. Construction of Wak Liromoba Road 6.60 2,.03

(78 Km) - Phase |
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10.

11.

12.

13.

Assam

4.

15.

16.

17.

18.

19.

C/o road from Hawai to MCL Bridge
point (65.77 KM)

Construction of Tamen-Tali road via
Yirkoum (60 KM) Phase-| 0-49 Km
(Kurung Kumey)

Construction of road from Sangram to
Phassang-Pailang via Nyapin (SDO HQ) -
Phase-I (Kurung Kumey)

Construction of Single lane bailey bridge
(span 40 mtr) over Tasing river in between
Borguli village and Seram in East Siang district

C/o road from BRO road (4 KM point) on
Anini Dambuine road to Etabe (12 KM)
(Dibang Valley)

Restoration and upgradation of 32 KM internal
road at Ziro Township. (Lower Subansiri)

Improvement & Extension of Dosing, Pareng,
Sine, Yibuk, Liging road. (Phase-I)

Construction of road from Kheti to Dadam
(21KM™) (Tirap)

Construction of two storeyed building of
SJN Government Homoeopathic Medical.
College and Hospital at Panjabari, Guwahati

Multi Level Parking in different parts of
Guwahati

Construction of Roadside drain cum footpath
and provision of roadside streetlight illumination
in Naharkaiia town in Dibrugarh Rural Road
Division

Strengthening of 11 kV HT and LT Line with

12 Meter Steel Tubular Pole including lllumination
of Kokrajhar Town

Construction of RCC bridge no. 10/1 & 18/10on
Bagals Road in Nalbari District with approaches

Construction of RCC bridge no. 18/2 over
stream Bahanigaon & bridge no. 19/1 over river
Kachikata on Laluk-Narayanpur via Bihpuria
Road in Lakhimpur District

32.53

8.98

3.40

22.14

14.00

18.26

10.87

2.66

20.24

6.45

5.20

3.08

2.09

10.25

2.83

1.07

6.97

4.41

3.42

1.99

2.89

0.96

0.66
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20.

21.

22.

23.

24.

25.

26.

27.

28.

29.

30.

31.

32.

Construction of RCC bridge No. 4/1,7/1,
8/1and i 11/1 over field canal / River Sakati
on Abhyapuri Tilungia Road with approaches
and protection works in Bongaigaon District

Construction of RCC Bridge No. 5/3 on
Bhorbhogia Mikirbheta Dhing Road with
approaches in Morigaon District

Construction of RCC bridge No. 57/10n
Gaurisagar Moran Road and construction of
RCC bridge No. 15/2 over River Disam on
Naharkatia - Tinkhong Road under Dibrugarh
Rural Road Division

Improvement of Jalah Rupohi Saudorvitha
Gobardhan Road in Baska District

Conversion of SPT Bridge 20/1 over River
Gangia into RCC Bridge on Gosaigaon
Sapalgrara Road in Kokrajhar District

Construction of RCC Br. No. 32/10n AT
road (old) including approaches with
protection works in Goalpara

Constn. of Br.No. 28/1 on Dehangi
Dayangmukh Road over thaijuwari Nala
& Langlodisa Nala (PWD Roads Haflong
Division)

Construction of RCC Br. No. 7/10n
Dharamtul Dandua Road with approaches

Improvement of Badlapara to Dharamijuli
Road under Uclalguri Rural Road division

Constn. of RCC Br. No. 22/1 over river
Diffoloo on Chowkihola Panjan Debitor
Malasi Dirring Kohora (CPDMDK) Road
with approaches and protection works

Construction of District Sports Complex at
Jlhagrapar in Dhubri District

Construction of Chandi Barua
Stadium at Barbapeta

Augmentation of Greater Diphu Water
Supply Scheme in Karbi Anglong District
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3.38

2.4

4.06

21.21

10.83

7.39

3.55

2.48

4.03

3.04

3.78

2.90

27.67

1.05

1.27

10.61

5.41

2.31

1.12

1.25

0.95

0.90

8.55



1 2 3 4

33. Stabilisation of Dispur Water Supply Scheme 7.30 2.25
34. Greater Bokajan Water Supply Scheme 10.04 3.10
35. Improvement of BBDC Road at 31 Km 40.17 12.17
36. Construction of RCC Bridge No.8/6 over 11.38 3.51

river Dirring, (b) No. 18/1 over river Borjan,

(c) Bridge No. 19/1 over river Borjan, (d)
Bridge No.23/3 over river Donjon, (&) Bridge
No.27/3 over river Kokosang (2) Bridge No.2/1
over river Kohra in K.A District

37. Construction of RCC Bridge No.2/10n 6.58 2.04
Nandina Karaimari road in Assam

38. Construction of RCC Bridge No.4/10on 2.33 0.73
Garmari Gagalmari road in Assam

39. Rupshir.Ali (Construction of Bridge 2.10 0.66
Nos.3/2, 5/2 and 5/4) Manipur

40. Installation of 2x12.5 MVA 132 KV 13.26 4.16
S/Stn at Chandel in

Manipur

Installation of 2x12.5 MVA 33/11 KV 5.45 1.70
S/Stn at Willong in Manipur

41.

=

42. Augmentation of water supply scheme 3.49 1.10
at Riha Loute, (Ukhrul

43. Construction of barrage across Itam river 3.61 1.14
at Kharasom, Imphal East

44. Barrage component of Loktak Downstream 109.59 34.50
HE Project (66 MW)

4-5. Installation of 2x5 MVA 33 KV S/Stn 3.78 1.19
alongwith 33 KV line at Sekmaijin,
Imphal West

46. Installation of 2x1 MVA 33 KV S/Stn 5.55 1.75
alongwith 33 KV line at Chakpikarong, Chandel

47. Installation of 2x3,15 MVA 33 KV S/Stn alongwith 3.40 1.07
33 KV line at Sagolmang, Imphal East

48. Installation of 2x5 MVA 33 KV S/Stn alongwith 4.21 1.32
33 KV line at Ukhrul Khunjao, Ukhrul

49. Installation of 2x1 MVA 33 KV S/Stn 41N 1.29
alongwith 33 KV line at Henglep,
Churachandpur

59



1

2

50.

Improvement of Sawombung-Sagolmang
Road from 0 to 12 km.

Meghalaya

51.

52.

53.

54.

55.

56.

57.

58.

59.

Construction, of School Building,
Mendipathar Secondary School,
East Garo Hills

Construction of School Building,
Ri-Bhoi Presbyterian Higher Secondary
School, Nongpoh, Ri-Bhoi District

Sanction of 30% Grant in the Project
"Construction of Ganol Hydro Electric
Project (22.5 MW) at Tura, West. Garo Hills

Sanction of 30% Grant in the Project
"New Umtru H.E Project (2x20 MW)
at Ri-Bhoi District

Construction of remaining portion of
Mawsahew -Nongsteng - Umblai -
Mawphu Road from éth to 13th km in
Meghalaya

Improvement including Metalling &
Blacktopping of Road from Sonapur
(NH-44) to Lad Borsora (10 Km)" in
Meghalaya

Improvement/construction including
Metalling and Blacktopping of a double
lane road from Rymbai to Deichynrum (7Km)

Construction of Shopping Complex cum
Auditorium near Lumshad, Lad Mawgap

Construction of New Nongstoin Market
Complex at Nongstoin

Mizoram

60.

61.

62.

Construction of Bridge over Tuichang
on Keituam -Anahkawn road in Mizoram

Construction of Longpuighat -
Kukurduleya Road

Road formation and restoration works at
Lawngtlai Slided location.
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Nagaland

63. Improvement and upgradation of 11 9.99 3.08
Government High School Buildings

4. Utilization of ground water resources 0.63 0.20
through Shallow Tube Well

65. Construction of 66KV Transmission Line 21.78 6,73
(charged at 33KV) from Ganeshnagar to
Peren & construction of SMVA, 33/11 KV
S/S at Jalukie & Peren

66. Construction of Link Roads to Mineral 26.54 16.40
Deposit Areas in Nagaland

67. Construction of road from Razeba to 25.73 8.10
Chizami via Thetsumi

68. Construction of road from Ruzhazo to 8.60 2.71
Phek town via Khumvophu

69. Construction of T.Beam Girder Double 5.44 1.71
Lane Bridge of IRC Class 'A' loading over
river DZU-U on Rusoma to Kijumetuma road

70. Upgradation. and Improvement of roads from 4.90 1.53
Tourist Villages from major/minor hubs in
Nagaland

71. Construction of road from Tamlu 11.43 3.60
Administrative Hg. to Shemnyuching
in Nagaland

72. Construction & Improvement of road from 16.94 5.23
Zhekiye to Hokiye via Satoi (Zhekiye to
Chokhuvt)-26 km in Nagaland

73. Construction of road from NH-150 to 11.92 3.75
Thiphuzu (25 km) in Nagaland

74. Construction of road from Kephore to 7.49 2.31
Kituskir (10 km) in Nagaland

75. Construction of road from Agunato-Samator 156.97 4.94
Road in Nagaland

76. Construction of road from Noklak to 8.45 2.66
Thnonoknyu via Sanglao in Nagaland

77. Construction / Improvement of road from 5.87 1.81

Tuophema to Kasha (8.5 km) in Nagaland
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Sikkim

78. Construction of Multi Purpose hall library, 9.09 2.82
computer laboratory and 12 class room
building to various senior secondary
schools in Sikkim

79. Construction of pre- stressed Bridge over 13.92 4.30
River Rangit on Legship Tashiding road in
West Sikkim
80. Pakyong- Machong - Rolep Road in East 33.39 10.29
81. Extension of road from Chakhung 2.71 0.84

Khanesherbong SPWD road to Majuwa
village via. Chota Samdung-3kms length
alongwith 2nos. of RCC bridges in

West District

82. Construction / improvement of 18.3 km 16.80 5.20
road Sribadam-Deythang-Mangalbarey in
West Sikkim

83. Upgradation of LLHP to Nandok road. 3.63 1.13

(4kms) in East Sikkim

84, Improvement & widening of Tintek Dikchu 10.24 3.17
Road - 12 km in East Sikkim

85. Construction of link road from Passingdong 7.66 2.41
P.H.E. to Linghtem Gumpha (Monastery) and
Lingthem School-8km, upper Dzongo,
North Sikkim

86. Augmentation of rural water supply scheme 20.50 6.33
at Central Pandem, Sikkim

Tripura

87. Improvement of Teliamura Sub -Divisional 7.32 2.31
Hospital in Tripura

88. Establishment of a New College of Teachers' 21.10 6.65
Education in North Tripura

89. Improvement of State B.Ed. College 8.26 2.60

TOTAL : 1028.63 34933
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Statement-1/
Projects whose completion is delayed by more than 3 years

(Rs. in crore)

SI. No. NLCPR Project Approved Cost
1. New Capital Complex Project at Agartala 50.00
2. Sub-transmission schemes - Metering and Instrumentation 6.79
3. Renovation & restrengthening of 132kv single circuit 10.00

line from Agartala to Dharmanagar

4. Tribal Development Project 28.80
5. Super Speciality Block, G.B. Pant Hospital, Agartaia 8.88
6. Upgradation of Halahali-Ambassa-Dangabari-Belonia road 156.03
7. Drinking water supply scheme for Teliamura 6.21

TOTAL : 266.71

NEC projects

1657.SHRI MATILAL SARKAR: Will the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) the names of NEC projects sanctioned during 2008-09 and 2009-10 and the amount of
funds released out of the funds sanctioned against each;

(b) whether it is a fact that a good number of NEC projects have been lying pending in many
North Eastern States for years together and if so, the details thereof; and

(c) the steps Government contemplates to take for expediting implementation processes ?

THE MINISTER OF DEVELOPMENT OF NORTH EASTERN REGION (SHRI B.K. HANDIQUE):
(a) and (b) The names of projects of the North Eastern Council, sanctioned during 2008-09 and
2009-10, funds sanctioned and released against each project and projects pending completion is
available on the website of the North Eastern Council at www.necouncil.gov.in.

(c) The steps being undertaken to expedite the completion of sanctioned projects of the North
Eastern Council are as follows:

(i)  Ensure early release of sanctioned NEC funds to the implementing departments/ agencies by
the concerned State Government.

(i)  Regular monitoring of the progress of works of the project.

(i)  Persuade implementing agency for timely submission of Utilization Certificates, Quarterly
Progress Reports to NEC to expedite further release of fund.

(iv) Undertaking regular inspection visits to the project sites to determine the actual progress of
work.
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Emission cuts

1658. SHRI B.K. HARIPRASAD: Will the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether US has initiated moves to impose additional tariffs on goods from countries like

India that do not take on commitments to cut their greenhouse gas emissions;

(b) whether WTO has commented that trade concerns should be subjugated to climate change

issues; and

(c) whether India is not obligated to undertake any mandatory emission cuts under the existing

UN convention on climate change ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) The US has proposed a legislation entitled 'American Clean Energy and
Security Act of 2009" which aims, inter alia, to reduce global pollution and transition to a clean energy
economy. The proposed legislation has a provision for imposition of 'border adjustment’ measures.
Under these measures, foreign manufacturers and Importers including those from India would be
required to pay for and hold special allowances to cover the carbon contained in US-bound products
with a view to ensure that US manufacturers are not put at a disadvantage relative to overseas

competitors.

(b) WTO, along with UNEP, has recently published a report titled ‘trade and climate change'
which states that more open trade will most likely lead to increased emissions which may not be fully
offset by the change in the emissions caused by improvements or changes in the 'composition' and
"technique’ of output. Although, the report does not say that trade concerns should be subjugated to
climate change issues, it mentions that climate change can lead to shifts in the pattern of

international trade based on comparative advantage of countries.

(c) All developing countries included India have no obligation under the UN convention on

Climate Change and its Kyoto Protocol to make any mandatory emission cuts.
National plan on air pollution

11659. SHRIMATI MAYA SINGH: Will the Minister of ENVIRONMENT AND FORESTS be pleased

to state:

(a) whether Government has formulated a nationwide plan to check air pollution and if so, the

details thereof;

(b) whether Government plans to set up CNG filling stations, along all the national highways to

contain air pollution and if so, the targeted time for completion of this project; and

(c) if not, the reasons therefor?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) The Central Pollution Control Board (CPCB) with the help of concerned
State Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) is monitoring the
ambient air across the country at 346 stations covering 130 cities and towns in 28 States and 04
Union Territories. The data is compiled and processed by the CPCB leading to air pollution control
measures by the concerned agencies, /.e., CPCB, SPCBs, Municipalities, Transport Departments,

State Governments, etc.

The Government has taken various measures to control air pollution which interalia includes
implementation of notified emission standards for industries and generator sets. Implementation of

action plans for air quality management in 16 cities apart from Delhi is being undertaken.

Implementation of emission norms for new and in-use vehicles and fuel quality in accordance
with the Road Map of the Auto Fuel Policy, introduction of cleaner fuel in public transport and

strengthening of mass transportation are underway.

(b) and (c) The Government has recently announced in the Budget 2009-10 establishment of
'Gas Highways' which are long distance highways to facilitate a National Gas Grid. Setting up of 'Gas
Highways' would pave the path for increasing the availability of natural gas infrastructure in all parts of

the country, setting up of CNG stations along highways and to contain air pollution due to vehicles.

As a pilot project, GAIL GAS, a subsidiary company of the GAIL (India) Limited, has planned to
set-up CNG stations at Panvel (Mumbai - Pune Highway) and Kovvur (Vilayawada -Rajahmundry
Highway). The said CNG stations are proposed to be commissioned by the end of 2nd quarter of

year 2009-10. However, it is difficult to allocate a time line for completion of this project.
Relocation of villagers from tiger reserves

1660. SHRIMATI BRINDA KARAT : Will the Minister of ENVIRONMENT AND FORESTS be pleased
to refer to answer to Unstarred Question 1824, given in the Rajya Sabha on the 6th December, 2007

and state:

(a) whether Government has completed the enhancing of the relocation/rehabilitation package

for villages in the core areas of tiger reserves; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTER OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) Yes Sir. The ongoing Centrally Sponsored Scheme of Project Tiger
has been revised to include, interalia, an enhanced village relocation package (from Rs. 1.00
lakh/per family to Rs. 10.00 lakhs/per family), for relocation of villages from the core/critical tiger
habitat of a Tiger Reserve, identified under the Wildlife (Proteotion) Act, 1972 towards providing

inviolate space to tiger population.
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Tiger farming method

1661. SHRI KALRAJ MISHRA: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether in view of the fast depletion of population of tigers in Indian forest and reserves,
Government has decided to adopt tiger-farming method as prevalent in different countries like those
in China;

(b) if so, the details of strategy contemplated; and
(c) the steps taken and being taken to implement the same?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) No Sir. India has taken strong initiatives since 1972 for in-situ
conservation of wild tigers in designated tiger reserves spread over different tiger States under
'Project Tiger'. The tiger farming, as prevalent in China, is meant for consumptive use of tiger body
parts which is detrimental for wild tiger conservation. India has strongly appealed to China and other
countries at the Convention on International Trade in Endangered Species of wild fauna and flora
(CITES) to restrict such operations in the interest of wild tigers.

(c) Question does not arise.
Compensatory Afforestation Fund

1662.SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) whether the Supreme Court has not authorized adhoc Compensatory Afforestation Fund
Management and Planning Authority (CAI\/IPA) to release funds to States/UTs for carrying out

compensatory afforestation works;

(b) if so, whether Government has envisaged alternative means to meet the demand of funds
for the purposes;

(c) if so, the details thereof; and

(d) if not, how the States/UTs would meet their requirement of funds for compensatory
afforestation works, plantations, etc.?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) Yes. Sir.

(b) to (d) The Central Government in consultation with the State/UT Governments have
prepared guidelines on State Level Compensatory Afforestation Fund Management & Planning
Authority (State CAMPA). These guidelines, interalia, envisage the constitution of State CAMPA in
all concerned States/UTs. The State CAMPA would open an account in the nationalized banks and
will receive funds from the Adhoc CAMPA for taking up works as per the approved Annual Plan of
Operations (APOs). The Supreme Court in its order dated 10.07.2009 in I1A No. 2143 in WP(C) 202
of 1995 has also agreed with the guidelines on State CAMPA.
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Regulatory Boards

1663. SHRIMATI JAYA BACHCHAN: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether it is a fact that a number of people serving on regulatory boards of the Ministry are
also directors of companies whose projects the boards, they are serving on, have appraised;

(b) if so, the details in this regard; and
(c) what action Government has contemplated against them?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): () and (b) No, Sir.

(c) Does not arise, in view of reply to parts (a) & (b) above.
Environmental clearance to projects

1664.SHRI NATUJI HALAJI THAKOR:
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Ministry has prescribed any time limit for according environmental clearance to
industrial projects;

(b) if so, the details thereof;

(c) whether applications of a number of SEZ developers from Guijarat are pending before the
Ministry for clearance; and

(d) if so, by when these applications are likely to be cleared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) The Environmental Impact Assessment Notification of September,
2006 provides a time limit of 60 days for conveying Terms of Reference to the developmental activities
including industrial projects to the applicant on receipt of application with all necessary documents.
Further, a time limit of 105 days, after the receipt of the complete application with all necessary
documents, has been provided for the appraisal and conveying the decision.

(c) and (d) There are two Special Economic Zone (SEZ) projects awaiting environment
clearance from Guijarat. For the first project of SEZ at Dahej, site map indicating areas falling under
Coastal Regulation Zone is awaited from the project proponent. In the case of the second "PhaEZ
Park" SEZ project, requisite information has been received recently from the project proponent and
the proposal is included for discussion in its Expert Appraisal Committee for New Construction
Projects and Industrial Estates meeting scheduled to be held in August, 2009.

Water Pollution in Ganga

11665. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TIWARI:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether it is a fact that basin water of the Ganges is getting increasingly polluted over the
years;

(b) if so, Government's reaction thereto and reasons for this basin water getting increasingly

polluted;

(c) whether the Government are working on a plan to consider the measures for redressal of

the reasons; and
(d) if so, details of the plan?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) Water quality monitoring carried out by reputed institutions such as,
IIT, Kanpur, BHEL, Patna University, etc. indicates that, water quality of the river Ganga conforms to
the prescribed standards in terms of key indicators, namely, Bio-chemical Oxygen Demand (BOD)
and Dissolved Oxygen (DO) at most of the locations, except in the stretch between Kannauj and
Varanasi in Uttar Pradesh. However, the levels of fecal coliforms are reported to be exceeding the

maximum permissible limit at a number of monitoring stations along the river Ganga.

The pollution load has increased over the years due to industrialization and urbanisation.
Abstraction of water for irrigation, drinking, industrial use, power and other purposes compound the

challenge.

(c) and (d) Ganga Action Plan (GAP) Phase | was launched as a centrally funded scheme in
1985 with the objective of improving the water quality of the Ganga to acceptable standards. Various
pollution abatement schemes including Interception & Diversion of sewage and setting up of
sewage treatment plants were taken up. GAP Phase - Il which covered the tributaries of Ganga
namely, Yamuna, Gomti, Damodar and Mahananda, besides Ganga, was approved in stages from
1993-1996. GAP Phase Il was merged with the National River Conservation Plan (NRCP) in
December, 1996. The total expenditure incurred on conservation of river Ganga under the GAP Phase
-1 & Il so far, is Rs. 816.47 crore.

River conservation is an ongoing and collective effort of the Central and the State Governments,
Sewage treatment capacity of 1007 million liters per day (mild) has been created so far under the
GAP. Some treatment capacity has also been created under other central schemes, such as
Jawaharlal Nehru National Urban Renewal Mission, Urban Infrastructure Development Scheme for
Small and Medium Towns, as well as State schemes. But there is still a large gap that remains to be
bridged.

The Central Government has also set up the 'National Ganga River Basin Authority' on 20.2.2009
to ensure effective abatement of pollution and conservation of the river Ganga by adopting a holistic
approach with the river basin as the unit of planning. The functions of the Authority include all
measures necessary for planning and execution of programmes for abatement of pollution and

conservation of the river Ganga.
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Pollution by dead bodies at Ganga Ghats

1666.SHRI NAND KISHORE YADAV:
SHRI KAMAL AKHTAR:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government is aware that thousands of dead bodies are cremated at the Ghats of
holy river Ganges, causing a huge pollution in the river;

(b) if so, the details thereof;

(c) whether Government has any plan to incorporate construction of electric crematorium at
the Ghats at Brajghat (Ghaziabad), Kanpur, Allahabad, Varanasi, etc. under the National River
Conservation Programme (NRCP);

(d) if so, the details thereof and if not, the reasons therefor;

(e) whether representations from some Members of Parliament have been received in this
regard; and

(f) if so, the details thereof and the action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (f) Disposal of half and unburnt dead bodies into the river is one of the
non-point sources of pollution of Ganga. To address this problem, three electric crematoria at
Bhairon, Ghat, Bhagwat Das Ghat and Shuklaganj in Kanpur, two electric crematoria at Shankar
Ghat and Daraganj Ghat in Allahabad and one electric crematorium at Harishchandra Ghat in
Varanasi have already been set-up either from State Government funds or under the Ganga Action
Plan.

Pollution abatement works under the National River Conservation Plan (NRCP) are sanctioned
by the Ministry based on proposals received from the State Governments. No proposal from Hon'ble
Members of Parliament/State Government for setting up of electric crematoria at Brajghat
(Ghaziabad), Kanpur, Allahabad and Varanasi under the NRCP is pending in the Ministry.

Environmental impact assessments

1667. SHRI RAMA CHANDRA KHUNTIA:
SHRI B.K. HARIPRASAD:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government is considering revisiting the provisions existing under the
Environmental Impact Assessments carried out for major and minor projects in the country and if so,

the details thereof;

(b) whether concerns of wildlife and natural eco-systems are not being given proper attention

while carrying out ElAs; and
(c) the details of steps being taken to take these issues into consideration?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS
(SHRI JAIRAM RAMESH): (a) Ministry of Environment & Forests has proposed amendments in the
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Environment Impact Assessment Notification, 2006, vide S.O. 195(E) dated 19th January, 2009 for
obtaining comments / suggestions from all concerned. The proposed amendments, which are both
clarificatory in nature and also to make the notification more comprehensive and rationalized, inter-
alia include: (i) enhancement of threshold limit for construction projects from 20,000 sg.m. to 50,000
sg.m, (i) modernization and expansion projects without increase in pollution load to be exempt from
the provision of EIA Notification, 2006, (iii) prospecting of minerals to be exempt from EIA
Notification, 2006, (iv) biomass based power plants upto 50 MW to be exempt from EIA, (v)
category 'B' projects to be exempt from scopping for three years, and (vi) proactive / voluntary
disclosure of information relating to grant of environmental clearance for ensuring effective

implementation and enforcement of environmental regulation through the creations of societal vigil.

(b) and (c) The Environment Impact Assessment (EIA) reports prepared for obtaining
environmental clearance comprehensively address various issues relating to different components of
environment including wildlife and natural eco-systems. The terms of reference for undertaking
detailed EIA studies are prescribed by the respective sectoral multi-disciplinary Expert Appraisal
Committees taking into account the project location, the proposed developmental activity and the
anticipated impacts thereof.

Wild buffaloes

1668.SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:

(a) whether it is a fact that there are only 5-6 wild buffaloes in the Udanti-Sitanadi Tiger

Reserve;
(b) the details of wildlife census reports, including those of wild buffaloes, since 2000;
(c) thereasons is why Government failed to conserve wild buffaloes;

(d) whether it is also a fact that all the remaining Wild Buffaloes in the Udanti area have now
been kept inside enclosures and if so, under plan of action prepared; and

(e) the details of the action plan alongwith the necessary reports relating thereto ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) As per information received from the Government of Chhattisgarh, presently
there are seven wild buffaloes (five adult male, one sub adult male and one adult female) in Udanti
Wildlife Sanctuary. However, there are no wild buffaloes in Sitanadi Wildlife Sanctuary.

(b) The estimated population of wildlife in Udanti Wildlife Sanctuary since 2001, including wild
buffaloes, is given in the Statement (See below).

(c) The reasons for the decline in the population of wild buffalo are mainly attributed to habitat

loss, biotic pressure and human-animal conflict.

(d) and (e) No, Sir, As informed by the State Government, only one female wild buffalo with her
sub adult calf and one adult male are presently kept inside the enclosure for breeding purpose. The

70



breeding programme of wild buffalo in Udanti Wildlife Sanctuary has been taken up under the wild
buffalo recovery plan as recommended by the Wild Buffalo Task Force constituted by the State
Government in compliance of the direction given by the Central Empowered Committee (CEC) of
Hon'ble Supreme Court.

Statement

Estimated population of wildlife including wild buffaloes
in Udanti Wildlife Sanctuary

SI. No. Species Number (over the years)

2001 2002 2003 2004 2005
1. Tiger 26 17 12 1 12
2. Panther 109 36 24 26 23
3. Cheetal 5352 509 370 385 716
4. Sambhar 541 262 185 205 256
5. Barking Deer 590 256 128 142 450
6. Neelgai 301 160 150 145 126
7. Gour 564 40 40 44 40
8. Wild 72 72 77 67 61

Buffalo ™ *

9. Wild Boar 170 497 - - 998
10. Wild Dog 25 - 20 30 36

**As per the information received from the State Government, at present, there are 7 wild buffaloes in the

Sanctuary.
Forest clearance to Kerala

1669.SHRI A. VIJAYARAGHAVAN: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Kerala Government had requested for Kuttiadi Augmentation Forest Clearance
Scheme during June, 2005 along with compliance report and the clarifications regarding this had
been done subsequently;

(b) if so, the details of action taken for the above stage-2 forest clearance;
(c) whether positive steps would be taken, to grant the above clearance;
(d) if so, the details thereof; and

(e) if not, the reasons therefore?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (e) Yes, Sir. However, the compliance report submitted by the Kerala
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Government was incomplete and accordingly, the State Government was requested to submit
complete compliance report which is still awaited.

National Green Tribunal

1670.PROF. ALKA BALRAM KSHATRIYA: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether Government has mooted a proposal to set up a National Green Tribunal, to deal
with civil issues related to environment and forests;

(b) if so, the details thereof;

(c) the exact number of cases pertaining to environmental and forest disputes pending in
courts; and

(d) to what extent the creation of the Tribunal is likely to assist in disposing of cases relating to
environment and forests?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) Yes, Sir.

(b) The Bill for establishment of the National Green Tribunal (NGT) is under finalization.

(c) As environmental cases are inter-sectoral and cross-cutting in nature it is difficult to exactly
quantify the same.

(d) The NGT intends to reduce the load of environmental cases, of civil nature, pending in
higher courts and to help in speedy disposal of such cases. Since the NGT is proposed to have
Judicial Members as well as Expert Members, it is likely to result in effective disposal of
environmental cases which involve multi-disciplinary issues.

Van Guijjars in Tiger Reserves

1671. SHRI N.K. SINGH:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government has decided to depute trained Van Guijjars' and 'Villagers', instead of
police personnel, in various tiger reserves and other wildlife sanctuaries all over the country to protect
tigers;

(b) if so, the details thereof;

(c) whether Government has held consultations with State Governments/Senior Forest Officers
in providing security and safety to tigers; and

(d) if so, the outcome of such consultations and the manner in which tiger reserves and wildlife
sanctuaries would be protected ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) Funding support under the ongoing Centrally Sponsored Scheme of
Project Tiger is provided to tiger States for antipoaching operations, interalia, involving local people
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and ex-army personnel/homeguards.

(c) and (d) Based on consultations with officers from tiger range States, guidelines have been
issued for raising, arming and deploying a Special Tiger Protection Force in 13 tiger reserves, with
100% Central Assistance under the ongoing Centrally Sponsored Scheme of Project Tiger.

Ganga River Basin Authority
1672. SHRIMATI SHOBHANA BHARTIA:
SHRI VIJAY JAWAHARLAL DARDA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government has set up a corpus of Rs. 1000 crore for the Ganga River Basin
Authority;

(b) if so, the details thereof;

(c) whether a large amount spent by Government for implementation of the Ganga Action Plan
has gone waste;

(d) if so, the details thereof; and
(e) towhat extent the creation of corpus fund would help in cleaning Ganga?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a), (b) and (e) The Central Government by a Notification dated 20.02.2009,
has set up the 'National Ganga River Basin Authority' (NGRBA) as an empowered planning,
financing, monitoring and coordinating authority for the Ganga River, to ensure effective abatement
of pollution and conservation of the river Ganga by adopting a holistic approach with the river basin
as the unit of planning. The Notification provides for a Corpus of funds to be provided by the Central
Government for implementing the projects, programmes and other activities of the NGRBA. No
decision has been taken on the amount of funds to be provided for the Corpus.

(c) and (d) Ganga Action Plan (GAP) Phase-| was launched as a centrally funded scheme in
1985 with the objective of improving the water quality of the Ganga to acceptable standards. Various
pollution abatement schemes including Interception & Diversion of sewage and setting up of
sewage treatment plants were taken up. GAP Phase-Il which covered the tributaries of Ganga
namely, Yamuna, Gomti, Damodar and Mahananda, besides Ganga, was approved in stages from
1993-1996. GAP Phase Il was merged with the National River Conservation Plan (NRCP) in
December, 1996. The total expenditure incurred on conservation of river Ganga under the GAP Phase
-1 & Il so far, is Rs. 816.47 crore. Sewage treatment capacity of 1007 million liters per day (mid) has
been created.

Water quality monitoring carried out by reputed institutions such as,, IIT, Kanpur, BHEL, Patna
University, etc. indicates that, water quality of the river Ganga conforms to the prescribed standards
in terms of key indicators, namely, Bio-chemical Oxygen Demand (BOD) and Dissolved Oxygen
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(DO) at most of the locations, except in the stretch between Kannauj and Varanasi in Uttar Pradesh.
However, the levels of fecal coliforms are reported to be exceeding the maximum permissible limit at
a number of monitoring stations along the river Ganga.

Lower Plain Ganga Project

1673. SHRIMATI BRINDA KARAT : Will the Minister of ENVIRONMENT AND FORESTS be pleased

to state:
(a) whether the Ministry has approved the Lower Plain Ganga Project;

(b) whether the local residents have approached the Ministry against the project since majority

of gram sabhas have opposed the project; and
(c) whether the present Government would review the approval in this context?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) Yes Sir. Lower Painganga (not Plain Ganga) Project in district Yavatmal,
Maharashtra was accorded Environmental and in principle Forest Clearance in May, 2007 and

February, 2009 respectively.

(b) Some representations were received from Non Governmental Organisations (NGOs) such
as Nimna Painganga Dharan Virodhi Sangharsh Satmiti, Yavatmal Zilla Vikas Manch Yavatmal, and
Lower Painganga Project Nirman Samasya Niwaran & Punarwasan Sanstha with differing views,

both for and against, the project.
(c) No Sir. There is no such proposal.
Emission reduction

1674.SHRIMATI SHOBHANA BHARTIA:
SHRI N.K.SINGH:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Government has openly rejected any emission reduction target period by

developed countries;
(b) whether Government has also decided to implement the National Action Plan on Climate;
(c) if so, the details of modalities worked out for proper implementation of the action plan;

(d) whether Government proposes to seek help of developed countries for reduction of

emission levels and to implement the action plan on climate; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) There is no obligation for India under the provisions of the United Nations
Framework Convention on Climate Change (UNFCCC) and its Kyoto Protocol to take any emission
reduction target. On the other hand, India has urged developed countries to take deep and ambitious
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emission reduction targets for the second commitment period of the Kyoto Protocol commenting
from 2013.

(b) and (c) The Government is committed to implement the National Action Plan on Climate
Change (NAPCC). NAPCC envisages eight national missions in specific areas and several other
initiatives that will have co-benefits in terms of climate change. The National Missions are to be
institutionalized and implemented by the respective Nodal Ministries. The Mission documents in
respect of the National Missions are at various stages of finalization and will be implemented after

approval of the Prime Minister's Council on Climate Change.

(d) and (e) National Action Plan on Climate Change provides for international cooperation
including bilateral assistance programmes to support projects whose objectives are consistent with

the objectives of the National Missions and other initiatives envisaged under the National Action Plan.
Compensatory Afforestation Management and Planning Authorities

1675.SHRI TARIQ ANWAR: Will the Minister of ENVIRONMENT AND FORESTS be pleased to

state:

(a) whether a whoping Rs. 11000 crore would be spent in the country on afforestation and for
that purpose all States would have to set up Compensatory Afforestation Management and Planning

Authorities soon;

(b) whether this amount has been received from parties who had used forest land throughout

the country for non-forest purposes;
(c) whether this compensation had been given on the direction of the Supreme court; and

(d) if so, the total allocation made for this to each State and the concrete programme of action

plan prepared?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (d) In pursuance of the Supreme Court Order dated 10th July, 2009 in 1A
No. 2143 in Civil Wirt Petition (C) No. 202 of 1995 in the matter of T.N, Godavarman Thirumulpad Vs
Union of India and Others, it has been decided to set up State CAMPAs in the concerned States/UTs
to undertake compensatory afforestation, penal compensatory afforestation, catchment area
treatment plan, protection and conservation of natural forests, conservation and management of
wildlife etc. by utilizing funds available with the Adhoc CAMPA received from the user agencies in lieu
of diversion of forest land for non forestry purposes under the provisions of the Forest (Conservation)
Act, 1980. The money received from the States/UTs would be utilized by the respective States/UTs
as per the approved Annual Plans of Operations (APOS) prepared by them.

Pollution and emission of gases

1676.SHRI O.T.LEPCHA: Will the Minister of ENVIRONMENTS AND FORESTS be pleased to

state:
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(a) whether Government is aware that due to pollution and emission of gases, the climate is

changing in, general all over the country;
(b) the steps being taken to stop change in climate and increase in temperature; and

(c) whether it is a fact that different glaciers are melting due to increase in temperature and if

S0, the details thereof and how it is going to affect the environment, in general ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) The concentrations of green house gases in the atmosphere are leading to
global warming. The analysis of data for the period 1901-2008 by IMD suggests that annual mean
temperature for the country as a whole has risen by 0.52°C over the period. Spatial pattern of trends
in the mean annual temperature shows significant positive (increasing) trend over most parts of the
country except over parts of Rajasthan, Gujarat and Bihar, where significant negative (decreasing)

trends were observed.

(b) India is signatory to the United Nations Framework Convention on Climate Change
(UNFCCC) and its Kyoto Protocol, and also has various partnerships with other countries under the
UNFCCC. While India does not have any Green House Gases (GHG) abatement commitments
under the Kyoto Protocol, a range of policies and programs have been followed that include
improving energy efficiency & conservation as well setting up of Bureau of Energy Efficiency, power
sector reforms, promoting hydro and renewable energy, promotion of clean coal technologies, coal
washing & efficient utilization of coal, afforestation and conservation of forests, reduction of gas
flaring, use of cleaner and lesser carbon intensive fuel for transport, encouraging mass rapid

transport systems and environmental quality management.

These measures help achieve better energy intensity while addressing climate change as co-

benefit.

(c) As per Geological Survey of India, majority of the Himalayan glaciers are melting (receding)
at varying rates during the twentieth century. Recession of glaciers is a complex phenomenon which
may result due to several factors including rise in temperature, amount and time of snowfall in the
catchment, higher temperature during summer, less severe winter or a combination of all of them.
Thus, it is not possible to specify the role played by the rise in temperature alone in this shrinkage.
The recession of glaciers may lead to reduction in the ice reserves of the glaciers, besides changes in
the river hydrology, enhanced silt and debris production, ecological disturbances, rise in sea level,

etc.
Plan to increase tiger population

1677 .SHRI MAHMOOD A. MADANI:
SHRI SANTOSH BAGRODIA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) How Government plans to increase the tiger population in the country; and
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(b) the details of steps being taken to save the tigers from the poachers, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI

JAIRAM RAMESH): (a) and (b) Funding support under the ongoing Centrally Sponsored Scheme of
Project Tiger is provided to tiger range States for conservation of tigers. The steps taken by the

Government of India to protect wild animals including tigers are given in the Statement.

Statement

Milestone initiatives taken by the Government of India for protection /
conservation of tigers and other wild animals

Legal steps

1.

Amendment of the Wild Life (Protection) Act, 1972 for providing enabling provisions for
constitution of the National Tiger Conservation Authority and the Tiger and Other Endangered
Species Crime Control Bureau.

Enhancement of punishment in cases of offence relating to a tiger reserve or its core area.

Administrative steps

3.

Strengthening of antipoaching activities, including special strategy for monsoon patrolling, by
providing funding support to Tiger Reserve States, as proposed by them, for deployment of
antipoaching squads involving ex-army personnel / home guards, apart from workforce
comprising of local people, in addition to strengthening of communication / wireless facilities.

Constitution of the National Tiger Conservation Authority with effect from 4.09.2006, for
strengthening tiger conservation by, inter-aiia, ensuring normative standards in tiger reserve
management, preparation of reserve specific tiger conservation plan, laying down annual audit
report before Parliament, constituting State level Steering Committees under the Chairmanship of
Chief Ministers and establishment of Tiger Conservation Foundation.

Constitution of a multidisciplinary Tiger and Other Endangered Species Crime Control Bureau
(Wildlife Crime Control Bureau) with effect from 6.6.2007 to effectively control illegal trade in
wildlife.

Declaration of eight new Tiger Reserves and in-principle approval accorded for creation of four
new Reserves, namely Sahyadri in Maharashtra, Pilibhit in Uttar Pradesh, Ratapani in M.P. and
Sunabeda in Orissa.

The revised Project Tiger guidelines have been issued to States for strengthening tiger
conservation, which apart from ongoing activities, interalia, include funding support to States for
enhanced village relocation/rehabilitation package for people living in core or critical tiger habitats
(from Rs. 1 lakh/family to Rs. 10 Iakhs/family), rehabilitation/resettlement of communities
involved in traditional hunting, mainstreaming livelihood and wildlife concerns in forests outside
tiger reserves and fostering corridor conservation through restorative strategy to arrest habitat
fragmentation.
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8.

10.

A scientific methodology for estimating tiger (including co-predators, prey animals and
assessment of habitat status) has been evolved and mainstreamed. The findings of this
estimation/assessment are bench marks for future tiger conservation strategy.

An area of 29284.762 sq. km. has been notified by 15 Tiger States (out of 17) as core or critical
tiger habitat under section 38V of the Wildlife (Protection) Act, 1972, as amended in 2006
(Andhra Pradesh, Arunachal Pradesh, Assam, Chhattisgarh, Jharkhand, Karnataka, Kerala,
Madhya Pradesh, Maharashtra, Mizoram, Orissa, Rajasthan, Tamil Nadu,, Uttarakhand, and
West Bengal). Two tiger States (Bihar and Uttar Pradesh) have taken a decision for notifying the
core or critical tiger habitats (2765.04 sq.km.). The State of Madhya Pradesh has not identified /
notified the core / critical tiger habitat in its newly constituted tiger reserve (Sanjay National Park

and Sanjay Dubri Wildlife Sanctuary).

Memorandum of Understanding developed for better/concerted implementation of conservation

inputs through tiger reserve States.

Financial steps

1.

Financial and technical help is provided to the States under various Centrally Sponsored
Schemes, viz. Project Tiger and Integrated Development of Wildlife Habitats for enhancing the

capacity and infrastructure of the States for providing effective protection to wild animals.

International Cooperation

12.

13.

14.

India has a Memorandum of Understanding with Nepal on controlling trans-boundary illegal trade

in wildlife and conservation, apart from a protocol on tiger conservation with China.

A Global Tiger Forum of Tiger Range Countries has been created for addressing international

issues related to tiger conservation.

During the 14th meeting of the Conference of Parties to CITES, which was held from 3rd to 15th
June, 2007 at The Hague, India introduced a resolution along with China, Nepal and the Russian
Federation, with directions to Parties with operations breeding tigers on a commercial scale, for
restricting such captive populations to a level supportive only to conserving wild tigers. The
resolution was adopted as a decision with minor amendments. Further, India made an
intervention appealing to China to phase out tiger farming, and eliminate stockpiles of Asian big
cats body parts and derivatives. The importance of continuing the ban on trade of body parts of

tigers was emphasized.

Reintroduction of Tigers

15.

As a part of active management to rebuild Sariska and Panna Tiger Reserves where tigers have

become locally extinct, reintroduction of tigers /tigresses have been done.
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Creation of Special Tiger Protection Force (STPF)

16. The policy initiatives announced by the Finance Minister in his Budget Speech of 29.2.2008,
interalia, contains action points relating to tiger protection, Based on the one time grant of Rs.
50.00 crore provided to the National Tiger Conservation Authority (NTCA) for raising, arming and
deploying a Special Tiger Protection Force, the proposal for the said force has been approved by
the competent authority for 13 tiger reserves. Rs. 93 lakhs each has been released to Corbett,
Ranthambhore & Dudhwa Tiger Reserve for creation of STPF during 2008-09. Central
Assistance will be provided to States for creation of STPF in remaining 10 Tiger Reserves in 2009~
10.

Issues at global climate change talks
1678.SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOOQOT:

Will the Minister of ENVIRONMENT AND FORESTS be pleased to state the major issues on which
there is a lack of consensus at the global climate change talks and what is our position on those
issues?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): Under the United Nations Framework Convention on Climate Change, the major
issues that are currently being discussed in pursuance of the Bali Action Plan relate to shared vision
for long-term cooperative action including a global goal for emission reduction, mitigation,
adaptation, technology and finance. Under the Kyoto Protocol, the negotiations are taking place with
a view to determine the emission reduction targets for Annex | Parties to the Convention during the
second commitment period (post 2012). Parties are negotiating on these issues and are expected to
reach an agreed outcome at the 15th Conference of Parties scheduled in Copenhagen in December
2009.

India has argued at these negotiations that the developed country Parties must take actions in
accordance with the principle of equity and "common but differentiated responsibilities and
respective capabilities” in order to achieve the objectives of the Convention. Such actions of the
developed (Annex | Parties to the Convention) countries should include deep and ambitions targets
for emission reduction in the second commitment period (Post-2012) of the Kyoto Protocol.

Habitat for big cats

1679.SHRI MOHD. ALI KHAN: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether 1,411 big cats are left in India;
(b) if so, the details thereof and the reasons therefor; and

(c) the steps being taken to give habitat for their sustenance in each State, especially in
Andhra Pradesh forest areas?
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THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) As per the findings of the recent All India tiger estimation in 2008
using the refined methodology, the total country-level population of tiger is 1411 (mid value); the
lower and upper limits being 1165 and 1657 respectively, as indicated in the given Statement (See
below). The new findings are based on spatial occupancy of tigers and sampling such forests using
camera traps in a statistical framework, which are not comparable to the earlier total count using
pugmarks. The said findings indicate a poor status of tiger population in areas outside tiger reserves
and protected areas. The tiger population, by and large, in tiger reserves and protected areas of the
17 tiger States are viable, while requiring ongoing conservation efforts.

(c) An area of 29284.762 sq. km. has been notified by 15 Tiger States (out of 17) as core or
critical tiger habitat under section 38V of the Wildlife (Protection) Act, 1972, which also includes an
area of 2527 sqg.km. pertaining to the Nagarjunasagar Srisaillam Tiger Reserve in Andhra Pradesh.
Under the ongoing Centrally Sponsored Scheme of Project Tiger, funding support is given to tiger
States, including Andhra Pradesh, for tiger conservation in designated tiger reserves.

Statement

Forest occupancy and population estimates of tiger as
per the refined methodology

State Tiger km? Tiger Numbers
No. Lower limit Upper limit
1 2 3 4 5

Shivalik-Gangetic Plain Landscape Complex

Uttarakhand 1901 178 161 195
Uttar 2766 109 91 127
Pradesh
Bihar 510 10 7 13
Shivalik- 5177 297 259 335
Gangetic

Central Indian Landscape Complex and Eastern Ghats Landscape Complex

Andhra 14126 95 84 107
Pradesh

Chhattisgarh 3609 26 23 28
Madhya 15614 300 236 364
Pradesh

Maharashtra 4273 103 76 131
Orissa 9144 45 37 53
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1 2 3 4 5

Rajasthan 356 32 30 35
Jharkhand * 1488 Not Assessed
Central Indian 48610 601 486 718

Western Ghats Landscape Complex

Karnataka 18715 290 241 339
Kerala 6168 46 39 53

Tamil Nadu 9211 76 56 95

Western 34094 412 336 487
Ghats

North East Hills and Brahmaputra Flood Plains

Assam* 1164 70 60 80
Arunachal 1685 14 12 18
Pradesh *

Mizoram * 785 6 4 8
Northern 596 10 8 12

West Bengal *

North East 4230 100 84 118

Hills, and Brahmaputra

Sunderbans 1586 Not Assessed
Total Tiger 141 1165 1657
Population

* Population estimates are based on possible density of tiger occupied landscape in the area, not assessed by
double sampling.

** Data was not amenable to population estimation of tiger. However, available information about the landscape

indicates low densities of tiger in the area ranging from 0.5 to 1.5 per 100 km2.

Pollution of Ramganga river

11680. SHRI VEER PAL SINGH YADAV: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) the place from where Ramganga river originates and the place at which it merges in the
river Ganges;

(b) whether Government is aware that the water of the river Ramganga has become very
polluted and if so, the measures being taken to check the same;

(o) whether thousands of cattle die and flora gets destroyed every year due to the polluted
water of the river; and

TOriginal notice of the question was received in Hindi.
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(d) which of the factories situated at Moradabad, Rampur, Bareilly directly discharge effluents
in the river which causes this problem?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) to (d) Ramganga river originates in Almora district of Uttarakhand and
merges with river Ganga near Kannauj in Uttar Pradesh. As per monitoring carried out by Central
Pollution Control Board (CPCB), the water quality of river Ramganga before its confluence with
Ganga near Kannauj is not conforming with the prescribed water quality criteria. The Government has

not received any report regarding death of thousands of cattle due to pollution of river Ramganga.

Pollution from industries on the banks of river is monitored by the CPCB and the concerned State
Pollution Control Boards. Action is taken against defaulting industries under relevant provisions of
Water (Prevention & Control of Pollution) Act, 1974 and Environment (Protection) Act, 1986. CPCB
has identified 21 grossly polluting industries in Moradabad, Rampur and Bareilly which directly
discharge their effluent in river Ramganga. Out of these 21 industries, 17 industries have installed
effluent treatment plants (ETPs) and are meeting the discharge standards, while the remaining 4

industries are closed due to various reasons.
Rivers polluted in Assam

1681. SHRI KUMAR DEEPAK DAS: Will the Minister of ENVIRONMENT AND FORESTS be

pleased to state:
(a) whether some rivers in Assam have got polluted;
(b) if so, the details thereof;
(c) the details of steps taken in this regard; and

(d) whether Government would consider to constitute a task force to study the rivers of the

States, with a view to stop pollution therein?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) As per information provided by the Central Pollution Control Board
(CPCB) based on their water quality monitoring reports of rivers, the polluted locations are river
Bharalu at Guwahati, river Deepar Bill at Guwahati and river Burhidihing at Duliajan. Besides,
occasional violation from desired standards has been noticed in respect of river Brahmaputra at
Jogighopa, Nimaighat, Pandu, Kherghat and Dhubri, river Mora Bharali at Tezpur, river Digboi at
Lakhipathe, river Disang at Dibrugarh and Gundamghat, river Kolong at Marigaon and upstream of

Anandram Dekian Phukan Bridge, river Kundli at spakhowa and river Manas at Barpeta.

(c) and (d) The Central Government supplements the efforts of the State Governments towards
cleaning of polluted rivers by providing assistance for creation of pollution abatement infrastructure.

The centrally sponsored National River Conservation Plan (NRCP) for conservation of polluted rivers
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in the country presently covers identified polluted stretches of 37 rivers at 166 towns spread over 20
States. No proposal has been received from the State Government for inclusion of river of Assam
under the NRCP.

The Central Pollution Control Board (CPCB) and the State Pollution Control Board (SPCB),
Assam are taking necessary measures under the provision of Water (Prevention and Control of
Pollution) Act, 1974 to tackle pollution in the rivers from industrial sources. The CPCB and SPCB are
also implementing a mutually agreed time-bound plan for fulfillment of commitments under Corporate
Responsibility on Environment Protection (CREP). A special drive for 17 categories of industries,
monitoring of discharge of grossly polluting industries, setting up of Common Effluent Treatment
Plant (CETP) for cluster of small scale industries, promotion of low-waste and no-waste

technologies and Environmental Auditing of polluting industries are also being undertaken.
Violation of rules in environmental clearances

1682. SHRI MAHENDRA MOHAN : Will the Minister of ENVIRONMENT AND FORESTS be pleased

to state:

(a) whether several NGOs have urged Government to look into the violation of rules while

giving environmental clearances;
(b) if so, the details thereof;

(c) whether Government proposes to ensure transparency in the environmental clearance

process; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) Ministry in the past, received some communications from NGOs
complaining about the violation of rules regarding matters such as non-implementation of conditions
stipulated in the environment clearance letter, non adherence to the prescribed standards, change in
scope of the project and change of project location. The complaints regarding violations are duly
examined and wherever necessary, site inspections are got conducted through the Regional Offices
of this Ministry as also the Central / State / Union Territory Pollution Control Boards. Inputs from the
respective State Governments are also obtained whenever required. The matters like those relating
to change of scope of the project or change of location, any complaints received before the grant of
Environment Clearance (EC) are referred to the Expert Appraisal Committees for obtaining their

recommendations before taking a decision.

(c) and (d) In order to increase transparency in the clearance process, the information has been
put in public domain, through the website of the Ministry, relating to (i) status of pending projects,
(i) schedule and agenda of the meeting of Expert Appraisal Committees (EACs), (iii) minutes of the
EAC meeting, (iv) Environmental Clearance letters and (v) circulars, guidelines, instructions relating

to Environmental Clearance.
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Coal mining in degraded forests

1683.SHRI K.E. ISMAIL:
SHRIR.C. SINGH:
SHRI SYED AZEEZ PASHA:
Will the Minister of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether it is a fact that Government has decided to allow coal mining in degraded forests;
(b) if so, the details thereof;

(c) whether it is also a fact that there is no category called 'degraded forests' in the Forest
Survey of India; and

(d) if so, how Government proposes to identify degraded forests, for the purpose of giving
approval for coal mining?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) So far, 254 proposals involving diversion of about 50,818 ha of
forest land including degraded forests have been approved by the Central Government under the
Forest (Conservation) Act, 1980. The State-wise details are given in the Statement (See below).

(c) and (d) The Forest Survey of India classifies forests into Very Dense Forest (all lands having
tree cover with canopy density more than 70%), Moderately Dense (all lands having tree cover with
canopy forest density between 40% and 70%), Open Forest (all lands having tree cover with
canopy density between 10% and 40%), and Scrub (all forest lands with poor tree growth mainly of
small or stunted trees having canopy density less than 10 peroent). The last two categories, namely,
Open, and Scrub having forest canopy density less than 40% are commonly categorized as
degraded forests. These forest areas have been identified by the Forest Survey of India.

Statement

State-wise detail of Degraded Forests

Case Status: Approved + In Principle As on: 16/07/2009
State/UT Number of Proposals Total Land Diverted (Ha.)
1 2 3
Andaman & Nicobar Island 0 0.00
Andhra Pradesh 43 12709.62
Arunachal Pradesh 2 43.57

Assam 0 0.00

Bihar 0 0.00
Chandigarh 0 0.00
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1 2 3

Chhattisgarh 49 12579.12
Dadar & Nagar Haveli 0 0.00
Daman & Diu 0 0.00
Delhi 0 0.00
Goa 0 0.00
Guijarat 0 0.00
Haryana 0 0.00
Himachal Pradesh 0 0.00
Jammu & Kashmir 0 0.00
Jharkhand 57 7545.33
Karnataka 0 0.00
Kerala 0 0.00
Lakshadweep 0 0.00
Madhya Pradesh 60 10980.37
Maharashtra 13 1815.09
Manipur 0 0.00
Meghalaya 0 0.00
Mizoram 0 0.00
Nagaland 0 0.00
Orissa 23 2899.99
Pondicherry 0 0.00
Punjab 0 0.00
Rajasthan 0 0.00
Sikkim 0 0.00
Tamil Nadu 0 0.00
Tripura 0 0.00
Uttar Pradesh 4 1984.83
Uttaranchal 0 0.00
West Bengal 3 260.03
TOTAL : 254 50817.949
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Devastation of Forests due to Fire

1684. SHRI KALRAJ MISHRA: Will the Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether vast areas of thick forests in Uttarakhand, Himachal Pradesh and other States have
been ravaged and devastated by forest fires over the years;

(b) if so, the extent and areas of such forests at present; and
(c) the plans and strategy drawn out for restoration of such forests?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) The fires in the forest areas occur frequently during the dry season
of the year and are of the nature of ground fires only. As such these fires do not cause devastation or
ravaging of forests. In Hill States like Uttarakhand and Himachal Pradesh incidences of forest fire
mostly occur in the Pine forest areas where dry Pine needles burn. Even such fires do not cause
devastation or ravaging of forests.

(c) The State Forest Departments take preventive measures for warding off such fires by
creating fire lines and generating awareness among the people about the fire hazards. In most States
local people are involved through the Joint Forest Management Committees for prevention and
control of incidences of forest fire. The Government of India under various Centrally Sponsored
Schemes also provide financial assistance to States for forest fire control and management. As there
being no devastation of forests, restoration works are not required to be planned. However,
regeneration of younger crop is supplemented during rainy season.

Biosphere reserves

1685. SHRIMATI VIPLOVE THAKUR: Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether a number of potential sites are under consideration of Government for declaring as
biosphere reserves;

(b) if so, their names, location-wise;
(c) by when these sites are likely to be sanctioned;

(d) whether, after declaring these sites as biosphere reserves, the fragile Himalayan
environment region could be protected from hazardous activities occurring/likely to occur in the
region; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (a) and (b) Cold Desert biosphere reserve in Himachal Pradesh and
Sheshachalam biosphere reserve in Andhra Pradesh are the sites identified for designation as

biosphere reserves.

(c) After receipt of the consent and project documents containing delineation of areas for
these biosphere reserves from concerned State Governments, these sites can be considered for
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designation as biosphere reserves and sanction of financial assistance.

(d) and (e) Declaration of sites as biosphere reserve in itself would not protect the fragile

Himalayan environment region from hazardous activities occurring/likely to occur in the region.

Storage facilities for food processing

1686.SHRI BALBIR PUNJ: Will the Minister of FOOD PROCESSING INDUSTRIES be pleased to

state:

(a) whether it is a fact that about 40 per cent of farm produce in the country is wasted due to
inappropriate storage, lack of primary processing facilities and inefficient procurement and if so, the

steps Government is taking to stop this huge wastage;

(b) whether it is also a fact that a country of the size of India has only 21.7 mt of cold storage

facilities in operation, while it needs at least 9-10 mt more of the capacity; and
(c) if so, the action plan of Government in this regard ?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) to
(c) Itis estimated that the processing level in the food processing sector has gone up from 6% to 10
% and value addition has gone up from 20% to 26% during last five years. The level of wastage of
agricultural food items is estimated to be about Rs, 50,000/~ crores occurring at various stages of
handling after harvesting due to fragmented farming, lack of adequate post-harvest infrastructure

such as lack of cold chain facilities, transportation, proper storage facilities etc.

In order to increase level of processing and to promote food processing industries to exploit both
the domestic and international market potential for processed food products, Vision 2015 Document
has been finalized by the Ministry of Food Processing Industries (MFPI), which envisages tripling the
size of the processed food sector by increasing the level of processing of perishables from 6% to
20% value addition from 20% to 35% and share in global food trade from 1.5% to 3% by 2015. An
integrated strategy for promotion of agribusiness-Vision, Strategy and Action Plan for the Food
Processing Sector has also been approved by the Government. There has been increase in
substantial rate of growth of the food processing industry from 7% in 2003-04 to 13 -14 % in 2006~

07, which has contributed to reduction of wastages and better value addition.

To encourage setting up of cold chain facilities and backward linkages in the country, Ministry of
Food Processing Industries (MFPI) has a Plan Scheme for Cold Chain, Value Addition and
Preservation Infrastructure during the 11th Plan to provide financial assistance to project proposals
received from public / private organizations for cold chain infrastructure development. The scheme

envisages financial assistance in the form of grant-in-aid @ 50% of the total cost of plant and
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machinery and technical civil works in general areas and 75% for North Eastern Region and difficult
areas subject to a maximum of Rs.10.00 crore. The initiatives are aimed at filling the gaps in the
supply chain, strengthening of cold chain infrastructure, establishing value addition with
infrastructural facilities like sorting, grading, packaging and processing for horticulture including
organic produce, marine, dairy, poultry, etc. MFPI has been mandated to take up 10 such project
proposals in first phase, which can be up-scaled to total 30 projects during the 11th plan period on
successful progress in the initial 10 projects. Other agencies of the Government like National
Horticulture Board (NHB), Agricultural and Processed Food Products Export Development Authority
(APEDA), National Cooperative Development Corporation (NCDC) and State Government also

provide assistance for cold storages under their respective schemes.

The Government, through its schemes for financial assistance and other promotional measures,
facilitates creation of food related infrastructure including processing facilities aimed at reducing
wastages, enhancing value addition and increasing shelf life. Ministry of Food Processing Industries
(MFPI) has been implementing various schemes for promotion and development of food processing
industries in the country. Under the Scheme for Technology Upgradation/ Modernization/
Establishment of Food Processing Industries, MFPI extends financial assistance to food processing
units in the form of grant-in-aid @ 25% of the cost of plant and machinery and technical civil works
subject to a maximum of Rs. 50.00 lakh in general area or 33.33% subject to maximum of Rs. 75.00
lakh in difficult areas such as Jammu & Kashmir, Himachal Pradesh, Uttarakhand, Sikkim and North
Eastern States, A&N lIslands, Lakshadweep and ITDP areas. In addition, under the Technology
Mission for Integrated Development of Horticulture in North Eastern and Himalayan States, higher
levels of assistance @ 50% upto Rs. 4.00 crore for setting up and Rs. 1.00 crore for Upgradation of
fruit and vegetables processing is available. MFPI has also been implementing various other Plan
schemes for promotion and development of food processing industries in the country. Under these
schemes, financial assistance in the form of grant in aid is provided for development of infrastructure,
human resource development, promotion of quality assurance and research & development and
other promotional measures to encourage development of the food processing industries. Under the
scheme of strengthening of institutions, various development activities have been undertaken in the
area of Human Resource Development for sectors such as grapes, meat and poultry processing,
through setting up of National Institute of Food Technology, Entrepreneurship and Management
(NIFTEM), Indian Grape Processing Board, National Meat and Poultry Processing Board and
upgradation of Indian Institute of Crop Processing Technology (IICPT).

As per the information available with Directorate of Marketing & Inspection (DMI), Ministry of
Agriculture, total number of cold storages in the country as on 31.12.2007 is 5316 having total

capacity of 23.33 million MT. State-wise and capacity -wise details are given in the Statement.
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Statement

Sector-wise distribution of cold storages as on 31/12/2007

SI.No. State/UT Private Cooperative Public Total Total Capacity
Sector Sector Sector No. InMTs
No. Capacity No. Capacity No. Capacity
1 2 3 4 5 6 7 8 9 10
1. Andaman & 01 170 00 00 01 40 02 210
Nicobar Islands (UT)
2. Andhra Pradesh 260 830762 1 11598 10 3451 281 845811
3. Arunachal Pradesh 01 5000 00 00 00 00 01 5000
4. Assam 20 88706 01 1000 04 1120 25 90826
5. Bihar 234 1233266 18 77200 00 00 252 1310466
6. Chandigarh 05 11216 01 1000 00 00 06 12216
Cly)

7. Chhattisgarh 58 278636 01 29 01 41 60 278706
8. Delhi 75 103210 02 5201 16 17680 93 126091
9. Gujarat 351 1075148 21 30669 05 6437 377 1112254
10. Goa 28 7105 00 00 00 00 28 7105
11. Haryana 233 377319 04 3403 06 11399 243 392121
12. Himachal Pradesh 08 11413 02 767 07 6195 17 18375
13. Jammu & Kashmir 15 40689 03 2134 01 46 19 42869
14. Jharkhand 35 142733 08 27415 00 00 43 170148
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1 2 3 4 5 6 7 8 9 10
15. Kerala 168 54095 06 1080 10 1590 184 56765
16. Karnataka 122 380751 18 6689 17 9594 157 397034
17. Lakshadweep (UT) 00 00 00 00 01 15 01 15
18. Maharashtra 361 488667 55 25346 32 13724 448 527737
19. Madhya Pradesh 160 671374 20 101348 05 2434 185 775156
20. Manipur 00 00 00 00 00 00 00 00
21. Meghalaya 01 1200 00 00 02 2000 03 3200
22. Mizoram 00 00 00 00 00 00 00 00
23. Nagaland 01 5000 01 1150 00 00 02 6150
24. Orissa 83 206840 M 17400 00 00 94 224240
25. Pondicherry (UT) 02 35 01 50 00 00 03 85
26. Punjab 402 1298425 18 39092 00 00 420 1337517
27. Rajasthan 97 310901 09 3832 01 14 107 314747
28. Sikkim 00 00 00 00 00 00 00 00
29. Tamil Nadu 122 224129 13 7562 04 5162 139 236853
30. Tripura 03 12750 01 5000 07 11700 1 29450
31. U.P. & Uttaranchal 1498 8749567 87 281480 03 8000 1588 9039047
32. West Bengal 476 5634500 51 339000 00 00 527 5973500

TOTAL : 4820 22243607 363 989445 133 100642 5316 23333694

Source: DMI, M/o Agriculture
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Setting up food processing units

1687.SHRI A. ELAVARASAN: Will the Minister of FOOD PROCESSING INDUSTRIES be pleased

to state:
(a) whether Government proposes to set up food processing units during the next 100 days;

(b) if so, the number of units proposed and the States in which Government plans to set them

up;

(c) whether Government would propose to involve more private sector investment by providing
subsidy, with loan facility, for the development of food processing sector, since majority of

agricultural products are getting waste due to lack of food processing units; and
(d) if so, the details thereof?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) and
(b) For facilitating Setting up and Modernization of Food Processing Industries by entrepreneurs, the
Ministry of Food Processing Industries extends financial assistance in the country in the form of
grant-in-aid to implementing agencies/entrepreneurs @ 25% of the cost of Plant & machinery and
Technical Civil Works subject to a maximum of Rs. 50 lakhs in general areas and 33.33% subject to
a maximum of Rs. 75 lakhs in Difficult areas under the Scheme of Setting
up/Modernization/Expansion of food processing industries. The Ministry release the funds in the
shape of grants-in-aid to the agencies/ entrepreneurs depending upon the availability of funds within
the budget provision from year to year basis. In the 100 days agenda, Ministry proposes to facilitate
for setting up of 350 new industries in the country in the sectors of processing of fruits and

vegetables, Meat, dairy, fish, grain and consumer under the scheme.

(c) and (d) In order to reduce wastage of agricultural products, Ministry is implemented a Plan
scheme for Cold Chain, Value Addition and Preservation Infrastructure during 11th Plan to provide
financial assistance to project proposals received from public/private sector organizations or non-
Government bodies including State Government for setting up of cold chain infrastructure
development. The scheme envisages financial assistance in the form of grant-in-aid @ 50% of the
total cost of plant and machinery and technical civil works in general areas and 75% for North
Eastern Region and difficult areas subject to a maximum of Rs. 10.00 crore. The initiatives are aimed
at filling the gaps in the supply chain, strengthening of cold chain infrastructure, establishing value
addition with infrastructural facilities like sorting, grading, packaging and processing for horticulture

including organic produce, marine, dairy poultry etc.

To strengthen the Food Processing Infrastructure, Government has approved a scheme for Mega
Food Parks, Cold Chain, Value Added Centres and Modernization of Abattoirs. The Infrastructure
scheme envisages a well-defined agri/horticultural-processing zone containing state of the art
processing facilities with support infrastructure and well established supply chain. It aims to provide a

mechanism to bring together farmers, processors and retailers and link agricultural production to the
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market so as to ensure maximization of value addition, minimization of wastages and improving
farmers' income. The primary objective of the scheme is to facilitate establishment of an integrated

value chain, with processing at the core and supported by requisite forward and backward linkages.

Other strategic initiatives during 11th Plan include scheme for Integrated Cold Chain and
Preservation Infrastructure including Controlled Atmosphere/Modified Atmosphere Storage, Value
Added Centres, Packaging Centres and Irradiation facilities. Benefits of the Scheme will also be
available to integrated projects of value addition / processing / preservation of horticulture, dairy,
marine, and meat sector. Another infrastructure development scheme is for setting up / up-
gradation of food testing laboratories which would benefit all stakeholders including domestic
industry, exporters, entrepreneurs, small and medium enterprises, existing academic & research

institutions, food standards setting bodies.

Modernization of Abattoirs is a scheme targeting infrastructure for the meat processing industry.
It aims to upgrade qualitative and quantitative capacities of the abattoirs, which will be linked, with
commercial processing of meat, both for domestic consumption and exports. The financial
assistance (grant-in-aid) is being extended at 50% and 75% of the cost of plant & machineries
and technical civil works in general and difficult areas respectively subject to a maximum of Rs. 15
crores for each project. The Ministry has approved 'in principle' to set up ten abattoirs in the country

with a total cost of Rs. 127.00 crores. An amount of Rs.7.94 crores has been released.

Further, the Ministry has several other schemes for promotion of the food processing industry.
The Scheme for Technology Upgradation/Establishment/ Modernisation of Food Processing
Industries is aimed at creation of new processing capacity and up-gradation of existing processing
capabilities, modernization of Food Processing Sector to include Milk, Fruit & Vegetables, Meat,

Poultry, fishery, cereal, consumer items, oil seeds, rice milling, flour milling, pulse etc.

Similarly Scheme for Quality Assurance, Codex Standards, R&D and Promotional Activities, is
aimed at motivating the food processing industries for adoption of food safety and quality assurance
mechanisms such as TQM including ISO 14000, ISO 22000, HACCP, GMP, GHP, and preparing
them to face global competition in post WTO Regime. The scheme is also aimed at ensuring that end
product / outcome / findings of R&D work should benefit Food Processing Industries in terms of
product and process development, improved packaging, value addition and leading to innovative

products and processes, with commercial value.

The Scheme for Human Resource Development focuses on developing technologists, managers,
Entrepreneurs and manpower for quality management in Food Processing. The scheme also aims at

development of rural entrepreneurship and transfer of technology for processing of food products by
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utilizing locally grown raw material and providing ""Hands-on" experience at such production cum

training centres, while according priority to SC/ST/OBC and women minorities candidates.

The Scheme for Strengthening of Institutions is aimed at strengthening of existing institutes like
Indian Institute of Crop Processing Technology & establishing National Institute of Food Technology
and Entrepreneurship Management (NIFTEM). The objective of NIFTEM is to promote cooperation
and networking amongst existing institutions both within the country & international bodies, create a
complete data base on domestic resources and bring in international best practices for improving the
food processing sector. Besides above mentioned institutions, two Boards have been set up under
the Ministry /.e Indian Grape Processing Board and National Meat and Poultry Processing Board

under the scheme.

In addition to the above mentioned schemes, certain fiscal incentives have been given to the food
processing industry. Some of these are exemption to fruits and vegetable processing units from
paying income tax, reduction of excise duty on ready to eat packaged foods and instant food mixes

from 16% to 8% .There is automatic approval for 100% foreign equity in food processing sector.
Financial assistance for FPIs in Rajasthan

1688. SHRI LALIT KISHORE CHATURVEDI:
DR. GYAN PRAKASH PILANIA:
Will the Minister of FOOD PROCESSING INDUSTREIS be pleased to state:

(a) the total number of applications received by Government during the last three years from

Rajasthan, requesting financial assistance for setting up food processing units;
(b) the total number of applications cleared, so far;
(c) the total financial assistance, alongwith the subsidy, provided for those units, so far; and
(d) the total number of beneficiaries ?

THE MINISTER OF FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT SAHAY): (a) to
(d) Ministry of Food Processing Industries (MFPI) extends financial assistance in the country in the
form of grant-in-aid to implementing agencies/entrepreneurs @ 25% of the cost of Plant &
Machinery and Technical Civil Works subject to a maximum of Rs. 50 lakhs in general areas and
33.33% subject to a maximum of Rs. 75 lakhs in Difficult areas under the Scheme of Setting

up/Modernization/Expansion of food processing industries.

Earlier all the applications for such grants were received from all over the country through the
State Nodal Agencies in the Ministry. These applications were then Centrally processed and grants
disbursed in the Ministry itself. This used to involve avoidable delays. Hence, with a view to enlarge
the outreach of this scheme to each hook and corner of the country, accelerate the pace of

disposal and to take the Government to door steps of the people, the whole procedure of receipt of
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application under the Scheme, its-appraisal and calculation of grant eligibility as well as
disbursement of funds has been completely decentralized from 2007-08. Under this new procedure
any entrepreneur /applicant can file application with the neighborhood Bank branch/Financial
Institutions (Fls). The Bank/Fls then appraise the applications and then calculate the eligible grant
amount as per the detailed guidelines given to them by the Ministry in this regard. Banks/Fls
appraisal report and recommendation for the grant is transmitted to the Ministry through E-Portal
which has been established for this purpose. After the recommendation is received from any
Bank/Fls through the E-Portal Ministry sanctions the same and transfers the funds also through the

same E-Portal.

Under the decentralized procedure, the applications are received directly by the Banks/Fls,
hence the data for receipt of the applications for 2007-08 and 2008-09 is not maintained centrally by
the Ministry. However, for the State of Rajasthan, during the last three years /.e. 2006-07, 2007-08
and 2008-09, out of 152 applications received under the scheme, 107 applications were approved for

which an amount of Rs. 1589.11 lakhs were disbursed.
Viewership for Doordarshan

1689.SHRI T.K. RANGARAJAN: Will the Minister of INFORMATION AND BROADCASTING be

pleased to state:

(a) the current viewership for Doordarshan, including regional kendras, in comparison to other

private channels;

(b) whether there has been any evaluation of the content and production quality of the

Doordarshan programmes; and
(c) whether there is any plan of action/strategy to improve the quality of its production?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) A Statement (See below) regarding TAM Rating of viewership
showing comparison of Doordarshan National including Regional Channels with other Private

Channels is enclosed.

(b) Prasar Bharati has informed that evaluation of content and production quality is a
continuous process. Their Audience Research Units are doing evaluation of programmes from time to

time.

(c) Prasar Bharati has informed that efforts are being made to improve the quality of its
production by acquiring quality software from various professional software houses/producers
through SFC Scheme; outsourcing good Feature Films for telecast on DD-1 on different themes;
outsourcing better talent for in-house production of programme and improving transmission quality

with digitalization of the studio equipment and transmission.
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Statement
TAM Rating of Doordarshan including regional DD channels
and Private Channels in India (Total Market) among all 4+Years
viewers for the period 28.12.2008 to 27.6.2009

Doordarshan Channels TVR % Private Channels TVR %
DD National 1.1 Aaj Tak 0.08
DD News 0.06 Colors 0.58
DD Delhi 0.06 CNN IBN 0.01
DD Patna — Star Plus 0.65
DD Punjabi 0.01 Soni Entertainment 0.20
DD Sahyadri 0.14 Zee TV 0.51
DD Guijarati 0.02 Zoom 0.04
DD Kashmiri - Zee News 0.04
DD Assamese — Zee Cinema 0.36
DD Rajasthan 0.01 MAX 0.58
DD Lucknow 0.03 NDTV Imagine 0.18
DD Malayalam 0.02 Ten Sports 0.07
DD Podhigai 0.01

DD Oriya 0.02

DD Bangla 0.04

DD Telugu 0.02

DD Chandana 0.02

Journalists' Welfare Fund

1690. SHRI RAJEEV SHUKLA: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the total amount in the Journalists' Welfare Fund, as on date; and
(b) the number of journalists and their families benefited during the last two years, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) The total amount in the Journalists' Welfare Fund, as on 1st
April 2009, is Rs.8,86,28,000.

(b) No cases have been recommended for relief under Journalists' Welfare Fund during the
financial year 2007-2008 and 2008-2009.

FDI in the print media

1691. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:
Will the Minister of INFORMATION AND BROADCASTING be pleased to state:
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(a) whether Government is considering a proposal to raise FDI ceiling in the print media, from
26 per cent to 49 per cent, as recommended by the Telecom Regulatory Authority of India (TRAI);

(b) if so, the details of the TRAI recommendations in this regard and Government's reaction
thereto;

(c) whether Government has held any talks with the stakeholders, before arriving at a final

decision on these recommendations; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) The Telecom Regulatory Authority of India (TRAI) has not
made any recommendation for raising FDI ceiling in the print media from 26 per cent to 49 per cent.

(b) to (d) Do not arise.
Blacklisting of production companies

1692. SHRI M.V. MYSURA REDDY:
SHRI NANDAMURI HARIKRISHNA:
Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether it is a fact that Doordarshan had blacklisted 13 production companies for cheating,
under Short-Term Acquisition Scheme 2006-07;

(b) if so, the details of the companies and the reasons for blacklisting them; and

(c) what legal course of action is to be taken by DD against the cheating production
companies?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) Yes Sir. Details of the Black listed Production
Companies are given in the Statement (See below). These were blacklisted by Doordarshan for
submitting Blank/Repeat Tapes under Short-Term Acquisition Scheme 2006-07 to meet the deadline

for submission of remaining episodes of the recommended programmes.

(c) Prasar Bharati has informed that they have banned these production companies for a

period of 2 years from any further dealing with Doordarshan, since April, 2009.

List of Production Companies Blacklisted

SI. No. Producer/Banner
1 2
1 Sh. P.K. Srivastava

M/s Rainbow Films,
B-37, Soami Nagar,
New Delhi-110 017
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M

Ms. Madhu Rane
M/s Matrix Entertainment,

J-48, Pandav Nagar, Opp. Main Mother Dairy

Delhi-110 092

S/Sh. Talat Syed & Javed Khan
M/s Magick Works, Block No. B,
Flat No. 6, Versova Heaven,

J.P. Road, Seven Bungalow,
Andheri(W) Mumbai-400 063

Sh. Deepak Bhardwaj

M/s Vaishnu Films, D-899,

Ground Floorm Type-A, Pocket-llird,
E.H.S. Bindapur, DDA Flats,

Dwarka Project, New Delhi-110059

Ms. Rama Deepak
M/s Tirupati Production,
E-98, Kamla Nagar, Delhi-110007

Sh. Sandeep Grover

M/s Shrey Media Enterainments,
A-2/49, Aashirwad Apartments,
Pachim Vihar, New Delhi-63

Ms. Rama Pandey

M/s Montage Films, 332,

3rd Floor DLF Gallaria, DLF City,
Phase-IV Gurgaon-122 002

Sh. Sudhir S. Jamwal

M/s Astra Productions,
151-F Doordarshan Lane,
Old Jainpur, Jammu (J&K)

Sh. Kiraj Kumar

M/s Touchstone Communications,
JE-31, Khirki Extension,

Malviya Nagar, New Delhi-110 017

Sh. Usman Saif
M/s Saif Entertainment,

C-1, 32, Sandoipani Teachers Apt. Oshiwara.

New Link Road, Jogeshwari(W),
Mumbai-400102

Sh. Nandan Sharma

M/s Meghna U-Matic Vision,

138, Maitri Apartments. IP Extension,
Patparganj Delhi-110 092
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12 Ms. Anuradha Prasad.
M/s BAG Film & Media Limited,
FC-23, Sector-16A, Film City,
Nodia-201 301

13 Sh. Aman Bajaj
M/s Bajaj Animation Kendra,
A-5, Mayapuri, Phase-l, New Delhi

Regulation of electronic media in emergent situations

1693.DR. T. SUBBARAMI REDDY:
SHRI RAJEEV SHUKLA:
Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether the Ministry has ruled out imposition of any regulatory mechanism on electronic

media, in the wake of 26/11 like emergency situations;
(b) whether the Ministry considers self regulation as the only way to tackle such emergencies;

(c) whether the Ministry plans to set up a group of official spokespersons, headed by the

Ministry, that can provide accurate information with media in news emergency situations;

(d) if so, what other proposals Government is considering to bring legislation in regulating

electronic media; and
(e) whether the Ministry is also considering to have a five year tax break for digital TV services?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) The Committee constituted for reviewing the Content
Code has submitted its report to the Government in the form of draft 'Self Regulation Guidelines for
the broadcasting sector (2008)'. Meanwhile, in the wake of 26/11, News Broadcasters Association
representing 31 main private news channels, has come out with its self regulation guidelines for

telecast of news during emergency situations.

(c) The officers of the Press Information Bureau(PIB), the official news agency of the
Government functions as official spokespersons of the Central Ministries and Departments at New
Delhi. However, a Standard Operating Procedure (SOP) is under consultation for facilitating the

media on such occasions.

(d) The Government is consulting stakeholders on the proposed Draft Broadcasting Service

Regulation Bill.

(e) No, Sir.
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Settlement of media issues

1694.SHRI  GIREESH KUMAR SANGHI: Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether all issues held up with the Ministry regarding media would be addressed soon, in
consultation with all stake-holders;

(b) whether consensus on contentious issue of Content Code, projecting India in a positive
light to the world during Commonwealth Games and devising an acceptable mechanism to resolve
demands of print and broadcasting industry, would be considered; and

(c) ifso, by when a final decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) to (c) Ministry of Information & Broadcasting has constituted
a media consultative committee for media facilitation under the Chairmanship of Secretary, |&B. The
Committee includes media organisations, inclusive of both print and electronic media and also

representatives of civil society.
The terms of reference of the Committee are as under:-

(i) To serve as a forum for regular consultations between Government and various professional
media bodies.

(it) To provide a platform for exchange of views on concerns of civil society.

(i) To discuss concerns of media organisations on various regulatory/policy procedural

matters.

(iv) The Committee will meet at least twice a year or as and when necessary. Wide
consultations with stakeholders are required to arrive at broad consensus on the issue of Content
Code. No time frame has been fixed for decision in the matter.

News and entertainment private TV channels

1695. SHRI KUMAR DEEPAK DAS: Will the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the number of news and entertainment private T.V. channels functioning in the country;
(b) the number of applications pending for opening new such channels from Assam; and
(c) the details of reasons for pendency of such proposals?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) As on date, the Ministry has permitted 233 news and current
affairs TV channels and 247 non-news and current affairs TV channels under uplinking and
downlinking guidelines.

(b) One.
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(c) Non-receipt of full or additional information from the applicant and requirement of inter-
Ministerial consultations are the main reasons of pendency.

Amendment of Cable Television Networks Regulation Act

1696.SHRI  SHARAD ANANTRAO JOSHI: Wil the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether a proposal from the Maharashtra Government regarding amendment of the Cable

Television Networks Regulation Act, 1995 is pending with the Ministry;

(b) whether it is a fact that the lacunae in the Act has made it possible for a cable operation to

be used for assisting terrorist activities; and
(c) the difficulties in approving the proposal and by when the proposal would be settled?

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) Yes, Sir.

(b) No, Sir. However the Government has noted certain aberrations in the live coverage of the
operations conducted by security forces during the 26/11 terrorist attacks in Mumbai thereby
endangering the locations, movements, etc. of security forces. The Ministry has issued a directive to
all the News and Current Affairs TV channels on 27.11.2008 so as not to broadcast the movement,
location, numbers, strategy and other operational details of the security forces as the TV coverage is
likely to jeopardize the operations mounted by the security forces. The TV channels were also issued

an advisory on 3rd December 2008 in this regard.

(c) The amendment of the Cable Television Networks (Regulation) Act, 1995 in the light of the
recommendations of Telecom Regulatory Authority of India regarding "restructuring of cable
services ' received by the Government are under consideration of the Government. The proposal of
the State Government will also be taken into consideration while deciding the matter. No time frame

could be given in such policy matters.
Working of Fast Track Courts
1697 . SHRI RAJKUMAR DHOOT : Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that the Fast Track Courts (FTCs) have been able to help expeditious

disposal of criminal cases, that require early disposal;
(b) if so, the number of cases settled by FTCs, so far;
(c) the number of additional FTCs proposed to be constituted in 2009-10; and
(d) the types of cases which are referred to FTCs?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) Fast Track

Courts have been set up for expeditious disposal of long pending cases in the Sessions Courts and
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the cases of undertrial prisoners. As per the reports received from the State Governments/High

Courts upto March, 2009, 25,10,211 cases have been disposed of by the Fast Track Courts.

(c) and (d) Fast Track Courts are set-up by the State Governments in consultation with the
respective High Courts depending upon the need. Respective High Court decide the types of cases
to be transferred to Fast Track Courts.

Tribunals for cheque bounce cases
1698.SHRI Y.P. TRIVEDI: Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether, after insertion of sections 138 to 147 in the Negotiable Instruments Act, 1981
pertaining to dishonor of cheques the court rooms are flooded with cases in the lower courts all over

the country, which were already over-burdened, resulting in delay in justice, as a whole;

(b) if so, whether Government is planning to establish a separate tribunal to handle such
cases, not only for speedy trial, but also for concerned and effective justice; and

(c) ifnot, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) Most of the
High Courts have informed that there are a large number of cases related to bouncing of cheques
pending in the courts under their jurisdiction. There is no proposal at present to establish a separate
Tribunal to handle such cases, the 18th Law Commission in its 213th Report has also not made any
such recommendation.

Fast Track Courts for cheque bounce cases

1699. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether the 18th Law Commission, headed by Justice A.R. Lakshmanan, has
recommended for setting up of Fast Track courts, to dispose of over 38 lakh cases of cheque
bouncing;

(b) whether the Commission has also suggested an amendment to Section 138 of the
Negotiable Instruments Act, to compel the drawer of a bounced cheque to pay 50 per cent of the

amount on receipt of summons; and
(c) if so, the action proposed by Government in the matter?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) The 18th Law
Commission, headed by Justice A.R. Lakshmanan, has recommended for setting up of Fast Track
Courts of Magistrates to dispose of the dishonoured cheque cases under Section 138 of the
Negotiable Instruments Act, 1881.

(b) No, Sir.

(c) Does not arise.
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Transparent selection procedure for SC/HC judges
11700. SHRI AMIR ALAM KHAN : Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of pending cases in different courts in the country, especially in High Courts
and Supreme Court, as on date;

(b) whether the main reason for the pending cases is the shortage of judges in High Courts and
Supreme Court;

(c) if so, the details thereof;

(d) whether Government is planning to make the selection procedure of Judges in High Courts
and Supreme Court simple, easy and transparent;

(e) if so, the details thereof; and
(f) by when the above plan is likely to be implemented ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) As per the
information received from the Registry of the Supreme Court and the respective Registries of the High
Courts, 50,659 matters were pending in the Supreme Court as on 1st June, 2009 and 3910858 cases
were pending in the High Courts as on 31.12.2008.

(b) and (c) Vacancies of Judges in High Courts and Supreme Court is one of the reasons for
pendency in these courts. As on 10th July, 2009, against an approved strength of 886 Judges in the
High Courts, 237 were vacant and there were 7 vacancies of Judges in the Supreme Court against an
approved strength of 31 Judges.

(d) to (f) The Government is preparing a road map for judicial reforms in the country for which
consultations have already begun. A decision in the matter will be taken on completion of the
consultation process.

Reforms in judiciary

1701. SHRI GIREESH KUMAR SANGHI: Will the Minister of LAW AND JUSTICE be pleased to
state:

(a) whether Government has decided to review present system of appointment of Judges and

action against corrupt Judges;
(b) if so, the main reforms which are being considered in the judiciary;
(c) whether any constitutional amendment would be required for this;

(d) whether Government has also considered the views of Chief Justice of India (CJI) while
making reforms in judiciary; and

(e) Whether CJI has also agreed that all Judges shall declare their assets provided they are
given legal cover?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (d) The
Government is in the process of preparing a road map for judicial reforms in the country. In this
regard, the Government has begun to hold wide consultations. The judiciary would be associated in
this exercise. A decision in the matter will be taken thereafter.

(e) In the Writ Petition (C) No.288 of 2009 before the Delhi High Court, it has been submitted
by the Registrar General, Supreme Court of India that the Judges of the Supreme Court are not
opposed to declaring their assets provided that such declarations are made in accordance with due
procedure laid down by a law which would prescribe (&) the authority to which the declaration would
be made; (b) the form in which the declaration would have to be made along with a clear definition of
what constitutes 'assets'; and (c) proper safeguards, checks and balances to prevent misuse of the
information which would be made available.

Corruption in judiciary

1702.SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Punjab Vigilance Bureau has released some tapes depicting the touts talking
about cases being fixed in the Punjab and Haryana High Court;

(b) whether the reports passed on to the Chief Justice of India disclosed malpractices in the
judiciary and manipulation in the High Court Registry through touts, which hint at arrangement-cum-
purchase of judicial orders appointments, etc.;

(c) if so, what are the facts in this regard; and
(d) what is Government's scheme to eradicate corruption in judiciary ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) As per
information received from the Supreme Court of India, the reports forwarded by the Chief Justice of
the Punjab and Haryana High Court were not authenticated.

(d) The Government is considering bringing a legislation for greater accountability of the Higher
Judiciary. In respect of the subordinate judiciary, the responsibility rests with the respective High
Courts and the State Governments.

Pending cases in Supreme Court
1703.SHRI D. RAJA: Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that the pendency of cases in Supreme Court has been steadily
increasing from 34,649 in 2006 to 50,163 as on March 31,2009;

(b) if so, the details of the cases pending, new cases filed, disposal off and pending, year-wise
since 2006; and

(c) the steps being taken to reduce the backlog of pending cases?
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THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) As per the
information available, the pendency of cases in Supreme Court has increased from 39780 at the end
of the year 2006 to 50,659 as on 1st June, 2009. The details of the opening balance, cases instituted,
disposed of and pending year-wise since 2006 is given below:-

Sl. Year Opening Institution Disposal Pendency at
No. balance the end of year
1. 2006 34481 61839 56540 39780

2. 2007 39780 69103 61957 46926

3. 2008 46926 70357 67464 49819

(c) The following steps have been taken to reduce the backlog of pending cases:
©) Judges' strength in Supreme Court has been increased from 26 to 31.

(2) Benches of Supreme Court were constituted for hearing urgent matters as well as old regular

matters during summer vacation.

(3) Five and more matters on Identical issues are treated as a group matter instead of 10 and more
matters earlier, which has helped in achieving significant increase in the number of disposals.

(4) Directions has been issued to streamline and to make effective the listing of cases before

various courts.

(5) Cases involving identical/common question(s) of law are posted before the appropriate
Bench.

(6) Three days of each week are earmarked for hearing regular matters.

(7)  Alarge number of matters have been taken up for final disposal instead of the usual course of
granting leave and hearing in due course.

(8) Constitution Bench and Larger Bench sit regularly to decide important Questions of law,
particularly in a large number of matters involving common issues.

(9) Al the fresh matters are listed within 10 to 14 days of registration and many disposed of at the

preliminary hearing.
(10) Number of matters listed before each Bench on Miscellaneous Days has been increased.
(11) More Division Benches now deal with criminal cases.
Disclosure of assets by judges

11704. SHRI LALIT KISHORE CHATURVEDI: Will the Minister of LAW AND JUSTICE be pleased
to state:

tOriginal notice of the question was received in Hindi.
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(a) the points on which the case pertaining to disclosure of assets by the judges of High Courts

and Supreme Court moved by the Supreme Court, is pendrng with the Delhi High Court;

(b) whether the public disclosure of assets of judges comes under the purview of right to

information; and
(c) if not, the reasons therefor and whether this questions the transparency of judiciary ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) A Writ Petition (C)
No.288 of 2009 has been filed by the Registrar, Supreme Court of India in the High Court of Delhi
against the decision dated 6th January, 2009 of the Central Information Commission directing to
provide information as to whether any declaration of assets had been filed by the Judges of the

Supreme Court or not, is pending consideration of the Delhi High Court.
(b) and (c) The matter is subjudice.
Judicial reforms
11705. SHRI PRABHAT JHA: Will the Minister of LAW AND JUSTICE be pleased to state:
(a) whether Government is going to take steps for judicial reforms;
(b) if so, the details thereof;
(c) whether Government intends to make a legislation for declaration of assets by Judges; and
(d) if so, the details thereof ?
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) Yes, Sir.

(b) The Government is preparing a roadmap for judicial reforms in the country which aims, inter
alia, at reducing pendency in the courts, at providing quick and effective justice, introducing
accountability of the judges and bringing in transparency in judicial processes for the litigants. The

details of the roadmap are being worked out.
(c) and (d) The matter is presently under examination.
Grants for evening courts

1706.SHRI PARSHOTTAM KHODABHAI RUPALA: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Government has received proposals to give grants to the newly established

evening courts;

(b) if so, whether such proposal have also been received from the Gujarat Government;

tOriginal notice of the question was received in Hindi.
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(c) whether Government is considering to give special grant-in-aid to evening courts, and
(d) if so, the amount of grant-in-aid per court?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (d) The
Government of India had received a proposal from the Government of Gujarat for providing special
Central assistance of Rs. 5.00 crore for Evening Courts. The proposal could not be accepted as
administration of Justice is primarily the concern of the State Government and there is no such
scheme under which central assistance can be provided for Evening Courts.

Benches of High Courts

1707.SHRI SYED AZEEZ PASHA:
SHRI MOHD. ALI KHAN:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the details of special benches of High Courts proposed to be set up by Government in
various States;

(b) the cities/towns identified for setting up of these benches;

(c) whether Government has received any proposal to set up a special bench at Guntur in
Andhra Pradesh;

(d) whether Government has fixed any criteria for setting up of these benches; and
(e) if so, the details thereof ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) and (b) There is no
proposal to set up special benches of High Courts by the Government anywhere in the country.

(c) No, Sir.

(d) and (e) In its report, the Jaswant Singh Commission suggested the broad principles and
criteria to be followed while deciding the question of expediency and desirability of establishment of a
Bench of a High Court away from the principal seat and the factors to be kept in view in selecting the
venue of the said Bench. The report of the Commission was placed in the Parliament Library on
15.10.86 and was laid on the Table of the Rajya Sabha and Lok Sabha on 20.4.87 and 21.4.87
respectively, which may be referred to.

Setting up of benches of High Courts away from their principal seats is considered by the Central
Government on receipt of a complete proposal from the State Government which has the consent of
the Chief Justice of the concerned High Court.

Special courts for offences against women

11708. SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:
Will the Minister of LAW AND JUSTICE be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government is going to make a provision for constitution of special courts for
hearing into offences against women or for their hearing in Fast Track Courts;

(b) if so the details thereof; and
(c) if not, the steps being taken to ensure justice for women?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c¢) Government
has no proposal at present for constitution of Special Courts as Fast Track Courts for hearing crimes
against women. However, the State Governments can constitute special courts in consultation with
the respective High Courts.

Road-map for judicial reforms

1709.DR. K. MALAISAMY :
SHRI MOHD. ALI KHAN:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) what is the stage of the road-map for judicial reforms;
(b) the details as to the features of the proposed reforms; and

(c) whether such reforms would reduce the pendency of cases and ensure quick and effective
justice to the aggrieved litigants ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (c) The
Governmet is preparing a roadmap for judicial reforms in the country which aims, inter alia, at
reducing pendency in the courts, at providing quick and effective justice, introducing accountability
of the judges and bringing in transparency in judicial processes for the litigants. The details of the
roadmap are being worked out.

Pendency of court cases
11710. SHRI JANESHWAR MISHRA: Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that the pendency of cases runs into lacs and the main reason behind
this pendency is the nature of present judicial procedures and the system, and the shortage of staff;

(b) if so, whether Government is working on any concrete and effective plan to expedite justice
and for disposal of pending cases; and

(c) if so, the details thereof?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (&) Over three crore
cases are pending in the courts. Vacancies in the subordinate judiciary and shortage of staff in the
Subordinate Courts are among of the reasons for pendency.

(b) and (c) Expeditious disposal of cases is exclusively within the domain of the Judiciary.
Government has, however, taken several steps to facilitate disposal of cases in the courts, including

pending cases which include:

tOriginal notice of the question was received in Hindi.
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(1) Increasing the strength of judges in the High Courts and Subordinate Courts.
(2) 'Fast Track Courts' extended upto 31.3.2010.

(8) Introduction of some legislative measures for improvement in judicial procedure and for
expediting disposal of civil and criminal cases in courts. The Civil Procedure Code and Criminal
Procedure Code have been amended and the concept of 'Plea-Bargaining' has been introduced.

(4) Alternative modes of disposal including mediation, negotiation and arbitration have been

encouraged.

(6) Other measures like grouping of cases involving common questions of law, constitution of
specialized benches, setting up of special courts and organizing Lok Adalats at regular intervals have
also been taken.

(6) Steps have also been taken for modernization of the judicial infrastructure through
computerization of courts. Government is implementing a scheme for computerization of District &
Subordinate Courts and for upgradation of the Information and Communication Technology

infrastructure of the Supreme Court and the High Courts.

(7) Government has enacted the Gram Nyayalayas Act, 2008 (Act 4 of 2009) which provides
for establishment of nearly 5067 Gram Nyayalayas and will bring justice at the door step of the rural

people.
Drop in polling percentage

1711. SHRI JAIPRAKASH NARAYAN SINGH: Will the Minister of LAW AND JUSTICE be pleased
to state:

(a) whether Government is aware that voting percentage has decreased during the last general

election;
(b) if so, the main reasons for the voters not casting their franchise;
(c) whether Government would consider the option of compulsory voting; and
(d) if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) A Statement showing
the figures relating to total electorate, total no. of votes polled and percentage of votes polled in
general elections to Lok Sabha held from 1952 to 2009 as provided by the Election Commission of

India is attached herewith (See below).

(b) The Election Commission of India has intimated that there are no proven/established

reasons that can be ascribed to voters not exercising their franchise.
(c) No, Sir.

(d) The matter of compulsory voting was considered by the Dinesh Goswami Committee on
Electoral Reforms and did not favour it.
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Statement

Comparative statement showing voting percentages since the
First General Election to the Lok Sabha

Year Total Total no. of Percentage of
Electorate votes polled votes polled
1951-1952 173,212,343 105,950,083 44.87%
1957 193,652,179 120,513,915 45.44%
1962 216,361,569 119,904,284 55.42%
1967 250,207,401 162,724,611 61.04%
1971 274,189,132 151,536,802 55.27%
1977 321,174,327 194,263,915 60.49%
1980 356,205,329 202,752,893 56.92%
1984 379,540,608 241,246,887 63.56%
1989 498,906,129 309,050,495 61.95%
1991 498,363,801 282,700,942 56.73%
1996 592,572,288 343,308,090 57.94%
1998 605,880,192 375,441,739 61.97%
1999 619,536,847 371,669,104 59.99%
2004 671,487,930 389,948,330 58.07%
2009 716,676,081 417,158,644 58.21%

Grant-in-aid for FTCs

1712. SHRI KANJIBHAI PATEL:
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether it is a fact that after September, 2006 Government had discontinued the status of
Centrally sponsored scheme for Fast Track Courts (FTCs) functioning in the States;

(b) if so, the reasons therefor;

(c) whether Government is aware that the grant-in-aid being provided to FTCs is very meagre,
whereas the recurring and non-recurring expenditure is on a very high side;

(d) whether Government is contemplating to raise the grant-in-aid to FTCs; and
(e) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (e) No, Sir.
Government has not discontinued the scheme of Central assistance to the States for Fast Track
Courts. In fact while extending, the scheme for a period of five years beyond 31.3.2005, Government
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enhanced the central assistance for non-recurring expenditure and made a provision for an additional
amount of Rs. 8.60 lakh per court being given to the States for the first two years after 31.3.2005.

Central assistance to the States under the scheme is provided on the basis of the approved norm
i.e. Rs. 4.80 lakh per court per annum towards the recurring expenditure. Some of the States have

reported expenditure in excess of the assistance provided to them.

There is no proposal at present to increase the rate of Central assistance to the States for the

Fast Track Courts.
High Court Bench at Thiruvananthapuram

1713. SHRI M.P. ACHUTHAN:
SHRI K.E. ISMAIL :
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether the Kerala Government has been demanding, for a long time the establishment of

a Bench of Kerala High Court at Thiruvananthapuram, the capital city of that State;

(b) whether Government is aware that advocates of that city have been on an indefinite strike

for more than a year on this demand; and
(c) if so, the details thereof and the reaction of Government on this demand?
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) Yes, Sir.

(b) The Government has received reports that the advocates of that city have been agitating for

the establishment of a High Court Bench at Thiruvanthapuram.

(c) The Governor of Kerala has recommended establishment of a Bench of the Kerala High
Court at Thiruvananthapuram. However, the then Chief Justice of Kerala High Court had intimated
that the High Court does not approve the establishment of such a Bench as it is not suitable or

feasible. Should the High Court be agreeable to change its stand, the matter would be reconsidered.
Corruption in judiciary

1714. DR. JANARDHAN WAGHMARE:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government proposes to bring a legislation to tackle issues relating to

accountability and corruption in the judiciary;
(b) if so, the details thereof;
(c) whether Government has received a large number of representations in this regard;

(d) if so, the details thereof; and
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(e) the action contemplated by Government on such representations and its reaction to root

out corruption from judiciary ?

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): (a) to (e) Allegations of
corruption in the higher judiciary have come to the notice of the Government from time to time. As for
the subordinate judiciary, the administrative control over its members vests with the concerned High
Courts and the State Governments as per the provisions of Article 235 of the Constitution of India.

The Government is in the process of preparing a road map for judicial reforms in the country
Consultations in this regard have already begun. Accountability in the judiciary is also one of the
components of the judicial reforms. A decision in the matter will be taken on completion of the
process of consultation.

Amendments in MMDR and MCR
11715. SHRI KRISHAN LAL BALMIKI: Will the Minister of MINES be pleased to state:

(a) whether Government proposes to bring amendments in the Mines and Minerals
(Development and Regulation), Act (MMDR) and Mining Concession Rules (MCR), for speedier
and timely development of mineral resources available in States;

(b) if so, in which rules and sections;

(c) whether Government proposes to delegate all rights related to minerals mentioned in parts
'A’ and 'C' of the MMDR Act to the States; and

(d) if so, by when and if not, the reasons therefor?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (d) The Government is considering a
proposal to bring the legislative framework of the mineral and mines sector in consonance with the
National Mineral Policy, 2008. Since the matter is at an interim stage, it is not possible at present to
specify the nature and extent of changes in the legislative framework.

lllegal mining
1716. SHRI RAJKUMAR DHOOT : Will the Minister of MINES be pleased to state:

(a) the number of cases of illegal mining detected during the last three years and the action
taken against the culprits;

(b) whether the minerals and areas prone to illegal mining have been identified; and
(c) if so, the steps taken to stop illegal mining?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (c) The number of cases of illegal
mining detected in the last three years by State Governments is given below:-

tOriginal notice of the question was received in Hindi.
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2006-07 2007-08 2008-09

38013 40575 41793

No separate exercise has been undertaken to identify minerals or the areas prone to illegal mining
as instances of illegal mining differ in each State. However, the Central Government has taken pro-
active steps to prevent illegal mining and has devised a three-pronged action strategy, which
includes ensuring that the State. Government constitute Task Force/Flying Squads at both State and
District level, asking the State Governments to frame rules for prevention of illegal mining and
monitoring the instances of illegal mining through quarterly returns from the State Governments.

Iran-ore mines
1717. SHRI DHARAM PAL SABHARWAL : Will the Minister of MINES be pleased to state:
(a) the details of iron-ore mines in the country, State-wise;

(b) the number and the details of mines captive to steel plants, mines (merchant mining) in
public sector and mines (merchant mining) in private sector; and

(c) the details under the above categories, as to who have set up beneficiation plans to
upgrade iron-ore fines ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) As per available information the
details of State-wise reporting mines of iron ore in 2008-09 is given below:

State Number of Mines (Provisional)
Captive Non-captive

Private Public Private Public State-wise

Sector Sector Sector Sector Total
Andhra Pradesh - - 23 - 23
Chhattisgarh 1 5 1 3 10
Goa - - 72 - 72
Jharkhand 2 5 13 - 20
Karnataka - - 87 5 92
Madhya Pradesh - - 7 - 7
Maharashtra 1 - 9 1 1
Orissa 4 4 64 M 83
Rajasthan - - 1 - 1

TOTAL * 319

(Source: IBM)
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(c) The following mine owners have set-up benefication plants to upgrade iron ore fines: M/s
Sesa Goa Ltd., M/s D.B. Bandodkar & Sons Pvt. Ltd., M/s Sociedade Fomento Industrial Ltd.,
M/s Damodar Mangalji & Co. Ltd., M/s Chowgule & Co. Ltd., M/s Dempo Mining Corp, M/s
V.M. Salgaocar & Bro Ltd., M/s R.V.S. Velingkar, M/s Mineria Nacional Ltd., Smt. Ahilabai
Sardesai, M/s SOVA, Smt. K.R. Gharse, M/s V.S. Dempo & Co, Sri Badruddin H. Mavani, M/s
Bandekar Bros Pvt. Ltd., M/s Salgaocar Mining Industries, M/s Doddanavar Bros., M/s SAIL, M/s
Tata Steel Ltd., M/s OMC Ltd., M/s Rungta Mines Ltd., M/s Sarda Mines Ltd., M/s Bonai Industrial
Co. Ltd., M/s NMDC, M/s Mineral Sales Pvt. Ltd., M/s Bharat Mines and Minerals, Mineral
Enterprises Ltd., M/s Bhilai Steel Plant.

lllegal sand mining
1718. DR. K. MALAISAMY : Will the Minister of MINES be pleased to state:

(a) whether it is a fact that there has been a spurt and increase in illegal sand mining in the

recent past;

(b) if so, the States/Union Territories which are predominantly subject to this kind of illegal

mining or malpractices or both; and

(c) the details of ill-effects of illegal sand mining in rivers and the measures taken or being

taken to avert these kind of activities ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) to (c) As sand is a minor mineral, for
which powers to regulate are delegated to the State Governments, details of cases of illegal sand
mining are not centrally maintained, However, the State Governments are empowered to frame rules
for curbing illegal mining. Further, the State Governments have been asked to frame rules for

prevention of illegal mining, transportation, etc., and constitute Task Forces at State/District Level.
Coordination between Central and State Governments on mineral issues
1719. SHRI RAGHUNANDAN SHARMA: Will the Minister of MINES be pleased to state:

(a) by when a separate forum would be constituted for better coordination between Central

and State Governments in order to sort out the problem related to coal and other minerals;
(b) the measures adopted for proper exploration of available minerals wealth in the States;

(c) whether the State Governments are bearing heavy losses of revenue and registration

charges from coal companies and what are the measures being taken in this regard;

(d) whether the above said provision would also be applicable on coal companies for

sanctioned coal mining under MMRD Act, 1957; and

(e) ifso, by when it would be enforced?
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THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) The Government had
constituted a Mineral Advisory Council in the year 2003 which includes important mineral producing
States as members to advise on various aspects relating to exploration of minerals in land and on
offshore areas, production, annual distribution and consumption of minerals, exports and imports of
minerals, human resources development in the mineral sector, measures necessary for
protection/restoration of environment and ecology against adverse effects caused by mining
operations, mineral policy and legislation. Apart from this, the Government has set up a mechanism
through Central Geological Programming Board and State Geological Programming Board for proper
exploration of available mineral wealth in the States. Further the Government has taken up a Plan
Scheme for promotional exploration of Coal through GSI, MECL and CMPDIL. A separate Plan

Scheme is also undertaken for detailed drilling of coal in areas not under Coal India Limited (CIL).

(c) The Government is not aware about any loss of revenue being caused to the State

Government towards registration charges from coal companies.
(d) and (&) Does not arise in view of reply to the above.
Rise in mining projects

1720.SHRI V. HANUMANTHA RAO:
DR. T. SUBBARAMI REDDY:
Will the Minister of MINES be pleased to state:

(a) whether record 441 mining projects were cleared in 2008, compared to 269 projects
approved in the calendar year 2007;

(b) if so, whether nearly 369 out of 441 projects have been proposed in eight States;

(c) whether the rise in mining approvals is specially due to Government's move allowing private
sector in mining of 13 minerals;

(d) whether the rise in mining approvals is an outcome of the National Mineral Policy
announced by Government in 2008; and

(e) whether Government proposes to take steps to felicitate mine developers and to explore

integral mining to the mining projects ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) No, Sir. The Ministry of Mines
has accorded prior approval to 272 mineral concession proposals during the calendar year 2008 in
comparison to 230 prior approvals during 2007. Eight States namely Andhra Pradesh, Chhattisgarh,
Jharkhand, Karnataka, Madhya Pradesh, Maharashtra, Rajasthan and Orissa account for the largest
number of approvals, numbering 260 in 2008.

(c) Since the enunciation of the National Mineral Policy in 1993, mineral sector has been
opened up for private sector investment including foreign direct investment for non-fuel and non-

atomic minerals, and there has been an increase in the number of applications as well as approvals.
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(d) The New National Mineral Policy was announced in March, 2008. Consequential
amendments in the Mines and Minerals (Development and Regulation) Act, 1957 and the Rules
framed thereunder have not been carried out yet and as such the impact of the new Mineral Policy on
the rise in the mineral concession approvals cannot be assessed.

(e) The Government is committed to taking all necessary steps to encourage mineral
exploration and mining activities in accordance with the National Mineral Policy, 2008.

Regional scale survey by GSI
1721. SHRI PRASANTA CHATTERJEE : Will the Minister of MINES be pleased to state:

(a) whether the Geological Survey of India (GSI) has conducted regional scale survey for
mineral resources during 2006-07 to 2008-09; and

(b) if so, what are their findings in West Bengal ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) Yes, Sir. Geological Survey of
India (GSI) has conducted regional survey using Geological, Geophysical and Geochemtical
methods in search for mineral resources of the country. GSI has carried out investigations for
minerals like coal, iron ore, gold, basemetal and phosphorite in the State of West Bengal. The details
of findings of the investigations carried out during Field Seasons 2006-07 to 2008-09 (upto
March'09) are as below:

Coal:

() In Nabasan block, Raniganj coal field, eleven coal seams have been recorded. Thickness of
coal seams varies from 0.40m to 8.35m between the depth 230.80m and 687.70m.

Investigation is completed.

(ii) In Kapasdanga-Bharkata sector, Birbhum coal field, four regional coal seam zones
(cumulative thickness varying from 17.35m to 86.00m) have been recorded at depth between
300m and 720m. Investigation is completed.

(i) In Mahallah area, Birvbhum coal field two lignite seams (cumulative thickness 5.50m) have
been recorded within Tertiary sediments between 174m and 185m depths. Investigation is
under progress.

(iv) In Binodpur-Bhabaniganj block, Raniganj coal field four coal seams with thickness ranging
from 0.50m to 10.75m have been recorded between 336.45m and 489.27m depths.
Investigation is under progress.

(v)  In Makdumnagar area, Birbhum coal field, three regional coal seams with cumulative thickness
68.80m has been recorded below 293m depth. Investigation is under progress.

Gold:

(i)  Preliminary investigation for gold has been carried out at Rudra area, Bankura district.
Analytical result of soil samples yielded gold values ranging from 31ppb to 0.26 g/t.
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(i)  Prospecting for gold in and around Tilakanali and Kelipathar, Bankura district indicated that
results of samples received so far from Tilakanali area is not encouraging. Investigation is

under progress.
Base Metal:

Investigation for basemetal in Tamakhun-Thakurdungri area, Purulia district is being carried
out by large scale mapping, pitting-trenching and sampling.

Iron Ore:

Geophysical Survey for iron ore (magnetite) in Saltora-Mejia block, Bankura district was
carried out along 41 traverses. The result is not encouraging except the delineation of a
magnetic zone near Niyamatpur. Investigation is completed.

Phosphorite:

Investigation of Apatite (Calcium Phosphate) and associated minerals in Cholwari and
adjoining areas of Purulia district is being carried out by mapping, pitting-trenching, drilling
and sampling.

In addition to the above, Geochemical Mapping under the National Geochemical Mapping
(NGCM) programme is being carried out in Purulia district, West Bengal. Preparation of anomaly
maps of different elements are in progress along with the mapping programme for identifying the
positive areas for mineral investigation. Similarly geophysical mapping employing regional gravity and
magnetic methods are also being conducted in parts of Purulia district to identify subsurface

mineralization.
Naxal attack at NALCO
11722. SHRI RUDRA NARAYAN PANY : Will the Minister of MINES be pleased to state:

(a) whether Government is aware of the recent naxalite attack on National Aluminium Company
(NALCO), a navratna company;

(b) if so, the details thereof, and

(c) whether Government is contemplating any measures to avert the recurrence of such
incidents ?

THE MINISTER OF MINES (SHRI B.K. HANDIQUE): (a) and (b) Yes, Sir. The mines of National
Aluminium Company Limited (NALCO) located at Damanjodi in district Koraput of Orissa were
attacked by a large number of naxalites at about 9.30 PM on 12th April, 2009, apparently with the
intention to loot weapons or explosives stored in the Explosive Magazine House. As a result of the
determined action by the Central Industrial Security Force (CISF) personnel deployed at the site, the
naxatites were pushed back by the morning of 13th April, 2009. However, there were 10(ten)
casualties of CISF personnel and some casualties among the naxalites during the night long
operation.

tOriginal notice of the question was received in Hindi.
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(c) This matter was immediately reviewed by this Ministry in consultation with Ministry of Home
Affairs and CISF and in order to prevent occurrence of such incidents, all stakeholders including the
State Government of Orissa, the representative organization of mining industries, namely Federation
of Indian Mining Industries(FIMI) as well as all Public Sector Undertakings under the administrative
control of this Ministry, have been suitably advised to take precautions, strengthen security cover
and ensure proper coordination with different security agencies. Regular watch is being kept in the
matter. Specific directions have been given to NALCO, which include:-

(i) Strengthen the security in and around the mines, particularly by construction of
morchas/watch towers, fortification of magazine area by laying concertina barbed wires,
power fencing, better illumination of magazine area by providing high mast outward focused
lights, proper/secure accommodation for the CISF personnel alongwith required amenities,
such as supply of bullet proof jackets, helmets, vehicles, etc.

(i)  Shifting of the magazine to a more secure location from the present site.

(i) Initiate measures for blast free mining operations, through the use of surface
miners/continuous miners.

(iv) Keeping minimum stock of explosives in the magazine.
(v) Tomaintain close liaison with the State Government as well as other security agencies.
Complaints to NCM
1723.SHRI SABIR ALI: Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) the details of the complaints of harassment and discrimination received by the National
Commission for Minorities during the last two years and this year;

(b) the action taken thereon; and
(c) the details of plans in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) The details of complaints received during the last two years and this year (upto
30.06.2009) are as under:

Years Number of Complaints
2007-08 1508
2008-09 2250
2009-10 472

(up to 30.06.2009)

(b) and (c) The National Commission for Minorities takes up all such complaints in accordance
with the procedure laid down and with the concerned authorities for appropriate redressal of the
grievances. Whenever necessary, summons are issued and hearings are held by the Commission.
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Defining the lingustic, minorities
11724. SHRI SAMAN PATHAK: Will the Minister of MINORITY AFFAIRS be pleased to state:
(a) whether there is any fixed criteria for deciding the linguistic minorities;
(b) if so, the details thereof;

(c) whether any concrete plans have been formulated by Government for collective development
of linguistic minorities;

(d) if so, the details thereof; and

(e) the number of States/Union Territories where Nepali speaking people have been recognized

as a linguistic minority ?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) and (b) Linguistic minorities have not been defined in the Constitution or by any
statute. They get defined when their mother tongue differs from the regional language of the area.
They are identified by State Government/Union Territory on the basis of Census data.

(c) No, Sir.
(d) Does not arise.

(e) The Special Officer for Linguistic Minorities has reported that there is no procedure/rule for
recognition of a minority language group, including Nepali, by the states/Union Territories. However,
on the basis of inputs received from the various State Governments and census records, Nepali is
spoken in the States of Assam, West Bengal (major language in Darjeeling District), Meghalaya ,
Sikkim (regional language) and Mizoram.

Academic and housing diversity statistics
11725. SHRI SHREEGOPAL VYAS: Will the Minister of MINORITY AFFAIRS be pleased to state:

(a) whether the expert committee appointed by Government has submitted its report on
academic and housing diversity statistics of Sachar Committee;

(b) if so, whether the Central Statistical Organization (CSO) has given its comments on it;

(c) whether it is a fact that CSO has pointed towards various shortcomings therein and if so,
the details thereof; and

(d) the plan to address these shortcomings?

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN
KHURSHEED): (a) The Expert Group appointed by the Government to recommend an appropriate
'diversity index' to promote diversity in living, educational and work spaces has submitted its report.

tOriginal notice of the question was received in Hindi.
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(b) Yes, Sir.

(c) Inits comments, Central Statistical Organisation (CSO) has drawn attention towards the
weak points in the formulation at the micro and macro levels and towards statistical challenges.

(d) The report of the Expert Group and comments received thereon have been considered in
the light of the proposal for setting up an Equal Opportunity Commission.

Settlement of dues of Maharashtra Government

1726.SHRI SHARAD ANANTRAO JOSHI: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) whether any proposal from the Maharashtra Government is pending with the Ministry,
regarding payment of funds for the non-conventional energy projects successfully implemented since
2002-03;

(b) whether it is a fact that the amount due to the State Government amounts to around Rs.
500 crore; and

(c) if so, the reasons for the delay and by when the claim is likely to be settled?
THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a) Yes, Sir.

(b) and (c) No, Sir. However, proposals for release of Central Financial Assistance totaling
around Rs. 10 crore under the Biogas programme for the period 2002-03 onwards have been
received. There are pending settlement due to discrepancies/non-receipt of Audit reports. The State
Government has been advised to clarify and fulfill the requirements at the earliest.

Electrification of Remote Villages

1727.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of NEW AND RENEWABLE ENERGY
be pleased to state:

(a) the details of achievements made in the backward districts of the country under the
Remote Village Electrification Programme, till May, 2009;

(b) whether any installation cost has been fixed for solar energy devices and setting up of bio-
gas plants under the National Bio-gas and Manure Management Programme as well as subsidy given
to the people below poverty line; and

(c) if so, the details thereof and whether there is any special price list for the North Eastern
Region?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a) The
Remote Village Electrification Programme is being implemented in those remote, unelectrified
villages/hamlets where grid connectivity will not be feasible in near future. These villages generally lie
in economically, socially or industrially backward regions of the country. The details of
villages/hamlets covered under the Programme as on 31st May, 2009 are given in the enclosed
Statement-1 (See below).
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(b) and (c) The Ministry has not laid down installation costs for solar energy devices under the
Remote Village Electrification Programme as well as for setting up of biogas plants under the National
Bio-gas and Manure Management Programme. Instead, the levels of Central Financial Assistance
(CFA)/subsidy are specified. The details of CFA/subsidy levels, including those applicable for
beneficiaries belonging to below poverty line category and to those in the North Eastern Region are
given in the Statement-Il.

Statement-/

State-wise Details of Villages/Hamlets Covered as on 31st May 2009,
for Financial Support under Remote Village Electrification Programme

S.No. State No. of Villages/ Hamlets
1 Andhra Pradesh 13
2 Arunachal Pradesh 298
3 Assam 1986
4 Chhattisgarh 588
5 Guijarat 38
6 Haryana 286
7 Himachal Pradesh 22
8 Jammu & Kashmir 235
9 Jharkhand 477
10 Karnataka 79
1" Kerala 607
12 Madhya Pradesh 274
13 Maharashtra 353
14 Manipur 240
15 Meghalaya 97
16 Mizoram 20
17 Nagaland 3
18 Orissa 306
19 Rajasthan 327
20 Sikkim 13
21 Tamil Nadu 184
22 Tripura 755
23 Uttarakhand 718
24 Uttar Pradesh 250
25 West Bengal 1186
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Statement-1/
Central Financial Assistance (CFA) for various renewable energy
options under Remote Village Electrification Programme
|- Solar Photovoltaic Systems

Maximum Central Financial Assistance, Amount in Rupees

SPY System General Category Special Category States
States including North
Eastern Region

Homelighting System Model | 5895 6165
Homelighting System Model Il 11250 11250
Streetlighting System 19602 20578
Power Plants 3,15,000 per KW including modules, batteries,

electronic systems, internal cabling, structures, all
civil works, fencing, etc. An additional CFA worked
out on the basis of Rs.3150 per household will be
given towards the cost of distribution lines, service
connections, fittings and fixtures inside the
houses.

For BPL households, the above amounts will be multiplied by a factor of 1.11.

The above CFA values are based on the costs which include supply of the systems at the site,
installation, commissioning and onsite Annual Maintenance Contract (AMC) for five years including
warranty for parts and components such as battery, electronics, lamps, etc. For PV modules, the
warranty will be for ten years.

Il - Small Hydro Projects

Region Capacity Maximum CFA/
kW (Rupees)

Plain & other regions of Upto10 kW 98100

all other States Above 10 kW and upto 100 kW 92700
Above 100 kW and upto 1000 kW 68400

Notified Hilly regions of Upto10 kW 1,07,100

all other States & Islands Above 10 kW and upto 100 kW 1,01,700
Above 100 kW and upto 1000 kW 77400

N.E. Regions, Sikkim, Upto10 kW 1,16,100

Uttaranchal, J&K and Aboye 10 kW and upto 100 kW 1,10,700

Himacnal Pradesh Above 100 kW and upto 1000 kW 86400

(Special Category States)

The above prices are inclusive of all civil works, distribution network within the village
transportation, installation and commissioning charges and Annual Maintenance Contract for 5 years
The cost of transmission lines from the power plant to the village are not included.
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I1l- Biomass Gasifies Project

Maximum Central Financial Assistance/kW, (Rupees)

Type of System Gasifier rating Plain Hilly areas North-East
100% Producer Gas  Upto IOkWe 68040 71442 74844
>10 upto 20kWe 48528 50954 53380
>20 upto 50 kWe 49500 51975 54450
>50 kWe 43726 45912 48099
Dual fuel Upto 10 kWe 60466 (63,000) 63489 (66150) 66512 (69300)
>10 upto 20kWe 40,500 42525 44550
>20 upto 50kWe 36000 37800 39600
>50 kWe 31500 33075 34650
Note: 1.  Figures in brackets include increases in cost on account of oil ghani.

2. Prices are inclusive of 5 year AMC (2years warranty + 3 years), distribution network

within  the village, all civil

commissioning charges.

works, transportation charges and installation and

Current pattern of Central Subsidy for Different categories of beneficiaries/
areas under National Biogas and Manure Management Programme

Category

Amount of Central subsidy per plant

North Eastern Region States and
Sikkim (except plain areas of Assam).

Jammu& Kashmir, Himachal Pradesh,
Uttaranchal (excluding terai region),
Nilgiris of Tamil Nadu; Sadar Kursoong
and Kalimkpong sun-divisions of the
Darjeeling district (WB), Sunderbans,
Andaman and Nicobar Islands.

Scheduled Caste, Scheduled Tribe,
desert districts, small and marginal
farmers, landless labourers, terai
region of Uttarakhand, Western
Ghats and other notified hilly areas

All Others

Plain Areas of Assam

Additional Central subsidy for
cattle dung based biogas plants
linked with sanitary toilet in
individual households

Rs.11,700/-

Rs.4,500/- (Restricted to Rs.3,500/-for
1Cu. M. fixed dome type )

Rs.3,500/ - (Restricted to Rs.2,800/ - for
1Cu.M. fixed dome type)

Rs.2,700/- (Restricted to Rs.2,100/-
for 1 Cu.M. fixed dome type)

Rs.9,000/-

Additional subsidy for linking cattle dung
based biogas plant with sanitary toilet
is payable @ Rs. 500/~ per plant.
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Improving the wind power capacity

1728.MS. MABEL REBELLO:
DR. T. SUBBARAMI REDDY:
Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) whether India slipped to 5th position in total wind power installed capacity at the end of the
last year, with China overtaking it by a huge margin in terms of both new capacity and total installed

capacity;

(b) if so, whether according to the Global Wind Energy Council, India added 1800 mw during
this year taking the installed capacity to 9645 mw whereas China, in comparison, added 6300 mw,
second only to US in new additions, taking its installed capacity at the end of the year to 12210 mw;

and
(o) the steps Government proposes to take to improve wind capacity in the country ?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a) and (b)
Yes, Sir. India was able to maintain a steady growth of 1800 MW capacity addition per year in 2008
also. According to Global Wind Energy Council, China doubled their capacity addition to 6300 MW in
the year 2008.

(c) The Government continues to promote wind energy generation in the country through fiscal
incentives such as accelerated depreciation, concessional import duty on certain components of
wind electric generators, excise duty exemption, ten years' tax holiday on income generated from
wind power projects, and loan from Indian Renewable Energy Development Agency (IREDA) and
other financial institutions. Technical support, including detailed wind resource assessment to
identify further potential sites, is provided by Ministry's Centre for Wind Energy Technology (C-
WET), Chennai. This apart, preferential tariff is being provided to increase wind energy generation in

the potential States.
Reduction in capital cost of solar power

1729. SHRI RAHUL BAJAJ:
SHRI RAJKUMAR DHOOT:
Will the Minister of NEW AND RENEWABLE ENERGY be pleased to state:

(a) the details of reduction in the capital cost of solar power (Rs./kw) over the last five years

globally and in India; and
(b) what are projections for it during the next five years?

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): (a) and (b)
The cost of solar photovoltaic (PV) modules has reduced during the last five years. As per some of
the estimates the reduction is from average cost of US $ 4,200 per kW to US $ 2,700 per kW. During
the same period, in India the average cost has reduced from about Rs. 1,80,000 per kW to Rs.
1,45,000 per kW. The present trend indicates that the cost will continue to decline due to global
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R&D efforts, expanded utilization of solar PV modules for various applications and volume
production. Some of the international reports have projected that in the next five years, the cost of
PV modules could come down to US $ 1,000-1,500 per kW. Indian cost of PV modules is also

expected to reduce on the same line to Rs. 60,000-80,000 per kW by that time.
Floating rates for diesel and petrol

1730.SHRI PRAKASH JAVADEKAR: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether it is a fact that Government is contemplating to introduce floating rates for diesel

and petrol;
(b) if so, the details thereof;
(c) what are the reasons for not declaring the hydrocarbon pricing policy, so far; and
(d) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) At present, there is no such proposal under consideration.

(b) Does not arise.

(c) to (d) With the dismantling of the Administered Pricing Mechanism, with effect from
1.4.2002, Government has decided that pricing of petroleum products, except for PDS Kerosene and
Domestic LPG will be market-determined. However, in view of the steep increase and volatility in
international oil prices since 2004-05, Government has been modulating the retail prices of the four

sensitive petroleum products, namely, Petrol, Diesel, PDS Kerosene and Domestic LPG.
Increase in oil production

1731. SHRIMATI T. RATNA BAI: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether the country's oil production would be increased by about 25 per cent to match the

future requirements;
(b) if so, the details worked out, so far; and
(c) the role of such production in Andhra Pradesh as well as State-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (¢) During the X Plan period (2002-2007) country's actual crude oil production
was 166.569 Million Metric Tonne (MMT). In the XI Plan period (2007-2012) the crude oil production
is projected at 206.763 MMT, which is about 24%b higher than the actual production in X Plan.
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In 2008-09, the actual crude oil production was as follows:

(Figures in MMT)

State/Regions Total
Offshore 22.231
Andhra Pradesh 0.289
Arunachal Pradesh 0.103
Assam 4.674
Gujarat 5.945
Tamil Nadu 0.265
TOTAL : 33.507

Scheme of cooking gas

1732.SHRIMATI T. RATNA BAI: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:
(a) whether Government is working on a new scheme for cooking gas for rural poor;
(b) if so, the details thereof; and

(c) what is the basis for giving the same to SC/ST in agency areas of each State, especially in
Andhra Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) In order to increase rural penetration and to cover remote as well as low
potential areas, a new scheme is proposed to be implemented. Details of the scheme including the
details relating to the provisions for reservation for SC/ST and other categories will be notified
shortly.

LPG connections in Andhra Pradesh

1733.SHRI SYED AZEEZ PASHA: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the total number of domestic LPG connections in Andhra Pradesh;
(b) the number of applications in the waiting list; and

(c) the details of LPG connections released in the State during the last three years, year-wise,
company -wise and district-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Public Sector Oil Marketing Companies (OMCs) have reported that as on
01.06.2009 they are serving 115.8 lakh domestic LPG customers in the State of Andhra Pradesh.

(b) While Bharat Petroleum Corporation Limited (BPCL) and Hindustan Petroleum Corporation
Limited (HPCL) have nil waiting list in the State of Andhra Pradesh, Indian Oil Corporation Limited
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(I0C) has reported that there is a waiting list of 30035 as on 01.07.2009 for release of new
connections with their LPG distributors in the State of Andhra Pradesh.

(c) OMCs have released 15.22 lakh new LPG connections during the last three years in the
State of'Andhra Pradesh. The details are as under:-

(Figs. In lakh)
2006-07 2007-08 2008-09
10C 2.27 3.14 2.05
BPCL 0.58 1.01 1.45
HPCL 1.23 2.17 1.32
TOTAL : 4.08 6.32 4.82

The district-wise details are available with Directors (Marketing) of OMCs concerned.
Investment in gas field in Iran

1734.SHRI R.C. SINGH: Will the Minister of PETROLEUM AND NATURAL GAS be pleased to
state:

(a) whether it is a fact that ONGC is planning to invest US$ 3 billion in the Farzad gas field in
Iran;

(b) if so, the details of the proposed investment;
(c) the amount of gas that ONGC could extract form the above gas field; and
(d) how Indian companies are competing with China to grab more and more oil fields in Iran?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) ONGC Videsh Ltd.(OVL) has submitted Master Development Plan (MPD)
of Farzad — B gas field, Persian Guf, Iran to the Iranian Offshore Oil Company (IOOC) in compliance
to the provisions of the Exploration Service Contract (ESC) for Farsi Block. The amount of the
investment will depand on the approval of MDP by Iranian authorities.

(c) The potential of the gas production from Farzad — B gas field in 30 years is about 9.7
Trillion Cubic Feet (TCF). Since the Farsi block is being operated by OVL under ESC, the amount of
gas has not been committed to OVL.

(d) As there are number of opportunities for companies desiring to invest in Iran, at present
Indian National Oil Companies are not competing with China to acquire oil field in Iran, however,
competition cannot be ruled out in future as it will depend on the type and quality of opportunity
being made available.

Profit of ONGC

1735.SHRI N.R. GOVINDRAJAR: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:
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(a) whether ONGC's net profit dropped by 16 percent in its net profit in the quarter ended
March 31 due to subsidy burden;

(b) whether ONGC's share of subsidies to oil marketing companies like I0C. HPCL, BPCL for

selling petrol, diesel, LPG and Kerosene was 852 crore in the fourth quarter;
(c) if so. the details thereof?

(d) whether the operating income of the company also fell to Rs. 13,833 crore from Rs. 16,699
crore in the fourth quarter of the previous year, and oil production declined to six and half million

tonnes in the fourth quarter, against seven million tonnes a year ago; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) The decline in net profit of Oil and Natural Gas Corporation Limited (ONGC) during
fourth quarter of 2008-09 by 16 percent as compared to the fourth quarter of 2007-08 is mainly due to

fall in operating income during fourth quarter of 2008-09.

(b) and (c) ONGC's share of subsidies to oil marketing companies viz Indian Oil Corporation
Limited (I0C), Hindustan Petroleum Corporation Limited (HPCL), Bharat Petroleum Corporation
Limited (BPCL) in the fourth quarter of 2008-09 was as follows :-

Company Amount in Rs Crore
10C 55.15
HPCL 237.85
BPCL 559.00
TOTAL : 852.00

(d) and (e) Operating income of ONGC decreased by Rs. 1,865 crore (from Rs. 15,699 crore in
fourth quarter of 2007-08 to Rs. 13,834 crore) in fourth quarter of 2008-09. ONGC's actual crude oil
production (excluding Joint Ventures) during fourth quarter of 2007-08 and 2008-09 were 6.449
Million Metric Tons (MMT) and 6.030 MMT respectively. The reasons for less oil production in the
fourth quarter of year 2008-09 by ONGC are as under:

i) Less base potential, less input in terms of side track wells in Mumbai High.
i) Delay in installation of platforms under Heera Redevelopment project.
i) Less gain from Enhanced Oil Recovery (EOR) fields of Balol and Santhal at Mehsana.

iv) Less than envisaged gain from workover in Ahmedahad, less than envisaged gain from the
development and workover wells in Assam, and Less than envisaged gain from Improved Oil

Recovery (IOR) schemes of Assam asset.
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Rationalizing of prices

1736.SHRI B.K. HARIPRASAD: Will the Minister of PETROLEUM AND NATURAL GAS be

pleased to state:

(a) whether the period, when the international crude prices were ruling at around US $ 44 a
barrel, provided an opportunity to Government to implement the recommendations of B.K.

Chaturvedi Committee on rationalizing oil prices;

(b) whether the country has deferred implementation of Chaturvedi Committee Report

indefinitely, in the wake of international oil prices rising again; and

(c) whether, instead of taking ad hoc decision on oil pricing, based on volatility of global crude
prices, Government would come out with time-bound action plan, as recommended in the

Chaturvedi Committee Report?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Government has not deferred implementation of the recommendations of
Chaturvedi Committee Report indefinitely.

(c) To protect the consumer and the economy from the increasing price volatility and
uncertainty of the international oil prices since 2004-05, Government is modulating the retail selling
prices of the four sensitive petroleum products; namely Petrol, Diesel, Domestic LPG and PDS

Kerosene as an administrative measure.

Government is closely monitoring the international oil prices and will take appropriate pricing
decisions, to protect the interest of the consumer, particular the weaker sections of society.

Profit of oil refining companies

1737.SHRI SANJAY RAUT : Will the Minister of PETROLEUM AND NATURAL GAS be pleased to

state:
(a) whether oil refining companies in the country earned net profit during the last one year;

(b) if so, the amount of net profit per barrel earned by the public sector refineries during the last

one year;
(c) the quantum of oil refined by these public sector refineries during 2008-09; and

(d) the quantum of production achieved against the installed capacity of these crude oil

companies during the above mentioned period ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Except Chennai Petroleum Corporation Limited, all other Public Sector oil refining
companies have reported a net profit during the year 2008-09.

(b) The Gross Refining Margins(GRM) of the public sector refineries for the year 2008-09 is as
under:
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Name of the Public Sector Undertaking $/bbl

Indian Qil Corporation Limited 3.69
Bharat Petroleum Corporation Limited - Mumbai 4.48
Bharat Petroleum Corporation Limited - Kochi 6.27
Hindustan Petroleum Corporation Limited - Mumbai 6.1
Hindustan Petroleum Corporation Limited - Vizag 2.42
Mangalore Refinery & Petrochemicals Limited 5.33
Chennai Petroleum Corporation Limited 1.22
Numaligarh Refinery Limited * 1.21

*Net of freight and CST under recoveries

(c) The total quantum of crude oil refined by Public Sector Undertaking refineries during 2008~
09 was 112.2 MMT (Provisional).

(d) The quantum of petroleum products produced by the Public Sector Undertaking refineries
during 2008-09 was 104.80 MMT (Provisional) against their combined installed capacity of 105.47
MMTPA as on 1.4.2008.

Construction of National Gas Highways

1738.SHRI T.T.V. DHINAKARAN:
SHRIMATI T. RATNA BAI:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government has any proposal to construct the national gas highway;
(b) if so, the details worked out so far;

(c) the route connecting the south and west in the gas highway; and

(d) the aims and objectives of such gas highway ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) There is an existing natural gas transportation network in the country. The
network has trunk pipelines of more than 9,000 km. The pipelines are owned and operated by Central
& State Public Sector Undertakings, as also Private Companies.

Dahej-Uran and Dabhol- Panvel pipelines have been commissioned by GAIL. Further, Kakinada-
Hyderabad-Uran- Ahmedabad pipeline has been commissioned by Reliance Gas Transportation
Infrastructure Limited (RGTIL). Further, authorization has been issued for Dabhol- Bangalore,
Kochi-Kanjirkkod-Bangalore/ Mangalore, Vijaywada- Nellore- Chennai, Chennai-Tuticorin and
Chennai-Bangalore-Mangalore Pipelines.

The pipeline network has to be further augmented to connect new sources of indigenous gas &
Regasified Liquefied Natural Gas (RLNG) to customers in new areas/States. As laying of natural gas
trunk pipelines allows growth of natural gas-based industries, it spurs economic development in the
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area. Hence, efforts are being made to further develop natural gas transportation network in the
country, for which no specific scheme has been formulated by the Union Government for the same,
as of now.

Impact of hike in oil prices

11739. SHRI BHAGAT SINGH KOSHYARI:
SHRI PRABHAT JHA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government agrees that increase in crude prices at international level over the last
six months has impacted the country most;

(b) if so, the measures being taken by Government to avoid this;

(c) the security blanket currently available to prevent Indian market and consumers from the
repercussion of huge rise and fall in the prices of crude oil at international level; and

(d) the extent to which oil bonds issued to compensate losses to public sector oil marketing
companies is effective?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) The crude oil prices have been steadily increasing since December 2008 and
the Indian basket, during July 2009 is $ 63.27 per barrel (up to 15th July 2009).The month-wise
average prices of Indian Basket of Crude Oil since December'08 is tabulated below:

$/bbl
December' 08 40.61
January'09 43.99
February'09 43.22
March'09 46.02
April' 09 50.14
May'09 58
June'09 69.12
July'09 (up to 15.07.09) 63.27

In view of the sustained increase in international prices of crude oil and petroleum products, the
retail selling prices of Petrol and Diesel were increased by Rs. 4/litre and Rs. 2/litre respectively at
Delhi, with corresponding increases in the rest of the country, effective 2nd July'09.

As passing on the entire impact of the steep increase in the oil prices to the consumers would
have resulted in sharp increase in the domestic prices, aggravating the inflationary conditions and
weakened the high growth momentum of the economy, the Government took measures to ensure
that the burden was shared by all the stakeholders, namely, the Government, the Upstream QOil
Companies, the Public Sector Oil Marketing Companies (OMCs) and the consumers in the following
manner:

tOriginal notice of the question was received in Hindi.
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. Government, through issue of Oil Bonds

. Public Sector Upstream Oil Companies, through price discounts to OMCs.
. OMCs to bear a portion of the under-recoveries, and

. Consumers, through minimal price increases.

The OMCs were issued Oil Bonds for Rs.71,292 crore towards under-recoveries on sale of
sensitive petroleum products, namely Petrol, Diesel, PDS Kerosene and Domestic LPG during the
year 2008-09, which improved their financial position.

Sale of natural gas for PMT

1740.SHRI VIJAYKUMAR RUPANI:
SHRI KANJIBHAI PATEL :
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Panna Mukta Tapti (PMT) JV partners invited bids for sale of natural
gas upto 4 MMSCMD from 1 April, 2006 from various companies;

(b) whether it is also a fact that GSPCL offered the highest price for gas amongst the bidders;

(c) whether the Gujarat Government has made any representation to Government to follow the
rules of tender procedure and offer gas to GSPCL, since their bid was the highest; and

(d) what is Government's reaction to the representation?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) The Production Sharing Contract (PSC) signed between the Government
and the Joint Venture (JV) provides that the entire gas would be sold to the Government nominee.

However, during 2004-05, Government allowed PMT JV to directly sell 4.6 mmscmd gas, while
the remaining about 6 mmscmd gas continued to be supplied to power & fertilizer consumers
through GAIL. Further, it was decided that the position would be reviewed at the end of the year. In
the meantime, perhaps on the understanding that the gas being marketed by GAIL might be released
for direct marketing to JV from 2006-07, PMT JV solicited Expression of Interests (Eol) from
prospective buyers to purchase gas up to 4 mmscmd from 1st April, 2006 for a period of two years
with a caveat that the JV reserved the right to decide the quantity to be sold. As informed by PMT JV,
GSPC and another buyer offered the highest price for this gas. The issue of continuing gas supplies
to the power and fertilizer sector consumers by GAIL beyond 31.3.2006 was reviewed in the Ministry
in March 2006 and it was decided that this arrangement needed to be continued for a further period
of 2 years, /.e., up to 31.3.2008, as then there were no alternative sources of gas supplies and any
disruption in gas supplies would have resulted in idling of the existing assets in these important
sectors.

Subsequently, it was decided in 2007 that, in accordance with the provisions of the PSC, all gas
produced by PMT JV would be sold to Government nominee, /.e., GAIL, from 2008-09. Accordingly,
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the entire production of PMT JV is being supplied to GAIL from 1.4.2008.

(c) and (d) This Ministry had received through Prime Minister's Office a copy of the letter dated
8.3.06 addressed to the Prime Minister by Members of Parliament. As mentioned above, it has been
decided in 2007 that, from 2008-09, all gas produced by PMT JV should be supplied to GAIL for
marketing according to Government's directions.

Petroleum production in Rajasthan

11741. DR. PRABHA THAKUR: Will the Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the details of locations in Rajasthan where the mining and production of petroleum
products is likely to be started;

(b) by when the production of petroleum products is going to start and the places where such
production would start; and

(c) the details of the share of State Government fixed by the Central Government in the profit
earned from the production of the petroleum products ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) Crude oil production from Block RJ-ON-90/1 in Barmer district of
Rajasthan is likely to commence in the second half of the year 2009. Natural Gas production from
Block RJ-ON-90/6 in Jaisalmer district of Rajasthan is likely to commence in the year 2010.

(c) State Government gets 100 % share of royalty on Crude Oil and Gas Production from the
State. As per the Production Sharing Contracts, profit petroleum payments are received by the Union
of India.

Petroleum production in Barmer

11742. DR. PRABHA THAKUR: Will the Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) by when commercial production of petroleum is likely to be commenced in Barmer district
of Rajasthan and at which site the production is expected to start;

(b) the details about the estimated amount of crude oil present there; and

(c) the details of percentage share in the profit earned through the production of oil and gas
that Rajasthan would get?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Crude oil production from Block RJ-ON-90/1in Barmer Sanchor Basin in the district
of Barmer in Rajasthan is likely to commence in the second half of the year 2009.

(b) Oil Initially In Place (OlIP) reserves in Barmer are estimated at 301.2 Million Metric Tonne
(MMT).

tOriginal notice of the question was received in Hindi.
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(c) Government of Rajasthan will get one hundred percent (100%) share of Royalty on
production of oil & gas from the state. As per the Production Sharing Contracts, profit petroleum
payments are received by the Union of India.

Gas grid at national level

11743. SHRI SHIVANAND TIWAR]I:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether a decision to make a gas grid at national level is being taken by Government;
(b) if so, whether pipelines will have to be laid therefor in the country;
(c) if so, how many gas lines and their length that would have to be laid under this plan; and

(d) the number of cities and villages in the country to be supplied gas therefrom and the total

amount to be incurred on laying the entire pipeline?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURALGAS (SHRI JITIN
PRASADA): (a) to (d) There is an existing natural gas transportation network in the country. The
network has trunk pipelines of more than 9,000 km. The pipelines are owned and operated by Central
& State Public Sector Undertakings, as also Private Companies.

Dahej-Uran Pipeline (DUPL) & Dabhol-Panvel pipeline (DPPL) (581 km), Jagoti-Pitampur
(200 km), Viaipur-Kota (180 km) and Kelaras-Malanpur (120 km) pipelines have been
commissioned by GAIL in July 2007, March 2007, January 2007 and July 2006 respectively. In 2009,
Reliance Gas Transportation Infrastructure Limited (RGTIL) has commissioned Kakinada-
Hyderabad-Uran-Ahmedabad pipeline (1385 km) for transporting gas from KG basin to consumers
in other parts of the country. Dadri-Panipat pipeline (133 km) is under implementation by Indian Oil
Corporation (I0C).

GAIL has been issued authorizations for Dadri-Bawana-Nangal Pipeline (610 km), Chainsa-
Gurgaon-Jhajjar-Hissar Pipeline (310 km), Jagdishpur-Haldia Pipeline (876 km), Dabhol-Bangalore
Pipeline (730 km) and Kochi-Kanjirkkod-Bangalore/Mangalore Pipeline (822 km). Reliance Gas
Transportation Infrastructure Limited (RGTIL) has been granted authorizations for Kakinada
Basudebpur-Howrah Pipeline (1100 km), Vijaywada-Nellore-Chennai Pipeline (600 km), Chennai-
Tuticorin Pipeline (670 km) and Chennai-Bangalore-Mangalore Pipeline (660 km).

To encourage investment in the sector and to regulate the same in a non-discriminatory manner,
the Government of India has enacted 'The Petroleum and Natural Gas Regulatory Board Act, 2006'.

The pipelines are owned and operated by Central & State Public Sector Undertakings, as also
Private Companies. The pipeline network has to be further augmented to connect new sources of
indigenous gas & Regasified Liquefied Natural Gas (RLNG) to customers in new areas/states. As

laying of natural gas trunk pipelines allows growth of natural gas-based industries, it spurs economic

tOriginal notice of the question was received in Hindi.
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development in the area. Hence, efforts are being made to further develop natural gas transportation
network in the country, while no specific scheme has been formulated by the Union Government for

the same, as of now.
Deregulation of prices of petroleum products

11744. SHRI RAJ MOHINDER SINGH MAJITHA:
SHRI SHIVANAND TTWARI:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether fixing of consumer sale prices of petroleum products in the country by
Government, is being proposed to be deregulated;

(b) if so, when the proposal came up for consideration and by when it has been decided to be

implemented; and

(c) for which petroleum products the fixing of sale price is outside Government control, at
present ?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (c) The Government abolished the Administered Pricing Mechanism (APM) with
effect from 1st April 2002 and decided that pricing of all petroleum products, except PDS Kerosene
and Domestic LPG, would be market-determined. In order to provide PDS Kerosene and Domestic
LPG at affordable prices, the Government formulated subsidy schemes, which are in operation since
April 2002.

To protect the consumer and the economy from the increasing price volatility and uncertainty of
the international oil prices since 2004-05, Government is, however, modulating the retail selling
prices of the four sensitive petroleum products; namely Petrol, Diesel, Domestic LPG and PDS

Kerosene as an administrative measure.

Except the prices of four sensitive petroleum products, the prices of all other petroleum products
are determined by the Public Sector Oil Marketing Companies, based on commercial considerations.

Exploration of crude oil and natural gas

11745.SHRI SHIVANAND TIWARI:
SHRI RAJ MOHINDER SINGH MAJITHA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that exploration of reserves of crude oil and natural gas in the country is
an ongoing process;

(b) the number of crude oil and natural gas reserves found in the country till June, 2009, with

available quantity of crude oil and natural gas; and

(c) the annual average crude oil and natural gas produced by public sector oil companies
during the last five years, and the quantity produced in the private sector?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Yes, Sir.

(b) As on 1.4.2009 initial in place Oil and Gas reserves established by ONGC, OIL and Private
JV Companies are 9550 MMTOE. Balance crude oil reserves are 730.07 MMT and Natural Gas
reserves are 1117.73 BCM.

(c) The annual average crude oil production in last five year, by Public Sector Oil Companies
was 27.071 MMT. In the corresponding period, average Natural gas production by Public Sector Oil
Companies was 24.771 BCM per annum. The annual average crude oil and natural gas production by
Private/JV Companies was 4.69 MMT and 7.38 BCM respectively.

Increase in prices of diesel and petrol

1746.SHRI KAMAL AKHTAR:
SHRI NAND KISHORE YADAV:
SHRID. RAJA:
SHRI K. E. ISMAIL:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Government has announced an increase in prices of diesel and petrol recently;
(b) if so, the details thereof and the reasons therefor;

(c) whether it would affect the common people very badly, who are already facing price rise of

essential commodities; and
(d) if so, the details thereof and remedial measures proposed to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) Yes, Sir. In view of the rising international oil prices, the Public Sector Oil
Marketing Companies (OMCs), namely, Indian Oil Corporation (I0C), Bharat Petroleum
Corporation (BPC) and Hindustan Petroleum Corporation (HPC) were projected to suffer heavy
under-recoveries of Rs.49,266 crore during 2009-10, on the sale of Petrol, Diesel, PDS Kerosene
and Domestic LPG, based on the Refinery Gate Prices effective 1.7.2009. To meet the under-
recovery, the retail prices of four sensitive petroleum products were required to be increased by
Rs.6.94 per litre on Petrol, Rs.4.11 per litre on Diesel, Rs. 16.01 per litre on PDS Kerosene and
Rs.96.68 per 14.2 kg Domestic LPG cylinder. However, the Government has marginally increased the

prices of Petrol by Rs.4/- per litre and Diesel by Rs.2/- per litre only.

The retail prices of Domestic LPG and PDS Kerosene, which are used by the common man for

cooking and lighting needs, have not been increased.

Government is closely monitoring the international oil price situation and will take appropriate
pricing decisions to protect the interest of the common man, particularly the vulnerable sections of

society.
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City gas network

1747.SHRI SANTOSH BAGRODIA:

SHRI KALRAJ MISHRA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the number of entities which are there in the city gas network laying business in the

country;

(b) in how many of these entities, the GAIL alone and with other oil PSUs has stakes, the

details of such entities and the description of stakes held by GAIL and other oil PSUs;

(c) whether the Petroleum and Natural Gas Regulatory Board (PNGRB) Act restricts oil and
natural gas producing, refining and marketing entities from entering into pipelines business and if so,
the details of such provisions; and

(d) whether PNGRB has taken a view over setting up of such subsidiaries in similar business,

as it may hamper competition in the sector?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) According to information available, there are 22 entities engaged in City Gas

Distribution business.

(b) The details of such entities are given in the Statement (See below ).

(c) No, Sir.

(d) No, Sir.

Statement

Entilies engaged in city get distribution business

SlI. No. Name of JVC

JV Partners

Equity Stake (As per JVA)

1 2 3 4
1 Indraprastha Gas Ltd. GAIL (India) Limited GAIL:22.5%, BPCL:22.5%,
& BPCL Delhi Govt: 5%, Flls/Fls/
Public and othes: 50%
2 Mahanagar Gas Ltd. GAIL (India) Limited GAIL: 35% (Current
& British Gas 49.75%), British Gas: 35%
(Current 49.75%),
Maharashtra Govt.: 10%
(Current 0.5%), Public: 20%
(Current - Nil)
3 Bhagya Nagar Gas Ltd. GAIL (India) Limited GAIL:22.5%, HPCL: 22.5%,
& HPCL State Govt: 5%, Flls/Fls/
Public and othes: 50%
4 Tripura Natural Gas Ltd. GAIL (India) Limited, GAIL:29%, TIDC: 10%,

AGCL & TIDC

AGCL: 10%, Public and
others: 51%
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1 2

3

4

5 Central U.P. Gas Ltd. GAIL (India) Limited GAIL: 22.5%, BPCL:22.5%,
& BPCL State Govt: 5%, Flis/Fls/
Public and othes: 50%
6 Green Gas Ltd. GAIL (India) Limited GAIL:22.5%, 10CL: 22.5%,
& 10CL State Govt: 5%, Flls/Fls/
Public and othes: 50%
7 Maharashtra Natural GAIL (India) Limited & GAIL:22.5%, BPCL:22.5%,
Gas Ltd. BPCL State Govt: 5%, Flls/Fls/
Public and othes: 50%
8 Avantika Gas Ltd. GAIL (India) Limited GAIL:22.5%, HPCL: 22.5%,
& HPCL State Govt: 5%, Flis/Fls/
Public and othes; 50%
9 GAIL (India) Limited Not a JV _

10 GAIL Gas Limited A 100% subsidiary GAIL:100%

of GAIL (India) Limited

LNG terminal at Kochi

1748.SHRI A. VIJAYARAGHAVAN: Will the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the agreement to establish LNG terminal at Kochi had been signed on 12 March,
2009;

(b) if so, whether the price of LNG at Kochi is linked to the prevailing crude oil price and US $
exchange rate;

(c) whether it would affect the cost of power as per dollar exchange rate fluctuation and crude
oil rate fluctuation;

(d) if so, whether Gujarat Petronet is providing LNG at administered price and LNG is available
at Gujarat at cheaper rate compared to that at Kochi;

(e) if so, whether steps would be taken to make LNG available at the administered price; and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Petronet LNG Ltd. (PLL) has executed Port Concession Agreement with Cochin
Port Trust for land lease and port lease on March 12, 2009.

(b) PLL has tied up 1.5 mmtpa LNG for Kochi LNG terminal on term basis. Sale Purchase
Agreement (SPA) is likely to be executed in August 2009. The price of LNG is linked to the then
prevailing crude price. Further, it is in uUs$ terms.

(c) Supply of LNG to Kochi under (b) above would start in 2014. The price of delivered gas
and consequently the price of power would depend upon the conditions prevailing then, including
inter alia crude oil price, exchange rate and Government policy.

137



(d) to (f) LNG is not supplied at administered price. Further, Kochi LNG terminal is not in
operation; it is under construction and is planned to be commissioned in 2011-12. As the supply of
RLNG from Kochi LNG terminal has not yet commenced, therefore no comparison can be made

between the price of LNG available at Gujarat and the LNG to be available at Kochi at this stage.
Supply of gas cylinders at door-steps

1749.SHRI P. RAJEEVE: Will the Minister of PETROLEUM AND NATURAL GAS be pleased to

state:

(a) whether gas agencies are supposed to supply gas cylinders at the door-steps of
consumers so that they could get satisfied of any damage/leakage of cylinders and the weight of the

cylinders;
(b) if so, what is the rule prevailing in that regard;

(c) whether some gas agencies in Kerala, are not following the rules and consumers are forced
to take cylinders with their own conveyance and, many a times, the cylinders do not have proper

weight; and
(d) if so, what action would be taken against those errant agencies?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (d) Public Sector Oil Marketing Companies (OMCs) have given instructions to
their LPG distributors to ensure that their delivery men carry with them a spring balance and the
weight of the cylinder is shown to the customer while supplying the LPG cylinder. OMCs have also
given instructions to their LPG distributors to connect the filled cylinders to the LPG installation and
check for leakage in the presence of the customer. If during inspection any deviation is found or any
instances of any distributor forcing the consumers to take delivery at the godown brought to the
notice of the OMCs, suitable action would be taken against the LPG distributors in accordance with
the provisions of the Marketing Discipline Guidelines (MDG). In case any under-weight cylinder is

received by the customer, such cylinders are replaced free of charge by the OMCs.
Bursting of cylinders

11750. SHRI BHAGWATI SINGH:
SHRI JANESHWAR MISHRA:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that accidents due to bursting of gas cylinders and cylinders used in

CNG operated vehicles are occurring in the country, thereby causing loss to life and property;
(b) if so, the measures being taken by Government to check such accidents; and

(c) the details of norms and parameters thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) Hindustan Petroleum Corporation Limited (HPCL) has reported an accident
involving bursting of an LPG cylinder in Hyderabad during the month of March, 2009. No body was

killed or injured in the accident as no one was present in the house when the blast occurred.

As informed by GAIL (India) Limited, no incident of bursting of genuine CNG cylinder has been
reported in the country. A few accidents reported in the newspapers were due to rupture of fusible
burst disc installed on the valve of the CNG cylinders in the vehicles. The possibility of accidents
arises on account of installation of spurious fusible burst disc in the cylinder valves.

(b) and (c) The following procedure is in place to prevent accidents involving LPG cylinder and
cylinders used in CNG operated vehicles:-

¢ LPGisfilled in LPG cylinders manufactured as per BIS specifications and certified by them.

* LPG cylinders are periodically tested for safety as per norms of the Chief Controller of Explosives,
Petroleum and Explosive Safety Organisation (PESO), Government of India.

* Filled LPG cylinders are checked for leakage before dispatch from the LPG bottling plants.

¢ LPG distributors of OMCs carry out pre-delivery check on the cylinder at the time of its delivery to

customers.

¢ Customers are educated on safety through demonstration at the time of release of new LPG
connection. Instructions are also printed on the Gas Customer Card and safety leaflet provided
to the customers.

¢ OMGCs carry out mandatory check of the LPG installation at the customers premises once in two

years.

CNG cylinders are approved as per the Gas Cylinder Rule, 2004 before installation in the
vehicles. Further, as per the Motor Vehicle Act and Rules, all vehicles are required to obtain fitness
certificate from Transport Department before plying the vehicle on road. This certificate is required to
be renewed as per the time prescribed in the Motor Vehicle Act.

Price Stabilisation Fund

1751. SHRI TAPAN KUMAR SEN:
SHRI PRASANTA CHATTERJEE:
Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether any action has been taken by Government to establish a Price Stabilisation Fund,
as recommended by a Parliamentary Standing Committee on Petroleum and Natural Gas, to insulate

the common man from the vagaries of the global crude oil price fluctuation;
(b) if so, the details thereof;

(c) if not, the reasons therefor; and
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(d) the plan of action to tackle the effect of global crude oil price fluctuation?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) to (¢) The Standing Committee on Petroleum and Natural Gas has recommended
establishment of a Price Stabilization Fund, to insulate the consumers from the adverse impact of
volatile international oil prices. The recommendations of the Committee were sent to the Ministry of
Finance. However, Ministry of Finance has intimated that such a Fund may not be essential in view of

the existing arrangements.

(d) Since passing on the entire impact of the increase in the oil prices to the consumers would
result in a steep increase in the domestic prices of the four sensitive petroleum products, viz. Petrol,
Diesel, Domestic LPG and PDS Kerosene, the Government has been modulating the retail selling
prices of these petroleum products. An equitable Burden Sharing Mechanism is being followed, to
ensure that the burden of under-recoveries of the Public Sector Oil Marketing Companies (OMCs)
on this account is shared by all the stakeholders, namely the Government, the Public Sector Oil
Companies and the consumers. By adopting this approach, the Government has ensured that not
only are the consumers protected from high international oil prices, the financial health of the OMCs

also remains sound.

During 2008-09, to compensate the OMCs for their under-recoveries incurred on the sale of
Petrol, Diesel, PDS Kerosene and Domestic LPG, Government issued Oil Bonds of Rs.71,292 crore
to the OMCs while the Upstream Oil PSUs, viz. ONGC, OIL and GAIL contributed Rs.32,000 crore in
price discounts on crude oil and petroleum products. In addition, ONGC and OIL also contributed

Rs.943 crore through price discounts towards the import losses of OMCs.
Petroleum Vision 2009

1752.SHRI NANDI YELLAIAH: Will the Minister of PETROLEUM AND NATURAL GAS be pleased

to state:

(a) the details of the Petroleum-Vision 2009 formulated by the Ministry to check diversion of

kerosene and gas into black market and misuse of subsidy being given on kerosene;
(b) the modalities set for implementing it; and
(c) the cities in Andhra Pradesh which are likely to get pipeline gas facility under it?

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA): (a) and (b) There is no Petroleum-Vision 2009 formulated by this Ministry. However,
this Ministry has formulated Vision-2015 "Consumer Satisfaction and Beyond" for the Oil Sector
which includes the following measures to check diversion of PDS Kerosene and Liquefied Petroleum

Gas (LPG) to black market and misuse of subsidy being given on Kerosene:
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(i) Introduction of Anti Pilferage device for LPG throughout the country.

(i) To ensure that the Kerosene reaches the targeted beneficiaries, distribution against biometric
smart cards beginning with large urban cities.

(ii) Smart card programme to be implemented by all oil companies in association with the State

Governments.

(iv)Possibility of direct cash transfer of subsidy on kerosene to beneficiaries account to be studied in
rural areas and if found feasible to be expanded to other areas.

(v) Feasibility of introducing packaged supply of Kerosene in 5 litre recoverable pack to be studied to
prevent diversion of PDS Kerosene.

(vi)Global Positioning System (GPS) on all Kerosene tankers and utilization of this data to improve
quality of service.

(c) The expansion of Compressed Natural Gas (CNG) infrastructure in different cities in the
country including Andhra Pradesh is being taken up in a phased manner depending on the proximity
of natural gas trunk pipeline and economic viability .

Power supply to Kerala
1753.SHRI P.R. RAJAN: Will the Minister of POWER be pleased to state:

(a) whether Government has taken any steps to restore eligible quota of power supply from the
Central Pool to Kerala;

(b) if so, the present status thereof; and
(c) if not, the measures taken or proposed to be taken by Government?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (¢) Power from Central Generating Stations (CGSs) is allocated to States/UTs (including Kerala)
in two parts, namely firm and unallocated. While the firm power once allocated is generally not
changed, the 15% unallocated power in CGSs, available at the disposal of the Government is
redistributed on a dynamic basis to meet the seasonal and overall requirements of States/UTs. There

is no quota earmarked for any State.
Electricity for BPL people in Jharkhand
1754.SHRI PARIMAL NATHWANI: Will the Minister of POWER be pleased to state:

(a) whether Government has received any proposal to provide electricity for domestic
consumption to the people living Below Poverty Line in Jharkhand; and

(b) if so, the relevant details thereof, district-wise, with schedule of its implementation and the
present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) Under Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY)), 22 projects covering release of
electricity connections to 16,91,797 Below Poverty Line (BPL) households have been sanctioned for
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the State of Jharkhand. All the projects are scheduled for completion within the 11th Plan period. So

far, electricity connections to 3,35,639 BPL households have been released. The district-wise details

of BPL connections released under RGGVY in Jharkhand as on 02.07.2009 is given in the Statement.

Statement

District-wise details of BFL connections released under RGGVY in Jharkhand

(As on 02.07.2009)

S.No. Name of the District No. of Connections to BPL Households
Coverage in No. Achievement No.

1 Bokaro 39564 9637
2 Chatra 84279 0
3 Deoghar 16363 11218
4 Dhanbad 74089 21091
5 Dumka 193106 8527
6 Garhwa 110607 16809
7 Giridih 131143 10814
8 Godda 130892 469
9 Gumla 105666 21569
10 Hazaribag 125996 18366
n Jamtara 32218 1661
12 Kodarma 30554 11545
13 Latehar 78267 37823
14 Lohardaga 8186 0
15 Pakaur 14208 0
16 Palamu 115068 23216
17 Pachchimi Singhbhum 123481 42016
18 Purbi Singhbhum 70773 39954
19 Ranchi 41083 434
20 Sahibganj 20585 1526
21 Saraikela Kharsawan 86250 22371
22 Simdega 59419 21643

TOTAL : 1691797 335639
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Electricity for all
1755.SHRI R.C. SINGH: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that the National Electricity Act, 2003, mandates to provide electricity to
all by 2010;

(b) whether it is also a fact that the National Electricity Policy envisages that the entire

electricity demand of the country has to be met by 2012; and

(c) if so, what is the progress in respect of part (a) above and what measures the Ministry is

taking or proposes to take to meet the demand in full by 20127

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
No, Sir.

(b) Yes, Sir.

(c) Following steps have been taken by the Government to increase availability of power in the

country to meet the demand in full by 2012:

(i) A capacity addition target of 78,700 MW from conventional energy sources has been set for
the 11th Plan. Out of this, capacity of approximately 15,3256 MW has already been

commissioned as on 13.07.2009.
(i) A capacity of about 14,000 MW is planned to be added from renewable energy sources.
(i)  Development of Ultra Mega Power Projects of 4,000 MW each.
(iv) Harnessing surplus captive power of about 12,000 MW into the grid during 11th Plan.

(v) Launching of 50,000 MW hydro initiative for accelerated development of hydro power in the
country.

(vi) Renovation, Modernization & Life Extension of old and inefficient generation units.
(vii) Augmentation of manufacturing capacity of power project equipment manufacturers.
(vii) Promoting demand side management, energy efficiency and energy conservation measures.

(ix) Development of an extensive network of high voltage transmission commensurate with the
capacity addition programme and new inter-regional transmission capacities through the

development of a National Grid.
Setting up of power projects
1756.SHRI N.R. GOVINDARAJAR: Will the Minister of POWER be pleased to state:

(a) whether Government has received any request from State Governments, particularly from

Tamil Nadu, as it is facing power shortage, for setting up of power projects in their States;
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(b) if so, the details thereof, State-wise; and
(c) by when these requests are likely to be sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (c) As per Electricity Act, 2003, Techno-economic clearance by the Central Electricity Authority
(CEA) is not required for setting up of thermal projects by the States.

After enactment of the Electricity Act, 21 proposals were received for setting up of Hydro-electric
projects in various States. Of these, three were concurred and 18 returned to respective States for
want of clarifications/tying up of various inputs. The State-wise status of the proposals is given in the
Statement (See below).

Out of the proposals returned, one related to setting up of Kundah Pumped Storage Scheme is
from Tamil Nadu. At this stage, no proposal (Detailed Project Report) from the State Governments
for setting up of Hydro Electric Projects in the State Sector is under consideration in CEA for
concurrence.

Statement

Status of State Sector Proposals (April 2006 onward's)

SI. Name of the State Capacity Status Remarks

No. Scheme MwW)

1 2 3 4 5 6

Concurred

1 Pala Maneri Uttarakhand 480 Concurred on Concurred on 23.02.2007
23.02.2007

2 Lower Jurala Andhra Pr. 240 Concurred on Concurred on 24.07.2007
24.07.2007

3 Gundia Karnataka 200 Concurred on Concurred on 25.04.2008
25.04.2008

Under Examination
-Nil-
Returned

4 Sawalkot J&K 1200 Returned in Returned due to no
5/06 response to various
observations such as
hydrology, hydro
planning, cost of civil
works, geological aspects
etc.

5 Kirthai-I J&K 240 Returned in Returned due to non
01/08 availability of updated
hydrological data & cost
estimates, inadequate
geological investigations.
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1 2 3 4 5 6
6 Baglihar-ll J&K 450 Returned in Returned due to non
01/08 availability of updated
hydrological data & cost
estimates, inadequate
geological investigations.
7 Bowala Nand Uttarakhand 300 Returned in Returned due to
Prayag 02/08 questions on hydrology,
gate design, cost of civil
works, geological aspects
etc.
8 Bhaironghati Uttarakhand 381 Returned in Returned due to
02/08 incomplete geological
investigations.
9 Sainj HP 100 Returned in Returned due to non
12/07 availability of updated
hydrological data & cost
estimates, inadequate
geological investigations.
10 Shongtong HP 402 Returned in Returned due to non
Karcham 12/07 availability of updated
hydrological data & cost
estimates, inadequate
geological investigations.
11 Integrated HP 243 Returned in Returned due to
Kashang 01/08 incomplete geological
investigations.
12 Integrated HP 130 Returned in Project withdrawn by
Kashang St-| 08/08 HPSEB
13 Kundah Pump  Tamil Nadu 500 Returned in Returned due to lack of
Storage HEP 12/07 interstate clearance.
14 Lower Kopili Assam 150 Returned in Returned due to non
05/08 availability of updated
hydrological data,
inadequate geological
investigations.
15 Karbi langpi Assam 60 Returned in Returned due to
(Upper 12/08 involvement of inter
Borpani) State aspects with

Meghalaya, updated
hydrology not been
utilized for carrying out
power potential study,
cost estimates not framed
at current PL and
inadequate geological
investigations etc.
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2 3 4 5 6

16 Integrated HP 130 Returned in Returned since cost less
Kashang 06/09 than Rs. 500 crs. and
St-1l & il does not require CEA

concurrence.

17 Dhukwan (*)  UP 30 Returned in -do-

06/06

18 Koyna left Maharashtra 80 Returned in -do-

bank (*) 06/06
TOTAL : 5316.00

(*) - Received prior to 01.4.2006.

Power capacity target
1757.SHRI RAJIV PRATAP RUDY : Will the Minister of POWER be pleased to state:

(a) whether the Ministry would be able to achieve the power capacity targeted for Eleventh Five

Year Plan;

(b) if not, the reasons therefor; and
(c) the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)

to (c) During the 11th Plan, a capacity addition of 78,700 MW has been set. Of this, 15325 MW has
already been commissioned up to 13.07.2009. Projects aggregating to 65285 MW are under

construction. Following steps have been taken to ensure timely completion of these projects in the
11th Plan:

Rigorous monitoring of the projects by Central Electricity Authority and the Ministry of Power at
the highest level besides monitoring through the Power Projects Monitoring Panel.

All clearances obtained and fuel linkages accorded for the entire capacity.

Enhancement of main plant equipment manufacturing capacity by Bharat Heavy Electricals
Limited (BHEL).

Widening the vendor base by BHEL through outsourcing.

Formation of Joint Venture company by NTPC Ltd. and BHEL, M/s L&T and MHI, Japan, M/s
JSW and Toshiba, M/s Bharat Forge and Alstom, and M/s BB Engineering and Ansaldo for
manufacture of various power plants equipments.

All stakeholders have been sensitized towards enlarging the vendor base so as to meet the
Balance of Plants (BoP) requirements.

To overcome the shortage of skilled manpower, 'Adopt an ITI" initiative has been taken up.

Monitoring mechanism in the Ministry has been strengthened. The progress of generation
projects for completion 11 Five Year Plan is reviewed intensively in periodical meetings by Central
Electricity Authority, Ministry of Power and Power Projects Monitoring Panel (PPMP).
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Funds for rural electrification by REC
1758.SHRI NANDI YELLAIAH : Will the Minister of POWER be pleased to state:

(a) the details of financial assistance given by Rural Electrification Corporation (REC) to
implement Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY) through which houses built for BPL
families, under ‘Indiramma Scheme’ are being electrified, year-wise;

(b) the total number of house-holds provided electricity, so far, in Andhra Pradesh under
RGGVY, year-wise and district-wise; and

(o) by when all the remaining houses built under Indiramma Yojana, are likely to be electrified ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
Under RGGVY, free electricity connections are provided to BPL households. The year-wise details of
grant given to the States to release BPL connections under RGGVY is given in the Statement-| (See
below).

(b) The district-wise BPL connections released under RGGVY in Andhra Pradesh as on
02.07.2009 is given in the Statement-Il (See below).

(c) The remaining BPL connections covered under the sanctioned projects are likely to be
released within the 11th Plan period under RGGVY.
Statement-/

State-wise & Year-wise details of Financial assistance for
BPL connections under RGGVY

(Rs. in lakhs)
As on 30.06.2009

SI.  Name of State BPL BPL BPL BPL BPL Total BPL
No. financial financial financial financial financial financial
assistance  assistance assistance assistance assistance assistance
released released released released released released
during during during during during upto date
2004-05 &  2006-07 2007-08 2008-09 2009-10
2005-06
1 2 3 4 5 6 7 8
1 Andhra 912.00 12649.81 3617.78 116.88 17296.47
Pradesh
2 Arunachal 225 346.862 571.862
Pradesh
3  Assam 180 551.34  3215.009479 3946.349479
4 Bihar 326 30 156530.65641 15886.66
5  Chhattisgarh 1044.00 2102.83 1895.39 5042.22
6  Guijarat 23.00 526.52 2157.80 542.42 3249.74
7  Haryana 74.00 1438.58 1512.58
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1T 2 3 4 5 6 7 8

8  Himachal 18,00 101.46 119.46
Pradesh
9 Jammu &
Kashmir
10 Jharkhand 144.00 352.06 10785.94  11282.00
11 Karnataka 3446.05 1328.97 518.96 5293.98
12 Kerala 1500.00 83.51 1583.51
13 Madhya 202.00 295.70 1358.62 1856.32
Pradesh
14 Maharashtra 40.00 2651.22 72.19 2763.41
15 Manipur 86.68 86.68
16 Meghalaya 265.71 265.71
17 Mizoram 63.00 63.00
18  Nagaland 27.00 133.17 489.36 649.53
19  Orissa 2550.10 20962.07 23512.17
20 Punjab 300.00 1047.97 1347.97
21 Rajasthan 4835.59 7261.68 1104.60 13201.87
22 Sikkim
23 Tamil Nadu 1772.47 1772.47
24 Tripura 108.00 108.00
25 Uttar Pradesh 2408.63 2408.63
26 Uttaranchal 360.00 1390.01 1750.01
27 West Bengal 16337.53 2024.60  18362.13
Total 5546.00 25074.64  84545.62 18766.46 133932.72
(All states)
Statement-I/

District-wise details of BPL connections released under RGGVY in Andhra Pradesh
(As on 02.07.2009)

SI. No. Name of the District Implementing No. of Connections to
Agency BPL Households
Coverage Achievement
1 2 3 4 5
1 Adilabad NPDCO AP 103184 80923
2 Anantapur CPDCO AP 51408 73880
3 Chittoor SPDCO AP 120186 130221
RESCO 14835 0
Chittoor (Total of 2 DPRs) 135021 130221
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1 2 3 4 5
4 Cuddapah SPDCO AP 104205 105165
5 East Godavari EPDCO AP 245334 54916
6 Guntur SPDCO AP 135273 177331
7 Karimnagar NPDCOAP 19417 53590
CESS 9220 0

Karimnagar (Total of 2 DPRs) 28637 53590

8 Khammam NPDCO AP 132334 69088
9 Krishna SPDCO AP 87774 115084
10 Kurnool CPDCO AP 135203 96222
n Mahbubnagar CPDCO AP 220158 102912
12 Medak CPDCO AP 34367 36550
13 Nalgonda CPDCO AP 78352 43029
14 Nellore SPDCO AP 121931 113168
15 Nizamabad NPDCO AP 60036 60810
16 Prakasam SPDCO AP 127633 135068
17 Rangareddi CPDCO AP 14883 24412
18 Srikakulam EPDCO AP 194941 120930
19 Visakhapatnam ARCOOP 39368 0
EPDCO AP 204113 97360

Visakhapatnam (Total of 2 DPRs) 243481 97360

20 Vizianagaram CRCOOP 29200 0
EPDCO AP 149755 99931

Vizianagaram (Total of 2 DPRs) 178955 99931

21 Warangal NPDCOAP 71199 45864
22 West Godavari EPDCOAP 87831 63918
TOTAL : 2592140 1900362

Power problems

11759. SHRIMATI MAYA SINGH : Will the Minister of POWER be pleased to state:

(a) the steps being taken by Government to relieve the public of power problems; and

tOriginal notice of the question was received in Hindi.

149



(b) which power projects are targeted to be approved by Government, keeping in view the

demand of power in the years 2016 and 20207

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)

To relieve the public from power problems, the following steps have been taken/are being taken by

the

0)

(i)

(i)

(V)

)
(Vi)

Government:
A capacity addition target of 78,700 MW from conventional energy sources has been set for
the 11th Plan. Out of this, a capacity of approximately 15,325 MW has been commissioned as
on 13th July, 2009;
Development of Ultra Mega Power Projects of 4,000 MW each;
Harnessing surplus captive power into the grid. A capacity of 12,000 MW of captive power is
likely to be added to the system during 11th Plan;
A target of 14,000 MW of grid interactive renewable power capacity has been set for the 11th
Plan against which around 4230 MW has been added during the first two years of the Plan;
Launch of 50,000 MW hydro initiative for accelerated development hydro power in the country;
Renovation, Modernization & Life Extension of old and inefficient generating units;

(vii) Import of coal to bridge the gap between anticipated demand and domestic production of

coal;

(viii) Reduction of T&D losses;

()

Augmentation of inter-regional transmission capacity for transfer of power from surplus to

deficit areas.

(b) To meet the projected demand in full, as forecasted by 17th Electric Power Survey (EPS)

Report, a tentative capacity of about 1,00,000 MW each is required to be added during the 12th Plan
(2012-17) and 13th Plan (2017-22).

Formation of Joint Venture company by NTPC Ltd. and BHEL, M/s L&T and MHI, Japan, M/s
JSW and Toshiba, M/s Bharat Forge and Alstom, and M/s BB Engineering and Ansaldo for

manufacture of various power plants equipments.

All stakeholders have been sensitized towards enlarging the vendor base so as to meet the

Balance of Plants (BoP) requirements.
To overcome the shortage of skilled manpower, 'Adopt an ITl" initiative has been taken up.

Monitoring mechanism in the Ministry has been strengthened. The progress of generation
projects for completion 11 Five Year Plan is reviewed intensively in periodical meetings by Central

Electricity Authority, Ministry of Power and Power Projects Monitoring Panel (PPMP).
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Setting up of new power plants
1760.SHRI Y.P. TRIVEDI: Will the Minister of POWER be pleased to state:
(a) whether Government has permitted establishment of new power plants in the country;
(b) if so, the details thereof;

(c) the number of private plants that have been given approval, till date, in the country, and the
locations thereof; and

(d) the details regarding the status and progress of those private plants which have already got

clearance?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) As per Electricity Act, 2003, Techno-economic clearance by the Central Electricity Authority
(CEA) is not required for setting up of thermal projects.

After the enactment of Electricity Act, 2003, CEA has accorded concurrence to 32 proposals of
14250 MW capacity, including 5 of 2219 MW capacity in the Private Sector, for setting up of Hydro-
electric Projects. Details of the projects are given in the Statement-I (See below ).

(c) and (d) Details and status of Private Sector projects are given in the State-ment-l
Statement-/

Hydro Electric Schemes concurred by CEA
(Atter enactment of Electricity Act, 2003 onwards till date)

SI.No.Name of Scheme State Sector Installed CapacityDate of CEA
Unit x Capacity Concurrence
MW Mw)

1 2 3 4 5 6 7

1 Tipaimukh Manipur Central 6x250 1500 02.07.2003
2 Kishanganga * J&K Central *3x110 330 06.8.2003
3 Chamera St-lll H.P. Central 3x77 231 10.10.2003
4 Parbati St-1lI H.P. Central 4x130 520 12.11.2003
5 Teesta LD St-IV W.B Central 4x40 160 23.12.2003
6 Uri-ll J&K Central 4x60 240 11.02.2004
7 Nimoo Bazgo J&K Central 3x15 45 16.03.2004
8 Chutak J&K Central 4xM 44 23.04.2004
9 Loharinagpala Uttarakhand Central 4x150 600 11.08.2004
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1 2 3 5 7
10 Tapovan Uttarakhand Central 4x130 520 11.08.2004
Vishnugad
M Matnar Chhattisgarh State 3x20 60 19.08.2004
12 Athirappilly Kerala State 2x80+2x1.5 163 31.03.2005
13 Kishanganga * J&K Central 3x110 330 31.08.2005
14 Rampur H.P. Central 6x68.67 412 16.12.2005
15 Lata Tapovan Uttarakhand Central 3x57 171 08.02.2006
16 Teesta St-lll Sikkim Private 6x200 1200 12.05.2006
17 Pakal Dul J&K Central 4x250 1000 03.10.2006
Vishnugad
18 Pipalkoti Uttarakhand Central 4x1M1 444 21.9.2006
19 Rammam St-lll W.B. Central 3x40 120 12.09.2006
20 Kotlibhel St-1A Uttarakhand Central 3x65 195 03.10.2006
21 Kotlibhel St-1B Uttarakhand Central 4x80 320 31.10.2006
22 Kotlibhel St-II Uttarakhand Central 8x66.25 530 30.11.2006
23 Loktak D/S Manipur Central 2x33 66 15.11.2006
24 Teesta St-VI Sikkim Private 4x125 500 27.12.2006
25 Pala Maneri Uttarakhand State 4x120 480 23.02.2007
26 Lower Jurala A.P. State 6x40 240 24.07.2007
27 Rangit St-IV Sikkim Private 3x40 120 06.07.2007
28 Pare Arunachal Central 2x55 110 24.09.2007
Pradesh
29 Dibang Arunachal Central 12x250 3000 23.01.2008
Pradesh
30 Gundia Karnataka State 1x200 200 25.04.2008
31 Singoli Bhatwari Uttarakhand Private 3x33 99 11.07.2008
32 Alaknanda Uttarakhand Private 3x100 300 08.8.2008
TOTAL : 14250

* This scheme was revised from 'Storage' to 'ROR' type. As such concurrence was accorded two times.
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Statement-1/

Details of HE Schemes concurred by CEA in Private Sector
(Atter enactment of Electricity Act, 2003 onwards till date)

Sl. Name of the Installed Location Executing Date of Status
No.  Project Capacity (State) Agency concurrence
Nos. of (MW) by CEA
unit x size
1. Teestallll 1200 Sikkim Teesta Urja 12.05.2006 Under
6x200 Ltd. Construction
2. Teesta VI 500 Sikkim Lanco Energy  27.12.2006 Under
4x125 Pvt. Ltd. Construction
3. Rangit IV 120 Sikkim Jal Power 6.07.2007 Under
3x40 Corp. Ltd. Construction
4. Singoli 99 Uttarakhand L&T 11.07.2008  To be taken
Bhatwari Uttaranchal up for
3x33 Hydro Power construction
Ltd.
5. Alaknanda 300 Uttarakhand GMR Energy  8.08.2008  To be taken
3x100 Ltd. up for

construction

TOTAL * 2219

Shutting down of hydropower units
1761. SHRI BHAGIRATHI MAJHI: Will the Minister of POWER be pleased to state:

(a) whether, due to delay in monsoon, a number of hydropower projects in the country have
got badly affected which has made the units to shutdown completely;

(b) if so, the names of the hydropower projects which has their power generation reduced,
State-wise; and

(c) the total loss resulted due to the same, project-wise ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (¢) No hydro power project above 25 MW has been shutdown completely due to delay in
monsoon.

Increase in power generation
1762.SHRI SANJAY RAUT : Will the Minister of POWER be pleased to state:

(a) whether Government has formulated any concrete action plan to increase the power
generation, to meet the rapidly growing demand of power in the country, particularly in Maharashtra;
and

(b) if so, the details thereof?

153



THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) The following measures have been/are being taken to enhance the power generation in the
country:

(i) A capacity addition target of 78,700 MW from conventional energy sources has been set for
the 11th Plan. Out of this, a capacity of approximately 15,325 MW has been commissioned as
on 13th July, 2009;

(i)  Development of Ultra Mega Power Projects of 4,000 MW each;

(iii) Harnessing surplus captive power into the grid. A capacity of 12,000 MW of captive power is
likely to be added to the system during 11th Plan;

(iv) A target of 14,000 MW of grid interactive renewable power capacity has been set for the 11th
Plan, against which around 4230 MW has been added during the first two years of the Plan;

(v) Launch of 50,000 MW hydro initiative for accelerated development of hydro power in the
country;

(vi) Renovation, Modernization & Life Extension of old and inefficient generating units;

(vii) Import of coal to bridge the gap between anticipated demand and domestic production of
coal;

(viii) Augmentation of gas supply to utilize the stranded capacity of gas based power stations;
(ix) Reduction of T & D losses;

(x)  Augmentation of inter-regional transmission capacity for transfer of power from surplus to
deficit areas.

Out of the capacity addition for likely benefits during the 11th Plan, projects aggregating 4,690
MW are in the State of Maharashtra, comprising 740 MW in the Central Sector, 2,500 MW in State
Sector and 1,450 MW in the private sector. Details of these projects are given below:

Sl. Plant Sector Agency Status Capacity

No. MW)

1 2 3 4 5 6

1 Ratnagiri (Dhabol) JV Central NTPC Commissioned 740

2 Ghatghar PSS Unit 1, 2 State GOMID Commissioned 250

3  New Parli Extension Stage 2 State MAHA Under construction 250
GEN

4 Paras Extension Unit 1 State MSPGCL Commissioned 250

5  Paras Extension Unit 2 State MAHA Under construction 250
GEN
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6 Khaper Kheda Extension State MAHA Under construction 500
GEN
7 Bhusawal State MAHA Under construction 1000
GEN
8  Trombay Thermal Power Private TATA Commissioned 250
Station Power
9  JSW Energy, Ratnagiri Private JSW Under construction 1200
TOTAL : 4690

Power capacity addition
1763. SHRI RAMDAS AGARWAL : Will the Minister of POWER be pleased to state:

(a) whether findings of a recent mission of the Ministry of China has revealed that India lags
behind China in power growth;

(b) whether it is a fact that India has not been able to add even 10,000 MW of capacity in a
single year whereas China was adding 1.0 to 1.5 lakh MW of power capacity every year;

(c) if so, what was country's capacity addition during 2007-08, 2008-09 and likely to be during
2009-10 as against the target fixed during each year; and

(d) if not, what concrete steps Government is taking to achieve the targeted capacity during
the remaining part of the current Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) Yes, Sir. A team of officers from Central Electricity Authority and NTPC Ltd. had visited
China in March, 2009. During discussions the team had gathered that China had commissioned on
an average one station of 2000 MW every week, thus adding about 1,00,000 MW in a year. It is a fact
that India has not been able to achieve capacity addition of 10,000 MW in any single year so far.

(c) The capacity addition targets and achievements for the years 2007-08 and 2008-09 are as
given below:

(In MW)
Year Original Target Revised Target Achievements
2007-08 16335 12039 9263
2008-09 11061%* 7530 3453

* Revised to 7530 MW due to change in definition of commissioning. Earlier unit synchronized was considered as
commissioned which was changed to full load operation in 2008-09.

The capacity addition target for the year 2009-10 is 14507 MW against which the achievement is
expected to be over 10,000 MW.
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(d) Following steps have been taken to ensure timely completion of the projects in the 11th

Plan:

1.

10.

Monitoring mechanism has been strengthened to achieve targets by designating a nodal
officer in the Central Electricity Authority (CEA) for each project. The nodal officers keep track
of construction activities and make frequent visits to the power plant to have on the spot
assessment of progress of work. The bottlenecks if any are identified and solutions thereof are

decided in consultation with project authorities and executing agencies.

A Power Projects Monitoring Panel (PPMP), comprising of independent consultants has been
constituted specifically for the purpose of field visit, review and reporting on the projects under

implementation.

The progress of the projects is also reviewed intensively periodically at the highest level by the

Central Electricity Authority and the Ministry of Power.

Bharat Heavy Electricals Limited (BHEL) is a major indigenous manufacturer for main plant
equipment in Public Sector. BHEL has enhanced its capacity to deliver 10,000 MW of main
plant equipment per annum, have put in place an action plan to enhance capacity to deliver
15,000 MW per annum by December, 2009 and may raise this capacity upto 20000 MW by 2011

depending upon the market demand.

A Joint Venture Agreement has been signed between NTPC Ltd. and BHEL to take up work
related to Engineering, Procurement and Construction (EPC) for power plants and other

infrastructure projects.

M/s L&T has already formed a Joint Venture Company with MHI, Japan for manufacture of

supercritical steam generator and steam turbine generators in India.

All stakeholders have been sensitized towards enlarging the vendor base so as to meet the

Balance of Plants (BoP) requirements.

Pre-qualification requirement for super critical unit manufacturers has since been modified so
as to qualify new Joint Venture between Indian company and the technology provider

company.

Bulk ordering of 11 units of 660 MW each with supercritical technology with mandatory phased

indigenous manufacturing Programme is also planned to promote indigenous manufacturing.
To overcome the shortage of skilled manpower, 'Adopt an ITI" initiative has been taken up.
Power crisis
1764 .MS. SUSHILA TIRIYA: Will the Minister of POWER be pleased to state:
(a) whether it is a fact that the country is facing severe power crisis;

(b) if so, the reasons therefor;
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(c) whether it is also a fact that traffic signals in various cities are closed because of the power

crisis; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) There is an overall shortage of power in the country and in all the States both in terms of
energy and peaking power. The shortages vary from State to State on month to month, day to day
and hour to hour basis depending upon the demand and supply of power. The energy and peaking
shortage in the country during 2009-10 (April to June, 2009) was 9.8 % and 12.3 % respectively.

The main reasons for shortage of power in the country are:

(i) Growth in demand for power outstripping the growth in generation and capacity addition.
(i) Low Plant Load Factor of some of the thermal generating units, mostly in the State Sector.
(ii) High Aggregate Technical and Commercial (AT&C) losses including theft of electricity.

(iv) Poor financial position of State Utilities rendering it difficult for them to raise the resources
necessary for making required investments to create adequate generation, transmission and

distribution system.
(v) Inadequate availability of gas, coal and nuclear fuel.

(c) and (d) The operation of traffic signals in various cities is under the purview of concerned
State Government. Closing of traffic signals in various cities due to power crisis has not been

reported to the Government.
Sanction of hydro-electricity projects
1765. SHRIMATI VIPLOVE THAKUR: Will the Minister of POWER be pleased to state:
(a) the details of procedure for sanctioning of hydro-electricity projects across the country;
(b) whether Government proposes to make any uniform policy in this regard;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
As per Section 8 (1) of the Electricity Act, 2003, concurrence of Central Electricity Authority (CEA) is
required for setting up of hydro electric schemes, depending on the limits of capital expenditure for

such schemes as fixed by Central Government, from time to time, by notification.

As per Government notification dated 18.4.2006, the following limits of capital expenditure have

been fixed for hydro electric schemes, requiring CEA concurrence:
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(i) Rs.2500 crores, provided that -

a) the scheme is included in National Electricity Plan (NEP) as notified by CEA and conforms
to the capacity and type.

b) the site for setting up the hydro generating station has been allocated through the
transparent process of bidding in accordance with the guidelines issued by Central

Government.
(i) Rs.500 crores for any other scheme not covered by para (a) and (b) above.

After the concurrence accorded by CEA and clearance accorded by other authorities for different
aspects like, environmental and forest aspects by Ministry of Environment and Forests, defence
aspects by Ministry of Defence, etc., the developers obtain sanction from concerned authorities
depending on their sector as given below:

(1) Central Sector

The Central Sector projects are sanctioned by the Government as per the guidelines of Ministry of
Finance issued vide O.M. No. 1(3)/PF-112001 dated 15.11.2007.

(2) State Sector

The State Sector projects are supposed to be sanctioned by the concerned State Government as
per their respective procedures.

(3) Private Sector
The Private Sector projects are supposed to be sanctioned by the concerned project developers.
(b) to (d) The Government has not felt any need to deviate from the current procedure.
Demand and supply of power

11766. SHRI PRABHAT JHA:
SHRI BHAGAT SINGH KOSHYARI:
Will the Minister of POWER be pleased to state:

(a) whether Government is aware that there is a huge gap between demand and supply of

power in more than half the number of States in the country;
(b) if so, the details thereof;

(c) the action plan of Government to implement effectively the National Electricity Policy,

providing electricity for all by 2012, and to curb corruption; and
(d) the steps Government is going to take to check transmission and distribution losses?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) There is an overall shortage of power in the country and in the States both in terms of energy

and peaking power. The shortage varies from State to State on month to month, day to day and hour

tOriginal notice of the question was received in Hindi.
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to hour basis depending upon the demand and supply of power. The energy and peaking shortage in
the country during the period 2009-10 (April to June, 2009) were 9.8 % and 12.3% respectively.
The State-wise power supply position both in terms of energy and peak demand during the period
April to June, 2009 is given in the Statement (See below).

(c) The National Electricity Policy envisages "Power to all by 2012". The steps being taken to
achieve this include:

(i) A capacity addition target of 78,700 MW from the conventional energy sources during 11th Plan.
Capacity aggregating to 15,325 MW has been commissioned as on 13th July, 2009 and capacity
of the order of 65,285 MW is under various stages of construction for likely benefits during the
11th Plan;

(i) Harnessing surplus captive power into the grid - a capacity of 12,000 MW of captive power is
likely to be added to the system during the 11th Plan;

(iii)A target of 14,000 MW of grid interactive renewable power capacity has been set for the 11th Plan
against which around 4320 MW has been added during the first two years of the Plan;

(iv) Renovation, Modernization and Life Extension of old and inefficient generation units; and

(v) Promoting demand side management, energy efficiency and energy conservation measures.
The following measures are being taken to check corruption in supply of electricity :

¢ Making theft of electricity a cognizable offence under the Electricity Act, 2003;

* Installation of meters in according with CEA's regulations;

*  Emphasis on 100% consumer metering, feeder metering and distribution transformer metering;

* Establishment of consumer grievance forum and appointment of ombudsman for protecting
consumer's interest;

¢ Establishment of special courts, police stations, etc.;
¢ Emphasis on Energy Audit; and
* Implementation of High Voltage Distribution System (HVDS).

(d) The Accelerated Power Development and Reforms Programme (APDRP) introduced by the
Government in 2002-03 inter-alia aimed at reduction of Aggregate Technical and Commercial
(AT&C) losses to 15% in five years to begin with in urban and high-density consumption areas.
The Government have approved the continuation of APDRP during the 11th Five Year Plan with
revised terms and conditions as a Central Sector Scheme with focus on actual, demonstrable
performance in terms of loss reduction. In the project area, the State Power Utilities are expected to
achieve Aggregate Technical and Commercial (AT&,C) loss reduction target of 15%. Utilities are

also to achieve the following target of AT&C loss reduction at Utility level:
. Utilities having AT&C loss above 30% : Ruction by 3% per year

. Utilities having AT&C loss below 30% : Reduction by 1.5% per year.
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Statement

Power Supply Position
(Figures in MU net/MW net)
State/System/ Region April to June, 2009 April to June, 2009
Requirement Availability Surplus / Deficit (-)Peak Demand ~ Peak Met Surplus / Deficit (-)

(MUY) MU) (MUY) (%) MY) MU) (MU) (%)
1 2 3 4 5 6 7 8 9
Chandigarh 404 404 0 0.0 287 287 0 0.0
Delhi 6,488 6,406 -82 -1.3 4,476 4,107 -369 -8.2
Haryana 7,717 7,313 -404 -5.2 6,085 5,226 -859 -14.1
Himachal Pradesh 1,317 1,307 -10 -0.8 940 900 =40 -4.3
Jammu & Kashmir 2,921 2,279 -642 -22.0 2,000 1,388 -612 -30.6
Punjab 11,139 9,842 -1,297 -11.6 9,078 7,131 -1,947 -21.4
Rajasthan 9,736 9,321 -415 -4.3 5,971 5,500 -471 -7.9
Uttar Pradesh 17,770 14,476 -3,294 -18.5 11,080 8,563 -2,517 -22.7
Uttarakhand 2,071 1,968 =103 -5.0 1,348 1,228 =120 -8.9
Northern Region 59,563 53,316 -6,247 -10.5 35,491 29,574 -5,917 -16.7
Chhattisgarh 3,323 3,234 -89 -2.7 2,819 2,703 =116 -4.1
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Gujarat 17,031 16,735 -296 -1.7 8,975 8,481 -494 -5.5
Madhya Pradesh 9,951 7,950 -2,001 -20.1 6,522 5,250 -1,272 -19.5
Maharashtra 32,359 26,193 -6,166 -19,1 18,645 14,853 -3,792 -20.3
Daman & Diu 468 418 -50 -10.7 280 255 -25 -8.9
Dadra & Nagar Haveli 914 814 -100 -10.9 488 451 -37 7.6
Goa 819 787 -32 -3.9 455 400 -55 -12.1
Western Region 64,865 56,131 -8,734 -13.5 35,315 30,031 -5,284 -15.0
Andhra Pradesh 18,811 17,305 -1,506 -8.0 11,325 9,934 -1,391 -12.3
Karnataka 11,273 10,511 -762 -6.8 7,196 6,352 -844 -7
Kerala 4,412 4,238 -174 -3.9 3,045 2,837 -208 -6.8
Tamil Nadu 18,426 17,406 -1,020 -5.5 10,161 9,675 -486 -4.8
Puducherry 539 508 -31 -5.8 316 266 -50 -15.8
Lakshadweep # 6 6 0 0 6 6 0 0
Southern Region 53,461 49,968 -3,493 6.5 29,216 26,369 2,847 9.7
Bihar 3,014 2,444 -570 -18.9 2,249 1,568 -681 -30.3
DVC 3,575 3,509 -66 -1.8 1,823 1,823 0 0.0
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Jharkhand 1,397 1,322 -75 -5.4 1,088 947 -141 -13.0
Orissa 5,231 5,166 -65 -1.2 3,029 3,015 -14 -0.5
West Bengal 8,795 8,538 =257 -2.9 5,270 5,197 -73 -1.4
Sikkim 116 98 -18 -156.5 84 84 0 0.0
Andaman-Nicobar # 60 45 -15 -25.0 40 32 -8 -20
Eastern Region 22,128 21,077 -1,051 -4.7 12,913 11,904 -1,009 -7.8
Arunachal Pradesh 79 59 -20 -25.3 87 66 -21 -24.1
Assam 1,247 1,134 -13 -9.1 850 809 -41 -4.8
Manipur m 78 -33 -29.7 110 79 -31 -28.2
Meghalaya 340 277 -63 -18.5 270 224 -46 -17.0
Mizoram 85 65 -20 -23.5 66 64 -2 -3.0
Nagaland 139 m -28 -20.1 91 76 -15 -16.5
Tripura 220 196 -24 -10.9 175 172 -3 -1.7
North-Eastern Region 2,221 1,920 -301 -13.6 1,620 1,380 -240 -14.8
ALL INDIA 202,238 182,412 -19,826 -9.8 111,066 97,355 -13,71 -12.3

# Lakshadweep and Andaman & Nicobar Islands are stand- alone systems, power supply position of these, does not form part of regional requirement and availability .
NOTE: Both peak met and energy availability represent the net consumption (including the transmission losses) in the various States. Net export has been accounted for in the consumption
of importing States.
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Installation of three phase energy meters
1767 .. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of POWER be pleased to state:

(a) whether it is a fact that under the sponsored scheme of Rural Electrification Corporation
(REC), three-phase energy meters are to be provided to industrial units;

(b) if so, the reasons for installation of single phase energy meters to industrial units in
Jharkhand; and

(c) whether Government would issue directions for providing three-phase energy meters to
industrial units in Jharkhand under the Central Government schemes, and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (¢) Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY) programme involves electrification of
villages and providing access to electricity to rural households besides providing free electricity
connections to BPL households. RGGVY does not cover industrial units, hence installation of energy
meters for industrial units does not fall under the scope of RGGVY.

Allocation of power to Gujarat

1768.SHRI NATUJI HALAJI THAKOR:
SHRI PARSHOTTAM KHODABHAI RUPALA:
Will the Minister of POWER be pleased to state:

(a) whether it is a fact that Government reduced the unallocated quota of power by 210 MW in
February, 2006 from the Central Generating Stations of Gujarat and restored only 55 MW in 2007 ;

(b) if so, the reasons therefor;

(c) whether the Gujarat Government has represented for restoration of the remaining quota of
155 MW; and

(d) if so, when the remaining quota would be restored by Government?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (d) The unallocated power of Central Generating Stations is limited and fixed. Allocations and
modifications of allocation, within the States/UTs in the region and made generally keeping in view
the emergent or seasonal nature of the requirement, the relative power supply position, utilization of
existing generation and power resources, performance and payment capacity. The allocation of
power from the unallocated power of Central Generating Stations (CGSs) in the Western Region
(WR) and Eastern Region(ER) was revised in February, 2006 and power to the tune of 151 MW was
allocated to more deficit States/UTs in the Region by reducing the allocation of Gujarat and Goa, due
to their relatively comfortable position. Subsequently, keeping in view the request of Gujarat for
allocation of additional power and relative power supply position of constituents of Western Region,
the unallocated power to Gujarat was enhanced by 5 % (around 55 MW) in January, 2007.
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The Government of Gujarat had requested in September, 2007 for reinstating 155 MW
unallocated power to the State. The reasons for reductions in the allocation had been communicated
to the State Government. There is no quota earmarked for any State.

Hike in electricity tariffs by NTPC, Kayamkulam

1769.SHRI K.E. ISMAIL:
SHRIM.P. ACHUTHAN:
Will the Minister of POWER be pleased to state:

(a) whether the Kayamkulam plant of NTPC Ltd. is likely to hike the tariff of electricity it
supplies to Kerala and Tamil Nadu;

(b) if so, the present tariff and by how much it is proposed to be increased; and
(c) what are the reasons therefor ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (c) The tariff for all Central Generating Stations including that for the Rajiv Gandhi Combined Cycle
Power Project, Kayamkulam of NTPC Ltd., are determined by the Central Electricity Regulatory
Commission through a transparent process involving all the stakeholders. The present tariff for this
Generating Station is as below:

Fixed charges for 2008-09 at 80% Plant Load Factor : 79.16 P/kWh
Variable charges : 307.72 P/kWh
Fuel Price Adjustment : 266.98 P/kWh

This tariff is due for re-determination with effect from 1.4.2009 and shall be determined by Central

Electricity Regulatory Commission.
Shortage of coal

1770.SHRI TARIQ ANWAR:
DR. T. SUBBARAMI REDDY:
Will the Minister of POWER be pleased to state:

(a) whether acute shortage of coal, that is hampering power generation at several plants of the
National Thermal Power Corporation, the country's largest power producer, may force to shut down
some units temporarily;

(b) whether NTPC is running hand-to-mouth situation and there is no stock of coal for the last
three months;

(c) if so, whether the Kahalgaon, Farakka, Talcher and Singrauli plants are running 20 per cent
below capacity; and

(d) if so, the steps Government proposes to take to meet coal shortages so that several power
plants are not shut down?

164



THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) Some of the NTPC's power stations, namely Farakka, Kahalgaon, Talcher (STPS), Sipat &
Korba faced coal shortages during the last three months (April - June 2009).

However, power generation has not stopped in these plants due to coal shortage except in one
unit of Sipat, which was temporarily shut down for five days in May 2009. Coal stock position of
NTPC power stations, as on 14th July 2009, as well as the generation loss reported by NTPC in their
thermal power stations during April to June, 2009 are enclosed is given in the Statement (See

below).

(c) Of the power plants at Kahalgaon, Farakka, Talcher (STPS), Talcher (Old) and Singrauli,
only Kahalgaon Power station has reported capacity utilization/Plant Load Factor (PLF) of less than
80%, primarily on account of planned maintenance carried out during the period April - June 2009.
However, the power plant has reported loss of generation to the tune of 126 million unit due to coal

shortage during the period.
(d) Following steps are being taken to augment coal supply for NTPC stations:

* The coal supply position to thermal power stations is rigorously monitored by Central Electricity
Authority (CEA), Ministry of Power as well as an Inter-Ministerial Committee comprising
representatives from Ministry of Coal, Ministry of Railways, Ministry of Power and CEA to

optimise coal supply to the plants having stock upto 7 days.

*  The Infrastructure Constraints Review Committee, headed by Secretary (Co-ordination) in the
Cabinet Secretariat, reviews the coal production and supply to thermal power stations in the

country every month.

¢ Fuel Infrastructure Committee, under the Chairmanship of Member (Power), Planning

Commission, regularly reviews the status of supply of fuel to power stations in the country.

* In order to bridge the gap between demand and indigenous supply of coal for the current year
2009-10, power utilities have been advised to import 28.7 Million Tonne (MT) coal including
import of 12.5 MT by NTPC. They have already imported 3.6 MT coal upto 30th June 2009
against the order placed during 2008-09.

¢ Towards ensuring long term fuel security, NTPC has entered into captive coal mining and is in the
process of developing six coal blocks allocated to it. NTPC is also exploring the possibility of

acquiring stakes in the coal mines from abroad for sourcing coal supply for its power plants.

International Coal Venture Pvt. Ltd. (ICVL), a joint venture company amongst NTPC, RINL,
SAIL, NMDC and CIL has been formed for securing metallurgical and thermal coal assets from

overseas.
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Statement

Coal stock position at thermal power stations of NTPC and

generation loss due to shortage of coal

SI.No. Name of Thermal Capacity  Normative Daily Actual Stock *Generation
Power Station MwW) Stock Linkage Loss#
Required in '000 In'000  InDays (In
(Days) tonne tonne Million
Unit)
1 Badarpur TPS 705 30 13.4 56 4
2 Dadri (NCTPP) 840 30 14.5 95 7
3 Rihand STPS 2000 15 34.5 467 14
4 Singrauli STPS 2000 15 31 723 23
5 Tanda TPS 440 25 8.1 172 21
6 Unchahar TPS 1050 25 19.4 178 9
7 Korba STPS 2100 15 31 169 5 4.1
8 Sipat STPS 1000 20 15.2 75 5 142.5
9 Vindhyachal 3260 15 50 690 14 -
STPS
10 Ramagundem 2600 15 37.9 657 17 -
STPS
i Simhadri 1000 25 18.7 121 6 -
12 Kahalgaon TPS 1840 15 34.7 58 2 126.1
13 Talcher (OLD) 470 15 8.1 140 17 -
TPS
14 Talcher STPS 3000 15 58.1 28 0 199.6
15 Farakka STPS 1600 15 33.9 78 2 -

* As on 14th July, 2009
# During April to June, 2009

Plan allocation for power

1771. SHRI SATYAVRAT CHATURVEDI:
SHRI MOTILAL VORA:
Will the Minister of POWER be pleased to state:

(a) the total Plan outlay for the Tenth Five Year Plan;

(b) the proposed plan outlay for the Eleventh Five Year Plan;
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(c) whether the Planning Commission has approved the proposed Plan outlay for the Eleventh

Five Year Plan;

(d) whether the Ministry has moved to the Planning Commission for enhancement of Gross
Budgetary Support (GBS) component in the total outlay since the third year of the Eleventh Plan is
already in operation; and

(e) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
The outlay for the power sector for the 10th Five Year Plan was Rs.2,70,276.35 crore.

(b) and (c) The Planning Commission's Working Group on Power for the 11th Plan has
assessed a total fund requirement for generation, transmission, distribution, R&M etc. of Rs.
10,59,515 crore (inclusive of private sector). However, the allocation as per the Eleventh Five Year
Plan document approved by the National Development Council is Rs.5,54,766 crore (exolusive of
private sector).

(d) and (e) At this stage, the Ministry of Power has not made any proposal for enhancement of
Gross Budgetary Support (GBS) component in the total outlay for the 11th Plan.

Sanctioning of power projects

1772.SHRI MOTILAL VORA:
SHRI SATYAVRAT CHATURVEDI:
Will the Minister of POWER be pleased to state:

(a) the number of power projects sanctioned in Phase-| of the Eleventh Five Year Plan; and
(b) the number of free connections given to BPL house-holds, so far, upto March, 2009 ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
327 projects have been sanctioned in Phase-l of 11th Five Year Plan under Rajiv Gandhi Grameen
Vidyutikaran Yojana (RGGVY).

(b) Cumulatively, free electricity connections to 53,78,558 BPL households had been released
under RGGVY upto 31st March, 2009.

National fund to curb T & D losses

1773.DR. T. SUBBARAMI REDDY':
PROF. ALKA BALRAM KSHATRIYA:
Will the Minister of POWER be pleased to state:

(a) whether the National Electricity Fund, to cut glaring transmission and distribution losses in

country's power sector, is likely to become operational soon;
(b) whether Rs.2,72,000 crore is required to upgrade T & D system;

(c) if so, whether out of this Rs. 72,000 crore is proposed to be arranged by States from their

own resources and from financial institutions;
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(d) whether Eleventh Five Year Plan envisages increase in power generation capacity by 78,577
MW by March 2012, from 1,45,000 MW installed capacity;

(e) if so, whether State power utilities have decided to cut down transmission losses by 2011-
12; and

(f) if so, the steps taken in this regard, at present?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (c) The creation of National Electricity Fund (NEF) was announced in the Budget Speech 2008-
09. In pursuance of announcement, Government had constituted a committee under the
Chairmanship of Member (Power), Planning Commission to consider various aspects of establishing
the NEF. The concept note on establishment of NEF has been circulated by Planning Commission.
Ministry of Power is examining the concept note.

(d) A capacity addition target of 78,700 MW has been set for the 11th Five YearPlan. As on
31.03.2007, the installed capacity was 13329 MW. Thus, the installed capacity would be 2.11,029 MW
by March, 2012.

(e) and (f) Prior to year 2001-02, utilities used to monitor Transmission & Distribution (T&D)
losses. The concept of Aggregate Technical and Commercial (AT&C) loss was introduced in 2001-
02. AT&C loss captures not only the technical losses but also the theft, pilferages and commercial
losses due to poor metering and billing and non-realization of dues. The following steps have been
taken to check T&D losses:-

(i) The Government had launched APDRP in the year 2002-03 with the objective of
encouraging reforms, reducing AT&C loss, improving quality of supply of power and improving
consumer satisfaction. AT&C loss has come down in towns where APDRP has been implemented.
Further, some of the utilities which adopted various interventions as envisaged under the programme
have shown significant reduction in AT&C loss.

(ii) In the 11th Plan, the APDRP scheme has been restructured with revised terms and
conditions as a Central Sector Scheme with emphasis on actual demonstrable performance in terms
of sustained loss reduction. Establishment of reliable and automated system for sustained collection
of accurate base line data and the adoption of Information Technology in the areas of energy
accounting have been made necessary pre-conditions before sanctioning of any projects. The
scheme aims to reduce AT & C losses to 15% by end of the programme.

(iii) Restructuring of State Electricity Boards is mandated under the Electricity Act, 2003.

(iv) For controlling of theft, punitive provisions are available under the Electricity Act, 2003.
Special Courts are set up to deal with cases relating to theft of electricity.

Approval of power projects
1774.SHRI P. RAJEEVE: Will the Minister of POWER be pleased to state:

(a) whether any prior approval is required from the Central Electricity Authority for taking up

power projects in the country;

(b) if so, whether any criteria has been decided by CEA;
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(c) if so, the details thereof;

(d) whether any changes have been made regarding the criteria; and
(e) if so, the details thereof and the details of notifications, if any?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (c) As per Electricity Act, 2003, concurrence of Central Electricity Authority (CEA) is not required
for setting up of thermal power projects. However, as per Section 8(1) of the Electricity Act, 2003,
any generating company intending to set up a hydro generating station shall prepare and submit to
the Central Electricity Authority for its concurrence, a scheme estimated to involve a capital
expenditure exceeding such sum, as may be fixed by the Central Government, from time to time, by
notification. The present capital expenditure limits for hydro electric schemes requiring CEA's
concurrence are as follows:

1. Rs.2500 crore, provided that-

(i) the scheme is included in the National Electric Plan (NEP) as notified by CEA and conforms
to the capacity and type;

(i) the site for setting up the hydro generating station has been allocated through the
transparent process of bidding in accordance with the guidelines issued by Central Government.

2. Rs.500 crore for any other scheme not covered by para (i) and (i) above.
(d). No, Sir.
(e) Does not arise.
Environment impact assessment of hydro-electric projects
1775.SHRI BIRENDRA PRASAD BAISHYA: Will the Minister of POWER be pleased to state:

(a) whether Environment Impact Assessment (EIA) has been completed at the downstream of
all the hydro-electric projects being executed by NHPC, NEEPCO or others for all the ongoing and
new projects in pipeline, that are coming up in Arunachal Pradesh and Assam;

(b) if so, the details thereof, project-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
to (c) According to available information in respect of Subansiri Lower Hydroelectric Project (2000
MW) being executed by NHPC, Environment Impact Assessment for an area of 7 km. downstream of
dam site with respect to land use, flora and fauna, has been completed. However, the NHPC has
appointed Guwahati University to study the downstream impact of the Project. This study is under
progress. For Kameng Hydroelectric Project (600 MW) being executed by NEEPCO, Comprehensive
Environment Studies of the Projects were carried out as per the guidelines of Ministry of Environment
& Forest, wherein Environment Impact Assessment of Downstream was not specifically included.

In addition to the above projects, seven new Hydroelectric Project, all in Arunachal Pradesh, are
in the pipeline for development. The details including present status are as under:
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SI.No. Name of the Sector Installed Status of CEA Status of EIA
Project/Executing Capacity Concurrence studies/Environment
Agency/State MwW) clearance yet to be accorded

1. Dibang, NHPC, Central 12x250=3000 Concurred on EIA studies already completed.
Ar. Pradesh 23.1.2008 Environment clearance yet to be

accorded.

2. Pare NEEPCO Central 2x55=110 Concurred on Environment clearance
Ar. Pradesh 24.09.2007 accorded.

3. Demwe Lower, Pvt. 5x326=1630 Under EIA studies are likely to be
Athena demwe Examination completed soon.
power private Ltd.

Ar. Pradesh

4. Siang Lower, Pvt 8x300=2400 Returned in As per DPR, EIA studies are
Jaiprakash Jan, 09. The under progress
Arunachal Power modified DPR
Ltd. Ar. Pradesh likely to be

submitted soon.

5. Tato-ll, Tato Hydro Pvt 5x140-700 DPR received As per DPR, EIA studies are
Power Pvt, Ltd. Ar. is under scrutiny for under progress
Pradesh acceptance

for examination.

6. Nyamjang Chhu, Pvt 6x150=900 -do- As per DPR, EIA studies are
Ar. Pradesh under progress

7. Dibbin KSK Dibbin Pvt 2x60=120 -do- As per DPR, EIA studies are

Hydro Power Pvt.
Ltd. Ar. Pradesh

under progress
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Pace of rural electrification

1776.SHRIMATI MOHSINA KIDWAI:
SHRIMATI SHOBHANA BHARTIA:
Will the Minister of POWER be pleased to state:

(a) whether, under the rural electrification programme, Government is financing various
schemes under RGGVY also;

(b) if so, whether the rural electrification works in Bihar, Jharkhand and Orissa are getting
delayed due to pending forest clearances;

(c) if so, the details thereof; and

(d) the steps Government proposes to take to clear the pending rural electrification
programmes and implementing them in an effective way ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
Yes, Sir. Under Rajiv Gandhi Grameen Vidyutikaran Yojana (RGGVY), Government of India is
providing 90% capital subsidy for electrification of villages and free electricity connections to BPL
households. The balance 10% is provided by Rural Electrification Corporation (REC) Ltd. as loan.

(b) and (c) The implementing Agencies have informed that 35 Villages in Gajapati District of
Orissa and 2048 villages in Bokaro, Koderma, Hazaribagh, Girdih district of Jharkhand are affected
due to forest clearance issue.

(d) For effective implementation of RGGVY, the following steps have been taken:
) An inter-Ministerial Monitoring Committee review the progress of implementation.

i) States have been advised to set up district committees to monitor the progress of rural
electrification works. All the States have notified formation of district committees.

i)  The Government of India as also Rural Electrification Corporation (REC), conduct frequent
review meetings with all the stakeholders; the concerned State Governments, State power
utilities and implementing agencies for expeditious implementation of the scheme on the
agreed schedules.

iv)  For speedier and effective implementation of projects, execution has been taken up on turnkey
basis.

v) To ensure qualitative execution of rural electrification works, a three tier quality control
mechanism has been enforced under RGGVY.

vi)  Fund flow has been streamlined.
vii) Chief Ministers have been requested for expeditious implementation of the scheme.

vii)  Chief Secretaries of States have been requested to resolve a State level issues by holding
State level Coordination Committee meetings for expeditious implementation of the scheme.

ix)  Grant amount of BPL connection has been enhanced to Rs.2200/- from Rs.1500/ -

x) To take care of the cost escalation, cost norms for village electrification have been revised
upward.

Change in power distribution policy

1777 .SHRI PRAKASH JAVADEKAR: Will the Minister of POWER be pleased to state:
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(a) whether Government is planning to change the power distribution policy to define the share
of home State from a power plant located in its territory; and

(b) if so, what would be the distribution ratio ?

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): (a)
and (b) An in-house thinking process has been initiated in the Ministry of Power recently for
examining the need to review the present arrangement relating to allocation of power. As the process
is at very initial stage, the probable distribution ratio of power cannot be spelt out at this stage.

NSSO survey on consumer expenditure

1778.DR. GYAN PRAKASH PILANIA: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether, on the basis of the data of 61st Round (2004-05), large sample survey of
consumer expenditure, conducted by the National Sample Survey Organisation, the number of
people not having two square meals a day throughout the year was 2.4 percent in rural areas and 0.5
percent in urban areas, at national level;

(b) if so, what was the actual number of such people and what was their daily income; and
(c) whether the above is a grim scenario for the country?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIPRAKASH JAISWAL): (a) and (b) As per NSS Report No. 512
entitled "Perceived Adequacy of Food Consumption in Indian Households 2004-05" based on NSS
61st round conducted during July 2004 to June 2005, the percentage of households 'not getting
enough food every day in any month' and 'not getting enough food every day only some months of
the year' during the period of survey and corresponding number of households and their Monthly Per
Capita Expenditure (MPCE) are given in the table below:

Table: Percentage of households by food availability status

All-India Rural Urban
not getting not getting not getting not getting
enough food enough food enough food enough food
every day in every day only every day every day
any month some months in any month only some
of the year months of
the year
% of households 0.4 2.0 0.1 0.4
Estimated number of 6,74,000 30,26,300 77,100 2,12,000
households
Monthly Per Capita 334.51 389.16 371.22 440.99

Expenditure (MPCE) Rs.

It may be clarified that NSSO does not conduct income surveys.
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(C)Corresponding to the results of the earlier quinquennial NSS surveys conducted during 1999-
2000 (55th round) and 1993-94 (50th round) , these percentages have gradually declined. The
percentage distribution of households by food availability status over time may be seen in the given

statement.
Statement
Percentage distribution of households by food availability status over time
All-India
% of households

Sector/round Getting Not getting enough not All

enough food everyday recorded

food Some All months
everyday months of the year
throughout of the
the year year
Rural

NSS 61st round 97.4 2.0 0.4 0.2 100
(July 2004 -June 2005)
NSS 55th round 96.2 2.6 0.7 0.5 100
(July 1999 -June 2000)
NSS 50th round 94.5 4.2 0.9 0.4 100
(July 1993- June 1994) Urban
NSS 61st round 99.4 0.4 0.1 0.1 100
(July 2004 -June 2005)
NSS 55th round 98.6 0.6 0.3 0.4 100
(July 1999 -June 2000)
NSS 50th round 98.1 1.1 0.5 0.3 100

(July 1993 -June 1994)

Functioning of MPLADS

1779.SHRI SHANTARAM LAXMAN NAIK: Will the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether Government has reviewed the functioning of Members of Parliament Local Area
Development Scheme;

(b) if so, the details of the feedback obtained by Government;

(c) whether Government proposes to increase the quantum of MPLADS funds from the
existing rupees two crore per annum;

(d) whether the State Governments have not framed special procedure for scrutinising and
executing recommendations under MPLADS;
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(e) whether Government has given any directions to State Governments, regarding the
procedure to be followed with respect to MPLADS projects, as distinguished from State projects
implemented under PWD manual; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIPRAKASH JAISWAL): (a) and (b) Under para 6.2(iv) of the Member
of Parliament Local Area Development Scheme (MPLADS) guidelines, the Ministry holds meetings in
the States and at the Centre to review the implementation of the MPLAD Scheme. To assess the
impact of the Scheme at the ground level and verify some sample works executed under the Scheme
physically, the Ministry has engaged an independent agency NABARD Consultancy Services
(NABCONS). The agency has found that the MPLAD Scheme is a unique scheme for economic and
social infrastructure building. The local community has accepted the scheme due to its inherent
strong elements, and it has had a positive overall impact on the economic and social life of the
people, both in rural and urban areas including SCs and STs and other sections.

(c) The proposal to enhance the quantum of MPLADS funds was sent to the Ministry of
Finance and the Planning Commission for their approval. The Planning Commission has informed
that they would appraise the project only after a judgement is delivered by the Supreme Court in this
regard and also when there is clarity on availability of additional funds.

(d) to (f) The MPLAD Scheme has its own set of guidelines. Funds are directly sent to the
district authorities, who examine and implement the eligible developmental works recommended by
the Members of the Parliament as per the established procedure laid down by the State Government
for implementation of such works subject to the provisions of the MPLADS Guidelines.

Delay in Central projects

1780.SHRI RAJEEV SHUKLA: Wil the Minister of STATISTICS AND PROGRAMME
IMPLEMENTATION be pleased to state:

(a) whether it is a fact that out of 866 Central projects, 297 are running behind schedule;
(b) if so, the details thereof, State-wise;

(c) whether the delay has increased the estimated cost of the projects; and

(d) if so, the extent thereof?

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (SHRI SRIPRAKASH JAISWAL): (a) and (b) As on March, 2009, out of 925
projects costing Rs. 20 crore and above on the monitor of the Ministry of Statistics & Programme
Implementation, 423 projects of different infrastructure sectors are running behind their latest
approved schedule. The State-wise details of number of delayed projects is given in the Statement
(See below).

(c) and (d) The delay in projects is one of the main reasons for increase in cost. Cost overrun in
423 delayed projects is Rs. 38663.67 crore, which is 15.35% of the latest approved cost of Rs.
251912.73 crore.
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Statement

State -wise summary of the delayed projects

(Status as on 31.3.2009)

Sl. State Name No. of Original Approved  Anticipated Cumulative
No. Projects Cost Cost Cost
Expenditure

(Rs. Crore) (Rs. Crore) (Rs.Crore) (Rs. Crore)

1 Andhra Pradesh 31 14367.05 14561.68 19370.36 8600.63

2 Arunachal Pradesh 2 8782.23 8782.23 10429.24 3844.19

3  Assam 36 9696.48 11224.79 16686.79 7199.47

4  Bihar 22 20428.70 20436.84 21354.18 11773.22

5 Goa 1 80.00 80.00 80.00 48.35

6 Gujarat 15 3063.44 3520.66 4464.82 2748.29

7  Haryana 8 14695.29 14876.14 171568.37 9126.70

8  Himachal Pradesh 6 13621.66 13621.66 130562.65 6239.77

9 J&K 13 8132.35 9576.99 18042.81 7731.21

10 Karnataka 13 7090.30 7501.01 6617.98 4732.78

11 Kerala 9 3971.54 4020.96 5405.33 1897.18

12 Madhya Pradesh 16 2371.27 2373.36 2372.65 854.90

13  Maharashtra 37 28420.91 29071.35 33601.66 12366.01

14 Manipur 1 24.80 24.30 24.30 22.51

15 Meghalaya 1 25.62 25.62 25.62 4.77

16 Mizoram 1 368.72 368.72 689.81 271.35

17 Orissa 16 8420.48 8463.46 9132.28 2191.52

18  Punjab 5 1087.38 1137.38 1210.71 711.94

19 Rajasthan 17 8259.25 8259.25 9043.57 6745.74

20 Tamil Nadu 31 27017.19 27017.19 27941.36 23786.25

21  Tripura 1 34.55 35.83 34.55 30.95

22 Uttar Pradesh 32 7353.02 7363.69 7385.54 5716.11

23 West Bengal 23 6661.52 6661.52 8711.04 5122.03

24 Chandigarh 1 77.97 77.97 77.97 31.44

25 Delhi 10 9884.79 10397.41 9920.73 8963.16

26 Lakshadweep 1 20.44 20.44 20.44 14.45

27 Chhattisgarh 21 15835.33 15835.33 16662.69 7290.16

28 Jharkhand 13 2182.95 2322,88 3087.17 1475.59

29 Uttaranchal 6 6238.62 6263.27 6291.00 2169.81

30 Multi State 34 17866.16 17990.80 21680.78 11346.46
TOTAL : 423 246070 251913 290576 1563057
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Inclusion of Muslims in S.T. list

1781. DR. EJAZ ALI: Will the Minister of TRIBAL AFFAIRS be pleased to state:
(a) whether Government recognises the Muslims in Tribal zone, the aboriginal Muslims; and

(b) if so, the reasons for not including them, the aboriginal Muslims in the Scheduled Tribe
fold?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) and (b) The Scheduled Tribes are notified in terms of the provisions of Article
342 of the Constitution. The criteria for determining of a community as Scheduled Tribe are
indications of primitive traits, distinctive culture, geographical isolation, shyness of contact with the
community at large and backwardness. The list of Scheduled Tribes is State/UT specific and the
Scheduled Tribes may profess any religion. Thus, it is the name of tribe/community which fulfills the
aforecited criteria that is included in the list of Scheduled Tribes after it has been agreed upon by all

the concerned agencies in terms of the modalities approved by the Government on 15-6-99.
Funds for development projects for tribals
1782. SHRI BHAGIRATHI MAJHI: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether it is a fact that the Ministry is lacking the Government funds, due to which many
good NGO and trusts are not getting funds for different social activities and development projects for

the tribals;

(b) how much funds have been allocated to the Ministry for different schemes, for new

projects, during the last three years; and
(c) the details of total funds granted?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) Ministry of Tribal Affairs gives grants under its schemes being implemented
through NGOs only on receipt of recommendations of the Multi-Disciplinary State Level Committee
along with inspection report of the concerned District Collector, utilization certificate of previous grant
and complete proposal of the organisation. Preference is given to ongoing projects over the new
projects. New projects are considered subject to availability of funds. Since last year no new projects
could be considered under the major scheme of Grant-in-aid to Voluntary Organizations working for

the welfare of Scheduled Tribes mainly due to shortage of funds.

(b) and (c) There is no special allocation exclusively for new projects. Details of the funds
allocated to the different schemes of the Ministry being implemented through NGOs and releases

there under during the last three years are given in the Statement.
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Statement

Details of the funds allocated and funds granted to the different Schemes of the Ministry being
implemented through NGOs during the last three years

(Rs.in crores)

S.No. Name of the Scheme Year-wise allocation and total funds granted
2006-2007 2007-2008 2008-09
BE RE Total BE RE Total BE RE Total
funds funds funds
granted granted granted
1 Grant-in-Aid to Voluntary 24.00 26.77 30.267 34.00 34.00 34.00 36.60 39.60 39.60

Organizations working for
the Welfare of Scheduled Tribes

2 Coaching for Scheduled Tribes 0.50 0.20 0.1976 1.30 1.30 1.2999 2.50 3.00 2.6088
(NGO component)

3 Strengthening Education among ST 32.00 8.00 7.9130 19.75 19.75 19.75 60.00 40.00 40.00
Girls in Low Literacy Districts

4 Vocational Training Centre in 1.50 1.50 1.50 2.25 2.25 2.25 3.00 1.50 1.47
Tribal Areas
(NGO component)

5 Development of Particularly Vulnerable 4.00 4.00 3.8879 6.00 6.00 5.4389 4.00 4.00 3.0412

Tribal Groups (PTGs)
(NGO component)
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Criteria for scheduled tribes
11783. SHRI SAMAN PATHAK: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether Government is aware that many tribes in the country have not been included in the
list of Scheduled Tribes despite their being of tribal nature;

(b) whether there are certain criteria for defining the term 'tribes';
(c) if so, the details thereof; and

(d) whether Government has any proposal to include Nepali speaking Rai and Gurang people
and the Dhimal community; who are tribe by nature, in the category of Scheduled Tribes ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI TUSHARBHAI
CHAUDHARY): (a) to (c) The tribes or tribal communities or parts of, or group within such tribes
having the tribal characteristics are notified as Scheduled Tribes under Article 342 of the Constitution
if they fulfill the following criteria, and the proposal for their inclusions are justified as per the
modalities laid down in 1999:-

1. Indications of primitive traits

2. Distinctive culture;

3. Geographical isolation;

4.  Shyness of contact with the community at large, and
5.  Backwardness

(d) This Ministry had received the proposals for inclusion of Khombu (Rai), Gurung and Dhimal
communities in the State's list of Scheduled Tribes from the Government of West Bengal. Proposals
for inclusion of Kirat Khambu Rai and Gurung communities in the State's list of Scheduled Tribes
have also been received from the State Government of Sikkim. These proposals have been
processed as per the modalities approved by the Government of India on 15.06,99 for deciding
claims for inclusion in, exclusion from and other modifications in the Orders specifying Scheduled
Castes and Scheduled Tribes Lists.

Patronage for destitute children

11784. SHRI KRISHAN LAL BALMIKI: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether Government is aware that the destitute children of the country do not have any
patronage;

(b) whether Government is aware of the reasons for increase or decrease in the number of
such children;

(c) whether the Child Protection Scheme planned for destitute children has been approved or
not; and

tOriginal notice of the question was received in Hindi.
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(d) at which places the temporary shelter homes have been established to impart counselling
with education and professional education to destitute children and the number of destitute children
availing of this facility ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The Government is seized of the problem of destitute
children in the country and is therefore implementing various schemes and programmes for the
welfare & rehabilitation of these children.

The Ministry of Women and Child Development has been implementing the following schemes:

() "An Integrated Programme for Street Children™ which aims at prevention of destitution and
withdrawal of children from life on the street and their placement in to national mainstream.

A child helpline, viz Childline is also being assisted under the said scheme. Childline is a 24 hours
toll free service and any child in distress or any adult on his/her behalf can dial 1098 to obtain
assistance for immediate relief and restoration to family or referral to institutions for long-term care.

This service is at present available in 83 cities.

(i) The Ministry of Women and Child Development is providing financial assistance to the
States/UTs under the scheme "A Programme for Juvenile Justice", for establishment and
maintenance of children's homes set up under the Juvenile Justice (Care and Protection of Children)
Act, 2000 as amended in 2006 which is the primary law for care and protection of children who are in
need of care and protection in the country. These homes can be established and run by the State
Government itself or in association with voluntary organizations.

Recently, the Ministry has introduced a new Centrally sponsored scheme namely 'Integrated
Child Protection Scheme(ICPS)' for care and protection of children who are in need of care and
protection as well as children in conflict with law, in the country.

While there are multiple reasons for destitution of children, no specific data is available on the
increase or decrease in the number of such children.

(c) The competent authority has approved the 'Integrated Child Protection Scheme' on
26.02.2009.

(d) The details of the organizations being assisted under the scheme 'An Integrated
Programme for Street Children' for running street children centres are available in the Ministry's

website- www.wcd.nic.in
Cooked meals in Anganwadis

1785.SHRI SABIR ALI: Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether Government proposes to provide hot cooked meals in Anganwadis;

(b) if so, the details in this regard; and
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(c) the expenditure likely to be incurred thereon?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) Government of India have issued guidelines on 24th
February, 2009 to the State Government Union Territory Administrations to provide hot cooked meal
to the children in the age group of 3-6 years in Anganwadis Centres (AWCs) and Mini-AWCs under
the integrated Child Development Services (ICDS) Scheme.

The Hon'ble Supreme Court in its Order dated 22nd April, 2009 has also directed the State
Governments/Union Territory Administrations to provide hot cooked meal to the children as per
guidelines contained in Government of India's letter dated 24th February, 2009, preferably by 31st
December, 2009.

(c) Under the Integrated Child Development Services (ICDS) Scheme, an amount of

Rs.3045.50 crore has been earmarked for the year 2009-2010 for supplementary nutrition.
Anaemic children in Tamil Nadu

1786.SHRI A. ELAVARASAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether it is a fact that seven out of every 10 children below the age of five in Tamil Nadu,

have iron deficiency anaemia according to the report of the National Family Health Survey;

(b) if, so whether Government has analysed the reasons for such undernourishment among

children; and

(c) if so, the details thereof and the steps taken by Government to eradicate such alarming

level of malnutrition among children in that State ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) As per National Family Health Survey, (NFHS-3) of 2005-06,

64.2% children (6-59 months) in Tamil Nadu suffer from anaemia.

(b) Malnutrition is a multifaceted problem, the determinants of which include food insecurity,
female illiteracy, poor access to health-care, safe drinking water, sanitation and poor purchasing
power. Early marriages of girls, teenage pregnancies resulting in low birth weight of the new borns,
poor breastfeeding and complementary feeding practices, ignorance about nutritional needs of

infants and young children and repeated infections further aggravate the situation.

(c) The Ministry of Women and Child Development is addressing the problem of under nutrition
in children below 6 years through the Integrated Child Development Services Scheme (ICDS). The
ICDS provides a package of six services namely supplementary nutrition, immunization, health

check-up, referral services, pre-school non-formal education and nutrition & health education.

The 1CDS programme has since been revamped wherein the nutritional feeding and financial

norms have been enhanced. The revised nonns are as under:
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Category Revised Rates Revised

(per beneficiary per pay) Nutritional Norms
Calories Protein
(Kcal) €)
() Children (6-72 mths) Rs. 4.00 500 12-15
(i) Severely malnourished children Rs. 6.00 800 20-25
(6-72 mths)
(iii) Pregnant women and nursing Rs. 5.00 600 18-20
mothers

Besides the ICDS programme, Government is implementing a number of programmes
throughout the country, which directly or indirectly improve the nutritional status of women and
children. A list of the schemes being implemented by various Ministries is given in the Statement.

Statement
Schemes/Programmes to improve the nutritional status of children :

1. Promotion of appropriate Infant and Young Child Feeding Practices - Increased emphasis is
given to:

¢ Initiation of breastfeeding immediately after birth, preferably within one hour.
¢ Exclusive breastfeeding for the first six months.
* Complementary feeding and continued breast feeding from six months onwards.

* The National Guidelines on Infant and Young Child Feeding have been developed and
disseminated all over the country.

* Implementation of The Infant Milk Substitutes, Feeding Bottles and Infant Foods (Regulation of
Production, Supply and Distribution) Act 1992, also known as the Infant Milk Substitute (IMS)
Act.

2. Reproductive & Child Health Programme under the National Rural Health Mission being
implemented by the Ministry of Health & Family Welfare has interventions for proper growth,
development and survival of children which include:

*  Janani Suraksha Yojana (JSY) to promote institutional deliveries , improved coverage and quality
of Antenatal care, skilled care to pregnant women, etc.

*  Immunization
* Integrated Management of Neonatal and Child Hood lliness

*  Specific Programmes to prevent and combat micronutrient deficiencies of Vitamin A and Iron &
Folic Acid through Vitamin A Supplementation for children till the age of 5th years and Iron &
Folic acid Supplementation for infants, preschool children, adolescent girts, pregnant and
lactating women. lodised salt is being provided for combating lodine Deficiency Disorders.
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* Treatment of severe acute malnutrition through Nutrition Rehabilitation Centres (NRCs) set up at
public health facilities.

3. Nutrition Programme for Adolescent Girls in 51 districts to provide free food grains to

undernourished adolescent girls by Ministry of Women and Child Development.

4. Nutrition and Health Education to increase the awareness and bring about desired changes in the
dietary practices including the promotion of breast feeding and dietary diversification. Food and
Nutrition Board of the Ministry of Women & Child Development is engaged in advocacy,
trainings and generating awareness on important nutrition issues among different level of

functionaries and the masses.

5. National Programme for Nutritional Support to Primary Education (Mid Day Meal Scheme) by the

Department of School Education & Literacy.

6. Availability of essential food items at subsidized cost through Targeted Public Distribution

System, Antodaya Anna Yojna by the Department of Food & Consumer Affairs.
7. Other measures include:
* Improving agricultural and horticulture produce.
* Improving the purchasing power of the people though various income generating scheme.
Anganwadis in GOA

1787.SHRI  SHANTARAM LAXMAN NAIK: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the number of Anganwadis functioning in Goa, taluka-wise;

(b) the number of Anganwadi workers employed in these Anganwadis, Taluka-wise and post-
wise;
(c) the remuneration paid to them by Government and the contribution made by the Goa

Government to their remuneration; and

(d) whether there is any proposal to increase their remuneration and for improving their service

conditions?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) The Number of Anganwadis Functioning in Goa, taluka-wise, is

as under:

Taluka No. of Anganwadis functioning
1 2

Tiswadi 103

Bardez 149

Pernem 71
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1 2

Bicholim 96
Sattari 103
Ponda 164
Sanguem 83
Quepem 80
Salcete 170
Mormugao 108
Canacona 79
TOTAL 1206

(b) Taluka-wise and post-wise number of Anganwadi workers (AWWSs) and Anganwadi
Helpers (AWHSs) in 1206 Anganwadis in Goa is as under:

Taluka No. of AWWs No. of AWHSs
Tiswadi 103 102
Bardez 149 142
Pernem 71 70
Bicholim 96 95
Sattari 103 103
Ponda 164 154
Sanguem 83 82
Quepem 80 76
Salcete 170 165
Mormugao 108 103
Canacona 79 77
TOTAL : 1206 1169

(c) The rates per month of honoraria being paid to Anganwadi Workers/Helpers by
Government of India and Government of Goa is as under:

Honoraria to Anganwadi Workers:

Service Government of India Government of Goa

Matric Non-matric Matric Non-matric
0-5years 1500 1438 2000 1752
5-10 years 1531 1469 2400 2119
10-15 years 1563 1500 2800 2486
15-20 years 1563 1500 3000 2664
20 & above 1563 1500 3200 2816
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Honoraia to Anganwadi Hepers:

Service Government of India Government of Goa
0-5 years 750 1000
5-10 years 750 1200
10-15 years 750 1400
15-20 years 750 1500
20 & above 750 1600
(d) No, Sir.

Trafficking of women and children

11788. SHRI BRIJ BHUSHAN TIWARI:
SHRI JANESHWAR MISHRA:
SHRI BHAGWATI SINGH:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether it is a fact that the country has become a hub of human trafficking, comprising 70
per cent of women and children and if so, their number at present; and

(b) if so, the details of the plan Government is working on to check it?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) There is no country-wide census data on the number of women
and children trafficked for prostitution. However, the study on "Girls/Women in Prostitution in India"
(conducted between 2002-2004) sponsored by the Ministry of Women and Child Development
estimated that there are about 2.8 million prostitutes in the country.

(b) The Immoral Traffic(Prevention) Act, 1956 (ITPA) supplemented by the Indian Penal Code
prohibits trafficking in human beings including children for the purpose of prostitution and lays down
severe penalties for trafficking. The Ministry of Women and Child Development conducts advocacy,
awareness generation, sensitization programmes for prevention of trafficking of women and children.
A Central Advisory Committee to combat trafficking of women and children for commercial sexual
exploitation has been set up under the Secretary, Ministry of Women and Child Development,
Government of India. The Ministry of Women and Child Development is also implementing the
scheme of 'Ujjawala" wherein financial assistance is provided for prevention of trafficking and for
rescue, rehabilitation, and reintegration of victims of commercial sexual exploitation. The Ministry
also runs Swadhar Shelter Homes which provide shelter, food, clothing, emotional support,
counselling, rehabilitation and other facilities to women in difficult circumstances including trafficked
victims.

Malnutrition of under-three children

1789.DR. GYAN PRAKASH PILANIA: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) the findings of the Third Indian Institute of Population Sciences and NFH-IIl survey
regarding alarming scenario of malnutrition of wider-three children;

(b) whether the survey also found that women, especially those in rural areas, were

underweight;

(c) whether the survey also states that what is alarming is the poor performance is ORS and
breast-feeding practices; only 26 percent of kids with diarrhoea received ORS and 23.4 percent of
mothers initiated breast-feeding in the first hour; and

(d) the steps taken by Government to save children of the country ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) As per National Family Health Survey, (NFHS-3) of 2005-06,
the percentage of underweight children under three years in the country is 40.4%.

(b) The National Family Health Survey does not provide infonnation specifically for underweight
women. However, using cut-off point of BMI Below 18.5 which is used to define thinness or acute
undernutrition, 40.6% of women in rural areas compared to 25% in urban areas are

undernourished.

(c) The Survey revealed that 26% of children with diarrhoea received ORS and 24.5% of
mothers initiated breastfeeding in the first hour.

(d) The Ministry of Women and Child Development is addressing the problem of undernutrition
in children below 6 years through the Integrated Child Development Services Scheme (ICDS). The
ICDS provides a package of six services namely supplementary nutrition, immunization, health
check-up, referral services, pre-school non-formal education and nutrition & health education.

The ICDS programme has since been revamped wherein the nutritional feeding and financial
norms have been enhanced. The revised norms are as under:

Category Revised Rates Revised
(per beneficiary per pay) Nutritional Norms
Calories Protein
(Kcal) (@)
i) Children (6-72 mths Rs. 4.00 500 12-15
®
(ii) Severely malnourished children Rs. 6.00 800 20-25
(6-72 mths)
(iii) Pregnant women and nursing Rs. 5.00 600 18-20
mothers

Besides the ICDS programme, Government is implementing a number of programmes
throughout the country, which directly or indirectly improve the nutritional status of women and
children. A list of the schemes being implemented by various Ministries is given in the Statement.
[Refer to Statement appended to answer to USQ No. 1786 part (c)]
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Committee on status of women

1790. PROF. ALKA BALARAM KSHATRIYA:
SHRI N.K. SINGH:
Will the Minister of WOMEN AND CHILD DEVELOPMENT be pleased to state:

(a) whether Government had set up a high powered committee comprising eminent persons
and experts to study the status of women in the country in the recent past;

(b) if so, the details of the recommendations made by the committee;

(c) whether Government has since examined the recommendations and proposes to
implement/adopt the same; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) No, Sir.

(b) to (d) Does not arise.
Contractors under ICDS

1791. SHRIMATI HEMA MALINI: Will the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether Government is aware that contractors are flourishing in Rs. 2,000 crore plus
supplementary Nutrition Programme under the Integrated Child Development Services (ICDS),
despite apex court orders; and

(b) if so, in which States contractor Raj in actively functioning and the details of action
Government has taken against those States in the interest of crores of children and expecting
mothers?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) The Hon’ble Supreme Court, vide its Order dated 7th October,
2004 had, interalia, directed all the State Governments/Union Territory Administrations that "the
contractors shall not be used for supply of nutrition in Anganwadis and preferably Integrated Child
Development Services(ICDS) funds shall be spent by making use of village communities, self-help
groups and mahila mandals for buying of grains and preparation of meals" . This was also reiterated
by Hon'ble Supreme court vide its Order dated 13.12.2006 and 22.4.2009.

(b) The information is being gathered and will be laid on the Table of the House.
Workshops and seminars of NCW

11792. MISS ANUSUIYA UIKEY: Will the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the number of workshops and seminars organized in the country by the National
Commission for Women (NCW) during the last five years and on which subjects thereof;

tOriginal notice of the question was received in Hindi.
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(b) the details of the total amount spent by NCW on workshops and seminars; and

(c) the results of those workshops and seminars the decisions taken for the benefit of women

therein or the improvement in the standard of living of women?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) and (b) The details are given in the Statement-1 (See below).

(c) Details given in the Statement-II.
Statement-/

Details of workshops conducted bv the NCW during the
last five years the expenditure thereon

Year Expenditure in Rupees Subjects
1 2 3
2004-05 1,21,12,261.00 1. National Seminar on Implementation of the

Dowry Prohibition Act, 1961.

2. Meeting on Review of the Immoral
Trafficking Prevention Act, 1956.

3. Review of the provisions relating to Rape.

4. Review of labour laws.

5. National Consultation on Media women and
the laws.

6. National Conference on Impact of

Globalization on Women.

7. National Consultation on Status of women
working in Media and Indecent Repre-
sentation of Women in India.

8. Regional workshop on Gender Sensitization
for heads of Police Training Institutes.

9. Regional Workshop on Child Marriage.

10. Workshop on gender and credit, Economic
Empowerment of Women.

11. Public hearing on Impact of Globalization of
Women, Public hearing on Violence Against
Scheduled Caste Women, Meeting of
experts on NRI marriages, Workshop on
development and empowerment of Muslim
Women.

187



1

2

3

2005-06

2006-07

1,72,96,276.00

2,25,54,122.00

10.

11.

National Conference on implementation of
the PC PNDT Act.

National workshop on women's rights to
adequate housing land and livelihood.

Meeting on Compulsory Registration of
Marriages Bill.

Meeting of women Members of Parliament.
National Conference on Sexual Assault Bill.

National Conference on review of Dowry
Prohibition Act 1961.

Meeting of the Expert Committee on North
East.

Meeting on the Domestic Violence Bill.

Meeting on framing rules relating to
protection of women from domestic violence
Act.

Launching of the Programme 'Chalo Gaon Ki
Ore'.

Approx.125 numbers of Legal Awareness
Camps conducted in various parts of the
Country.

Review of the National Commission for
Women Act, 1990.

Regional Seminars on Integrated Plan of
Action to Combat Trafficking in Human
beings.

National level workshops on problems faced
by Indian Women deserted by NRI
husbands.

National Seminar on mentally challenged
women.

Workshops on Implementation of the
Domestic Violence Act.

Meeting on scheme for relief and
rehabilitation to victims of rape.

National conference on draft Bill relating to
sexual harassment of women at workplace.
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8. State level Workshop on tribal women land
rights and livelihood, saving the girl child,
domestic workers, violence against women
of OBC and other communities in North
East.

9. Workshop on Women performing artist and
handicraft makers in rural areas, Seminar on
Women's Health, State level Workshop on
female foeticide, Prohibition of Child
Marriage.

10. Legal Awareness Programmes organized in
various parts of the Country.

2007-08  1,42,11,979.00 1. Regional Seminar on land and resource
rights of Indigenous women in North East
India.
2. National Conference on Dayan Pratha.
3. Regional workshop on Women and land

rights in Northern India.

4. Seminar on Status of Women Sanitary
workers in Tamil Nadu.

5. Seminar on declining sex ratio on Haryana.

6. National Seminar on Gender Equality, State
level Seminar on Women Political
Participation.

7. National Consultation on the draft
Integrated Plan of Action to combat
trafficking.

8. National Consultation on Relief and
Rehabilitation to Victims of Acid Attacks.

9. National Consultation on Review of the
Indecent Representation of Women
(Prohibition ) Act. 1986.

10. Implementation of the Protection of Women
from Domestic Violence at Jaipur, Guwahati,
Mumbai, Bangalore and Delhi.

1. Public hearing on fisher women, women
with disability, women in politics, Workshop
on Art of counseling.
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12. National level Seminar on Dayan Pratha at
Ranchi.

13. Seminar on laws relating to Marriage.

14. National Consultation on Domestic Workers
Bill.

15. Consultation on Review of the Dowry
Prohibition Act Amendments.

16. Consultation on agriculture policy.

17. Legal Awareness Camps.

2008-09  2,43,35,006.00 1. Seminar on HIV/AIDS.

2. Seminar on Assistance and Rehabilitation to
Victims of Rape.

3. Seminar on Violence against Women.

4. Consultation of Surrogacy and Assisted
Reproductive Technologies.

5. National Consultation of women working in
night shifts with special reference to IT/BPO
Sector.

6. State level Seminar on Role of Media in
Women Empowerment.

7. Meeting of State Home Secretaries on
Sexual Assault Bill.

8. Legal awareness camps.

9. Review of indecent representation of omen
Act.

Statement-1/

Details regarding result achieved through seminars and workshops

SI.  Laws reviewed by National Status
No. Commission for Women
1 2 3
1. The Commission of Sati (Prevention) Act, The recommendations were
1987 (3 of 1998)6-80/97 examined by the Government
and no action proposed.
2. Amendments to The Dowry Prohibition Act, NCW has been advised to re-

1961 (28 of 1961)

examine their recommendations.
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10

1.

12.

13.
14.

15.

16.

Scheme Compensation to Rehabilitation of
Victims of Rape and Sexual Assault

Amendments to Indecent Representation of
Women (Prohibition) Act, 1986

The Immoral Traffic (Prevention) Act, 1956

National Commission for Women Act, 1990
(20 of 1990)

Compulsory Registration of Marriages Bill,
2005

Amendments to the Laws relating to Rape
and related provisions

The Sexual Harassment of Women at Work

Place (Prevention, Prohibition and Redressal)

Bill, 2006
Prevention of offences (by acids) Act 2008

Action plan to combat trafficking in women
and children.

Protection of women from domestic
violence Rules

Agriculture policy

Scheme for Minority Women

Protection of women from domestic
violence Act

Domestic Workers Bill

Contours of the scheme

been finalized.

Being finalized by the NCW

Under consideration

Under consideration

Under consideration

Under consideration

Draft bill is being finalized.

Under consideration

Under finalisation

Implemented

Under consideration with NCW

Contours of the scheme have

been finalized.

Implemented

Under consideration with NCW

have

Funds for child welfare schemes

pleased to state:

Pradesh;

(b) the details thereof, rural and urban-wise in Andhra Pradesh; and

(c) the benefits reached to the poor people like minority Muslims in that State?

1793.SHRI MOHD. ALl KHAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

(a) the funds release and spent for child welfare schemes, State-wise, especially in Andhra

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT

(SHRIMATI KRISHNA TIRATH): (a) and (b) The Ministry of Women and Child Development is
implementing the following Plan schemes for welfare of the children in need of care & protection and

children in conflict with law, in the country.
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(i) AnIntegrated Programme for Street Children .

(i) Scheme for Welfare of Working Children in Need of Care and Protection.

(iii) A Progarmme for Juvenile Justice; and

(iv) A Scheme of Assistance to Homes for Children (Shishu Greha) to Promote In-country Adoption.

The details of funds released, including funds released for projects in Andhra Pradesh, under the
schemes at (i), (i) & (iii) above to the State Government/UT Administrations and Non-
Governmental Organizations/ institutions are available at Ministry's website- www.wcd.nic.in and for
scheme (iv) above at Central adoption Resource Agency's website- www.adoptionindia.nic.in.

The projects under the schemes at (i) & (i) above are set up in urban areas and in case of
schemes at (iii) & (iv) no separate data is maintained for rural and urban areas.

(c) The benefits under these schemes are provided to all children who are in need of care &
profection and children in conflict with law, in the country irrespective of religion, caste, etc.

Chairman and members of NCW

11794. MISS ANUSUIYA UIKEY: Will the Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the National Commission for Women (NCW) is a statutory institution and whether
being the Chairman or Member of NCW one can also remain a Member of Parliament or a Member of
Legislative Assembly;

(b) whether the Chairman and Members of NCW can remain in position despite being
Members of Parliament or Legislative Assembly; and

(c) whether Government has kept the Chairman and Members of NCW out of the purview of
office of profit?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) The National Commission for Women (NCW) is a
statutory body.

Under the Parliament (Prevention of Disqualifioation) Act, 1959 Act No. 10 of 1959, the office of
the Chairperson of National Commission for Women (But not the office of Member, NCW) shall not
disqualify the holders thereof for being chosen or for being Member of Parliament.

Leadership training to minority women

1795. SHRI ABDUL WAHAB PEEVEE: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether Central Government plans to train women from minority communities, especially
muslim women, on the leadership qualities required to participate in civic polls and benefit from
Government schemes; and

tOriginal notice of the question was received in Hindi.
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12.00 NOON
(b) if so, the progress made in this regard, so far?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) Yes, Sir.

(b) The contours of the scheme have been finalised.

MR. CHAIRMAN: Before we go to the next item on the agenda | would like the hon. Members to
introspect very seriously, a totally extraneous matter was raised which has resulted in a loss of
precious time. Now, Papers to be laid on the Table. Before we proceed to next item on our agenda, |
would like the hon. Members to introspect very seriously. A totally extraneous matter was raised
which has resulted in a loss of precious time.

Now, Papers to be laid on the Table.
PAPERS LAID ON THE TABLE
l. Notifications of the Ministry of Mines

1. Memoranda of Understanding (2009-10) between Government of India and various
Corporations and Company Limited

THE MINISTER OF MINES AND THE MINISTER OF DEVELOPMENT OF NORTH EASTERN
REGION (SHRI B.K. HANDIQUE) : Sir, | lay on the Table:

I A copy (in English and Hindi) of the Ministry of Mines Notification G.S.R. 96 (E), dated
the 17th February, 2009, amending the Second Schedule of the Mines and Mineral
(Regulation and Development) Act, 1957, under sub-section (1) of Section 28 of the said
Act. [Placed in Library. See No. L.T. 387/15/09]

I A copy each (in English and Hindi) of the following papers:

(i)  Memorandum of Understanding between the Government of India (Ministry of
Development of North Eastern Region) and the North Eastern Regional Agricultural
Marketing Corporation Limited (NERAMAC), for the year 2009-10. [Placed in
Library. See No. L.T. 386/15/09]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Development of North Eastern Region) and the North Eastern Handicrafts &
Handlooms Development Corporation (NEHHDC) Limited for the year 2009-10.
[Placed in Library. See No. L.T. 385/15/09]

(i)  Memorandum of Understanding between the Government of India (Ministry of
Mines) and the Mineral Exploration Corporation Limited (MECL), for the year
2009-10. [Placed in Library. See No. L.T. 384/15/09]

(iv) Memorandum of Understanding between the Government of India (Ministry of
Mines) and the National Aluminium Company Limited (NALCO) for the year 2009-
10. [Placed in Library. See No. L.T. 383/15/09]
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(MR. DEPUTY CHAIRMAN in the Chair)

Memorandum of Understanding (2009-10) between the Government of India and the National
Scheduled Tribes Finance and Development Corporation

STt wit (sft wifcrere yfRam) - Sowafa S, # syt srgaf | FreefoRed o= |
Ucol OX Ygdr '§"I I lay on the Table, a copy (in English and Hindi) of the Memorandum of
Understanding between the Government of India (Ministry of Tribal Affairs) and the National
Scheduled Tribes Finance and Development Corporation (NSTFDC) for the year 2009-10.[Placed in
Library. SeeNo. L.T. 329/15/09]

1. Notifications of the Ministry of Coal

1. Memorandum of Understanding (2009-10) between Government of India and the Coal
India Limited

THE MINISTER OF STATE OF THE MINISTRY OF COAL AND THE MINISTER OF STATE OF THE
MINISTRY OF STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI SHRIPRAKASH
JAISWAL): Sir, | lay on the Table:

[ A copy each (in English and Hindi) of the following Notifications of the Ministry of Coal,
under Section 7A of the Coal Mines Provident Fund Miscellaneous Provisions Act, 1948.

(1) G.S.R. 154 (E), dated the 5th March, 2009, publishing the Coal Mines Pension
(Amendment) Scheme, 2009. [Placed in Library. See No. L.T. 408/15/09]

(2) G.S.R. 822 (E), dated the 24 March, 2009, regarding exemption of the executive
cadre employees of the Coal India Limited from the Coal Mines Deposit Linked
Insurance Scheme, 1976. [Placed in Library. See No. L.T. 409/15/09]

(3) G.S.R. 348 (E), dated the 22nd May, 2009, publishing corrigendum to G.S.R. 154
(E), dated the 5th March, 2009. [Placed in Library. See No. L.T. 408/15/09]

II. A copy (in English and Hindi) of the Memorandum of Understanding between the
Government of India (Ministry of Coal) and the Coal India Limited, for the year 2009-10.
[Placed in Library. See No. L.T. 255/15/09]

Notification of the Ministry of Corporate Affairs

THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS AND THE MINISTER
OF STATE OF THE MINISTRY OF MINORITY AFFAIRS (SHRI SALMAN KHURSHEED): Sir, | lay on
the Table:

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under sub-section (3) of Section 63 of the Competition Act, 2002:
[Placed in Library. See No. L.T. 255/15/09]

(1) G.S.R. 338 (E), dated the 15th May, 2009. publishing the Competition

Commission of India (Number of Additional, Joint, Deputy or Assistant Director-

194



(i

(iin)
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General, other officers and employees, their manner of appointment, qualification,
salary, allowances and other terms and conditions of service) Rules, 2009.

(2) G.S.R. 439 (E), dated the 23rd June, 2009, publishing the Competition
Commission of India (Number of Additional, Joint, Deputy or Assistant Director-
General, other officers and employees, their manner of appointment, qualification,
salary, allowances and other terms and conditions of service) Amendment Rules,
2009. [Placed in Library. See No. L.T. 292/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under sub-section (3) of Section 79 of the Limited Liability Partnership
Act, 2008 :

(1) G.S.R. 891 (E), dated the 31st March, 2009, regarding the enforcement of the
certain sections of the Limited Liability Partnership Act, 2008 with effect from the
31st March, 2009. [Placed in Library. See No. L.T. 287/15/09]

(2) G.S.R. 229 (E), dated the 1st April, 2009, publishing the Limited Liability
Partnership Rules, 2009. [Placed in Library. See No. L.T. 288/15/09]

(3) G.S.R. 1323 (E), dated the 22nd May, 2009, publishing the date from which
certain provisions of the Act shall come into force. [Placed in Library. See No. L.T.
287/15/09]

(4) G.S.R. 1324 (E), dated the 22nd May, 2009, publishing the date from which
certain provisions of the Limited Liability Partnership Rules, 2009, shall come into
force. [Placed in Library. See No. L.T. 290/15/09]

(5) G.S.R. 385 (E), dated the 4th June 2009, publishing the Limited Liability
Partnership (Amendment) Rules, 2009. [Placed in Library. See No. L.T.
288/15/09]

A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification G.S.R. 386
(E), dated the 4th June, 2009, publishing the Alteration in the Second, Third and Fourth
Schedules to the Limited Liability. Partnership Act, 2008, under sub-section (3) of
Section 78 of the Limited Liability Partnership Act, 2008. [Placed in Library. See No. L.T.
289/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of
Corporate Affairs, under sub-section (3) of Section 642 of the Companies Act, 1956

(1) G.S.R. 183 (E), dated the 20th March, 2009, publishing the Companies (Central

Governments) General Rules and forms (Amendment) Rules, 2009.

(2) G.S.R. 225 (E), dated the 31st March, 2009, publishing the Companies
(Accounting Standards) Amendment Rules, 2009.
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G.S.R. 284 (E), dated the 24th April, 2009, publishing the Companies (Central

Governments) General Rules and forms (Third Amendment) Rules, 2009.

G.S.R. 257 (E), dated the 17th April, 2009, publishing the Companies (Central

Governments) General Rules and forms (Second Amendment) Rules, 2009.

G.S.R. 251 (E), dated the 15th April, 2009, publishing the Companies (Issue of
Indian Depository Receipts) (Second Amendment) Rules, 2009. [Placed in
Library. See No. L.T. 286/15/09]

A copy (in English and Hindi) of the Ministry of Corporate Affairs Notification G.S.R. 226
(E), dated the 31st March, 2009, publishing the Amendment to the Schedule-VI to the
Companies Act, 1956, under sub-section (3) of Section 641 of the Companies Act 1956.
[Placed in Library. See No. L.T. 291/15/09]

Notifications of the Ministry of Environment and Forests

Reports and Accounts (2007-08) of Board and Institute.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): Sir, | lay on the Table:

O

0)

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Environment and Forests, under Section 26 of the Environment Protection Act, 1986:

Q)

@

)

®

G.S.R. 97 (E), dated the 18th February, 2009, publishing the Environment
(Protection) Amendment Rules, 2009. [Placed in Library. See No. L.T.
258/15/09]

S.0. 1355 (E), dated the 27th May, 2009, amending S.O. 683 (E), dated the 23rd

March, 2001, to substitute certain entries in original Notification.

S.0. 1356 (E), dated the 27th May, 2009, amending S.O. 1174 (E), dated the 18th
July, 2007, to substitute certain entries in original Notification. [Placed in Library.
SeeNo. L.T. 257/15/09]

S.0. 2728 (E), dated the 25th November, 2008, amending S.O. 1174 (E), dated
the 18th July, 2007, to substitute certain entries in original Notification. [Placed in
Library. See No. L.T. 257/15/09]

G.S.R. 149 (E), dated the 4th March, 2009, publishing the Environment
(Protection) Second Amendment Rules, 2009. [Placed in Library. See No. L.T.
411/15/09]

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Environment and Forests, under sub-section (3) of Section 62 of the Biological Diversity
Act, 2002:
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Q)

S.0. 783 (E), dated the 19th March, 2009, notifying the list of endangered species

and prohibition and regulation on their collection for the State of Himachal Pradesh.

@

®

©)

S.0. 997 (E), dated the 23rd April, 2009, notifying the list of endangered species
and prohibition and regulation on their collection for the State of Kerala.

8.0, 998 (E), dated the 23rd April, 2009, notifying the list of endangered species
and prohibition and regulation on their collection for the State of Uttar Pradesh.

S.0. 999 (E), dated the 23rd April, 2009, notifying the list of endangered species
and prohibition and regulation on their collection for the State of Uttarakhand.
[Placed in Library. SeeNo. L.T. 259/15/09]

Il. A copy each (in English and Hindi) of the following papers:

®

)

@

®)
©

®)

©

Annual Report and Accounts of the Animal Welfare Board of India, Chennai, for the

year 2007-08, together with the Auditor's Report on the Accounts.
Statement by Government accepting the above Report.

Statement giving reasons for the delay in laying the papers mentioned at (i) (a)
above. [Placed in Library. See No. L.T. 256/15/09]

Annual Report and Accounts of the G.B. Pant Institute of Himalayan Environment
and Development, Almora, for the year 2007-08, together with the Auditor's Report
on the Accounts.

Review by Government on the working of above Institute. [Placed in Library. See
No. L.T. 450/15/09]

Statement giving reasons for the, delay in laying the papers mentioned at (i) (a)
above. [Placed in Library. See No. L.T. 450/15/09]

Notifications of the Ministry of Petroleum and Natural Gas

Memorandum of Understanding (2009-10) between the Government of India and various

Corporations, Limited, Company Limited

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND NATURAL GAS (SHRI JITIN
PRASADA) : Sir, | lay on the Table:

®

(i)

A copy (in English and Hindi) of the Ministry of Petroleum and Natural Gas
Notification S.0. 2832 (E), dated the 2nd December, 2008, publishing
Corrigendum to S.0. 1110 (E), dated the 8th May, 2008, under Section 62 of the
Petroleum and Natural Gas Regulatory Board Act, 2006. [Placed in Library. See
No. L.T. 308/15/09]

A copy (in English and Hindi) of the Ministry of Petroleum and Natural
Gas Notification S.0. 586 (E), dated the 2nd March, 2009, appointing Company
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Secretary of M/s Balmer Lawrie & Co, Ltd. to be the Estate Officer of the
Company, under sub-section (3) of Section 18 of the Public Premises (Eviction of
Unauthorized Occupants) Act, 1971. [Placed in Library. See No. L.T. 309/15/09]

Il. A copy (in English and Hindi) of the following Papers:

®

(i)

(i)

)

™

v

(vii)

(viit)

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and Bharat Petroleum Corporation Limited (BPCL) for the year 2009-
10. [Placed in Library. See No. L.T. 304/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and M/s Biecco Lawrie Limited for the year 2009-10. [Placed in Library.
SeeNo. L.T. 301/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and M/s Balmer Lawrie and Company Limited for the year 2009-10.
[Placed in Library. See No. L.T. 302/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and Hindustan Petroleum Corporation Limited (HPCL) for the year
2009-10. [Placed in Library. See No. L.T. 307/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and Engineers India Limited (EIL) for the year 2009-10. [Placed in
Library. See No. L.T. 300/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and Indian Oil Corporation Limited (IOCL) for the year 2009-10.
[Placed in Library. See No. L.T. 306/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and Oil and Natural Gas Corporation Limited (ONGC) for the year
2009-10. [Placed in Library. See No. L.T. 303/15/09]

Memorandum of Understanding between the Government of India (Ministry of Petroleum
and Natural Gas) and Oil India Limited for the year 2009-10 [Placed in Library. See No.
L.T. 305/15/09]

Memorandum of Understanding (2009-10) between Government
of India and various Corporations

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI BHARATSINH SOLANKI): Sir, |
lay on the Table, a copy each (in English and Hindi) of the following papers:

Q)

@

Memorandum of Understanding between the Government of India (Ministry of Power)
and the North Eastern Electric Power Corooration Limited (NEEPCO) for the year 2009-
10. [Placed in Library. See No. L.T. 340/15/09]

Memorandum of Understanding between the Government of India (Ministry ot Power)
and the Rural Electrification Corporation Limited, for the year 2009-10. [Placed in Library.
SeeNo. L.T. 163/15/09]
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(8)  Memorandum of Understanding between the Government of India (Ministry of Power)
and the Tehri. Hydro Development Corporation Limited (THDC), for the year 2009-10.
[Placed in Library. See No. L.T. 162/15/09]

1. Reports and Accounts (2007-08) of the Film and Television Institute of India and related
papers

I Reports and Accounts (2007-08) of the Prasar Bharti and related papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (DR.
S. JAGATHRAKSHAKAN): Sir, | lay on the Table, a copy each (in English and Hindi) of the following
papers:

I (a) Annual Report and Accounts of the Film and Television Institute of India (FTII), Pune, for
the year 2007-08 together with the Auditors Report thereon.

(b)  Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at
(i) (2) above. [Placed in Library. See No. L.T. 397/15/09]

I (&) Annual Accounts of Prasar Bharati (Broadcasting Corporation of India), New Delhi, for
the year 2007-08, together with the Auditor's Report on the Accounts, under sub-section
(4) of Section 21 of the Prasar Bharati (Broadcasting Corporation of India) Act, 1990.

(b)  Statement giving reasons for the delay in laying the papers mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 396/15/09]

MATTERS RAISED WITH PERMISSION
Alleged irregularities in functioning of A.I.C.T.E.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, with your permission, | wish to raise the
issue regarding the irregularities in the functioning of the AICTE.

Sir, AICTE is the apex body to look after the standards of technical education in the country.
There have been allegations that the Chairman, Members, Secretary and other officials are involving
in corrupt practices and getting bad name, not only to the AICTE but also to the standard of
education. Proving this correct, the CBI has caught red-handed one Member while accepting Rs. &
lakhs as bribe from the management of an engineering college at Hyderabad. The CBI has also
registered a case against the Chairman, Adviser and Regional Advisors on charges of corruption and
nepotism.

The Minister of State for HRD has also written a letter to the Minister of HRD. With your
permission, | wish to quote the letter. It says, "It is very sad that the AICTE, which is to strive for the
progress of higher education in the country, is standing as a hurdle. All the technical institutions in
the country have become frustrated. There is a delay in giving permission. Members and officials
have become irresponsible. There is a high-level corruption. As a result, the technical institutions in
the country are disillusioned. So, | request you to immediately take steps for overhaul of the entire
AICTE set up."
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This clearly shows the pathetic condition of the functioning of the AICTE. So, | request the hon.
Minister to change the guidelines for sanctioning of engineering colleges. | also request for instituting
an enquiry on the availability of quality of infrastructure, whether the qualified staff is available in
engineering colleges and also the standard of education in the permitted colleges. Thank you.

Firing at army recruitment centre in Chandauli, Uttar Pradesh

it 75 fRelR I1ea (SR U= 20) : SUFHIART Sft, g=IaTe | #R7 fawy 71 3 Sfarai $1 S 9l s
g, SO STl B 999 §, S giEel Bkl 8, & WaY ¥ 81 I8 9gd 8l 1R U B faAi® 19 Jars
PI IS el TIUE, ST Y H A1 3 9l 21 2] 211 9 W1 BT BRI 13 Sels | =el 38T AT 3R 20
TS T AT Tl AT R&T FA9TT B 3R Al BT HT A1 b MHRT 3R HHART PR I8 A1 17
TS BT Wl BT I BT goTl, I HiEIell g3, SHBI ARIY g8l Wil 8 & [ 51 Jaeh MY A, I
T RE A1 IH Y T el FRITE 3iR 1 & ATSIRAT 7 HIE &1 e {71 19 s Bl T lelt
3R gatae & T & 15 fTell, TOMYR, eTTg iR SafRaT afs & 20 TR Aiorar gt Wil
BN % forg SUTRIA 21 191 I8 Wil @l ufhar a8 4 997 F UR° &< <1 51 7 997 9§ AR 9 91 O
SIS BT U BRIHH AT, ORIH 4 A6 I Bl | ST 920 4 [SS 7 ol &, SThT qualify B T
ST 211 579 3RS IS Bl 1 B 38T oY, 1 1 & SIBIRAT 7 o1om = =i B, foiTept @ weft
HRAT AT ¥, AR 1SS H SIS BT B B sl a1 I o= 81 il gaeb Hell 814 MY I, J
IR BT VI 39S 1S T8 TG 7 TS| WIeS | q8i firing TS| I91 SaRs FRIf & 5 st
I & ST e ANBRT &, T Bad © b 899 firing &1 Bt 7 ; T wremas 96T B law and order
maintain ©XT T, T8 B Y81 § b &A1 981 W firing 781 31 81 T<lell ¥ I FHMER e 38 €, S9H
4 @M F AR B TG A 3N I B R IR @8 @1 © fF a8 Fad ud omeH Wy 2
TRYFRIRT 78 & 6 ST $9-J-3H 4 AN BT HIG g3 © MR 1,000 AT 91T ¢ 81 7 O T IR
Il SITUE P IR GheH H S8/ a1 I8] 311R GRT STeiad 39 &l

HEIGY, H§ AT AT A WWBR F TE A6 ¢ [ 39 I BRI Bl STaRRIY ST BRIS SY
3 T B TG Y el TS TS & IT AT TR B TR 4 el golls 5 81 HRT Ga-1 9% I8
& o 1 A ST Wil 21 RET off, S YAPT GIRT Eierell A BT il 3R &, 98 Wel 8 A1 e 87

it TERTIOT gIfer (IS : TR, H 37U 3MUD! $ fATT F AT Weg BT
o} TR IHT (T TR : AR, H AU NI 59 AN F A1 Fg BRA gl

1. IR YT I1Ed (SR IY) : TR, H AU D! 39 [I9 & A1 Tg PRAT gl
it Rrars foart ([FER) : IR, # 370 S9! 59 faw & 1o 9vag el gl

sft A= WIEA (STR UQ¥): AR, § 3707 U] 39 faw & 61 9ag el gl

MR. DEPUTY CHAIRMAN : Shri Kalraj Mishra to associate.

sft FerTe st (SR TR < W), { Aifew e 2
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o} STUTATS : 39+ Aifew fEar 8, e fawy 98 ], A1 3119 associate PR ST
sft FerTe st : R, H ot a1 T ArE g
off SguTafa: S 2, M9 T fAee 7 oo 91 g Sifvgl

it werTot 81 : TR, A AfeH 371 8 &fR 497 Aifew WeR i g3 21 e 1) Aifed Wor g8
&, gy # 3 e et &1 SAfererd g

HAIIER, H SATIDT FAFT AT S IR I | T P 81 4 o9 AT 41 F 101 Yo gs, 1 (-
F-fordft SRR T8t BTGET gl §1 TR HETE 81, IS S, 81, g8 W Wil & SR 39 ThR
BT fordl-T-forell S A vedTagel 97 IO F BRI IS gaTT 3R TIEAT galll I b A
TFRIell 3 13 TRIRI I PR 20 TRIG F 19 S A1 AR TR gaTT, S Al AW P =1 17
ARG BT Jadi ®I a7 o b fored-T-f5fl TpR | vardrayol 397 39T 71 JeT &1 g4fey
ST STO=N 9T et A1), Afeh 39 FHY fBeil =1 AT 7811 SIT AR ST a1ad Sft 5 g b
19 TRIG BT I 15 STl & AT MY §U A 3R B! W1 3 @l 9| G8f Uep uifere e faenerd
21 a8 BTH! TR TS o TS ol 519 U8 S1$ 81 Je! oY iR AT IS YR gall, A1 9 99 A1
& HB AN b GRT, SN d81 Wl AN 9l 814 & oy 70 gU &, A &l 90 & b 99 o @il a1
o & T, i S g Fafe By S Aeb| ST AYBIRAT A A1 - S9! a1 el @rel,
STRBTRAT = ST (A9 BT ©Sh) 371, 311 <A e 721 gu

off STqUfy : 7T, smuet e fire 8T fRw w &

sft ererot st : S, SIRGIRGT 7 I7a) a1 G H7 <l R T gon % wies w7,
QAR A 92RTE HRAT Y (5T 3R g8 BRI T8I g3, TTBIIS] Mell TS TS| IqH 4 AR &b AT
B ITYEC AT 7, A T ot g B 18, V1 T8 & Ry = garr 21

ST, SRT UeT I8 © o WvEs Y0 B 5T & 918 g8i Sl <ITTerd AT, 9 AN 7 STel STl 3R
F% 181 Pl B STl G861 4-5 HS TP ARTSIHAT BT AIG I a1 T&T| STR Y2 B Yfeld Uab IRb 8
TS, A1 & APRI T AR &1 1Y, FRIepT TelToT I8 gar b isrami o fiepal ol IR R Iusd
e &R T &1 A 1 STl R 71 Sd! RIS ®%e1 1 HIfRTeT 81 B SR S BT dreriel
TR I8 B fhar T BT, A1 wmge Ot Ry et e Bl

ST, ¥RT BT bacl SAT © 1 A § DT BT ST AT 81 $4P [T MR AT B
TfehT B AT 3R Tl R R AT FeATedhR YR <91 9R | FAISTari ol il &b g A a1
TRY v IHS foIY v o MY T8 PHH AR &4 a1fRy, wfyay &1 anfey, i <4 e
& BIEY 7 81 Gl

HEIEY, S A1 B A1 § I8 WY 1 Iredl g (5 590 AW 31 STawas i Sfid gl A8y 3R
STAR Y 8, I (29T W0 3 uie g A 9 g 29 G37rao] & Wy A QU S =yl
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Reported Shifting of Patna BHEL office to Durgapur in West Bengal

ot 3reft saR Y (RER): Welew, el # UrdR wie | Wdfid BHEL & Ud TS &, wifer
I T81 A RITe 36 GATR of AT A= 8

TBICY, B9 JAMYPT g1 ATed & b S SR 3R Bidh e IR W §, a8t 31w} 800 PRis
FOY B AN A S5 AL BT B I I&1 31 R JP © (b 541 91 3 59 IR |ie T B
T ¥ IOT HRb GINYR of STT Y| TE T AITeT &2 7 319 are & o g # st <i fasren
BT Hhe 8, faoTell @t scarcity &, SHDT iR Y T2 97 fa1 U2 &R e H 39 ORE & Ud Afaw
e BT 81 e A SifeR<! Us Hex 1 GIYR &1 377 U iR |49 dex <1 91ed &, O § S,
T RN BT BIS YIRS 8T §, P [IER T I6T X MY I A9 W BT 41 981 I of 97 78
g7

ABIG, $HD BRI UCHI 3 QI 81 X861 7l Bict, JoTrpIyR R I¥ TR # 39& oy st|res
Bl T&T 81 AT &R WX 93 gV &, UGT PR I &1 I8 U S dlell a1 8 i T8t I 981 W
eI &1 T 81 37T 2 3R 954 Gf¥nd ¥ I8 UH $F R MM, Ry RN 3 A9 ) | ol R
IRER MR T I8 87 98 I 981 IR e YT H=A1 arsdl 2 3R MY VAT B 8 @l
IR SRATGHE & ST YIRS T4 §, S TR |l SHBT 3R T+ aTe © 1R ST T B W1 Biehl
T, 39 IR WY 599G Tead ghae TS

YeIcy, SAIU 89 He- d1ed & [ Prg TRPR 33 d¥8 BI &Xbd I 979 3TV, IR &8 17 59
9T Bl B IS13d 81 PR URPR B IRB I H] SIS a9 < 3R 39 G Dl M- ¢ fb
T8 UHT HTH &1 HRT 31K S T8T W ST B B9e 781 fohar e

sft Rrare foardt (ER) : weigy, § 3@ 99F oxal ¢ 39 W 430 78ley 9 Sae faaran
Syl

3w fre (RER) : 7o, # f 57 wweia sxan g
1. WA, 3gR (RER) : 7253, # f 5771 el wran gl

Regional imbalance in the distribution of natural gas

SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, through you, | would like
to draw the attention of this august House to the fact that the Government of India has gone on
record rightly in asserting that the country's natural gas reserves including the gas of KG Basin is a
national asset and the interest of the national economy cannot be held hostage to the benevolence
and mercy of some private players. This had been widely reported in the media yesterday. 1 highly
appreciate, and welcome such firm assertion by the Government of India and also by the hon.
Minister who is sitting over here. Such a firm assertion, if we have to remain consistent with, needs
urgent action in the matter of a proper, transparent and rational pricing and, at the same time, a

proper distribution mechanism under the control of the State. Sir, natural gas is our property; it is
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growing in our land and there is, absolutely, no justification of pricing the product linked with the
international price of altogether a different product, the crude oil. This is being done by the
empowered group of Ministers, raising the price to US $ 4.32 per MMSCMD. | demand this is not
rational and that must be reviewed downwards and revised if this national asset, as rightly said, is to

be properly harnessed for national goal.

Sir my second point relates to distribution. Sir, my State West Bengal and the entire Eastern
region is gas starved. They are being made to use costlier LPG for their public transport instead of
CNG. So, | demand to have a proper distribution. The Southern Region is also suffering from that.
So, Sir, in the face of the surreptitious and unauthorised bid of appropriating country's sovereign
natural resources as family property — these are all coinage from the Government statement — by
some private players, the need of the hour — and | demand -is a Government takeover, rather,
nationalisation of the distribution and marketing of natural gas, including that of KG-Dé basin by the
Government. We welcome the announcement of the Government to have a National Gas Grid. So,
that National Gas Grid has to be put in place. The distribution and marketing of natural gas at the
wellhead must be taken over by the Government and operated through that National Grid, as is being
done in the case of electricity by the Power Grid Corporation of India. Then only, this vital national

asset can be properly harnessed. Thank you, Sir.
Flood situation in Kerala
SHRI P. RAJEEVE (Kerala): Sir, | thank you for giving me this opportunity.

| would like to draw the attention of the House to the serious flood situation in Kerala. During the
past 24 hours, eight persons have died in monsoon-related disaster. With that, the total number of
people killed during the monsoon in the State has risen to 96. In a primary assessment, the loss
would run into more than Rs. 300 crores, around 650 houses have collapsed totally and 1500 houses
have collapsed partially. The heavy rain has caused damage to agriculture crops of more than 2000
hectares; 10,000 people have been shifted to relief camps in various parts of the State. The State

Government has initiated relief programme in an urgent manner.

So, | request the Central Government, to sanction immediate debt relief to the State ot Kerala. It
was a-norraal practice that a Central Team is sent only after sometime, after the disaster occurs. So,
| urge the Centra! Government to send a special team to the State of Kerala urgently to assess the

damage caused by heavy rain and flood, etc. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Mr. Kurien, associate. ... (Interruptions)...

PROF. P.J. KURIEN (Kerala): Sir, | always associate with whatever would be said, but this
being such a serious subject, Sir, nearly 100 people died due to flood that is there for the last two-
three days in Kerala. Then, loss to the cultivation is more than 10,000 hectares and Rs. 300 crores is
the estimated loss. What | want is, the Government of India should immediately intervene and release

assistance to the State of Kerala. That's all.
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SHRI D. RAJA (Tamil Nadu): Sir, | associate myself with the Zero Hour Mention made by the

hon. Member.
SHRI SITARAM YECHURY (West Bengal): Sir, | also associate myself with it.
SHRIMATI BRINDA KARAT (West Bengal): Sir, | would also like to associate myself with it.
SHRI TAPAN KUMAR SEN (West Bengal): Sir, | also associate myself with it.
A W fie (STR U<9) : HEIG, § 370 Pl 3% g B gl
SHRI M.P. ACHUTHAN (Kerala): Sir, | also associate myself with it.
MR. DEPUTY CHAIRMAN: All associate.
Reported scam in rice import

SHRI D. RAJA (Tamil Nadu): Sir, | am raising an issue which is very important. The Outlook
journal and some other journals have reported a newsitem regarding the export of rice to the African
countries which appears to be a very big scam. The Government of India banned the export of non-
basmati rice in 2007. Subsequently, we witnessed a steep rise in the rice prices in the international
market. More than 20 African nations have been exempted from the ban. On their requests, some of
these countries named some private traders such as a Delhi-based company, Amira Foods (India)
Limited and another Delhi-based rice-exporting company Shivnath Rai Harnarain (India) Ltd. They
were allowed to procure foodgrains at lower prices and to sell at higher prices, thereby making huge
profits. Government did not procure it through the Food Corporation of India, and it did not transport
it through the Shipping Corporation of India. These private traders were responsible for hoarding in
the country, even hiking prices of food grains in the domestic market and weakening the public
distribution system in the country. | think, both the Ministry of Food and Public Distribution and the
Ministry of Commerce must be held responsible for such a situation. Now, there is an enquiry in
Ghana, one of the African nations. The deal with another African nation, Sierra Leone, is shocking.
Instead of the Letter of Credit coming from its Government, it came from a Switzerland based
company called Novel Commodities. Going by the reports, it appears that the scam would run to the
tune of Rs. 2500 crores. That is what the journals are reporting. Therefore, | would urge upon the
Government to order a thorough enquiry and this loot must be exposed. Those who are responsible
for such a scam and loot must be prosecuted and punished because at the time when our
Government, the Congress-led UPA Government, has been talking about food security and bringing
a legislation on food security, you cannot allow these private traders to loot not only India, but also
other countries. It is a shame on India. Such scams should not happen. | appeal to the entire House

to demand from the Government, in one voice, to order an enquiry.

SHRI SITARAM YECHURY (West Bengal): Sir, | associate myself with what the hon. Member
has said.

DR. CHANDAN MITRA (Nominated): Sir, | associate myself with what the hon. Member has
said.
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SHRIMATI BRINDA KARAT (West Bengal): Sir, | also associate myself with what the hon.
Member has mentioned.

MR. DEPUTY CHAIRMAN: Just a minute. Shri Balbir Punj.

SHRI BALBIR PUNJ (Orissa): Mr. Deputy Chairman Sir, | am grateful to you for having allowed
us to raise this very important issue. The issue has been raised at two levels. First, the latest issue of
a very prestigious magazine of India, Outlook, which Mr. Raja has referred to, has detailed the entire
issue, to the last comma. Secondly, the scam, as it happened in the case of Bofors, did not break in
India. The story first broke out in Ghana, one of the countries involved, where the earlier regime had
been the beneficiary of the loot which originated in this country. And after the earlier Government
demitted office, the subsequent Government conducted an inquiry and when the then Deputy Prime
Minister of Ghana was investigating, it turned out that he got involved with an export house called
Amira Exports of India, and made a request to the Government of India for the import of rice at
concessional price. Rice export was banned in India; but a loophole was kept. Prices were allowed
to increase in India from three hundred and odd dollars to almost one thousand dollars in the
international market. Now, two things happened. One, after the export was banned, prices in India
got depressed and prices in the international market sky-rocketed. The Ghana Government placed
an order on Amira Exports. The three public sector undertakings, the STC, the PEC and the MMTC,
which are governed by the Commerce Ministry and were under the charge of Mr. Kamal Nath at that
point of time, were asked not to get into this and to, instead, just nominate Amira Exports and this
entire shipment was made. But it never reached Ghana. And, it is not only Ghana, similar deals were
made with twenty other countries also. The foodgrains and the rice never reached the target
countries and, instead, those foodgrains and rice were sold on the high seas at a very high price.
Two consequences followed. One, unscrupulous traders in India, the highest levels in the
Government, of bureaucracy — and | am not hinting at the political bosses — made a killing and the
amount, as has been mentioned by Shri Raja and estimated by the Outlook magazine, is Rs.2,500

crores.
MR. DEPUTY CHAIRMAN: All right.
SHRI BALBIR PUNJ: Point number two, Sir.

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... It will not be recorded.
...(Interruptions)... It will not be recorded. ... (Interruptions)...

SHRI BALBIR PUNJ: *
SHRIMATI BRINDA KARAT: | am associating with him. ... (Interruptions)...
SHRI S.S. AHLUWALIA (Jharkhand): Sir, it is very important. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Both the hon. Members have clearly made their points.
...(Interruptions)... Now, it is for the Government to take note of it. ..(Interruptions).. Please
associate. ..(Interruptions).. You have made your points. ...(Interruptions)...

*Not recorded.
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SHRI BALBIR PUNJ: *

MR. DEPUTY CHAIRMAN: Please associate. ... (Interruptions)...

SHRI SITARAM YECHURY: | am associating with it. ... (Interruptions)...

i TP AASHR (FERTE) : TR, H 9 FI77 F 37107 311! Taig el
it faepa a1t (e U< IR, H 599 AW 9 31U S9! Wag BT G

S1. A ogR (RER) : WX, d 39 faw 3 379 39! Fag B gl

i oI AR (FEHTad Uee) « AR, § 59 fwg & 379+ 379! qaig bRl gl

it SR IftT (SR W, H 39 AT F U U] Wg FRaT g1 H A R e
FHEATE ..(AYTH)... TB GAT B B1S B ..(TALTH). .

SHRIMATI BRINDA KARAT: | just want to make one point. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You just associate. ... (Interruptions)...

SHRIMATI BRINDA KARAT: | am associating. The main point is that the Government gave grains
at PDS prices. ... (Interruptions )... That is the issue. They gave it at PDS prices. ..(Interruptions)..

SHRI TAPAN KUMAR SEN: Sir, we associate. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: There are other ways of raising it and seeking the Government's
response. ...(Interruptions)... Please do it. ... (Interruptions)...

SHRIMATI BRINDA KARAT: They gave it at subsidised prices. ...(Interruptions)... Can you
imagine? ... (Interruptions)... It is given at PDS prices. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It has been said. ...(Interruptions)... There is no point in saying it
again. ...(Interruptions ... Now we are taking up Special Mentions. The legislative business will be
taken up at 2 o'clock. ... (Interruptions)...

SHRI S.S. AHLUWALIA: We want a statement from the Government. It is very serious.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, the Government ... (Interruptions)...

SHRI S.S. AHLUWALIA: It is a serious issue. ... (Interruptions ... The Government should come
out with a statement. ... (Interruptions)...

SHRIMATI BRINDA KARAT: They gave it at PDS prices. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)... There is a procedure for Zero
Hour. ...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, it is a serious issue. ...(Interruptions)... Let the Minister respond.
...(Interruptions)... Let the Minister respond. ... (Interruptions)...

off STHUTARY : 3T ST 3T T F 96 R TS 81 O J FT R fFemm? ..(agm ).
JATTHT TR 3 MM FSET e et 3B &1 3R AT W SS DR WS & S0 T T B2

*Not recorded.
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THE MINISTER OF STATE OF THE MINISTRY OF SCIENCE AND TECHNOLOGY ; THE MINISTER
OF THE STATE OF THE MINISTRY OF EARTH SCIENCES; THE MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE; THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PRITHVIRAJ CHAVAN): Sir, there is an agreement that we don't
respond immediately to Zero Hour mentions. | have taken note of the issues raised by the hon.
Members. | will bring it to the attention of the Government.

MR. DEPUTY CHAIRMAN: Now, we are taking up Special Mentions, as a special case, because
there is still time left. The legislative business will be taken up at 2 o'clock.

it T e (RER) : W), .(aem)...

it STwuTafd : 31 T 4 .. (FAUH)... H3 TR I, TR ...(FGEH)...
it IR T R, L (aET)...

Y SgwHTaf : 39 ST 71 g faare fra a1a w127 . (=aum)...

SPECIAL MENTIONS
Demand to resolve the plight of Indians working in Spain

SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Mr. Deputy Chairman, Sir, | want to draw the
attention of the House to an issue of public importance concerning the plight of over 5000 Indians,
majority of them from Punjab, who are earning their livelihood by working in Spain in the hotel
industry, agricultural and piggery farms. But their livelihood is at stake due to the changes made by
the Spanish Government in the immigration rules by stipulating that the immigrants have to produce
Police Clearance Certificate (PCC) issued by the Union Government of the country of the immigrant

for permanent immigration purposes.

But this long pending demand of the immigrants for getting the PCC from the Union Home
Ministry in New Delhi was not heeded to and they had to stage a protest dharna outside the Indian
Consulate in Barcelona on Monday. They have also been compelled to launch a hunger strike in front
of Indian Embassy in Madrid.

| request the Union Home Ministry to immediately address the needs of Indians working in Spain
by issuing the said Police Clearance Certificate immediately by amending its rules. | also request the
Prime Minister's Office (PMO) to intervene in this matter and direct the Indian High Commission in
Spain to liaisen with the Spanish Government through diplomatic channel to protect the rights of
Indians working there immediately.

WRER aRaraH Rig (BRI : 97, # 39 v 4 o1 amueh! dag R gl
Demand to give fertilizer subsidy to farmers directly

ot B ATt AT STFUTIY ARy, TR A9 Seorg & favy B - |re At Y feami o
fear s
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ARG, TAA 3R IIRF FATS gRT I H RSN BT 80 Tererd Wit W frd Savas Ieqre
B Telt HHET B WY far 97 87 7 R 717 20 TRIR 91T 99 WREGRI 3 g R M &
15 & I 21 §Es R I8 € 6 ol Saves S+l gIRT SiTefl S a91R TARH SR Sdv®
AT ¥ St oft ST 38T 7, STafeh areqd # S ¥ S1ferenter o7 offied & T2 2l

Economic Offence Wing (EOW) ERT &I T8 T1d & THI 7 a1 §7 HUAT 71 310 SR ITE
At HIE SIS TR T 3R 8 TRI1 R o AATH Ty bufral &7 orfTea €1 78 o1 39 UHR
TRG IAEH HH! F T TR TRHRI &7 B GABR Tc DI oI 81 Tl EOW B S | I8 il 7
AT B3N & 1 11 B SR B MY B Al 715, T8 guiean A1 RIuTEar ared & §R1 &F TS a1
I AXPRI TSI 3 T ST AT EOW & ITAR TRTay el SR JaeT 3 81 1200 PRIS BT
HICTAT 8 T R 27 3 T 1,20,000 PRIS 1 2

TR TRHR F AR & [ IRG HH1 o1 & 5 arelt Ffi<! IR Tehrdd 991d | Id oS
ST, HH(T BT 31 Th I TS AfeAS! B SIid RIS ST qAT AT Hier fpami & STl RIS
Sy

sft W= AW (SR USTN) : SUGHART 78184, H 3707 STe! 8 kT Sft & TIerel 73 & |1
TEIRIYE SRl

Demand to Expedite Completion of National Highway No: 16 by The Border Roads Organisation
connecting Chhattisgarh and Andhra Pradesh

sft sfiaTer ™ (B<iRTTE) : STAWIRT wEIe Y, AR Werd 73 &1 vy & — A1 9e@ de
BTG T Y USY DI A S|

geigy, 9t oFd § {6 oxiivTe 9 sy alfde Trre g9fad 81 odiTe § 9k & g
SIEARR ¥ 37y & TG TF HT IR ISHRT HHID 16 BT BT WHT-TSH ATST BT 2001 H
o oM i SR @t 5 IR B % R ag iR srafd, arl 2010 96 T B el
eI & & TaRIe T Bl b PRV ARV SHER I PR 41 T8 Gl | A TS A0 &5 BT
grer g fyar & forg <frenfoefie smavas 2, #71 WRER & 31T B 5 a8 W 9@ AeT B 7
P DM IR FY IW IR S B H 37T IS AR 18] Bl W1 gR PR

oft SgARIICT 91T (ST : FEET, H At siMuTe < St % 39 9y Seorg #1 gaiRige
EaGIE

Demand to take steps to make River Ram Ganga free of pollution

3t IR et g I1ea (SR =9 « STQITUfT AE1e Y, § 39 faRIY Seoig & ATEIH | I
TS % TG F v # B wE aed gl

HEIGY, I el STRIES & BTG a8 I FHeids IR Jo2l & SI9g RGNS, IR,
ARl & YAMETBIYR BRI §Y BHEEIE SUS d 77 a1 # el STl 81 I 74l H S7h SITal 4 Xe
ATl ST B I 81 IR B, 7R A8 3 311 ST B I Tl H AT 8, I8 <208x7 g Yforr ol
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T F 1 R 8, IR 39 &1 § SIS qRISETE, o 41 TR, IMYR G a¥ell &l F8 hidgdl &1 =1
T Ui UTHl g S7h AR b T ATel FAABR BTeld I8 I <l © b Seb STReAT B el Al ATl
SN & SR SHHT YT ST TGO 81 STl § &5 T B AT | IR 81 qehel & 9 IHDT U1
SHTel! 3727aT UTei SR Ul ol & 1 98 AR I &1 19 1 b IR H Y& aTel 8olR] Uy -&fl 31
a1 41 < I BT RIGR 81 g © 9 58P STRIIRT ST dTetl a-<af g Ug-u1g +ff Tt 81 14 § iR
3T STTHR TE Tl 1T <1 D1 4 UG B &1

3 : IRT ARBR 3 IRIY © b I AN 2T B W< I B PUT BN, TG 81 B1 Sl
B 3R BT S 7 U5 | g=IaTE|

sft 7R WIEA (SR USY) : SUFHART 7RIy, § 9 3Maeh! 4t 1 Sft & Werel 73 & |1
TIRITE SRl g

Demand for early completion of railway projects in tribal areas of Orissa particularly in Mayurbhanj

district

SHRI BHAGIRATHI MAJHI (Orissa): Sir, in the Railway Budget, 2009-2010, presented by the
Government, the people of Mayurbhanj District of Orissa State have been neglected, as the tribal

people of this region have got nothing.

During NDA regime, only a major work of broad gauge line conversion from Rupsa to Bangariposi
was sanctioned which is also pending. Now, therefore, the people of the tribal dominated area of
Mayurbhanj District of Orissa have four major demands. Firstly, the super fast train from Baripada to
Bhubaneshwar has to be extended up to Puri. At present, there is no AC coach in this train. So, the
demand is that AC coach has to be provided in the train. Secondly, there is an urgent need of a
passenger train from Baripada to Howrah, a big market in Kolkata, for business class people. Third
demand is construction of a new line from Baripada to Jamshedpur via Gorumahisani, which will be a
major support for this area's development, and, fourth is that the Tata-Badampahar rail line should

be extended up to Keonjhar.

|, therefore, request the Government to take immediate steps to fulfil the above mentioned

demands of the people of Orissa.

SHRI RUDRA NARAYAN PANY (Orissa): Sir, | associate myself with the Special Mention made
by the hon. Member.

Request to encourage the development of Life Sciences Laboratories of DRDO

SHRI SANTOSH BAGRODIA (Rajasthan): Mr. Deputy Chairman, Sir, | would like to draw the
attention of the House to the unsung and often underestimated contribution of the nine life-sciences
laboratories of DRDO in providing protection to our Armed Forces against hazardous environment.
The mandate of these DRDO labs is to enhance survivability, sustainability, efficiency and lethality of

our 13 million soldiers operating in extreme environmental conditions. Out of the total Defence R&D

209



Budget of Rs. 6,000 crores, the share of the life sciences laboratories is meagre one per cent of this
amount. The life sciences laboratories of DRDO have developed composite herbal preparation to
supplement nutritional requirements as also the treatment of high altitude maladies and cold injuries
to enhance survivability. A path-breaking research has led to improvement of blood oxygen level and
has saved more than 500 lives of the troops in extreme high altitude areas. With high altitude
agriculture, 4000 metric tonnes of fresh vegetables have been produced, catering to 56 per cent of
total requirements of the troops in western Himalayas. Considering the steep freight charges of
transporting vegetables, it is a saving for the exchequer. About Rs. 400 crore worth nuclear-
biological-chemical products, developed with a meagre investment of Rs. 30 crore by these
laboratories, have been inducted into the services. The processed food technologies developed for
soldiers have also been transferred to food processing industries in civil sector as spin off.
Considering the handicap, our forces would have to suffer without these products. I, therefore,
request the Government to see that instead of dismantling, these institutions should be further

developed and strengthened.

Demand for Central assistance to save the State of Nagaland

from drought like conditions

SHRI KHEKIHO ZHIMOMI (Nagaland): Hon. Deputy Chairman, Sir, through you, | would like to
draw the attention of the Union Government towards the drought-like condition in the State of

Nagaland.

Sir, the current monsoon season has recorded the lowest rainfall during the last five years in the
State of Nagaland. The unprecedented drought situation has adversely affected the current season's
paddy transplantation as well as jhum cultivation, which is entirely dependent on seasonal rains. The
horticulture crops have failed to flower with reports of unusual pest and insect infestation. Like other
parts of the country, Nagaland is also facing a very high monsoon deficit. Against an average rainfall
of 750.50 mm normally received during the period from January to 15th July, only 471.18 mm of
rainfall has been received this year, indicating a deficit of about one-third. This has already affected
25 per cent of Jhum cultivation and 50 per cent of Wet cultivation. Normal life in the State has also
been severely affected, with more and more people afflicted with drought-related diseases and
sickness. Many have lost their livelihood because agricultural activities have come to a standstill. Due
to a lack of enough fodder, the livestock are also dying. Crops have failed and a possible famine and

shortage of food are looming large in the State.

Keeping in view the grave situation arising out of the drought-hit conditions, the State
Government had already declared the State as a 'drought-hit' State for the current season. The
State Government has set up State-level and District-level Task forces to assess the situation and

provide relief to the affected people.

210



Sir, the situation is somewhat alarming, and intervention of the Central Government is absolutely
necessary for providing relief and rehabilitation to the drought-affected people of the State. Short-
term measures for providing immediate relief and long-term measures like providing irrigation

facilities, borewells, etc., have to be given top priority to prevent such situations in future.

|, therefore, appeal to the Central Government, through you, Sir, to come to the rescue of the
State Government and the affected people of Nagaland which will go a long way in tiding over the
current situation in the State.

Demand to provide additional stipend to trainee doctors in
entire country, particularly Tamil Nadu

SHRI N.R. GOVINDARAJAR (Tamil Nadu): Sir, | would like to request the Central Government
to provide additional stipend to the trainee doctors since the stipend provided by some State
Governments is meagre. In Tamil Nadu, the provision of stipend for trainee doctors is so meagre that
last week it resulted in a serious situation when trainee doctors went on an indefinite hunger strike
unto death. In general, engineering courses with lesser capitation fee and time period for the
completion of the course, and good employment opportunities with higher salary are treated as
profit-oriented professional courses. But medical graduation has five-and-a-half years of duration
with unimaginable capitation fee and additional education expenditure. It is also treated as a life-
saving professional course with the motto of 'serving the society without any parity” So, it is the duty
of the Government to give more importance to medical students. Presently, the stipend provided in
some States, especially Tamil Nadu, is not adequate in comparison to the huge expenditure,
duration of course and the never-ending service. Last week, this provision of low stipend forced the
trainee doctors to undertake indefinite hunger strike unto death. Many hospitals in- Tamil Nadu were
running without trainee doctors, especially the outpatients in Government hospitals were facing
severe difficulty due to this strike. So, | urge the Government that it is its duty to consider to provide
additional stipend in addition to the State Governments', keeping in view the service of the doctors

who studied medical courses by spending a huge amount of money and longer duration.

SHRI'S. ANBALAGAN (Tamil Nadu): Sir, | associate myself with the Special Mention made by

the hon. Member.

SHRI A. ELAVARASAN (Tamil Nadu): Sir, | associate myself with the Special Mention made by

the hon. Member.

Demand for strict regulations to control the confusing publications
brought out by private publishers for children

it HerTe Mgt (STR T=wn) « STHIIRT wRiea, § ! faRy srgafa § 59 fwy &1 wea
IO A& §l <%0 3 UTdC HIRID] BI fhdTd eai # 97 UST BR & A1 -1 JUATA] P ST Bl
STTE I T B RITHT @t 3R vt Y81 81 S auiren § "X J H @ STe = faew e
3R "V R QD DI T8 VAl XY USTAT I R8T & QA7 IS H f I I DI quiHTe
& HH H UG T TBTRID! &I ATIRATE! AL 7! el & dfeh A ST SISl Tv5 a1 BI
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ST B ) W 91 Y57 DR B 81 U TRId §IRT 2004-05 P HEHROT § SH! STHI 30
AR 1858 TAT 2008-09 P FWHRUT | 13 TaHR 1858 ST TRA B BT b STy BT Het 71+ 2

P TR W R ST ARGRI B AT P JEfT Farferd faemerdl & ududl g
TTRAISITRE] & QRID] Bl 1 T GBI TAIDBR ATSIC TBIRIH] Bl fhelTd Tpet # ol Skft € 3k
I uTTRT BT TN fhaT STt B

§ FeT P AR | AN BT § 6 IqP HUR YA FRRT 9T 7 e Rien & |y Raetars
PR dTel TBTRIH] BT &S BT Sl

Demand to Amend Section 304-A of Indian Penal Code in view
of various tragedies caused due to negligence

i v AR (ST ISW) : ARy, TSR R gTel Fet fifsd e 7 19 gepar, 371 10
SIS, 2009 BT IMFUART HEIGIT BT Te I (a7 & R I8 A1 31 718 © 1 3R g AMaHT 3
P F 984 4 AT F ST Pl W H ST € A1 $9 IRE S WY S A4 AR =Arnferd
BIIATEN & oY Teb 7T BT 1T AT I8 YT I HeI31T Bl HeTorR 7d DR a1 71 & forad
IS 1 AU ATl MR ATIRATET H FOIRT AN BT ST | HI9Te I/7 FRIET H 1000 AT DI S
TR, BRATOM SaaTel # 452 AN BT AUST H YA P 7R Y, SUBR RATH FATAT H 59 ARI - S
AR, FTSHRY & 90 T HFABIVE 3 3T BI Ut H AT Y AR 3RS P a7 udh & el 7 59
JMEH! MR MY F FH TG H9€ &, A BI TARTAT BT A 51 37 AFSA H T $B T8
AT 3R 99 & W1 &1 i 9 W81 21 39 TRl & RRER T2 fha il o1 do fren? 39
JHY P B P ATAR 39 A8 P G4 PR dle] Afth IR AR &S ATST Pl IRT 304-F & T8
HHSHT TATIT ST & Sl ATIRATS! F 5t afih &) 9g B IR el 81 I8 S HaRAT BT AD
2 5 R e 7 oo 397 9 SR AT & god Ao Ml & S o, 89 W b
ATIRATE! BT GHeH! 81 e Fon A &1 |1 §1 1860 # a7 WRAIT &S Al § 39 I8 &
JTURTET T BIS ATALT &1 Tl 304-% Qe AT HTALT & ST Fal | <1 T ST 21 STareerdselt 8
f 89 39 colonial BT A ATER MR WD 3R 9 AT TR T G P I 3F: #RT AP
HTeIH W WRBR F ITRIY ¢ o 39 fem o IFRa w8+ Io1 iR eaeds wriars! av

Concern over widespread poverty and malnutrition in the country

DR. JANARDHAN WAGHMARE (Maharashtra): Sir, India aspires to be an economic world
power. Despite recession and meltdown, our economy is not threatened. The Economic Survey
2008-09 paints a very rosy picture of India. But, the other side is dismal and dark. We have 260
million under-nourished people in India. They constitute 27 per cent of the world's under-nourished.
About 46 per cent children under three years suffer from malnutrition. Hunger and disease are our

greatest enemies.

What is the root cause of this malady? It is, of course, poverty and inequality. Poverty

and inequality have been our age-old curse. They are responsible, by and large, for malnutrition,
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unemployment and health problems. We have failed in providing the basic needs of life.

Small children in adivasi and remote areas suffer from hunger and malnutrition. The Government
of India has passed the National Rural Employment Guarantee Act which ensures employment to the
BPL families for one hundred days in a year. But, this is not enough. Like primary education, work

also should be made compulsory. It should be a Fundamental Right.

The labour classes can hardly meet their basic needs. Can we think of an inclusive society in
such a situation? Unless we generate employment in rural sector, we cannot give justice to the poor
people. It is said that India is the richest nation of the poorest of the poor. It should be a welfare

nation and we have to take care of that. Thank you, Sir.

SARDAR TARLOCHAN SINGH (Haryana): Sir, | associate myself with the Special Mention made

by Dr. Janardhan Waghimare.

Demand to give dalit muslims the status of scheduled castes

3. YTt el (9ER) : 718y, Sferd JaemI JIRSITe &I Srgygfard Sf & enfie S &F 7
T S SUE A B 91 & 51 TRk HHC] Bl RUIS P IR 3R GRAAT BT ST BT T
0.8 TR 81 59 99T &1 e, NI Ud ArTiord RIRT 1 91 21 Tl 1936 A 1950
T TS THTT B B a1ast ) e & qferdi o argRgfara Sfcr o1 gt &iie oMl rsgufiy simeer
1950 ERT 39 Hadl feg-gferdal & forg Wfa o= faam ma ok g, kg den dig gwi & foai
BI S IO I AR PR AT AT SfAT GREH (RSET) DI ARG ST H 2MHA PR Bl AR[
FeeR HHT & ST T R8T oI, I SIggfd STy ST Ud IS STediReds i
= A B 8191 81 b 1950 b IATSRI 3SR H are A &1 aR Aeie fbar w8, e grR1 1956 #
Ry sferdl @1 gd 1990 § Tagfgte & gy fa F SRt wfite @7 foram i wey sfera
R (RS Bl S T M &1 (53T T 8, TP 1950 F Tgel R vd dig B avg 9 9
YT ST H <A 1 Heled, ferd R @1 g ST H I &1 4o S g S 9
AT &1 ¥t wiRg aenfeie el 7 oRSITe ®1 srggfad ST 3§ 3@ 3 e ot 81
N s RIS Frofa TE er arRer 81

TRIGY, W1 WRER ¥ 9 2 5 gfora e (sReTer) &1 srggfaa Sif # wnfird &% &
forg s TRPR IASRIIA omeR 1950 # FeieH FRd gY SO fowg, R vd da-dig & |
e oreg B ft SN, T Sal 0.8 TR¥T ST dTet 39 a3 o1 4t g1 dfdres, onfére g
JHIRAS TR GURT BT AR Frel, a1 I 9 FHE A oo (e fl ToR 9 3R o o &
Sferdl 1 aRE J& URT H WS IR IS FrATor 3§ Ao < b | gfepan
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it Trerifar wre (RER) : AE1ed, H o1ue olTueh! Wiag Hl g
Demand to Stop Exploitation of Rare Medicinal Herbs in Himalayas

#Y wracht Rig (ST U= : TRy, STIRIEE Y feArerdt uddwren smyde iwferdi & fog e
&3 YBT1 81 WRBR] ISRIT b BRI I &5 Io1S 8T 6| JATHYYl S8 | 71 BT SIeRGH] Bl
3R TS Y TATaRYT 7 Hdhe TSl &< a1 21 farera | oas Rranferes & 3 9 3iR o1y w9 9
JHS] SHER TSI-gS! FUE ¥ o1 gU &1 TaT fiar Hufrai W 59 &7 3 Afhy &1 amgde sivfery
AT Y YA B gGT g AT P BRI AW g1 TAT W 81 ]8] 2| faeei 7 i amgde & ufa
SHYOT TST &1 59 BRYI STSI-fAT B TAH TSI HHSUR & TR JTefT Faror faamT =
ff TeR f5ar 2 & SE-gieat o w89 v goR skl & firem &1 Seo fvar 2, R T
yorTerat et €1 78T 3R 200 T faqw oraven & 81 89N IReR 4 A & {6 g siel-gfed
% USR DI TAM & 1Y ISR HeH I | e=IdTa|

sft A% uret RiE T189 (SR 7Rw) : WRISd, H guaT wHeid aRar g

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch till 2.00 p.m.

The House then adjourned for lunch at fifty-five minutes past twelve of the clock.

The House re-assembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILL
The Right of Children to Free and Compulsory Education Bill, 2008

MR. DEPUTY CHAIRMAN: We shall now take up the Right of Children to Free and Compulsory
Education Bill, 2008. Mr. Kapil Sibal to move the motion for consideration.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | beg to

move:

That the Bill to provide for free and compulsory education to all children of the age of six to
fourteen years, be taken into consideration.

The question was proposed.

1. (STl T Q. UG (TSR : TR weied, H2i S U fae e oy & o Rorrat
PIS oppose BRI &1 781 Tl B ATeiH BT 1 BIS oppose BT a1 STd H o7 THT H TR IR oY,
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TG |9 2002 H ST. IRl AAER AR ST 7 80th FHSHT AP, SHDBI HeHed ST J BIRTICIT
ST TS H oaR, HSTicd ST S| ST & A1 SHHT oppose FYIT &1 Te11 81 §@ 59 I
P12 5 39 3T H ST b a1 N ? I8 {91 2005 H AT ST AMMSY AT, TR T A1l 7347 i
SIPT 2005 H T ATHR 3@ AT &1 IS 1 a1, 3T SHH] A 8, &4 39 a1 &1 YN 81 STy
Terea, § @ Hre ¥ Y91 g8 g1 Mt § JefBal & g $18 tgave v T8 o S fog w
TR &1 HAT S, #9 Ph. D T Ue U1 @9 T8 {611 9 Aol YR ool Be ¥ U o 9
AT &1 IRIRG H IR ARy W& 8, 1 a8f W ghaa SRl i J JAemTe iR il ST g B
STRERY I Gerarioret I off, ST &I THe IR WS Ted TH & HUR g 1l

S [EgwI W TS Ugel IR ersiehdl Bl foly STaia Tpdl, HFIeR] Yode &l b T,
S o5 widTet # ol TRl B ORIl | o STax Wpel 3§ IIRIA BT < & 31R I A1-979 P stipend
A Y, AP d PIS TEM1 T X P Y 6= 3§ S HA I8 Joiip & St o1 F f Jiorer 3 9a1
8%, I8 A JHaR ol b AR STaT St HIATT 3gdl HoAT ST B g8 o, ITh! FadrTorat
T HIUTA ddR AMS| 4 I &1 gSl-fordt off, R {6 S76 wr$ A1 I WITe ol 37TE 3R
FAS(HT BT UHe BT ST JA1T| S7e1 P SN 4 AU H APl & oD Tpdl Goll TAN
R BT B A Y 3 & dlegd 8T ¢ AR S Bl efd €1 81 89 dsdl-dasa! § ol B
weaa el fopam ¥ ggt 74 Sft Y 979 & FeEd g 75 3 Wod 7 39 A 7, $8 Wl 7 39
AT 81 3 T aid TSde B 919 Pel 8, 98 9gd Fel 8l 3T 9l RISSIgoiRM 3R
=1RYI 98 A AR 7 39 W YRI5 21 9ga A w7 39 el 79191 81 9 I8 9 © b 59
ISP I QAR dred 8, STd! Iog T 8 S| § 98 J9siil g b I8 9gd o8l © [ Job
H g raRie TS[HRI 811 1948 H, TTAS 3734l 27 AT 28 P GG & Ugel Uh e FAfReR &l HidAT
IS T IS 7 HIREICYT IRFIeH BT T o o7l 51 Ueher B Ties wift <11 <&t off, a9

ST PIE AP FTaddd UL B ad Pel il Iel I8 Al AT, BET o & JebaArea! &
g o W@W%, 9T divisive 3f1R fissiparous tendency ﬁj\_rm%, Wﬂ?ﬁﬁﬂ%&gﬁ
TR & T <21 @1 GehdlT MR ST BT BT I@ F oIy Uah g aviel Topoher &Il a1fayl S=iH
I 41 BB & education should be treated on par with defence wﬁﬁ?mﬁaﬁwaﬁémﬁmﬁﬁ
2, T HE T B A b AU RBTOTT F g A1er e ofdT 8, W ST @) a1 I8 8 o g
Bl T8I U1l S Wex-Te & g H 4l fora i 30% HeR Bl T Bl Aag B_1 A1y, R a8
Y 81 121 UTT 1 AR, 9N T Bl 91 % © b 59 Ugel1 gIUe 991, 919 &6 B13d 3R W B
T T8, T S B W BT FIFE I 27, S FIFC & 1SR THL BT BIs fo1sh & e o1l
IAD! I8 TE IATS TS 6 I9ST faas Ret 21 81471 21 I8 %A &l 914 § 5 Moie) & 9%
oo foae Ret @1 a1 G| 3171 St UGher HT eI 81 IeT 8, s dnT &1 78 8, S99
AT 1 faaes Re=t et 381 31 wsde $eieyer &I fidl <81 213 ART Bl e BN SaTeT o as
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T A BN ST ARG Tl 32 B H Uferiel) T Wk Uah anfeadrer ug 3t ofti 519 # smdient #
R # FFafaet o witha § 718 off, @1 981 §7 Sexie W feamd ugr 3R I3t it g5 16 o
fHeTd A1Ed -1 Ude & WIS T & o B JFHarac] & AT HI-3iIeH B a1d el ol
IR AN A UIRTS! 1 T, I8 Y1 qHst el AT I1e H WaR 3718 3 3777 S S i 4 S
&= 81 e gfredd ThRE ® a1 Pel, S9 W TR U § §9 US anfcadd UeT "Sival's
reforms must pass language test." meqﬁﬁﬂ%lwwmﬁmwaﬁ
2, I8 U@ 91 3R ff FE 7 5 0, aerare @ wRet @t S RIS off, g9 St oft 7 2 ek
Ianguage%@ﬁﬁﬂ'lﬁﬂ”ﬁ%lﬂ%aﬁ%%%%ﬂﬁﬂ?ﬁﬁﬁprovinws Eltﬁ,?%@ﬁl:ﬁ,alanguage
DI IS W 11 I8 TS B &1 a1 © 6 TAR Joob A a1 o o [Fee |18, 3119 311 FIea
3ffaR # el o, F81 THIaT Yo &4 BT AR Ul 81 T AT 98 PIg foal, S A1 A &1
TS el 21 ST BARY, By, AGGR] 2; ST SARI Sxd © SR SIS BRI strength ¥ B
IABT Bl SHTST e AT, TR FATd IoMT 717 o ST 3§ Ta6 T I &, 98 fowal 4 ol Iq W
e dffret & AT | b afire & Raems 81 STt 3iTei-fa=dt @t 91 &, Tamil has nothing to do

with it because Tamil is a very rich language and we are proud of the fact that we have so many

language in our country. Every time | travel abroad | carry one or two small currency notes to see how
many languages we have in our country. s b &R Heh T T -3 STaT %, gfew forfoai ff 81
They are languages with their own scripts. We are proud of it. 3 <h, # e § & elementary
education mother tongue ¥ é‘*ﬁ ﬂT%Q, W SEIRE elementary education é‘*ﬁ ﬂT%‘QI NEEECH ﬁET
Eﬁ?ﬂ % 3R 37T mother tongue ¥ gerar %\’, RIRSKED grammar ERKIECRI EI—\%"_cﬁI EIERCERERCE R
grammar FIGEI %\', & tense e %\»’, SRl gender FIGEI %I # 319+t frarer Q'I 9 ﬁﬁ‘cﬁ GEZ B_Czﬁ
AT BRI BTl G213 914 &1 B © o6 H 31011 A& STaT 3 dTel| 8RS @11 But, English is a
strong subject. | studied it as a language. f@?ﬁ P 918 oig H W/?Iﬁ?lﬁﬁpf H switch over o,
ar 11?{ PIg APCI® e E‘é, 11?{ BI% problem &1 g?z‘l My reocrd is that | was a first-class throughout
and | topped in my post-graduation in my university. ST§ 22 HTel P I8 4 §9 39 PhD B %@ﬁ?ﬁ,
T H SIS H T thesis submit BT ST F HIs TSTs T8l 8, TR I I8 8l 8 & 514 &4
I HIEX STE H Ugd 8, A1 S qTI-31F 89 379+ culture ¥l WEd &1 39S STa & 9o, ar
P ARIGRIR Th 9gd T3 playwright o Wﬁ P 'Daffodil' & IR H 89 YA, T as a
literature B9 Ui, IR 914 &9 fe=l d Uedl, O 89 Praie & ‘Haga' A A ofedl iR W
AIEHE gHaTd B AR T8 4 oreel st g1 ff a1 330 7RE afie & frdt 959 99 poet F IR
H A7 A F IR H UG, ﬁﬁlﬁmﬂﬁ@referenoeéﬂmé%mﬁ%@ﬂﬁww
I 3R H Bl 1935 H HebTel 7 B8T AT and | quote him, "I do not think that we would ever conquer

this country, India, unless we break the very backbone of this nation which is her spiritual and cultural

heritage and, therefore, | propose that we replace her old and ancient education system, her culture,
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for, if the replace think that all that is foreign and English is good and greater than their own, they will
lose their self-esteem, their native culture and they will become what we want them, a truly
dominated nation" . g ST BT ATl ATI FR SIAT H HaT o SIS FART STovd &, BART ATohd
2, BRI necessity B1 1951 3 U1 ITafgeT # HIATT SIge SATSITE 7 I8 a1 Pel ol {5 27 Bl Sirs
aﬂ%’l‘(’ and communication between North and South, East and West, we have to have English. QQJ
9oy 2 b vep aR o9 H fRex ot §1 4 a1 i *21 o 6 291 37oe] wiferamie &1 S djesigss
o, B 99 A9 7 HRRIER BT 37T for, T S8 $aT "Because you people have English as a

link language. We are teaching English in China for them to adopt the computer, the modern
technology." 3T B9 TallgelIgos IS H Y& &1 59 91 # Bis 9d 81 § b &9 3ol ugH! 8§, IR
B4 2=, g, Afid iR AR13S] UG PR Aicisl BTRIA B § PIg a1€T el T Joi e o fob
Alerst AT A1 AT <7asT & 3R 987 gall 81 U BIC ged Bl IR UfeRiet! UPHer AT IHDb!
HIFATST H <71, AT IE TR B, JAaiel BT 98 F2dT AU Hear bl b Dl g8 (b a3 gfex
T U, T8 dEdd B HEItE Ff uew, fore givere Afedl ugel &7 aqar o aRfaw # fhan
o) TR~ BRI FAiolot o1 Je¥ Y87 21 A1 9181 & eaT i I7 WIfgar i a1 fh g7 9o &,
T BART TEIRTET SR TretaT FERFES 9 ue & o7y, 3 8TRId 3R & oy g o 91

T 3ISHT 319 nascent stage TR 211 1R IRT STETe & PR § g1 AT, S Y fegwa A
I ISt off ik 99 s dvga ol 39 ST @t IR @1 IRRA SR afe T sy g
SEREASRIE R e

AT Sft, o S¥H 9gd A1 A Pl §1 U a1 AU 94 avgs Gd ol H Bl 8, Afeh
ARES ol B SR MY T2 IS FARY S ATferamie @l T HHES &, ST M9 310
AR BT Aold 81 W%, T T HHIT wil 9112 3 gaferg g+, aifes fvasd oife uiferamie
ot e & SR 97 9141 B TS & e & 7 99 o, WIS HHSIS S 99 Tl & HIR
3re6] ARE A faarR X1 H I8f R U 91 3R F&1 A1g i b TIhe Bl JATSE] & a1 9gd s¥Iee
Tt faam 7| Ui STaTeR AT TEw St 7 o7 TR ARe Aeft, HA S Hel IS B
TR AR S WifdT 1958 3 S5 ST $ 41 TIhe B a8 FE T T8 X8l ITd S
Qﬂfﬁgﬁ P AT Science and Technology, Culture, Sports and Youth ¥ $© ST AT| BRI Afe
W‘ﬁ, RIKSRCZS Gﬁﬁﬁiﬁ, N Aedh Wf?ﬂﬂ, ICCR, Council of Scientific and Industrial
Researchs ST ¥ I f=1 # H1I gUI I 915 W TV SHICC AN Ughe fAfRex <8, o
1. gAY PR, UI. Too 84, 31 .1, BFIE s | A 99 PIael d o, 319 A $Ifee § 3R
T 3720 gater ff B1 431 I 2 5 359 fafresd) & 38 &% o1 g9R oife” @t ovE orit 39 sl
F o gie BIE H 38T ArjHe & 931 59 a1 &1 G oft 2 5 w9 g ot 3 S9 IgieT &
3R U AlelSl B I1A1 3R A1 &1 3ATqh! I8 AT (el fUwel 37-38 AIel # THIH & R
H PIs SUTET a1 781 g3 1985 H STq W1y To(id Wil Her =1 a4, A1 9 U =g Tohe uifersdl
V| I8 new education policy Y MR S8+ 319+ e Wiftrer wreft =Ryt ¥ra St &1 a8 93
g der concept of human resource development a%qmwamgﬁma%ﬁﬁaaﬁaﬁwﬁ
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I8 new education policy T introduction forar, a7 =89 a8 Ig B8 f human resource
development BT I8 HAT HIAHT AT BT AT I ITSHT el S B AHIST U1 I81+ 98 3BT
frari =8l SaH 7 Rt T v afews Feax, wWied, A 3l geel f S A Sien g2 e §
% RRawe1 @ St & wry = Afgen w2 off| 4307 SN, amues A1 Wt vas afean #3 E1 She s very
good. She answers questions with a lot of confidence. We never have any problem about her
answers in the House. We know her commitments. S STHT ¥ new education policy & 919
Operation Black Board BTl 3 {HY 1 RIFeT I1@ St &1 o gt forddl offl S gt 3 9491 5=
foran o1 & &R Joi 3 950 9 U ST ¢ - ) TURAT 189, 3MUHT SIS B, BTow fegedll
|Ed FR A 30 &, g F AN AR M 9 T IR § |ifedn gt 9Irhl &1 I8 S g9
traditional crafts %, Sil FARY indigenous crafts %, S %‘:Iﬁ' W %\;, S B AT B W ‘DT AT
PHRUC T BT T TIRE B AT T AT THATTG H ST AISTT I § AT IR IR Tbren
T GaTS BNl © T APSI IR F&Ts A inlay work 3TTH I8 HUTCH H BT & AR IR A BIA1 8, ST
HRIRI & ST g %, SHBT T A AR DIFCH THAT-IRT--THIT, generation-to-generations
ﬁWﬁW§IWWﬁWWWﬁWWW$WWhite collar
unemployed & T4 H AT ST &1 AXBR S7e U TR ol AIBRAT Tl & Al AR TAY AP ITb
\_rﬁtraditionalcrafts%,Wﬁﬁméﬁg,maﬂﬂ@ﬂﬁw%ﬁmmw@w
% FEIR # U b @ €, 1 ST Sl §1 ST & T Qrodd! §dd &2 U9 fpat a8, S 3
M B Y 22 HY R 79 Sft BT fom=am o 3 319 19 new education policy ST X8 & @1 591
curriculum ¥ STFAYI 31T TS AR & AR TR - S 3MR®T § 39 341 vop faet aman o 5 df%
TTZeS IR BT IAH SWATS 81T AT 3T 89 fegwI &l BIRUT e WS, T 377 curriculum
F AR IR IT ITP1 §IR sy, e i = wpat 9 S A @1 S 9 a1eR Fraped, A1 9% 59
I R B 81 P B9 U R AT &1 o1 AT A18d - 3791 Uab g1 H I fora o fb o i
AT ATl BTRAS PRAT 918l BRI, ATS T8 Sl I BT &1 3o T 7 BTl JH 3T IR H 379 P AR
PRI 6 AN g IR 39 9 §IR Bl goT8 3 UgaN| 59 RS B8R d 99 Sl HYHR, AMeTg a1
AT 3FeraT .. J e, I 319 R &I I8 ¥ Tga™ S| I unemployed Graduate &1 81911

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): Could | just
inform the hon. Member? The people who make carpets- 37X A I FEM A IR BT QT

S1. (TR ST UL guge : it H ol 2T 3 a1t 2 o .. (emag). .

DR. FARROOQ ABDULLAH : All these people who are artisans, who do work on the carpets, we
started schools for them. A part of the time, they were taught. When the blackboard thing was
brought by hon. Shri Rajiv Gandhiji for our border people because they are the ones who are the
most neglected lot, it helped a lot. This is just for information to say how these two programmes

really took education further.

S1. (3Ti97cH) TS U, S9qe : YihaT Brod WIEd, A9 FrT, 984 s fhar 1 fa ugd #
TP TR <@l Sifd faeeh & omud gl @l off, I9 Bl § BIC-BIC g0 SRaIS BT BM B
T I g IHH 2 b SREIST BT $T YUY H 954 ST BI1 8, UxHl BT T NS H Bl &1 a1
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3G 3R Yoeb b g 331 H Y 3119 330 ARE DI WhIH AT R Gl &2

JR, T IS 1 HA TR 19 S $1 39 W ford| off, a8 I8 off & g9 Ief arorel & 918
A educations! tool kits T& &, specialised tool kits T& T1 T, 3MT IRT § ATHY I, a%ﬂgaﬁ
BT DM, inlay BT I B B 1 ST UTH BT 59T el gl o7 IR o g2ai o1 g Sig ik @
?ﬂ@?ﬁ?ﬁ;inlay workWEﬁﬁT%lmww%w%mmtoolsgﬁw:iﬁ%qﬁ
BHR AT 3R BTHE &b B Bl AT 4 SR AR BR Fb T 89 S7P] HIIH 7 b |

R, dignity of labour Igd a@ﬁ EIn| %\'I 3R dignity of labour Eﬁ‘ﬂ ) o1 oft ﬁs‘ BT B H
TedAN-U-FHAAR T8l 8|

They would never feel any inferiority complex when they learn any art and craft, which is pride of

our nation, and also keep it as their pride possession.

HR, GO AT & AT H neighbourhood e & TR H Y&+ 81 $9 neighbourhood BT concept
HIT87? Y8 91 89K Standing Committee =1 1 37T A ‘{Eﬁ oft| 3T ITBI recommendeation AT T
&l IIFﬁ, I8 91a fIeT I yar T8 1 | will read the recommendations of the Committee. The
Committee, however, would like the inclusion of distance and time for commuting as one of the
criteria for the neighbourhood school so that children do not have to commute long distance which
may cause exertion. This criteria can be different for plain, mountain region, desert, etc. The
Committee, therefore, recommends that the term 'neighbourhood school' should be defined
properly. Neighbourhood 39 SR 3iW inhabitants TR T@"Pf, RISt 3R 77791 H distance TR & S
o5 W& HHS 7 FET B, 39 fHs TRE | neighbourhood T define X2 §9 & IR | A Sft o
ERIERI

Women education %WWﬁWW%,%@WWW%I@Mﬁ%,W
|1eq 7 Rt Ue qe-ford ame+ & a_ T religious leader M 911 S8 SiRdl 1 TJhe W Igd
SR 3T 2111 31157 STABIIET aTel R 1 T el arsd| GaT &1 b © [ I TAR) 9iex F qrev
2, Ifth HEI-7T-He| GaxT o7 &1 &< B

MR. DEPUTY CHAIRMAN : How much more time would you need because one more Member

from your party has also to speak ? ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: How much time have | taken, Sir?

MR. DEPUTY CHAIRMAN : You have already taken 29 minutes and only another 13 minutes are
left for the BJP.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | will just finish. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Your party has 13 minutes more but you have one more speaker.
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ST, (3l TSTHT . {UGET : $9 & oY finances 31T H8T § ofd M2 The Central Advisory
Board of Education Report, 2005 estimated that an additional funding of Rs. 3.25 lakh crore to Rs.

4.36 lakh over six years was required.

AR, B UheA F HUR "W R "I B fpa S St ga, e e gan? g
ST frerer € SR gART 99 e 1T &1 BRI 8, 99 & HUR [pa1 @ gan? 9 5 I &1
Wﬁmmﬁﬁﬁﬁwmﬁ?ﬁ?w,a%’a’g';ﬁimportant%ﬁ?\%ﬂ'q
e AR e Bl B4 T A2

N, M Hrex RTde™ a4 &1 91 wal %I T8 minority institutions T 3T ST B ??-’ %, il
fEder 30 & A 31 &, ITHT FAT Il B2 FRT VAT AT & MR I8 S U Y 91 &, 39
WW%W‘#\%%ﬁ?@ﬁ?ﬁ%ﬁﬁwﬁﬁﬂﬁww,Wmisappropriation BTl
Sl A1 39 9 B @1 foran T, HE Te R o Tar iR wE AT divert SR feaT T 8y
finances IX $¥ control ?@ﬁ, WWW@IW%WWW - FIfP State subject%ﬁ"'ITI
JE ITSTG St & STHM H Concurrent subjectgw,W@ﬁWﬁWImeﬁiﬂ@@Eﬁ
ST 3B 1 3T R IR T 8, M T clarify e BT 51 31t I &7 U8l AICTE & STNaR
embezzlement H I8 IRT F 1 THS Y| 51T U BTN BI, ARG -BRIS] DT - H Al BRIS SIAT
JA B, ARG 1Mt T | BRI shgl o ff e 2§ f e Sar 87 S9F IR 7 oy 1 A?
1 fSw) TIRAT W18 71 gu I8 & o1y &g faan &, S & 3 oechl <8 (Faem). ..

ff STFHTART : ST 31T PR IET oY, T8 H BRI G

ST, (3T T Q. 9Ge : TR, MY ST IR B &l ...(FWAUM)... 37T I8 A< B T8 8l
..(FIM).... T, 37T T8 notification HF FHX? T 2002 H 3T & 3R 2005 H §Hd HUR 3 BT
T, Afp I8 81 3Tl When are you going to notify it because until and unless you notify, it cannot
be operative and | seek assurance from the Minister that the Government will frame all the required
rules under Section 34 within six months, and, with it in this period Finace Commission will be able to
devise the formula for developing Grant-in-aid to States and the Government will notify this
Fundamental Right as soon as it is passed by Parliament. WX, JBT T W7 3T el off 93 =N 2l
CINE EI@ TPl '%, MY I8T 93 €1 1T AR 3@( Fundamental Rights ¥ T%R’ T Directive Principles ¥
?@'{’, a1 A1 BT %, Nomenclature T Hﬁ%l TN 39 3‘\’}[ Fundamental Rights ERECI| % AR
Fundamental Right 1 fapeft ¥ T&1 AT 3R 39 TR AT disputes B, TIT 3% IR | 3T A1 872
Under Fundamental Rights 9T I= Hi-T7T0 TR JEHAT GRR 2 FIT WRHR TR HA? T RTd
TATIC TR BN AT T TR BN ? I §9S IR H T Q1 572 378 M9 39 fper o Rag) o
Fundamental Rights ¥ ?‘f@'{’, EENIERIERE 'g""sL "g' a1 = 1 @ B That is my Fundamental
Right. & Constitution H SER | JER FAT ¥ ATqe! 1 &1 4T 1 71 81 91Tl 872 7R M9 9
Fundamental Right @ f&aT A1 $9e1 #derd I8 81 81 7T {6 g1 Goleber et &1 Siehl, drg
STRIAT 9 MHR I ST &1 <11 FaTel IE © b 39 I/ Fundamental Right BT IR &= & forg am
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R ST X8 B2 With these words, | support it with an apprehension, with a lot of riders, which | have
spoken before you. We have lot of hopes from you. Even Mrs. Bill Clinton in a meeting in Mumbai at

St. Xavier's College, where Aamir Khan was sitting... (Interruptions)...
SHRIMATI BRINDA KARAT (West Bengal) : Leave out 'Bill'. Call her 'Hillary".

DR. (SHRIMATI) NAJMA A. HEPTULLA : Okay, Hillary Clinton. ¥+ IS faam # fae o= §ie 381
g, 31 "I 31 A1 31 I 81 Ao, [ 1 A1 3 & I € 59 B1S9 W 89§65 Al A, fad
T Bl | TS a8 Alee o1 e 81 S et 3§ Ferm Siran & a1 = fet 2, o o) 89 91 v B
Legislation ﬁmméﬁ%%&ﬁwwaﬂ*ﬂl aﬁ%ﬁ'sﬁawaﬁa@aﬁtﬁa%%, GTTq’CBTdynamio
minister IATAT &1 B9 T4 AR BT T SHIE 31 FE<T TR e, o9 {5l 9 9=l 9¢ ol &,
IAD! AT 97 WX depend HR<H AT S AT SHIGT BT GRT BRAT difficult BT ST 81 All our good
wishes are with you. | hope you will be able to solve these problems. | hope there will not be many
disputes where my Leader of the Opposition will have to take the recourse of going to the court

because we want him to sit here in the House, not going to the courts. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, only eight minutes are left for the next speaker, | am just

reminding the Members because time is the major factor now.
ST, (S TSI Q. 3AY@ : IR, M9 R UO[h e TR TISH 1 a1 Rl 57
sft SowuTafey : &9 R B2 37 B A time fix fma B

SHRI SANTOSH BAGRODIA (Rajasthan): Thank you, Mr. Deputy Chairman, Sir.

| rise to support the Right of Children to Free and Compulsory Education Bill, 2008. | find the
Statement of Objects and Reasons extremely meaningful. They are most desirable. Even if it is a bit
too late to bring it before the House, | would say that it is never too late for the country. The crucial
role of universal elementary education for strengthening the social fabric of democracy through
provision of equal opportunities to all has been accepted since inception of our Republic. To achieve
this goal, every child has a right to be provided full-time elementary education of satisfactory and
equitable quality. The next purpose is, compulsory education casts an obligation on the Government
to provide and ensure admission, attendance and completion of elementary education. How is it
going to be achieved? | don't know. | am sure, the hon. Minister is an efficient Minister and will be
able to find ways to ensure all these things and take steps to make education completely free. No
kind of fee or charges or expenses may prevent him or her from pursuing and completing elementary
education. Sir, | stick to elementary education, because my predecessor, Najmaji, has covered a
very vast subject. She has considerable time at her disposal. But, | am short of time. So, | will not be
able to cover all those points. | would say that | will agree with some points that have been raised and

on some points | have difference of opinion. Now, this responsibility, according to the Statement of
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Objects and Reasons, is not merely the responsibility of schools run or supported by the appropriate
Government, but also of schools which are not dependent on Government funds. It is a very
important object. | do not know how the hon. Minister will be able to handle this. Equitable quality
education is every child's birth right as Madam Najmaji has mentioned and education cannot be
taken as a joke. The minds of children are at stake. As she mentioned, in what language should we
start the elementary education? She has also mentioned that it has not been taken very seriously.
Sir, | will just quote what Pandit Jawaharlal Nehru has said. He said, "No subject is of greater
importance than that of education. It is the men and women in the country that make and build a
nation and it is education that is supposed to build those men and women." This is the sentiment
and this is what our first Prime Minister, Pandit Jawaharlal Nehru, had said. And, the same thing has
been further pursued later by late Smt. Indira Gandhi and then, as has been mentioned by Najmaji,
by our late Shri Rajiv Gandhi through different schemes in different years and this objective is going
on and on. | know we have not been able to achieve as much as we wanted to be. We have not been
able to achieve, probably, because in most of the sectors our needs have been much more than
what we could achieve. The only thing that we have achieved is population growth. This is the area
where there is a great achievement. But, otherwise, in all other aspects of our lives, much more
improvement is needed and we have to achieve much more. 1find a few provisions in this Bill which |
would like to mention first. Sir, the hon. Minister is a very prominent lawyer. Still, | don't know
whether it is correct Constitutionally. The provision for 25 per cent reservation in private schools for
children from economically weaker sections may violate the Constitution. Sir, the 93rd Amendment
enables the Government to require private educational institutions to reserve seats for SC/ST and
socially and educationally backward classes. This does not include economically weaker groups in
the society. | request the hon. Minister to look into this aspect. There is no point of having a law

which is not as per the provisions of the Constitution.

The second point is very, very important. The Bill does not exempt the minority institutions.

The Bill of 2000 had explicitly exempted these institutions. But 2008 Bill does not do so. This
provision could violate article 30 of the Constitution. This also may have to be looked into. As Najmaji
has mentioned, it is good that we want schools; we want education for every child. There is nothing
like it. But how to handle it? The Bill specifies that the Central Government and the State
Governments will have concurrent responsibility for implementing the Bill. It does not explicitly specify
the share of funding that each Government will provide. It leaves this determination to be made by
the Central Government, from time to time. It has been noticed that whenever any scheme or
anything is concurrently handled by the State Governments and the Central Government and when
the finances are to be shared, the State Governments say that they don't have the finances. The
result is that even the proportionate fund does not come from the Central Government also. So, that
particular State suffers. In fact, a number of schemes, where entire funding was done by the Central

Government, had suffered because these were handled by different States in different ways. Here,
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when the funding is done by both, the State Government as well as the Central Government, | really
don't know whether we would be able to achieve this noble aspect of the Bill. | would like the hon.
Minister to look into this and explain to the House and the country as much as possible on this aspect
so that we are sure that every child is really, really educated. Now, for example, if we refer to the
Budget, the new Budget offers them only 4.15 per cent share of all allocations quota. This is 0.78 per
cent less than what it was in 2007-08, and only 0.02 per cent more than what the Budget of 2008-09
had allocated. Is this sufficient attention to 41 per cent of the total population? This education will
cover 41 per cent of the total population. With 4.15 per cent, do we have enough funds? | shall come
a bit later on what is the situation in other countries. But enough funds and enough resources are a
must, either it is for health or it is for education. Most of the countries have got more than 6 per cent.
Unless 6 per cent of the GDP is provided for it, we will be having a big problem in achieving our
goals. Our funding allocation is about half of that, about 3 per cent. This aspect has also to be

looked into.

Sir, it is unfortunate that for everything, even in administrative matters also, the Supreme Court
has to come into picture. This is our responsibility. It is not the responsibility of the Supreme Court.
The Supreme Court has ruled that the Integrated Child Development Services (ICDS) should be
universalised by 2008 to cover all the children of 0-6 age group. But the Budget proposes an increase
of only Rs. 361 crores in the ICDS funding. The Plan has projected an estimate of Rs. 45,000 crores,
needed for the eleven lakh additional aanganwadiis, proposed in the Plan. So, according to the Plan,
you need eleven lakh additional aanganwadis. But the fund provided for the purpose is not good
even for 3.5 lakh aanganwadis. Then, what is the use of this kind of planning unless it is
synchronised with the allocation of funds? We know that we need it, but we do not have the funds.
Then, we can make planning with whatever funds we have and whatever resources we have. Shri
Narayan Murthy of Infosys has said, "the outlay for health, nutrition, women and children is
inadequate.” Around 45 per cent of our children are below the age of five and suffer from
malnutrition. We cannot afford this kind of a situation. These aspects have to be really synchronised
with all the aspects of development of the country. One Department says something else and the
other Department says something else. This way, we are not going to really achieve the results we
want to achieve. A half-page advertisement appeared in a national daily on 6th July declaring ICDS
as a flagship scheme, announcing expansion of ICDS coverage from 10.5 lakh aanganwadis to 14
lakh aanganwadiis, but | said only 3.5 lakhs. This is not really going to help us. We have not been able
to tackle even infant mortality. These are all the things which have to be seen when we are talking
about universal education, or, elementary education for all. | agree that schemes like the Mid-Day

Meal Scheme, which is one of the best schemes of the world today, are of great help. But, still, if you
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see the figures, Sir, you will find that in 1991-92, the drop-out rate was about 50 per cent. Even
today, the drop-out rate is the same, that is, 50 per cent. | am saying this based on some figures; |
can give the references. If | am wrong, | would like to be corrected by the hon. Minister, but this is
based on some figures provided by some experts. Sir, out of the total allocation earmarked for
children in the Union Budget 2009-10, 71.3 per cent is meant for child education schemes. About
71.3 per cent is a good allocation because out of this less capital available, at least, a large chunk is
for education. In 2009-10, the total allocation earmarked for children has increased by Rs.5193
crores. These are, Sir, in absolute terms. There are no visible measures which have been taken for
strengthening the ICDS system in the States. We want the ICDS not only at the Centre, but it also
has to be developed in the States. But there is no visible action by which this system is being
improved. Sir, sector-wise, if we look at the total allocation earmarked for children in the Union
Budget, we will find that 71.3 per cent, as | have said, is for education; for health, it is 11.1 per cent;
for child development, it is 16.7 per cent and for child protection, it is 0.8 per cent. Unless the
children are protected, all these allocations become meaningless. So, the hon. Minister may look

into this as to how do we protect the children.

Sir, allocation of food subsidy by the Centre and all the States is nutrition security for the
children. As regard this subsidy, in 2004-05, there were allocations of Rs. 23,280 crores and that of
the States was Rs.1199 crores. Every year, it has been going down. In 2007-08, the State allocation
was only Rs.861 crores. In this situation, the responsibility of the Centre becomes much higher. The
Centre's allocation is Rs. 25,696 crores. Why do not we take the full responsibility if the States are
not willing to participate in this scheme? At least, we will be sure that every child is getting proper
nutrition. Sir. when our hon. Minister was, in the earlier Government, the Minister of Science and
Technology and all that, his Committee of Central Advisory Board of Education. ... (Interruptions)... |

said that ...(Interruptions)...
SHRIMATI BRINDA KARAT: 'And all', that is a very big holder;

SHRI SANTOSH BAGRODIA: Sir, the whole problem is this. At this stage, my sisters — | will
mention about Najmaji first. She mentioned that she had studied in Urdu up to-Class Xth. After that,
she did English and she stood First; she is a Gold Medallist and Doctorate. She has a super
intelligence. But that is what is not applicable to most of the children in our country. Sir, most of
children are very weak like me. ...(Interruptions)... They are very weak like me. Sir, she had
mentioned that education should be given in local language. | will like to give here a specific example.

| don't know whether | should mention the name of a person, who is a Minister in our Cabinet today.
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SHRI SANTOSH BAGRODIA: Let me complete. | know it legally. But | am not talking about it
legally. | don't know whether | should mention it. | don't think it would be good to mention the name.
But this Minister was campaigning that up to Class VIII only, the education should be given in local
language. See the result. What happened, the children did not get any jobs. They were not suitable
for any jobs. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Bagrodia, just to remind you, the time allotted to you is ...

SHRI SANTOSH BAGRODIA: Sir, it is 20 minutes. You let me know at the eighteenth minute, |
will sit in two minutes.

MR. DEPUTY CHAIRMAN: | am rightly reminding you at the seventeenth minute. So, you have
another three minutes.

SHRI SANTOSH BAGRODIA: So, | have three minutes. So, | will take only three minutes. In that
case, | will not go into these details. ... (Interruptions)...

1. (sl TTor UL Buge : W), 1 H ve e W ST 7 311 AW forn B
it STHHTART : 79 Y| ST S8 TR 81 SIQ

3. (sfichh) ST Q. AU : S f39me 9 e, W e 9 S )

i STHHTIRT : ST ST5H TR 81 T B ..(FAEH)...

1. (7RI TS Q. SUgE : AR M o €1 5 $eT 1 SISl uglel, I8 i1 €1 hel © o Ad
ST .. FAL)...

SHRI SANTOSH BAGRODIA: So, | will not go into this argument in which language, they should
be given education. | would first like to mention about the kind of allocation that we have got. As is
said, this particular Bill is good in intention, but the delivery is very difficult. Sir, in literacy and
enrolment, | will just mention what is happening all over the world, in Japan, it is 100 per cent; in
France, it is 99; in United States, it is 92; in Brazil, it is 95; in Bangladesh, it is 94; in Sri Lanka, it is
97; these are our nearby countries. Even a country like Kenya has got 90 per cent; India has 89 per
cent and when | mention the drop-out rates ... (Interruptions)...

il g1 HIRG : B T AZT

2 FAY IETSIAT - PUAT J&I el o SITYI &H Q1= F7e BT <34 el 81 7 S grer
TArSHR TR HT §l

ot ST : 37T geR SR
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#ft STFUTIR : 319 AL TR <R, I81 R @B 8?2

Y <ty arTSieET : o1 # fra-frae <
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SHRI SANTOSH BAGRODIA: Sir, the dropout rates in 1990-91 for boys was 59.1 per cent and
now, in 2004-05, it is 50.4 per cent. For girls, earlier it was 65.1 per cent and now it is 51.3 per cent.
What | mean to say, this has not been reduced as much as it should have reduced. That is why we
must take necessary steps to see to it that these are monitored properly. The hon. Prime Minister
has already put up a special delivery monitoring unit — | compliment him for that — where along with
the hon. Minister even the Prime Minister would be involved in monitoring. As | said earlier, the Bill
has good intentions, but how do we deliver? Lord Macaulay might have said anything, but it has not
worked. We have not changed. We still remain the same. All over the world, wherever we may go,
nobody can touch Indian culture. You may relax, my sister, whatever he might have said...
(/m‘erru,oz‘/'ons)... we are now independent and we will continue to be independent. Nobody in the
world can touch our culture; our culture will continue. Wherever you go, you take your own food; -

you wear your own clothes |
MR. DEPUTY CHAIRMAN: Please, conclude.

SHRI SANTOSH BAGRODIA: Sir, | fully agree with the inclusion of art and craft as a curriculum,
but it has to be made lucrative. Unless it is made lucrative, the training in art and craft is not going to
help. Lastly, the 'neighbourhood" point has to be defined. | fully support whatever she has said on
this. It has to be clearly defined. Sir, in Rajasthan, people have to travel ten to twenty kilometres; in
some areas like Barmer, they have to travel even up to 40-50 kilometres; there is no transportation
available. If that is called 'neighbourhood', then | do not think we will be able to achieve anything,

particularly in a place like Rajasthan. That has to be defined.
Thank you very much, Sir, for giving me this opportunity.
MR. DEPUTY CHAIRMAN: Shri P. Rajeeve. You have 14 minutes.

SHRI P. RAJEEVE (Kerala): Mr. Deputy Chairman Sir, though late, | would like to congratulate
the Central Government for presenting this Bill before this august House. The Bill is actually a product
of the last UPA Government. The last UPA Government had some specialities; | do not wish to go
into the political specialities of the last UPA Government! Nevertheless, | would like to congratulate

the hon. Minister for continuing the process.

Sir, right to education has been universally recognized since the universal Declaration of Human
Rights in 1948. At the time of framing our Constitution, it was placed only in Part IV of the Constitution
under the Directive Principles of State Policy. If we look into the Constituent Assembly debates, we
would find that even at that time there were strong arguments to include the right to education as a
fundamental right in our Constitution. We had to wait for more than 50 years to make an amendment
to the Constitution making education a fundamental right in our Constitution. The Right of Children to

Free and Compulsory Education Bill, 2008, seeks to give effect to this cherished goal.
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Sir, the right to education is an enabling right. It is entirely different from other rights because
education creates the voice through which the right can be claimed and protected. In a historical
judgement, the Supreme Court of India, in the Unnikrishnan case, 1993, held that all children up to
the age of 14 years have got the fundamental right to education. It was propounded in the judgement
that the fundamental right to life enshrined in Article 21 of the Constitution should be read along with
the Directive Principles of State Policy in Article 45 to provide free and compulsory education to
children aged zero to 14 years, including those below six years. However, the 86th Constitutional
Amendment, which incorporated Article 21A into our Constitution, limited the fundamental right to
education to 6-14 years, and this Bill has repeated the mistake by not recognizing the importance of
pre-school training. This is in contradiction with India's own commitment at the Jomtien Conference,
1990, acknowledging expansion of early childhood care and developmental activities as an integral
part of education for all. There is a global recognition that the early years of childhood are very
important and crucial years for lifelong development. Some studies on the development of the human
brain have shown that neglect during early years can often result in irreversible reduction in the
development of the brain's potential. Section 11 has stated, 'the appropriate Government may make
necessary arrangements for providing free pre-school education for such children'. The word 'may’
has reflected the real intention of the section! It is only a face-saving sentence. This should be re-
drafted in a proper way to ensure free pre-schooling to all children as a fundamental right. Now the
education structure is totally changed. Minus-2 to plus-2 is the well-known structure of our school
system. Normally, there is no other chance for financial assistance for plus-2 studies. India is a
signatory to the United Nations Convention on the Rights of Child, which recognises the right to
education for everybody up to the age of 18 years. Education for 14-18 age groups can be tailored to
provide such skills in the form of education to go for higher education or additional vocational
education. So, | request the hon. Minister through you, Sir, to ensure that the free education system
contemplated here should cover all schools, from pre-primary school to plus-two stage. | also
support the points raised by hon. Najmaji regarding the neighbourhood school system. It should be

defined in a proper way.

Sir, this Bill is not clear on financial allocations. Universalisation of primary education remains a
mirage till today because the Centre was not ready to bear the burden, of that. The allocation for
school education in the current Budget is only Rs.200 crore. If this is the approach, right to education
would be a dream unfulfilled. The major liability should be carried by the Central Government. But the
provision for this in the finance memorandum stated that 'the Central Government may make a
request to the President of India.' | urge the Government to change the way and say, 'the Central
Government shall ask the President to make a reference to the Finance Commission to make

allocations to State funds needed to implement provisions of this Bill.'
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The Saikia Committee has estimated financial requirement of Rs.40,000 crore to bring 6.3 crore
out-of-school children into school over a period of three years. However, the expert group
constituted by the Government of India on the recommendations of Saikia Committee has estimated
that Rs.1,36,000 crore would be required to implement fundamental right to education over a period
of ten years. There should be a detailed financial statement for defining the primary and major
responsibility of Central Government in this regard. Unless the Government commits that certain
minimum expenditure per pupil, say that, of the Kendriya Vidyalayas, the provision of free education
will not serve any purpose. If this is not done, it is clear that the Government is interested to provide
'namesake’ education to all but good quality education to only elite groups of our country. The
cumulative gap building up since Kothari Commission's recommendations in 1966 is to be filled up
within the next five years, followed by maintenance of annual educational expenditure at the level of 6

per cent of the GDP.

Regarding financing, | would like to add one more point. Till now the Central Government has
been applying the same norms and guidelines to all States without taking into consideration the
varied nature of their requirements. In Kerala, access and equity, as far as primary education is
concerned, are more or less achieved. But quality is a big problem. So, each State may be allocated

with sufficient funds for achieving the objectives contemplated in this Bill.

Sir, we are discussing this Bill in a knowledge-based society or a knowledge-based economy.
Enclosure of the treasure by enclosure of the knowledge is a well-known slogan of globalisation. My
point of view is entirely different. | am standing for democratisation of knowledge and according to
my opinion education should be used for the benefit of common man and entire society. Despite the
difference of opinion in this regard, it is a fact that knowledge has played a major role in this era.
Article 1(2) of Declaration of 1960 UNESCO Convention is against discrimination in education and it
has been clearly stated that there shall be no discrimination in "all types and levels of education
including access to education, the standard and quality of education and the conditions under which
it is given." This means quality education is not a privilege 'but it is the right of the children.' It is true
that under explanation (g) to sub-clause (a) of Section 8 states about the meaning of compulsory
education as ensuring good quality elementary education to the standards and norms specified in the
Schedule. In my point of view, this is not sufficient. The title of the Bill should be changed as the
Right of Children to Free, Compulsory and Quality Education. Getting admission and receiving
education of equitable quality in the neighbourhood school should be the fundamental right of every
child.

[THE VICE-CHAIRMAN, (PROF. P. J. KURIEN, in the Chair]

Right to education Bill fails to define 'equitable quality' unequivocally. Though certain norms are
mentioned about the physical infrastructure, yet nothing is said about the learning process. For
ensuring quality in education, one provision should be strictly incorporated in the Bill that 'no school
shall have norms and standards relating to infrastructure, teachers, pupil-teacher ratio, curriculum

and teaching lower than that of Kendriya Vidyalayas, Qualified teachers are a pre-requisite for the
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quality of education. Qualifications for appointment and terms and conditions of service of teachers
are specifically stated in section 23 of the Bill. But, from a bare reading of the provision itself, it is
crystal clear that there are enough loopholes and space for diluting the qualifications. So, | suggest
that all the teachers should qualify a national level eligibility test such as NET conducted by UGC.
Proper allocation of funds should be made in the Budget itself for conducting teachers training
programmes. But, it was shocking that the current Budget allotted only Rs.1 crore for teachers

training institutes.

As per the provisions of the Bill, a school needs to have only a minimum of two teachers and two
classrooms. At present, usually, primary schools have five grades. If they are accommodated in two
classrooms and attended by only two teachers, what will be the quality of education that we can
guarantee? The present Bill should have necessary provisions to ensure that there should be a
classroom and a teacher for each grade of students. It may be noted that the children belonging to
Scheduled Tribes and other vulnerable sections of the society are the students of these multi-grade
schools. The parents of these children are not in a position to provide any family support to the

education of these children. ...(Time-Bell)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Only two more minutes.
SHRI P. RAJEEVE: | am going to raise very important point. Please give me five more minutes.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What can | do?

SHRI P. RAJEEVE: The Bill must strive to work against creating a parallel and discriminatory
system of alternative, non formal education, into which are enrolled children from most
disadvantaged circumstances, for example, street and working children, and children with

disabilities.

All the sections of the society should have a proper representation in the teaching community.
So, the reservation principle should be mandatory in all schools which are availing the financial
support from appropriate Government agencies. There are some such private schools, but actually,
it is public financing, private management schools. This reservation system should be implemented in

those schools also.

Section 29 has elaborated on framing of curriculum but failed to stress one important point, that
is, the perspective of curriculum should be progressive, secular and democratic. There has to be
common content, common method of transaction and evaluation on the lines of National Curriculum

Framework, 2005, which has to be followed by all schools in the country. ...(Time-Bell)...

Sir, | have one more point regarding private cost of education. Actually, 47 per cent of the
expenditure of States and Union Territories is on household expenditure. There should be some

provision for stipend and scholarship to meet this private cost of education.
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| want to make some more points. This Bill is a law which lacks tooth and the authorities cannot
be hauled up in a court of law for violation of the provisions of the Bill. The responsibility of the
Government for protecting the rights should be mentioned in this Bill. Under clause 35, in case of
complaints against violations by private schools, one must seek the permission of an authorised
Government officer. This is dilution of the provisions of the Bill. Clause 36 states provision in case of
violation of rights or provisions by an officer occurs in spite of good will and good intentions. This

clause is intended to dilute the interest of the Bill.
THE VICE-CHAIRMAN (PROF. P J. KURIEN): One more point only.

SHRI P. RAJEEVE: | would like to raise one more point regarding physically challenged children.
This Bill, in a very complicated manner, defines the physically challenged children. It is silent on
facilities needed to enable children with disabilities to attend schools such as ramps, Braille readers,
etc. In this Bill, the disability has the meaning as assigned in the Persons with Disabilities Act, 1995,
which does not include such other disabilities as defined by the National Trust Act, 1999, such as
autism and cerebral palsy. It should be incorporated in the Bill in a proper way.

| hope the hon. Minister will look into these points raised by me and take necessary steps to
accommodate these points.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The last point was the best point. Other points
were also good.

Syauiegs (M. | RIF): 27 goryuor R fart S, smoet ot & 13 fime 8 ok a1
w4 1
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Tiwariji, please conclude. | am speaking for your

other colleague. He will get only three minutes.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, Shri Ganga Charan. You have ten

minutes.
SHRI GANGA CHARAN : Sir, fourteen minutes.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, Ten minutes. That is why | am telling you in

advance.
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You have only ten minutes. Eight minutes are

over.
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U syllabus T I8 81 T8 I PI T S & (oG 95 36T a1 &1 3771 30 H Merep {7t &) mm
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay. Thank you very much. Now, Dr. K.
Malaisamy. ...(Interruptions)... Dr. K. Malaisamy. You are enjoying the speech! Dr. Sahib, your

time is seven minutes.

DR. K. MALAISAMY (Tamil Nadu): Sir, | had a sigh of relief when you came and occupied the

Chair! When | hear your comments, | do not know whether my relief is well-founded or ill-found !
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Say only points !
DR. K. MALAISAMY : How many minutes | have been given, Sir?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Seven minutes.
DR. K. MALAISAMY : What is your considered view, Sir?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): My personal view has no role here !

DR. K. MALAISAMY: Okay, Sir. Our age-old Indian Constitution, through its Directive Principles
of State Policy, has envisaged free and compulsory education to children. It was to be done within
ten years. But, unfortunately, even after 60 years, it is yet to happen. The Bill has come only now.
Besides the Constitution, the Supreme Court has also come to our rescue and prompted us to do
something on this aspect. Some concrete development has taken place by virtue of an amendment
making this policy into a fundamental right. In spite of all that, none of the Governments seemed to
be very keen to achieve this goal, probably, for want of political will or skill to get it done. Whatever it
is, my observation is that it has come belatedly. Though it is the felt-need of the society for long, it

has come late. 'Better late than never'. In that sense, | am happy about it.

Secondly, being a subject under the Concurrent List, the object, probably, has been diluted, and
that is why one is not very keen on that. Whatever be the reason, it has come too late. Anyway,

'better late than never'.

Before we appreciate the Bill, let us come to the composition of the child population. As rightly
stated by some of our colleagues who spoke before me, the children constitute 41 per cent of the
total population. Many of the children are street dwelling; they are child labourers; they are working
children who earn to supplement the income of the family. They are all living in different difficult
situations. Apart from that, the total drop-out is considered to be 53 per cent. So, this is the sum

and substance of the composition of the children about whom we are going to talk.
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As far as the features of the Bill are concerned, | thought, by virtue of his background as a
bureaucrat, by virtue of his background as an eminent lawyer, by virtue of his background as a
legislator, ably supported by the Minister of State, that the it would be free from defects and
deficiencies. When | look at the broad features, | am happy to note some of the highlights. | concede
that. But his contribution in the preparation of the Bill might not have been available because the Bill
seems to have been prepared much before he took over as HRD Minister. The Bill envisages free and
compulsory education to children, rational deployment of the teachers without regional imbalances,
appointment of trained teachers, norms and standards for schools and working days and working
hours for teachers and institutions. These are the aspects which this Bill seeks to provide. Then,
there are certain prohibitions also. It envisages prohibition of punishment and harassment of the
students. The screening of students and parents has been prohibited. Collecting capitation fee has
been prohibited. Expulsion and detention of the children have been prohibited. Deployment of
teachers for non-educational purpose has been prohibited. If all these prohibitions are invoked, |

mean, if they do that, it is subject to penal action.

So, you have divided it into three parts. One is positive, the second is negative and the third is
the mandatory provision that all the private schools should necessarily reserve, at least, 25 per cent

of the total seats for this purpose. These are all the major features.

Now, coming to the omissions, defects and deficiencies, the Minister for Human Resource
Development has rightly said in his Press report and all that this is a national priority. As far as primary
education is concerned, as far as this Bill is concerned, he has come out with a version that it is a
national priority. But when | read the Budget, the Finance Minister has given the priority not to
primary education but to higher education. According to the Finance Minister, it is higher education
and, according to the HRD Minister, it is primary education. What | am trying to understand is, what
their real priority is. What is the policy of the UPA Government? Are they going to give priority for
higher education, or, for primary education? This may be clarified. My second point is, as |
mentioned to you, there are various compositions of children. So, they are subject to poverty,
deprivation of basic needs, etc. If we look at their composition, some may be working in factories;
some of them could be child labour; some of them are under parent care, etc. So, they are spread
everywhere. In such a situation, | would like to know whether you will be able to organise the whole
group, and bring them under one umbrella for your purpose. That is my point. Thirdly, Sir, health and
poverty seem to be the greatest handicap in the implementation of the scheme. As we all know, 38
per cent of the total population is still below-the-poverty-line. Farmers are committing suicides. Sir, 1
don't want to elaborate on it, when you are constantly looking at the time. So, the children, who
belong to these poor families and are suffering, have to come out of their homes for this purpose.
How can this happen with this 41 per cent of the population? Then, Sir, talking about disparity
between Government schools and private schools, whether one likes it or not, disparity is bound

to be there. Everybody knows about the quality of education in private institutions and Government
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institutions. In such a situation, | would like to know whether you can bridge the disparity between
the private institutions and the Government institutions in terms of education. It is another challenge
before you. My fourth point is about the norms and standards of schools. You have stated that you
are trying to create good infrastructure in schools by way of library, computers, etc. | felt very happy
when | went through the Bill. My point is whether you are capable of building these infrastructures, is
it possible? Then, Sir, when we look at tribal areas, — in the morning also, there was a question on it
— people are scattered around, with ten or fifteen families at one place. Now, how are you going to
bring all of them together? No doubt, you have talked of setting up of neighbourhood schools. How

many neighbourhood schools can be created? Sir, | want one minute...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay, you take one minute more.

DR. K. MALAISAMY: | want one minute on this particular issue. | was in the Committee of
Industry. The Committee was making a study tour, and we happened to go to Andaman & Nicobar
Islands. We went into forest areas, and to be honest with you, what we saw was shocking — the
Chairman and several Members of the Committee were there was young men and women, walking
naked on the lanes. | am sorry to say that this is the plight of these people there. | would like to know
whether the tribal children could be brought into the fold, whether it is possible to create
infrastructure in tribal areas. Sir, in tribal areas, there is a big assumption that toilets should not be
constructed. This is their conviction; this is their sentiment. So, Sir, there are social, cultural and
economic problems which the children face, and there is this gender disparity, a wide discrimination
amongst girl children.

Then, Sir, coming to 19 crores of our population out of children.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No new points, please.

DR. K. MALAISAMY : Out of 19 crores, 4 crores of children are going to private schools; the rest
15 crores of people have to depend on our Government schools. Now will there be equality among
the children who have studied in private schools and Government schools ?

Sir, how many minutes more would you give me? | have always co-operated with the Chair.
Shall | take one minute or two minutes ?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You finish in one minute.

DR. K. MALAISAMY: Sir, the early child care, which is an integral part of the scheme, is for
children between six and fourteen years of age. Now what are you going to do about children less
than six years old? Is it so easy? What | am trying to say is that it is not that easy to implement the
scheme. The Bill is good, in theory. In practice, it would be very difficult, Sir. There are umpteen
provisions which are not very practicable. Now, you talk about the prevention of the capitation fee.
How are you going to prevent it? A number of things are happening. Private tuitions...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): All right. It is over now.

DR. K. MALAISAMY : Finally, the Bill is short of transparency and accountability and it focuses on

very minor issues. Sir, according to me, it is the felt need of the society, though it has come late. Let
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us wait and see how it is going to work out and how it is going to be implemented.
...(Interruptions)...

SHRI N. K. SINGH (Bihar): Hon. Vice-Chairman, Sir, let me begin by complementing the
Minister of Human Resources Development for the alacrity he has shown in fulfilling his 100 days
promise and bringing this Bill to the House so early. Of course, perhaps, in his sincerity to do so,
there are serious infirmities which the hon. Minister has overlooked. | have one broad comment and

four points to make, Sir.

My one broad comment is this that you will recall that this Bill was introduced in this House and
was despatched to the Standing Committee on HRD with a direction from the hon. Chairman that the
Standing Committee must report within a stipulated period of just 30 days. The Standing Committee
had three sessions, fulfilled its promise and made far-reaching recommendations. | regret to say that
although that Standing Committee's Report was introduced in this House on the 18th of February by
Shri Janardhan Dwivedi and in the Lok Sabha by Shri Rahul Gandhi, none of those recommendations
has been at all effected in the Bill which is before us. Sir, it is a sad reflection on the working of the
Standing Committee because they remain the principle arm of parliamentary oversight. And if
Standing Committee's recommendations are so grossly overlooked, really, Sir, this is something that
does not fill us with any sense of pride. My four important points: first, on finance. The Standing
Committee had pointed out that before the Bill is brought to the House the memorandum on financial
matters should be settled, namely, the sharing formula between the Centre and the States —
currently it is 65:25, Sir —whether that would remain or it would change; the kind of burden sharing in
the course of the next five years and adequacy of budgetary provisions, | say this, Sir, because there
are, at least, four different estimates. The Draft 83rd Amendment Bill, 1997, calculated Rs. 47,000
crores in five years; the Tapas Majumdar Committee Report of 1999 calculated Rs. 1,36,000 crores;
the 93rd Amendment Bill, 2001 calculated Rs. 98,000 crores; the CABE Committee Report, 2005,
calculated Rs. 4,36,000 crores over a course of six years. Which of this is accurate? And,
considering the fact that the hon. Finance Minister has, in fact, lowered the budgetary provision for
Sarva Shiksha Abhiyan, | plead to the Minister that the financial arithmetic of this should be reflected

more accurately in the Financial Memorandum which is appended to the Bill.

My second point, Sir, relates to learning outcomes. The Bill, Sir, as you know, stipulates that no
child will be held up until completion of elementary education, /.e. till the 8th standard. Now, this, Sir,
as we can see, has serious adverse outcomes as have been brought out in the recent NCERT report
that children who complete up to eight years are still remaining illiterate; they are securing
exceedingly poor numbers in mathematics, in languages. So, | think that with the view of ensuring
that nobody is held back, what does the Bill have to ensure that the outcome of teaching really meets
the kind of desired standards? This is not a unique feature to us, Sir. All over the world, for instance,

in the United States, there is a Bill called 'No Child Left Behind Act', which while saying the same
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thing, stipulates that the children would be graded, records would be kept and some kind of an

outcome would be imposed on the schools really as a kind of a consequence of this.

My third point is that the Bill stipulates private schools having 25 per cent mandatory
reservations. Whereas my Party, in general, does not oppose reservations for the disadvantaged and
for the weaker sections, the calibration of this must be done in a manner which is socially non-
disruptive and the phasing of this must be done in a manner which does not really kindle and kill any
urge for private investment coming into the sector and is able to foster public-private partnership.
Moreover, Sir, the manner of reimbursement of this has been left at the average of Government
schools. This is really an unfortunate outcome because the Standing Committee had made, hon.
Minister, a very specific recommendation that this reimbursement should be fixed on normative
norms by whom, by group of experts, to be determined by the Planning Commission to ensure that

the burden of cross-subsidy does really fall on the rest of the 75 per cent in terms of raising the fee.

Sir, my fourth point is about the norms for the schools. Now, differential standards are being
applied on norms for schools — for public schools and private schools. Moreover, | think, that in
ensuring the teacher-pupil ratio there is no provision in the Bill which improves teaching outcome,
teacher training facility and the manner in which this requirement under the Bill will be calibrated with
the requirement of filling the number of required teachers within the stipulated three years which the

Bill requires.

I will end by saying, Sir, that this Bill really reminds me of the famous saying of ""Chamfort on
Maxims and Thoughts, in which he said, "Education is construed on two prongs, the prong of
morality and the prong of prudence. Morality in order to assist virtue and prudence in order to protect
you against the vices of others. In tipping the scale towards morality, you merely produce dupes and
martyrs. In tipping the other way, you produce egotistical schemers." It is my contention that the Bill
in its present form does not appropriately balance the requirement of morality and prudence. Mr.
Minister, time will pass, so will this Bill. But time will tell us that this Bill in its present form does not
address the multiple challenges connected to the rights of children for free and compulsory

education. Thank you, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, this is a very important Bill. In fact, our country has a number
of traditions, both positive and negative. One of the negative traditions that our country has is that
education was denied to vast sections of our people in the name of castes, in the name of religion
too. We can be proud of our civilization which is 5000 years old, but vast sections of our people were
denied to have access to education. After Independence, it took more than 60 years for the
Government to think of making education compulsory at primary level, at least, which we are
discussing now. Having said that, Sir, | must say this Bill falls short of many things. One may
appreciate the intent of the Bill, but when you go into the contents of the Bill, it has many

weaknesses which need to be strengthened. Due to constraint of time, | would run through certain
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points. This Bill must be routed in the framework of a fully public funded common school system,
based on neighbourhood schools from pre-primary to class 12, which will place equal obligations on
all categories of schools. Diversity, equality and democratisation being the touchstone; otherwise the
claim of right of children to free and compulsory education will remain a claim, and we cannot realise

it in real practice.

Now, Sir, the Bill has several chapters. It has got six chapters. In order to help the Minister to go
into the issues in concrete terms, | first take up the first chapter. When you discuss schools, | think,
all schools must be brought under this Bill. All schools shall be neighbourhood schools with
representation of disadvantaged sections, weaker sections, gender and minorities. On Chapter-Il,

when you discuss the elementary education, it is not merely elementary education.

The Government should think of schooling from pre-school to higher secondary. There, |
suggest, in Chapter-ll, clause 4, the Minister should apply his mind and the Government should
apply its mind that 0-3 years, we need our children provided with nutrition and proper health care.
You will have to protect the children. 0-3 is the very sensitive and delicate period. Children should

have provisions for nutrition and health care.

Then for the period of 3-6, we need pre-schooling care for children. That is the very important
formative period in the life of any human being and all your skills and other aptitudes grow at that
point of time. In this very House, | recall our hon. colleague, Swaminathan, who spoke on this issue.
When he discussed the food security he meant that children must have food and nutrition. That is an

important period.

Then, Sir, 6-12 years, is also very important. Here, the Bill really focuses up to 14 years. | think,
this Bill must cover class 1 to higher secondary. | do not know what would be the objective of this Bill

if it stops at 14 years. Then, what happens next? This Bill must be a comprehensive one.

Then, coming to Chapter-lll, many people talked about education being on the Concurrent List.
Both Centre and States have responsibilities in this subject. | am not here going to define what
should be the responsibility of the Centre or the States. But, | would like to underline a point. The
previous UPA Government made a promise that the Budgetary provisions will be made education up
to 6 per cent of the GDP. Here, | think, till now, the spending on education still remains at almost 3
per cent. Here, the elementary education must have priority. | think, one can spend 50 per cent on
elementary education, some 25 per cent towards higher secondary, some 25 per cent on higher
education. | am not saying that it should be accepted, but | am saying that it can be considered,

discussed, on how to distribute the funds on various systems.
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4.00 P.M.

Then, Sir, clause 9 talks about norms or standards. | think, all schools must have at least the
level of Kendriya Vidyalayas. We should strive for providing the standard or quality of education which
is available at the Kendriya Vidyalaya level. Then, Sir, | am going to Chapter-IV. On the
neighbourhood schooals, it is said that all schools should have a provision of pre-school education
and provide for admission to all children in neighbourhood with proportionate representation to all
disadvantaged sections. Here, many Members raised the issue of street children, children who are
working children who are termed as child labour, how to cover them. Then, Sir, the other thing is,
there are many issues which | can go on commenting. But, one issue is the teacher-pupil ratio. The
teacher-pupil ratio should undergo some drastic change. With this, | try to conclude, Sir. The
teacher-pupil ratio, it should be at least 1:30. At least one teacher per class. We should have a

target. It should improve to 1:20 over a period of 6-7 years.

Teachers must be trained and they must have continuous training and equipment. Here the non-
educational jobs given to teachers must be defined. Now under the Sarva Shiksha Abhiyan teachers
are asked to perform some 30 jobs, which can be called as non-educational jobs. That also should
be considered by the Minister. ...(Time-bell rings)... Finally, Sir, when you talk about Chapter IV, 12C,
it is about reservation. | do not agree with Mr. N.K. Singh when he talked about this because the Bill
says, 'to the extent of, at least, 25 per cent of the strength of that class, children belonging to
weaker sections and disadvantaged groups.' Here, you will have to define it because 'to the extent'
means, it can be 20, it can be 15'. ...(Time-bell rings)... You will have to categorically define it and it

must be made obligatory because, ...(Time-bell rings)... Sir, one last point. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): How many 'lasts'?

SHRI D. RAJA: You please wait for some more time. ...(Interruptions)... The Standing
Committee has given its report. That report talks about dropouts. In 2005-06, gross enrolment ratio
for all children at the elementary stage stood at 94.92 per cent while dropout rate in Class | to VIIl was
as high as 48.71 per cent, dropout rate among Scheduled Castes children was 55.25 per cent

...(Time-bell rings)... For, Scheduled Tribes, it was 62.95 per cent.
THE VICE-CHAIRMA (PROF. P. J. KURIEN): Okay. That is all.

SHRI D. RAJA: It makes very imperative on the part of the Government to make it clear and they
must clearly mention the 'disadvantaged' sections. You must clearly mention it. It should go to
Scheduled Caste and Scheduled Tribe children then only it will be defined. ...(Time-bell rings)...

Otherwise, the Bill will fail to solve the problem. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri Shyam Bengal. Shyamiji, | do not know what

to do. ...(Interruptions)... Shyamii, the position is very difficult. ... (Interruptions)... You can speak
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for five minutes. ...(Interruptions)... | think five minutes will do. ... (Interruptions)... Okay.

SHRI SHYAM BENEGAL (Nominated): Thank you, Sir. It is okay. | have just got a couple of
points to make, really. | am not going to deal with the lacunae and the various other things about
which people, more competent than |, have already spoken about as far as the Bill is concerned. It
takes me back to couple of experiences of my own. Thirty-five years ago, | was involved in doing a
series of television programmes, learning programmes, extramural learning programmes for children
in the SITE programme. You know we had this particular satellite that we had borrowed and there
were footprints in our country that were selected for telecast in the year 1975, | remember. At that
time, it was felt that we should create some learning programmes for children particularly in those
rural areas where they have haraly have any schools. At that time, | created 30 programmes for
Chhattisgarh, which were under the UNICEF. These were shown in many villages in that region and
the most important thing that happened or that emerged from this were two things, which |
remember very vividly. Firstly, when it comes to literacy, when it comes to literate education and
when it comes to oral education, oral education is natural, happens to everybody naturally but the
only thing about it is that it is limited to the environment of a child in which a child or adult lives in.
This, of course, is fine when we think in terms of a purely agrarian society or a purely tribal society
because that kind of learning is not only adequate but is probably perfect for those circumstances.
But we are talking about a society like ours, which is fast urbanising and on top of it, an
industrialising society, obviously, we cannot think in terms of oral education alone. The second thing

that we discovered was that the moment you bring literacy to a child, the oral learning valve closes.

The oral learning is a kind of valve and when the learning valve is opened for children for oral
learning, the moment you bring literacy into that the oral learning valve closes. So the problem is that
a child persists or is made to persist through literacy over a period of time. You will have children —
like for instance, at that time in Chhattisgarh | remember, where 80 per cent was the drop-out rate
after the first standard and 80 per cent after having done one year of school meant that all these
children who had gone to school for one year were made infirm by a very simple thing because they
had to learn literacy properly on the one side and on the other hand they themselves had lost the
ability to learn from the environment. So, we have this kind of a problem and it is not a problem that
has been solved even to this day. It is a serious problem. We have a drop-out rate now of 50 per
cent but the fact is we are talking about 50 per cent of these children who have lost the ability to
learn. It is not just a question of learning through literacy. They have lost the ability to learn even orally
and this, | think, is really the problem and somewhere we need to address this. | think, we have not
yet understood the balance between oral and literacy learning, and, | think, one of the things that we
can and we should and must do is to use television because television is one area through which you
can get to every single small village of this country and we can do it, we have the capability for it and
you need that kind of support system for the schools because | know ten years ago, | remember |

was making a film in Sagar district in Madhya Pradesh and every little village | went to, children would
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be there, there would be no teacher and the children would be there playing around in the school
only because they were getting a mid-day meal. Otherwise, they would not have come at all. There
were no teachers because teachers would just go to Sagar town to collect their salaries every month.
They were not there in the schools and these are real problems and these are problems in many parts
of India. The South is a better maybe from the North, but, essentially these are the serious problems
we are dealing with. This is a macro thing when you talk to Right to Free Education as a Bill which will
become an Act. This is wonderful, but, | do believe that if it has to work, it has to work on a micro
level where the problem really is and, | think, unless we address those particular issue we are not
going to really resolve anything at all. It will just be a very pionus statement which we will keep on
making year after year. We will show wonderful statistics but this would prove nothing. The truth is,
that we have to think of what we have by way of resources and how are we going to balance
between oral forms of learning and literate forms of learning and not think that people who are literate
are educated and people who have learnt orally are illiterates. That is not the comparison at all. It is a
comparison between the kind of education we require to face our future or the kind of education we
have that will keep us like little frogs in our own little ponds. It really is the difference between these
two things, and, | think, if we don't have either it is the worst and that is what is happening to our
children today because if we have 50 per cent drop outs it means that 50 per cent of our children are

really unable to deal with life itself. That is all | have to say. Thank you very much.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | rise to support the objectives of this Bill

completely and wholeheartedly.

Sir, like many other Bills that we pass in Parliament, it is yet another Bill that is no doubt driven by
good intentions and will clearly entail significant spending, but, | think, it raises more questions than it
provides answers to critical issues like education outcomes, financial sharing, delivery of education

etc.

Sir, we all accept that this is the single biggest investment we can make for the future of our
nation. But there is a need to go beyond the rhetoric and vision into what will make or unmake the
goals that we are setting for ourselves and the promises that we are making to our children in this
Bill. So, therefore, | will make a few brief points to add to what my hon. Colleagues have already said

in Parliament.

Sir, we all accept that despite the work of the Kothari Commission which was appointed in 1964,
with broadly the same set of goals, the country has achieved very little of the goals and objectives set
out by the Indian Education Commission of the 1960s. Understanding the 'why1 of this will be very
important if we are to make this Bill a success on the ground. | look forward to hearing from the hon.

Minister, his views on what went wrong in the last 60 years.
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Sir, one of the big mistakes we are making is to assume that education is simply about building
more schools or bringing private sector into elementary education. That would be, in my humble
opinion, naive. The education problem in our country is more about capacity building through the
entire education value chain which includes, at the core of it, teachers and faculty as much as school
infrastructure — the software and the hardware of education. This Bill seems to focus,

predominantly, on the hardware of education i.e., schools.

The biggest crisis facing education in India, in my opinion, is the decline in profession of
teaching, both in terms of numbers and in terms of quality. | would urge the Government to focus on
this issue in more than passing way, as it has in the Bill so far. What is the total number of teachers
required ? What kind of capacity for training and developing teachers of tomorrow is the Government
envisaging through this Bill? What the Government is going to make teaching an attractive profession

for upcoming students? | would like to hear from the hon. Minister his strategy on these issues.

Sir, the second one is the issue of Government school system itself. Somehow, | get the sense
that the hon. Minister and the Government's strategy is to use private schools to increase
competition and quality in Government schools. Sir, with the greatest respect to this dream, | would
say that this is not going to happen as an automatic consequence of private school and investor's
entry into elementary education. The Government school system needs top to bottom reform and
restructuring, starting with faculty compensation, infrastructure improvement, improvement in
facilities and creating a cadre of teachers and principals that can do jobs with sufficient oversight, but

with little political interference.

Sir, unless the existing Government school system is invested in, reformed and modernized, it
will suffer the fate that it is already suffering /.e., the students are moving to private schools for better
quality education. Without fixing the current Government school system, widespread entry of private
schools will hasten the demise of the Government schools. If you don't believe this theory, please
look around you in other areas like hospitals, airlines, telecom where private sector competition,
without preparing the Government entity, do not result in any improved quality or competitiveness on

the part of the public entry, rather it hasten its decline into irrelevance.

Sir, finally, there are many more ambiguities with regard to the role of local Government, State
and Central Governments in discharging this obligation of universal education which needs clarity and
addressing. As we all know, many Bills have been passed by this House that have resulted in
increased litigation due to broad interpretative and administrative discretion and grey areas in the

draft of legislation itself.

Sir, in conclusion, | request the hon. Minister to address these issues to make the dream of
universal education a reality. Otherwise, it will remain an empty promise and make this Bill yet

another case of 'when in doubt, legislation. Thank you.
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DR. (SHRIMATI) NAJMA A. HEPTULLA : Sir, | have a point of order. Sir, when | was sitting in
the Chair, if time allocated for discussion, for example, is 4 hours i.e., 240 minutes, we used to
calculate one minute per Member of the House. Suddenly, how come the BJP has got only 41
minutes and other parties have got less time and where 30 minutes have gone? We are giving 30
minutes less time to Members ! | have calculated. The staff members were also there. | think there is
some mistake in the calculation of time. Sir, four hours means, 47 minutes for the BJP and similar
time for the Congress. It is also getting less time. Others are also getting less time. We should think
about it. Sir, 30 minutes given for the Minister has to be excluded from the time allocated for the

debate. You should look into it.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Najmaji, you have raised a relevant point. What
has been done is, 30 minutes, out of the total time allocated to the debate, has been allocated for the
Minister for his reply. So, the remaining time has been divided among the parties as per the rules. |

would say that your suggestion is noted. | have no objection. It should be considered.
Now, Shri Jois.

SHRI M. RAMA JOIS (Karnataka): Sir, at the outset, | wholeheartedly support this Bill. It is the
most important legislation. But, it is unfortunate that the Bill has come up after 58 years of the
commencement of the Constitution, though it should have come, as my learned friend has said, 58
years earlier. | congratulate the Government for bringing forward this Bill, at least, now, for it is never
too late to improve. In fact, it would have been better if the Bill were titled 'Duty of State to Provide
Primary Education', as children cannot enforce their rights. Then, we always hear, in public
speeches, the popular saying that children of today will be citizens of tomorrow. That means by mere
lapse of time, that is, by attaining 18 years of age they are going to become citizens. But the question
is: What type of citizens? If we want good citizens, we can secure this only through good education.
Thus, a good primary good education is the very foundation of good education. Earlier, the
'education’ was under the Directive Principles of State Policy, under article 45 of the Constitution. It
was raised to the level of the Fundamental Rights by the Supreme Court in the case of Unnikrishnan.
In fact, | had an opportunity of arguing that case in the Supremg Court. Then, the Bench put me a
question, "What is the basis for saying that education is a part of Fundamental Rights?" Then, |
quoted a shloka, written by Bharithari, who was the king of Ujjain, and later became a saint, in the
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| told that it meant, Vidya is a special attribute of latent in man. It is a hidden treasure, provides
pleasure (it is the teacher of all teachers) a real friend when one goes abroad, it is God-incarnate,
honoured by State, not money. A man without education is just like an animal." Basing my
arguments on article 21 A said that every citizen has a Right to Personal Liberty, and personal liberty
included education. If education is not given to him, he will be just like an animal. It is quoted in the
judgement (AIR 1993, S.C. 2178). The Supreme Court said, "What more is necessary to say that
education is a Fundamental Right." This judgement was delivered on 8.12.1993. But the Constitution
was amended after nine years and article 21 (a) was added through 86th Constitutional Amendment
of 2002. Again, this Bill is coming up after six years after the 'education' was added as a
Fundamental Right, Earlier, it was in the Part-IV of the Constitution. Another important article has
been added in the Constitution in place of earlier article 45, that is, provision for early childhood care
and education below the age of 6 years. It says, "The State shall endeavour to provide early
childhood care and education to all the children until they complete the age of six years." So, now,
from birth to the completion of six years, it is the duty of the State to provide education. This is
regarded as 'pre-primary oral education'. It has been in our culture, before a child would go to
school, sufficient knowledge about history, environment, geography, arithmetic, names of months,
days, seasons, etc. was provided by the parents. But, unfortunately, that entire system is not in
existence now. Therefore, something has to be done to provide primary education. In fact, | still
remember two shalokas, which my father had taught me when | was a boy of just 3 years,
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"The country that lies to the North of the sea and south of the Himalayas is Bharat and we are all

bharatiyas." 'We are one people’, this concept itself was a part of education. And, then,
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This used to be the first verse at the time of IR, It means, "The Sharada Devi, whose
abode is Kashmir, should bless me". Like this, the country's unity was also made a part of
education. Then, article 51 (j), that is, every citizen should strive towards excellence in all spheres of
individual and collective activity so that the nation constantly rises to higher level of endeavour, and
achievement was added to the Constitution as part of Fundamental Duties, vide Part-IV A. How can
a citizen discharge this onerous fundamental duties unless he is given very good education?

Therefore, a citizen can discharge his duties only if he is properly educated. According to the 1984
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Government of India Report on Education, there were more number of illiterate citizens in India than
the total population of the country at the time of Independence. It was 33 crores in 1947. It was more

than 33 crores of people who were illiterate by 1994.

Sir, now | come to the language of primary education. | have studied all the Reports of the
Committees and Commissions right from 1947 onwards from Koithain Commission Acharya Rama
Moorthy Committee and now the Yash Pal Committee. They are all unanimous in saying that primary
education must be imparted in the mother tongue of the children. They were all unanimous in that
opinion. Mahatama Gandhi said like this as early as in 1928, "We may not without committing
national suicide neglect the mother tongue and make English the vehicle of our progress. In no other
country do we find the state of things as we do here. We have paid dearly for having learnt all these
years everything from medium of English language. We have strayed away from the path of our
education.” Again, he said, "Whatever | have learnt in Physics, Chemistry, Mathematics in English
medium in a period of four years, | would have learnt the same in just one year if the medium was my
mother tongue, Gujarati.” Then, Rabindranath Tagore, though he himself was a great scholar in
English, said, "the language of the children and the language of learning are different only in India,
When a student is learning in the foreign language, he will not be able to get control over the subject
of learning and he will just memorise the lessons.”" Mahatma Gandhi said, "Just as breast milk is
necessary for a newly-born child, the primary education should be in mother tongue for the
children." Then, the Supreme Court has expressed very strongly in a case where some people
formed an Association called English Medium Students' Parents Association. They came to the
Supreme Court in a writ petetition against the Karnataka Government order which said, "Primary
education shall be in mother tongue.” And, this is what the Supreme Court said, " All education
experts are uniformly of the opinion that people should begin their schooling through the medium of
their mother tongue. There is great reason and justice behind this where the tender minds of the
children are subjected to an alien medium, the learning process becomes unnatural. It inflicts strain
on the children. It makes the entire transaction mechanical. Besides, the educational process
becomes artificial. The basic knowledge can easily be imparted through the mother tongue. The
introduction of a foreign language can threaten the development of mother tongue.” So, these are
the opinions of experts like Mahatma Gandhi and Rabindra Nath Tagore and the Supreme Court of
India. After all, that now you are bringing forward this Bill, | am glad that in clause 27 of this Bill, there
is a specific provision that as far as practicable, primary education shall be imparted in mother
tongue. That is the best part of this Bill. ...(Time-bell)... As far as the doubt about the implementation
of the Bill is concerned, | say that if there is a will, the Bill, will, certainly, be implemented. | am sure
with a dynamic Minister like Shri Kapil Sibal, whatever may be the hurdles, the Bill which becomes a

law and it will be implemented. The latest Yash Pal Committee Report also says, " the child from its
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birth learns the language at home, the mother tongue, speaks with parents, relatives, friends and
neighbourers. There is no need to teach singular, plural, or, gender, whatever it is. Everything is
learnt by the child on its own, but all this becomes a waste when the child goes to a school where he
has to study in some other language." Therefore, this is one of the good provisions of the Bill. As a
Judge and a lawyer, wherever | have worked, what | have found is this. If you look at the Forest
Officers' office or a Junior Engineer's office, you will find that they are well equipped but if you go to a
primary school, you will find that they are a dilapidated structure. There is no furniture. In many
cases, children sit on the floor. That is the fate of the primary schools. That is the importance given
by all these years and that has been reason for the large number of drop-outs. Mr. Raja has already
given the numbers. As far as drop-outs are concerned, | don't want to repeat the same thing. A
large number of drop-outs are taking place because of this. | now come to the other very import
aspect, /.e., quality of teachers. Sir, | compare teachers to construction workers, national
construction workers. As the Supreme Court Justice Mohan has said in one case, "The real nation is
built in the school rooms." The quality and qualification of teachers is of utmost importance. The
qualification is there. It is said, ""He must have passed pre-University or he has a Degree." But what
about the other thing, /i.e., disqualification? Particularly, at the primary level, the teachers'
disqualification must be there that they should not be alcohol addict; they should not be having
smoking habits because the children learn more by emulation than instruction. If the teacher is
smoking or he is an alcohol addict, then, naturally, it will be followed by children. Therefore, it is
particularly - | am not speaking about the other Departments -important that as far as primary school
teachers are concerned, disqualification should also be prescribed because first, the students learn
character, honesty, etc., from the teacher. ...(Time-bell)... Sir, | will take only one or two minutes
more. Sir, what is happening in a large number of single-teacher schools is that thousands of posts
of teachers are kept vacant. This is the situation in the so-called single-teacher schools. Regarding
single-teacher schools, here there is a report in which it is said, "In many countries, teacher
absenteeism and attrition remain persistent problem. A 2003 World Bank Study revealed that

investigations making random visit to 200 primary schools in India found no teaching activity at all."

Sir, | was Governor in Patna. In Raj Bhavan, there was a primary school run by the Government.
For eight classes, there was only one teacher. This is the importance given to the primary education.
...(Interruptions)... That was the position of a Government school attached to Raj Bhavan and you

can understand the situation elsewhere.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN); Please conclude.

SHRI M. RAMA JOIS: One minute more. Sir, the teachers are not appointed at all. The
Government always raises the question of economy in appointment of teachers. | can understand

if in a Revenue Office, one or two persons are not there, some other person can do the work. But if
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teachers are not there, how can the school be run? But that is all what is happening. Therefore,
utmost importance has to be given to primary education because that is the very foundation. Unless
you give proper education at the primary level, they cannot pick up at the higher level. These matters
should be given utmost importance. As | said, the Bill contains all these provisions. But the question
is, it should have financial backing. Mr. N.K. Singh and others have already mentioned regarding

financial backing, etc. There may be certain other drawbacks.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You have taken fourteen minutes in place of

nine. Now, please conclude.

SHRI M. RAMA JOIS: Sir, | have already covered most of my points and | have to make only one
more small submission. There is the latest report of the Yashpal Committee. | would like to quote
para 3.1.20f this report. | may be permitted to quote this. Otherwise, they will say, this was not
mentioned. That is why | am referring to para 3.1.2 in which the Yashpal Committee Report, to which
Mr. Kapil Sibal also referred recently, says "Care must be taken to honour and respect the child's
home language, /.e., mother tongue — he calls it as a home language — because the child would
have acquired sufficient knowledge in the home language and that should be continued in the
education system." And, there are two types of educational institutions. Sir, | want to make this one
point more. There were Government schools. | come from old Mysore State where person started
private school. But parents were not prepared to send their children to a private school because they
always considered that Government school was the best school; they were being run properly with
good teachers. TR I 319 3ol & ATl Now. they say, "Who goes to Government school. When
good private are available there. The private schools are increasing who making money. Though the
English rule has gone, the slavish mentality has not gone." | am forced to speak in English because
our national leaders did not introduce our own language in the educational system when we were

studying. | remember a dialogue between Mahatma Gandhi and Jawaharlal Nehru.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude.

SHRI M. RAMA JOIS: Jawaharlal Nehru said he would introduce Hindi step-by-step; Mahatma
Gandhi said, 'IfE BT B T 9 THEH F HRY, TH-GI-TI9 B P 1811’ But we did not immediately
change ...(Time-bell rings)... and evolve our language policy in that we did not specify as to what is
the area for the use of where the regional language and what is the area of the national link language,
Hindi etc. We have not earmarked all these areas. The resultant position is utter confusion and now
many people think that they cannot survive without English. That is the pitiable situation of our
country as far as education is and have note policy are concerned. There should be thorough

reforms. Primary education must be strengthened.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Hon. Members, this is a very important

Bill. Unfortunately, the time allotted is only four hours and quite a large number of Members are yet to
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speak. Unless you stick to the time-limit, it would take a lot of time. A large number of speakers are

there.
DR. K. KESHAVA RAO (Andhra Pradesh) : It should have been more than four hours.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : It should have been. Yes. | agree.

...(Interruptions)... That is correct. Now, Dr. Keshava Rao. Doctor saab, take only fifteen minutes.

DR. K. KESHAVA RAO : Sir, actually, | was recommending it to you that we must go back to
BAC and ask them to give us more time because as you have yourself said from the Chair, it is an

important Bill. Anyway, | shall not take much time.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Still, please, take only 15 minutes.

DR. K. KESHAVA RAO: All right, Sir. Having been invited at this stage of the debate, when all
the people have spoken about various issues, | don't think there is much left to me but nonetheless, |
shall confine only to the principles and the philosophy behind what my friends have said. | would like
to take Mr. Shyam Benegal first. It has always been discussed but let me tell you, Sir, perhaps,
education is the only subject under the Sun about which everything, sense and nonsense, has been
spoken by everybody — father is an expert; son is an expert; student is an expert; neighbour is an
expert; everybody is an expert in education. There are a lot of educationists here; there are a lot of
academicians here; and there might be a few unfortunate people like me who have handled the
portfolio of education for long, longer than perhaps necessary. And none of us has ever addressed
any issue about academics except Service transfers, salary payments and those sort of things. So,
education really needs some kind of a focus. But education is something which everybody has been
talking about. Now, | shall go to Shrimati Najma Heptullah; she has talked about knowledge-based
education. The same thing has been talked about by Shri Jois. Now, you had comprehensive and
integrated personality to be built up. | am not trying to quote Vivekananda and say, look, after all, the
latent thing has to be brought out; it has to be mid-wifery. Whatever it is; other than mid-wifery there
also has to be something more. Now, Mr. Shyam Benegal has made a very important point, that is,
the oral and literacy. Now, we have been fighting on this point for long. While he has spoken about
this, | would like to take him to the other experience of all of us. We had two schooling systems in this
country. One is the school where Mr. Kapil Sibal wants us to go; another is what Shyam Benegal
controls. While in my book | am told that | must speak the truth, while | am told that | should do this
and | should do that and respect my parents and so on, there is another school that is known as
cinema. He referred to only the TV, but | am referring to cinema. You sit for three and a half hours.
Any person who has a baby, a girl, and is a smuggler, a villain, is now elevated to a style where, for
two and half hours, he becomes the hero of every youth and adolescent, adolescent in the
maladjustment stage. So much so, that in the last one sentence, if at all that boy is able to take care,
he repents and the hero comes into the picture. Now, we have all the schools with all the money that
is being spent, money to the tune of Rs.34,000 crores, but we have the other system in the hands of

the few who can as well challenge you. Now, these things are going on. So, when Najma Heptullaji
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and other hon. Members raise the issue as to what exactly it should mean, we must differentiate
between the oral knowledge and literacy. Sir, let me say one thing whether it is good or bad,
because N.K. Singh sahib had brought in all the infirmities and a few issues which should be looked
into by the Minister, as far as this Bill is concerned. Mr. N.K. Singh saheb has brought in all the
infirmities. | would say 'infirmities’. Still there are few issues which will be looked into by the hon.
Minister as far as this Bill is concerned. He has brought in four points plus another oversight point. |
would not repeat them. But where there is necessity, | would only highlight them. Mr. Bagrodia has
given all the figures — the budgetary figures and allocations from the day one to this day. Although |
have got all the right, but | thought | would be only speaking on the kind of hypocrisy that we have
and the kind of absolutely dual personality that we have developed over education. Now, what
exactly is the education that we are talking about? | am not trying to go into education canvas and all
that. | would say, today we are talking over the greatest thing. If destiny had any meaning, this is the
tryst with sentiments and happy tryst wherein we would like to take all the children to some system
known as education and try to see that they transform themselves from that type of environmental

condition to what is futuristic. That is what we exactly meant with this.

Mr. Raja wanted to say something about 0 to 3 and 3 to 6. So far as 0 to 3 and 3 to 6 are
concerned, ICDS is looking into that. That is the primary education. What this Bill is trying to attempt
or address is a fundamental right or a legal right that should be given to children who are born here.
Be it a rich man or a poor man, he has a right to go and have an education. That is what we are
trying to achieve. About infirmities | would talk later on. This Bill refers to age and language. The Bill
says, 'As far as possible, the primary education shall be in the mother tongue.' | don't know what 'as
far as possible' connotes. When you talk to me, first of all, | listen to you in your language, the
language you speak and try to understand it in my language, or, to understand it, or, assimilate it in
two languages — one what you spoke and the language that | understand, then assimilate it, and
then reproduce it in a language that you are trying to teach me without my grammar and all
blundering contents. Let me submit, Sir, that language is a concept. Unfortunately, we have made
language an issue, a subject. It is a concept. It is a cultural concept. If somebody says in London
that Mr. Shyam Benegal is a good boy, people think that he is alert, he has etiquettes, he is
punctual, he respects and bows down to people and he knows how to conduct himself. If you say
the same thing in India, that means he is truthful, he cares for his mother, he respects elders and he
is God-fearing. So, there is entire difference from A to Z. We have not understood that culture that
he represents. All that we are trying to talk about is language. And then at what age? You said that it
is a particular age when a boy is trying to transform himself. If that is the age when he does not
understand the language which he is supposed to understand and try to assimilate it and reproduce
it in other language, what would happen to language? Mahatma Gandhi said, as you have just now

quoted, "Four years | took to understand Science and Mathematics. Had it been in my own Guijarati |
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could have understood it in one year." | am telling you that it is true. | have been a teacher, | have
been a lecturer, | have been an academician and | have been holding the portfolio of education, and |
am telling you that that is true. | have been associated with most of the committees right from Kothari
Commission. As you have said, Kothari Commission said, "the nation is re-building the
classrooms." He did not mean the blackboard, he did not mean the soulless desks that lie before the
students and he did not talk about the chalk. He talked of human element as a teacher who is there.
He did not try to talk about the brick and the mortar that made the classroom. He talked about the

love that was to build in; but that we have forgotten.

Today, coming down to Bill that | thought we would be able to discuss when the Demands for
Grants were here, but, unfortunately, the Demands are being guillotined here and the Bill has come.
Before | take up the Bill, | would like to raise one thing. It is a very serious issue which has already
been raised. | am joining my colleagues here. What exactly is the Standing Committee's job? When
we thought of a standing committee, we thought of it as not only oversight committee, but as a mini
parliament. Because we don't have time so, in Committees, we go and discuss things among
ourselves; we call the experts and know from them what exactly we need to be told and explain our
stand. Thus they try to marry the two — one is the people's version and another is the technical
difficulties. One is the people's version. The other aspect is the technical difficulties. Then, how does
the Standing Committee comes with these reports? Is the Standing Committee thrown out? Is the
Standing Committee has given you 21 recommendations in the report that you have which you have
discussed? | think, they even asked the Chairman for extension of time. That has not been taken
care as Mr. N.K. Singh said. It hurts us. It is not because we are Members of the Standing
Committee, but we are dealing with a subject which touches something like 20 crore people in that
age group. Now, Shri Santosh Bagrodia stated some figures about dropout rates. | am not disputing
his figures that dropout rates have come down. Sir, let me tell you that there are two-three types of
figures. The World Bank gives one figure. The Minister gives the other figure. The NGOs give some
other figures. And, the NCERT gives other figures. So, let us not really bother about these figures,
and it is true also. The dropout figures, which you are trying to object to, up to fifth standard, it is 32
per cent. The Government has agreed to 28 per cent. All right, some kind of neighbourhood is there.
Now, up to seventh standard, one study says that is 68 per cent, although we are saying that it is
48.7 per cent. Please, look into that. And, why are these dropout rates? Regarding appointment of
teachers, through you, Sir, | would like to draw the attention of the hon. Minister to one important
clause of the Bill which says that appointment of teachers will be done by the Central Government.
What are the requirements in Srikakulam district of Andhra Pradesh State? Unity does not mean
uniformity. The educational needs of our people in hilly areas, the educational needs of people in
tribal areas, the educational needs of people in plain areas are different from that of those living in
Kashmir. This has been said not once but many times. Mr. Vice-Chairman, Sir, through you, | would
like to beg and submit to hon. Minister, it has been said umpteen times by almost all the

Committees. That is why, education is a State subject. It comes to Concurrent List where you want
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to maintain some kind of unity, uniformity and coordination. This coordination is being stretched to a
level where you want to appoint a teacher for a school in Jharkhand. A tribal lady in Jharkhand is to
be told as to who will teach her. And, you will tell them what will be the qualification of a teacher.
Quite possible that a particular school in Jharkhand does not require A,B,C to be taught as literacy. It
wants something else to be taught which prepares a ground for them to understand A,B,C.
Education is a step-wise evolution. So, this aspect must be understood by the Government. All
these things have already been discussed by educational experts. Now, coming to the Bill, he has
referred to only four points. Reviewing your fourth point, | would like to tell what is happening about
the teachers. Sir, he mentioned about curricula, | just don't know what this National Curriculum
Framework is. | have also objected to this in the Standing Committee, What is this National
Curriculum? You have been talking about Europe; you have been taking the example of Japan and
America. It is all right when it comes to graduation and post-graduation level. But, at matriculation
level, or less than matriculation, or upper primary, what is needed is personality development, the
assimilation of the knowledge, assimilation of, as Mr. Shyam Benegal said, the environment in which
we live, and our responses towards it, and the society's response to your responses. These are the
two main criteria which can only be implemented when you totally de-link, de-couple your entire
educational sphere and educational philosophy from that. Now, former U.G.C. Chairman, Prof.
Yashpal, gave a report. | am not trying to dispute him or join issue with him at this stage. Now,
somebody just now said we give priority to higher education. Because the Bill is before us, we are
giving priority to primary education. But, let me tell you, if it was in my hand, | would have had put an
end to everything, put a big full stop to everything. Let the primary education, the secondary
education, this basic education be given to everybody and they become responsive enough to
future's challenges. Then, | get up to your bigger challenges of the professions, bigger challenges of
technology and other things. What exactly the FICCI has said. The FICCI said that there would be
something like 4.7 lakh direct appointments through the IT companies. It is all right in the foreign
trade, foreign mercantile; you have more people. Few of you can speak English and can stay in those
houses, but please don't penalise us for that and ask us to go through the curricula and the subjects

that we should read. That is why, | am trying to tell you that there is a lot of difference.

Coming to the Bill, | have not understood the Section 2. | am mixing up all the things because of
lack of time. Mr. Minister may please excuse me for jumping from one issue to the other. Sir, coming
to private schools, kindly ook into clause 2(n), if you are asking them to go by your own norms, that
you have given, it will stand the scrutiny of the law because clause 13 is also there, which comes to

the picture, and, this will be looked into. ...(Time-bell)...
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Dr. Rao, the time is over. Please.

...(Interruptions)...

DR. K. KESHAVA RAO : Sir, we are talking about the quantity. We are trying expansions. |
believe, this morning, and, | stand to be corrected if it is not so, the Minister seems to have said, we
will have three thousand neighbouring schools. What is this three thousand? | have not understood.
Today, we have something like nearly one crore schools all over the country for something like 18.24
lakh school habitats. If the figure of 3,000 is true, then, | think, it is too meagre and it makes no sense

as far as this Bill is concerned.

Now, what exactly we must welcome is that this is the first Government which has accepted that
it is the responsibility of the State to educate a boy or a girl, to care for a boy or a girl. According to
me, education here is to care for a boy or a girl, take him or her along with you so that he or she has

a big canvass, vision and he or she can walk alone. For that, you require quality.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please. ...(Interruptions)... There are three

more speakers from your party.

DR. K. KESHAVA RAOQO: Sir, | will take only a minute more. Sir, take for example the geography
book that is taught to us only at class third. We get dropped out at the eighth class. First chapter
says that the earth is round. For a person who is getting dropped out, whether it is round or flat,
what difference does it make ? Friedman says, 'the brain power'. The second chapter says about the
longitudes, which neither you nor | have seen. But this chapter runs into four pages. Next chapter
says, the world is divided into six continents. Whether it is six or twelve, what difference does it make
to me, Sir? Fourth chapter starts with Europe, what is there in Liverpool; what does Eskimos wear;
what can be grown; and, you will have all those things. Coming to Australia, you will know as to how
the sheep are bred. Then comes Canada to tell you about the wheat which is there. So, all over the
world, what can be produced, what is the weather, what is the climate, will be taught. Then it
mentions Asia in the last chapter. Only if the time is left, the teacher would take it up. Sir, even in
Asia, India is the last lesson. ...(Time-bell)... In India, your State is not there. Even if it is there, it will
not come up at all because 230 days are over. Even if it comes up, what can be grown or produced
in your village has not been taught. When this is not being taught, of what use it would be for me, Sir.

You can understand.

So, firstly, Sir, please look into the needs of the boy, needs of the society in which you live, and,
secondly, please see that when you are appointing teachers, it need not be your authority from Delhi
or some other State. Why not let the school appoint its own teachers. As far as community schools
.are concerned—actually, | experimented with this — | said, let the local authorities or communities
appoint, and, automatically, that man is there. So, these are few points. As you said, it is an

important subject. | cannot take up in the plate all the things at the breakfast time but nonetheless it
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requires for you to understand it because education is not talking about 34 clauses that you have
brought in, or, something which you think that we have discussed it like a great policy in the Standing
Committee. It requires an incisive insight by you. You have some kind of committee. But | would still
require that whatever be the Expert Committee — the people sitting here know the people - you call a
meeting of the Members of Parliament and let there be a two-three days' seminar and discuss all the

things. Thank you very much.
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THE VICE-CHAIRMAN (PROF. P J. KURIEN): Shrimati Shobhana Bhartia, Dr. Kapila Vatsyayan
has an appointment with the Prime Minister. She has requested to speak early. So let her speak

now. | will call you after her.

257



DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): Sir, this bench has been called 'the mute
wisdom bench." As | heard all my colleagues speaking, | was speechless.

This Bill is very important and | think we need more time to discuss it. | have four points. | don't

write, but | wrote seven pages.
(MR. DEPUTY CHAIRMAN in the Chair)

Let me begin with history. History is not only Mahatma Gandhi. History goes back to Wood's
Report of 1861, the Hunter Commission's Report of 1886, Mahatma Gandhi's Hind Swaraj of 1909,
Tagore's speech of 1909, Arobindo's Uttarpara speech of 1906, and then Independent India's
Reports of the Radhakrishnan Commission, the Mudaliar Commission, and the Kothari Commission,
and the NPE. Each of these Commissions has recommended three important things, not the Hunter
Commission which wanted European knowledge to come here. One of them is 'character-building."'
Second is 'value.' What kind of a future generation do we want? A generation of Indians who will be
rooted, as Gandhiji said, both in India and the world. And that can only happen if we take cognizance
of everything that has happened in educational pedagogy over the last 60 years. | IS g
IS, aE‘TFﬁ NEKSIED %, AT 3T ) 3, O I, Sikzul 37 There are multiple intelligences.
As Shyam has said, oral learning and literacy have to be brought together. There is a vast fund of oral
knowledge in this country and | urge upon you to read one article, the article of A.K. Kumaraswamy

which talks about the bugbear of literacy and education.

Then, there is the question in terms of how will we take the great human resource that we have in
our communities. All these three leaders said that education is for the individual; it is for the
community and the world. How do you bring the community into the schools? We have failed. | have
been a cog in the wheel for many decades. Sir, | don't speak as someone who is just giving a
speech. | have heard this with pain and agony. | have heard this because we have failed. | have
heard this because | also recommended this Bill. But, it will have a very rocky part. | have sat there

and | know what it means to implement this Bill.

Sir, questions regarding language have been raised. We are genetically a multilingual country.
Why are we making this into either a unique, lingual or a prioritised language? We all speak four
languages. We all can communicate in multiple languages. There is no question of prioritisation of
one language or the other. And finally, Sir, a group of educationists sent a petition to the Standing
Committee. This was considered in two days and seven hours in the IIC and cognizance may have
been taken of those recommendations. That is all. | have much more to say on the details of this Bill.
But, there is no time because we are regulated by the calendar time for matters which are of value.
What kind of a citizen do we want for the future? Do we want people only speaking ungrammatical
English at the end of 20 years? Do we want Indians rooted and yet able to grasp the world on their

own terms and with their own civilisation? Thank you, Mr. Deputy Chairman.
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5.00 P.M.

SHRIMATI SHOBHANA BHARTIA (Nominated): Sir, the Right to Education Bill has had a long
journey and is a historic legislation. The enactment of a law making the right to education a
Fundamental Right has become necessary in view of the fact that the goal of universal elementary
education eludes us despite it being a Directive Principle for over half a decade. But, there is no
better time than this for us to enact such a Bill as India is poised to take advantage of its
demographic dividends. But, Sir, while | praise the Minister for introducing this Bill and to do so, so
soon, | would like to urge upon him that we all want to make a few suggestions. Do not lose this
opportunity and just get numbers. We need to create minds if India has to become a knowledge

economy.

Sir, to my mind, the Bill is over-skewed and focusses too much on enrolment as opposed to
quality of education and the basic minimum standards that are required. Any legislation that does not
accord importance to learning outcomes, to my mind, remains slightly incomplete. Thus, this
approach of input as opposed to the outcome is bound to actually slip into a vicious cycle that leads
to the dropout rate, increasing it at every successive level like, from the primary level to the
secondary level. So, by the time, you actually turn out as graduates, Sir, it becomes abysmally small
number and even there, only a handful of them are actually employable. So, the Bill has to address
the twin problems of low quality of education and the high dropout rate which have plagued our
country for the last many, many decades. In this context, Sir, there are three important issues that |
would urge upon the Minister to consider the basic minimum qualification for teachers, the desired
learning levels for students and the benchmarking of schools on the basis of quality. Sir, there is a
very useful study that was conducted by McKenzie for the American system of education which

actually quantifies the academic learning gap.

And it says that the lack of productivity and innovation due to this learning gap is actually
translating into 16 per cent of their GDP. Sir, America is the highest spending country in terms of per
capita on education yet it ranks twenty-five. The lesson in that for us is that it is not only money, and

it is not only availability that matters, it is a quality of education that matters.

Sir, the next point is that whereas the Bill actually focuses on the student-teacher ratio and in
terms of the requirements of infrastructure, it remains silent in terms of the most important thing, and
that is the basic teacher requirement. What are the minimum standards that we expect from
teachers? What are the qualifications? Even there, the Central Government and its appropriate
authorities have the flexibility to keep changing the requirements that we need from teachers. This
low grade turnout of teachers which even UNESCO says today only 20-25 per cent of the teachers
are actually fit to teach, these teachers are not given any in-house training and the result is that the
learning of students in the Government primary schools is abysmally low. More than 50 per cent of

the students cannotperform a simple mathematical solution; they cannot read a simple paragraph; a
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lot of this comes with sheer indifference and the paltry salaries that are paid to these teachers.

Sir, another point that | wanted to flag with the non. Minister was that the Bill also makes it
mandatory for non-Government schools to gain a certificate from the Government which actually
means putting a lot more power in the hands of many bureaucrats which will become a tool for
harassing schools. In a country like ours where we need to encourage the best and the brightest, any
number of learning institutions, to my mind, is inadequate. On the other hand, there are no penalties
for the Government schools if they fail to meet the required infrastructure or the student-teacher
ratio, no penalty has been spelt out. Also, the implementation of this fundamental right is left to the
State Government and the Local Government. It does not specify who is going to be accountable by
being vague about it and saying that it is left to the State and the Centre, | believe, Sir, the issue
might fall between two schools and nobody would be held accountable. Unlike some of the other
Bills which the Government has introduced, whether it is the RTI or the NREG, accountability has
been fixed either in terms of identifying people or in terms of punitive clauses. So, my request to the
Minister is to please try and consider how best he can try and focus on who would be held
accountable. The Bill also places the onus on the Government to ensure enrolment of all the children,
but once again, it does not specify who in the Government or which agency is responsible for this.
Therefore, it is unclear who would be the appropriate authority, for example, to monitor that working
children, children who are living on the streets, who do not have parents, who do not have

guardians, who would ensure that these children are enrolled in schools.

Sir, the last point is that the Government has given a three year window for the schools, for the
State Governments to implement and roll out this plan in the neighbourhoods though what
constitutes the neighbourhoods have not even been defined. | would like to urge the Minister that if
India has to meet its millennium development goals by 2015, then perhaps, this window of three years
is too long a time. It is a time we cannot afford, and | would urge him to re-look at that and try and

upfront it more.

And lastly, Sir, once again, | would like to congratulate the Minister, but in all humility, | urge him
not to rush through this Bill until and unless he is confident that what he will be producing for this

country are not just numbers of enrolments but minds that can help take India to the next level.

SHRIMATI KANIMOZHI (Tamil Nadu): Thank you, Sir. In a country where there has been
discrimination on the basis of gender, caste and class, and children have not been allowed education
for centuries in the name of law, in the name of the ruler, | think, this Bill is a Bill which has come here
to make a wrong which has been carried forward for centuries as a right. So, | really welcome this Bill
as a product, and as a Member of the DMK party which is a continuation of the social justice

movement.
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Sir, one of our greatest leaders today, Nelson Mandela says: Education is the most powerful

weapon which you can use to change the world.

The recent Yashpal Committee Report says: "A lot is taught, but little is learnt or understood."
These two statements are clear indications of what we should aspire for and what we are. "We will
bring children from our rural areas" — commented one of our educators Mr. Vijay Kumar from Tamil
Nadu —" who are very happy playing and rearing cattle. We bring them into the system. We try to
educate them, but, after a few years, we tell them, "You are no good. You are good for nothing. Go
back to the place where you came from!" Sir, this, actually, spoils their confidence throughout their
life.

Sir, education is encouragement. It should awaken the natural curiosity of the young minds. We
concentrate more on confining the curious young minds to classrooms and prescribed textbooks.
The Bill places a great importance to the provision of physical infrastructure and other inputs, but
there is no mention of an assessment of outcomes and learning achievements. With the provision
"that no child be held back, expelled or required to pass a board exam until completion of elementary
education’, which is a very welcome provision, it should not leave out the objective assessment of
the child, learnt abilities.

"Right to Schooling” should take care to ensure that it is a "Right to Learning™ also. But when
we say assessment”, it should not mean what we have in the present way of examining the
students. A child goes to school, and to learn a subject or a concept, it takes ten years. But we
examine the child in just three hours, and are not bothered about what the child's state of mind is in
that three hours, what his health conditions are or whether it is taken over by a fear. We try to
examine, whatever the child has learnt ever ten years, in just three hours. Actually, these
examinations do not test the comprehension, the articulation or the capability of the child to apply the
concept in real life. No child's ability can be tested this way. Actually, it is only a test of the child's
writing skills.

Today, in a newspaper, there was a report which says that 44 per cent of students in Class V
cannot read Class Il books fluently. It also says that a survey done in ten districts in the country
shows that 25 per cent of our teachers could not solve simple problems in Maths and less than 50 per
cent could comprehend a Class V level textbook and summarise it.

Sir, | would also like to mention here what the Yashpal Committee Report says again.
"Inadequate programme of teacher preparation leads to unsatisfactory quality of learning in
schools." The continuing education and assessment of teachers must be stressed and incorporated
into the Bill. Sir, as already mentioned by a lot of Members who spoke here, | also request that the
Bill should expand its definition of "a child" and include "pre-primary education" too into it, and the
age of the child for "compulsory education™ and 'the Right to Education' has to be changed to 3-14
years of age.

Section 7 in Chapter Il of this Bill states: "The Central Government and the State Governments

shall have concurrent responsibility for providing funds for carrying out the provisions of this Act."
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The responsibility and the limits of the Central and State Governments should be made very
clear, and how the funding for the various projects undertaken to be implemented under this Bill
should also be included in the Bill. Changes, of course, can be incorporated later.

Chapter lll also mentions about "neighbourhood schools", it is very important to define "a
neighbourhood school™ because in every State, it could differ. And the Bill also says that there is a
time of three years for these "neighbourhood schools" to happen. The most important thing is what
is going to happen to these children in these three years. As it regards children who have to go to a
school, how are we going to provide for their education? Are we going to send them to some nearby
private school? And is the Government going to pay for it on the transport That has to be clarified.

...(Time-bell rings)...

In Chapter IV, section 12C of the Bill says that 25 per cent of seats in a class have to be allotted
to children belonging to weaker sections. | request that reservation also for the socially backward
classes and sections has to be incorporated into it. It is a very important thing because it is just not
that they have been discriminated monetarily, their discrimination is further than that. In a country like
India, | think, discrimination on the basis of social systems is still very rampant. So, that has to be
included. The Bill hardly mentions anything about out-of-schoo! children. How are these children,
who are drop-outs or never enrolled, going to be put in the mainstream? Now the SSA actually in its
'Back-to-School Scheme’ has a bridging force which mainstreams these children. But with the SSA

getting over in 2010, who will take the responsibility of these children?

The Bill states that the children will not be denied admission on account of any disability. It fails to
acknowledge the additional facilites such as ramps, hurdle-free environment, special toilets,
specially trained teachers, etc., which need to be provided. Moreover, slow-learners and children
who need specialised ways of teaching are not mentioned in the Bill at air. What kind of provisions

are we going to make to ensure the inclusion, of these children?

My last point is, Chapter VI says that National and State Commissions for Protection of Child
Rights will inquire into complaints relating to a child's right to free and compulsory education and take
necessary steps. We are all aware of the fact that in our culture child abuse and child sexual
exploitation have never been brought up in public. But now things are changing and slowly these
things have started being reported. For any child it is a very traumatic experience. ...(Time-bell

rings)...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRIMATI KANIMOZHI: Sir, | am concluding. An incident like this in a school premises would
deter them from education for ever and leave them scarred. How would we deal with grievances like
this when child sexual abuse cases are still dealt with by using the laws enacted for adults? | request

the Chair for a discussion on this here. | hope some Members would support it. It is very important.
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Unless these laws are changed, we can't protect our children. Thank you, Sir, and once again |

would like to congratulate the Government for bringing in this Bill.
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BN 3T IR H B8 7, "I have killed two birds with one stone." ﬁﬁmtﬁﬂ, 9 geft gR
P9 Y Yo PR AY? 9 39 Y AR B o B I IR TS 8, I8 9T BT SN Bl R H fFd d
Frerar ar § a1 & 31, I[ofor &% & wEdl

HEIEY, H o0 A TU 7 I8 e S A § 5 sRamon & siex s i Rie gg1 & g=
W3 BTl H B BT AXBR - U Afdl (BT 8, ST 9gd HHITE T8 81 TAR T8T SRATVN ARBR
7 I8 a9 911 {6 g W Yreefos PR Tl 3R Ugel! 3 Uidd] der e el ST a1 I 150
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TUY Ry A8 qoiwT e &R afs aedt S O S9 100 TV fier T 8¢t Fa 9 edl 9@ &
TSP DI 150 TUY R ASH! BT IT A BT el giedi Fomst a6 aefmal & a4t & forg 300 TUg
3R gierd] Fr & q1e A3 db aai b fe1g 500 BUY Ay S| I8 St 39 &, I8 srgfer S
3R JHaS T, FoRI! SRATN H BCA P& &, § OBC &I a1 781 &8 I8l §, BCA IR BPL &
FIR A BT S1Q| §AqHT TR0 I8 fFeprer 3 1t RATN & 3ix TiRIaHT erTHIT Travfrend &
3R FIRATIT T 98T HH &) Hifb N TRIg 7GR S el 8, I 59 91 BT Ul 8 3 3R7 g2
Tl | ST, YT 3R AT BHATHR ATYT| 9 5 TS1 b HUR BIH BT AT FRATOM H T |41
Fea] & 96 YHTSTH Al fAU MY & 3R I U7 <Hier S6H 97 ) faar s 21

RIS, H 39 9§ T 3R FaS B Aredt g1 H TaRgs & I § T8 FH1 a8l § [ 3R &9

S AT BRAT TR © A1 $H 3 B B g H U] T AP BT Wpel BT ANV IR AT el
TP &1 afeeali & forg saven &= 9 @1 9ga Sfad 2 T8t &9 Arar-fidr s<ie o a9 & & 5
I8 U gal Bl Wpel H AT AT, AT I8 € b SR PIs Hi-TTY 39 g0 iR q=dl P o
H U & foTv T UoTd € I STR! R < AT AfRU? BH SHBT STeT-3eTT THIH & MR TR
S gfaemd <9 €, g9 ST 9 glaem arow o o @it s ave § us e ot e arg el
o1 919 o g4t 39 I & ofex 721 € & S el e=m €, it ofelfies evm €, S5t 98
Rrar) g0 91fag 5 S 981 da) & F 8, S I off IS THEisSl §, S0 g2l & o W
B e I MENAIH TR B TAD! IT5 A1 B fha1 S1g, wife 91 Hraees fag
FAR AENAE TRM R&D TR a1 T &1 B, NI 72 ST A1y I8 gaen ff &F S
=Ifeql 3o T & H 78 9 ff S arear g 5 e el 7 5l o | an eedt e A
SRR & 2T SR $RA! AV T8 IR I8 I Pl s © b &H ISP (Bl Fry # el
TE| 3R U g T et F™ o1 fRAmg =TEl 317l 2, 3177 I Bl ol # 997 < 8, a1 98 7
AR S 31267 A1 MY S At o H €Y IRaw, A HH J HH a8 A I 1 9 B Al
IR T8 {31 $B ST B3} T H 07, T T8 U A9-UT & =2 B W ff e 4 &1 <1 5137
SR & B8l T FU? STa 319 319 H U TIeT 21 I8 JMeH Bl Avherd MR fawerar & dia
HIe I W HER I8l 81 H I8 AWl § b et 7 A1, Rt urd forg <71, 309 S
AT &1 frdT foret &1 BIs ATISTUS T8 81T §1 S99 990 Thdl I 8, I HeR RS T8l a9
T &, ST Arar uR fR et o1 a1 wRi e 81 urerr 217 oifcr ara ws ween g s st
R G TR BT Y I3l 81 H I8 qHera g b awex 19 1 gRHmTd <1 778 8, I R
WWW@WWW, rﬁﬁaﬁi%lm%, elementary education means education
from class 1to class s.mmﬁﬁwﬁﬁWwaﬁméﬁwwwmél
H 39 91 $1 vetER g {6 A9l gedl @I, I 579 61 Wt 9 gg & g 7, ST W -UT, YeRTET
| IRIER BT AR, FIe oY ggiy IRIaR B AR STeT-37e Ul & e 4 ST Ricaw
=1 81 wohaT 21 AfS B9 I U st AR I 918 § O 89 9 914 1 3R ST 1 TS
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21 Tl & A1 § YUY WRAHR BT 39 919 b forg 98T$ <1 g, =1 98 S8 & 91 9% faet
o1 {51 ¥ I wer g 1 afs 9t firaes o o a1 igwae & A1 TR Sil 3TUedl & had
2, I8 TR 51 11 |ehdll B 1T 2 dYel Bl AT T, Ue 1R bR afmuesT 95 gwara|

DR. BIMAL JALAN (Nominated): Thank you, Sir. | shall try to be brief because a lot has been
said. The most important point that | want to make is, if India wants to do it, it can. The question is
not of what we want to do, which the Bill tells us, which the Directive Principles tell us, the
Constitutional provisions of 2002 tell us; it is the method of how to do it. Here, Sir, since we have Mr.
Kapil Sibal as the new Minister for education, | would make two sets of suggestions, very briefly. One
is about knowing what to do, and in knowing what to do, we have to take into account the fact that
we now have more than 60 years of experience in trying to do what we want to do. In many areas we
have achieved success: Space, Nuclear Energy, Right to Information, Democracy, Elections. There
are a lot of areas where India has done what it wants to do. So, there is no reason why we can't do
what we want to do in the field of primary education. So, | believe that we can do it. My suggestion to
Mr. Sibal, to the Department of Education is: one, we must do a survey in each district. | am bringing
here some of my own experience from other fields to this field of primary education. If you look at
each district in our country, there would be some parts of that district where the education system
works, where the drop out rate is low. As we know, the rate of drop outs varies from 15-20 per cent
to 70-80 per cent in different districts. So, we want to know why is it that in the same State, with the
same rules, with the same amount of money, some areas work better than others. This is a matter of
research which can be done and | can tell you that we have the institutions which can do a sample
survey to tell you on the ground what works and why it works in some places in the same district and
doesn't work in others. | know it. We have done this kind of a study for bridges, tubewells, water
availability, failure of irrigation, and we found that in the same district, we found it worked in some
areas while in other areas it did not work because the methods were different. What works in
Meghalaya may not work in Karnataka; what works in Karnataka may not work in Tamil Nadu. So, we
need a decentralised ground-level study. The second related suggestion to the Minister of Human
Resource Development is: let us do a survey of teachers; it is not about opinions; it is about the
problems that the teachers face in all parts of the country. Take a representative random sample.
This study may take about six months but we can try and get the views of the teachers from all over
India. This can be segmented by both, levels of income in different areas as well as the type of
hinterland that we have. The rural areas may be different, the urban areas may be different, but we
have institutions that can do this kind of study. Based on this study, | think, we can make a

programme which will actually work and give us the results.

Now, Sir, | would like to say two other things from the user's point of view, which have worked

in other areas. It is, why can't we also have — | would suggest to the hon. Minister — the Right to
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Education PCO, similar to the Public Call Office. If somebody in a family, some student in a family, is
not getting the education of the type which want him to drop out, they can go to that PCO. There can
be a PCO at every ten kilometres, which helps the person who goes there and says, 'l want to go to
this school. My interest is this, and where can | do it?" So, there should be this advisory service
available to him or her or the family to do what needs to be done. If there is a problem in getting that
education, if there is a problem in getting something, they can, at least, Sir, report that and then the
solution can be found. It is not a complaint centre but a help centre. It is trying to find a solution to a

problem, and we can do that.

Finally, Sir, we should understand, what every school needs are two things. One is teachers; the
second is the method of teaching; the trained teachers and the method of teaching. You need paper;
— | have been to many, many of these schools — you have blackboards without chalks; you have
drawing Teachers without paper. So, what | would suggest to Mr. Sibal is to find a methodology
whereby the Principal is allocated resources, a certain amount of autonomous resources which
would give them the empowerment. So, provide these resources, and these resources would be
per-pupil in a school. That is, in addition to all the other infrastructure and payment for teachers and
so on, what is the amount of money which is needed to provide all the services to that student in
terms of other things, paper, equipment and so on and so forth? So, | would make that suggestion
to Mr. Sibal. These are all just ideas, vague ideas, at the moment, but | am sure that they can be
crystallised. So, we know what needs to be done. We must have the belief that we can do it. It may
not be done in five years, in ten years, but we can certainly deliver. India can do what it wants to do.
And the second is to find a methodology, whereby we have a PCO-type of arrangement, where
somebody can go 30, get the advice, get the best service. We should also provide for empowerment
of the Principals. If the Principals want to change the infrastructure, to do something, to provide
something, they don't have to go to the State Government or the District Collector, but the Principal

herself or himself can do it. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Now, Shri Sharad Joshi. You have five minutes.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, now we are
almost at the end of this debate, and there has been no dissenting voice as regards the objective of
the Bill, that there should be access to education for all children in this country and they should have
a right to compulsory education. This was stated in the Directive Principles of the Constitution itself.
tt is after 58 years, Sir, that we realise that despite what is said in the Directive Principles, we have
not succeeded in achieving even universal literacy, forget about universal primary education. And,
under these circumstances, having wasted 58 years, we are now trying to rush in. The Report of the

Standing Advisory Committee was kept aside, and even now we are being doled out a minute or two
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minutes for saying whatever is important. | think in the last one hour, there has been a definite
qualitative improvement in the inputs that were made in the Rajya Sabha debate and | still feel,
strongly feel, that we have 58 years behind us, and nothing is going to be lost even if the Bill is
passed tomorrow. You will have to alter the List of Business. But this is a very important Bill because
this is an area where for the last 58 years we have failed, and the Bill that has come before us, Sir, |
regret to say, is not a Right to Education Bill, it is a right to formal schooling Bill. It is not a Right to
Education Bill. One must make a difference between what is education, what is knowledge, what is
three Rs. and what is schooling. What we are being offered is schooling and neither knowledge nor

education.

Sir, | have a number of points, but | will only make a couple of points so that | stick to the time. |
remember, Dr. White, an eminent Australian pedagogue mentioned that 'my father wanted me to
have good education. Therefore, he never sent me to school'. The idea that in the school you get
education and you become wise is a very old idea. It is not necessarily true. You may pick up certain
rudiments of three Rs, but that also means that some of the knowledge that you have earned earlier

before going to the school is lost.

Sir, what is the hard core of the problem? We have the tribals who have difficulty in going to the
school, we have the bonded labour children who have difficulty in going to the school, then we have,
Sir, the migratory labour who have difficulty in going to the school. The most important hard core of
the problem is, the children from agricultural families who have difficulty in going to the school. Now,
the approach should be quite different of course, there should be a word like right or responsibility;
but the important thing is, are we providing the facilities for schooling? This is number one. Are we

giving them any enabling instruments that will encourage them to go to the school.

Sir, let me talk about my experience about the children of farmers. The farmers do not like to
send their children to the school because their impression is, once they go to the school, they lose
the habit of hard work that is required by agriculture; they start dressing well and do not like to work
on the agriculture at all. Not only that, the instinctive knowledge that they had about the agriculture is
also lost when they go to the schooling. Schooling often becomes negative knowledge rather than

positive knowledge.

Sir, under these circumstances, | would say that there are a number of contradictions, a number

of holes in the Bill as it has come today. | will just read out the points so as not to take more time.

Firstly, there is a distinction between providing a right and providing a facility. There is no positive
action taken to enable children who cannot go to the school to come to the school. For example, this
is going to be a flagship programme of the UPA. That is why we are trying to rush it in 100 days. Sir, if
we only combine two flagship programmes and widen the scope on NREGA to include in NREGA

work on the agricultural fields where a child has been compulsorily sent to the school, the father will
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not have any complaint about sending the child; he cannot send the child to the school today
because there is nobody to work in the fields. If NREGA and this flagship programme is combined, it

will make it much easier for the farmers to send their children to the school.

Sir, there is one very important point which was raised recently. There are two schools of
thoughts among the pedagogues; there is a nurturing school of thought, which is, | think, like the
Lady Montessori, who believe in nursing the children. And there is a school of thought which believes

that their instinctive gut feeling, instinctive enterprise of the children should be encouraged.

Abolition of examinations starting from the first standard to the last standard is a very negative
step; and at the time when the hon. Minister for Human Resources is trying to bring in foreign
universities in this country, | think, we will make a very poor show. We want to expose ourselves to
globalisation and, at the same time, wish to take away all the competitive elements that exist in our

present system.

Sir, there are a number of contradictions. In clause 4-5, for example, they say that special
tuitions ought to be provided; in clause 28 it is said that all kinds of private tuitions would be banned.

| do not know how this kind of a contradiction could have come in there.

Then, Sir, the neighbourhood school has not been defined. Najma Heptullaji has pointed that
out. Unless the neighbourhood school, particularly for the girl child, is less than 3 kms. away, it is not

to be left to anybody; but 3-5 kms. away does not constitute a 'neighbourhood school'.

Sir, the last point that | would like to make is that there are certain clauses which are brought in
and there will have to be some correction done about it; for example, the reservations for
economically weak classes is something that is not in the system. | do not know how it got its way in
the Bill. We will have to do something; because, otherwise, on this particular clause, the whole Bill
may get rejected in the judiciary. | think, the Minister will at least comment on this and say where did

he get the idea that the reservation for weaker section can be introduced in the Bill.

Sir, we are in a country where 50 per cent of the voters vote; we are in a country where only 40
per cent of the girls marry before the age of 14. In this kind of a situation, if you think that by merely
saying there is a legislation and by merely saying that there is a right and compulsion in the act and
that there would be a qualitative change, you are living in a fools paradise. Fifty years hence, | am
afraid, we still will be in the same position and will still be talking of why India is half illiterate. Thank

you.

DR. JANARDHAN WAGHMARE (Maharashtra): Thank you, Sir, for giving me an opportunity. |
rise to congratulate Shri Sibalji and also support the Bill. Sir, universalisation of primary education has
been a long dream for us and we could not fulfil it for hundred years. In 1910, Gopal Krishan Gokhale

had introduced a Bill in the Imperial Council but that was defeated. The dream was deferred and
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deferred for a very long time and now our hon. Minister, Sibalji, has got the historic moment to
introduce this Bill in this House. Sir, it is our desire, of the Indian people. All the social reformers,
national leaders, all of them have talked about universalisation of education, that is, primary
education. But now we are going to have a chance. We have always been saying that Indian
education is at crossroads and for 100 years, even after 60 years of our independence, we could not
cross the crossroads. But now this Government has the moment of crossing the crossroads. So,
that is why it has got its own historical importance. All children of marginal sections, deprived
sections are going to get a chance, a right to education. But only by passing the Bill, perhaps, all of
them will not get education as a right. For that we have to try our best. You have not given me much
time but this particular Bill has many salient features, many provisions have been made. The teacher
is the focal point in the system of education. What | feel is that the teacher is Achilles' heel in our
education system. He has to be trained. His training must be given as much importance as we give
importance to the education for children. Unless he knows his trade it .is not possible to have quality
education in this country. So, accountability has to be fixed on the teacher. Some clause has to be
inserted about it. There are two or three things to which | would like to draw the attention of the
House. The Bill does not mention the medium of instruction. We have been talking about it, the
Kothari Commission also talked about this. We have a clear-cut language policy that primary
education has to be given in the mother tongue. We have 22 languages, which we have recognised
as Official Languages in this country. So, that has to be made very clear in this particular Bill. Sir, one
shortcoming, which | have come across, is that there is no clause of goals and objectives of primary
education. Definitions have been given but especially in such Acts there is a clause, a section, an
article defining the objectives and goals of primary education. There are many things; for instance,
we have to inculcate cultural values in the minds of the students. Ours is a secular society, we have
to inculcate the ethos of secularism, the rights of citizens and all that. So, this also should be there.
After all, we are going to march towards an inclusive society. So, this is there. Development of
personality is the primary goal of education. ‘The destiny of India is being shaped in the classrooms’.
This is the sentence with which the Kothari Commission reports opens. So, classroom is very
important. School is micro society or micro community, and, therefore, we have to build this
particular community. So, there are various ways but the destiny of India primarily depends on

education. This is my submission. Thank you very much.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, | rise to support this Bill and | congratulate
the hon. Minister. | compliment him. Sir, as | share my friends' comments that this is a historical
occasion where this country has been denied the facility of learning to a section of the members of
the community. That century old injustice is sought to be removed or annulled by various measures
right from the day we got independence and even earlier through various large hearted social
reformers and also as enshrined in the Constitution in the form of Directive Principles by

Dr. Ambedkar. Sir, we must remember the noble deeds of liberals like the work of Mahatma Phule. |
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would like to say, Sir, that the State is taking the role of a parent. In short, you are providing a right to
a child to learn or the Right to Opportunity to Learn. But, Sir. | would like to know is it okay if you just
provide a right or is it a right if the right is not exerciseable. There are certain concerns which make
me feel that there are discriminations, different forms of discriminations. If we look at today's
newspaper, a dalit girl was asked to sit separately in a classroom in Uttar Pradesh and an NGO
conducted a study.

3} 79T TROT (JTR TS : MY 39T 91l T2 81 TE IR IS A TS B @2

i SIgETy Wier : 317y 21id *f2 Y, Sfeu

7} TN AROT 2 AT A SR &R B

it SIgETg Ao : 31T A BT, ST There is a report. It could be verified that a girl was

earlier sitting next to the members of the same community in the village but the teacher asked about
her caste. She was then asked to go and sit in a corner. The NGO reported that almost 40 per cent
of the schools in Uttar Pradesh report some sort of discrimination of this kind. This is what | read. If it
is not correct, | will be happy.

of} T TROT : 3T I Tl X ©, el 3R o1 XS 21 ...(GE)...

ot 4R Rig (SR 9297 : SR 9w H VA1 B T2 2l ..(AEM).... AT el ARIT o 3% &
..(TALT)...

it STHHTaRT : 3T VI 9% SRIGR | FE I 2 21 37T I deny HRU
2 ORI e : 98 fper ot 8 ...(aem)...

it SUHHTIRY : I AT 919 87 39 I

st 4R g : I8 STR ST 9 781, I8 IORAM A 81 8T 2l ...(FAIM)...
Y Srgary e : 31 2 IR SRy 7 el & 91 S B

MR DEPUTY CHAIRMAN: Mr. Seelam, you go ahead.

# IR R« & Yo 78 Sre i) .. (cmaem)...

ot STl : 9% TR B8 ® T, 3MU SIBT deny BINIY ..(FGHM)... MY ST I
.(FGH)...

it SIgeTy Wie : 31T i R SR IR A (FaE™)... 71 3N Bl

Sf} 991 =R IR, ..(FGLH)...

MR. DEPUTY CHAIRMAN : Mr. Seelam, you please go ahead. ... (Interruptions)...
S} T BROT : T SP URNT SHBT proof 87 ...(ATHH)...

oft STRUTIY : 3T SHDBT deny HINTT 991 T8 BT proof ATHR FIT 1?7 T8 IGIR B 1 B
R Bl ...(TaEH)...

i} T =RT : 319 SRIIR P 91 WX believe B A<l &7 T8 A1 DIg U1 g Aehel B
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St STATA : 31y Wt SoTd €, 98 W SO B ...(aHM)... 5 -
oY T TROT : TR, ST &Y Tefd Slond & d a8 A faRIe B B
ft STaUTAy : I8 919 Io™ B L1 81 93T, wiw|

SHRI JESUDASU SEELAM: Sir, | am not saying for the sake of saying. It can be verified, | will
leave it to the Chair. But, there are certain concerns. If you look at the Definition, Clause 2(c), (d)
and (e) enumerates who is 'Child." There are certain special categories of children mentioned by the
earlier speakers. They are: orphans, disabled, domestic workers, agriculture labourers, etc. Still, we
see the dropout rate, as per the Report of the Standing Committee on the HRD, stood between 55
per cent and 60 per cent among the girls belonging to SC/ST communities. All this is because most
of them still work as agriculture labourers and their parents depend on their wages, to some extent,
for their subsistence. Despite the Mid-Day Meal Scheme on a large-scale, there are dropouts. So,

there is a need to improve the situation as per the objectives of this Bill.

Secondly, Sir, | come to the quality of learning. If you look at the existing infrastructure, this Bill is
not very clear and has not clarified what will happen to the existing infrastructure. There are certain
norms for infrastructure. Are you going to upgrade the existing infrastructure, especially in the
villages where a large number of Government schools does not have the basic facilities? Are you
going to upgrade them, or, are you going to convert them to suit to your norms? It is not clear in the
Bill.

Thirdly, Sir, | come to 25 per cent reservation combining with economically weaker sections,
SC/ST, OBC and also with other sections. It is defined. Whenever such reservations are made, it is
an all-inclusive. We would like it to be clearly demarcated what percentage will go to the most
deprived sections. That is necessary, because on some pretext or the other, it is being challenged. |
agree with Shri Joshi when he meant a new criterion is evolved. Sir, the Constitution (Ninety-third)
(Amendment) is partly fulfiled when the reservations are made in the Government educational

institutions. Reservation in the private institutions is still to be brought about.

This is about the minority institutions. Sir, Madam Najmaji and other hon. Members have
mentioned about Article 30 of the Constitution. We are not going to ask them for reservation. The
Muslim minority institutions can give reservation to Dalit Muslims. The Christian minority institutions
can give reservation to Dalit Muslims. It does not prevent them from accommodating the less fortune
among the same minority communities. ...(Time-bell rings)... This Bill is not very clear about the

percentage. Sir, there is going to have a situation...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI JESUDASU SEELAM: ...in private institutions. Suppose, you are not reimbursing 25 per
cent to private institutions matching to their calculation and if you are giving them at the Government

rate, you are going to have an unequal situation of different types. Today also, in Delhi, there are
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certain elite public schools running two sessions — one for the poorer sections and another for the
affluent. You want this system to continue? Or, you want equal environment where everybody can
learn together? These things have not been enumerated clearly in the Bill. However, | hope, these
concerns could be reflected either in the rules to be made or make them part of the Bill. This may
kindly be clarified. In the end, I, once again, compliment the hon. Minister for bringing forward this
Bill. I also hope that the 93rd amendment would be implemented with the induction of reservation in
the private sector, in the field of education, not only up to 14 years, as enumerated here, but up to 17

years.

Thank you very much, Sir.
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Gfﬁb_\?ﬁ §’§ %I 31T allocation ﬁ el %\', e m SiE:ntzakin %, allocation Bﬁ J QTS’?, INPR &
announce B W QTS’?, S AT @ %, qg allocation 3T target d SITAT %\', 3D system
foegrer AR 2 fo5 U1 B 31U, percentage ¥ it SR THT &gt ST ! TRGR 370+ scheme
TN §, announce BRAT 8, il SP U8l A AT AN gIRT 39T target fix ®X T ST B

TR, H Ik 71T F HA ARSI DI BedAl A § ... (FAT Bt °HY).... T, § 9gd SAQT a6
3 STHHTART : 319 o &b B, SIS I7h A 81 T B

it R 3reft : o9 39 e s § HEl GUR o B el S| H S =me § 6 oot asf 4
TR & forg it 39 erdlie fary <11 <2 €, 98 U9 e O ugd, Rien ol S aad S S 8, 9%
QAR T TE, AP oY I W61 52 AR T8 He-l F TGN B B S6xd g, a1e foram off i,
2,00,000 HRI$ HUY &1, 9fcd SR MY 8,00,000 HRIS TUY W allocate HX <1, I8 T41 ff HH
T, Rif 3rTaeRt gR1 e A1fhar & foRT gan &, X1 RieH favTsT gai §1 SH&! 98al 81,
3R NMYPHT R Bl THER TG 8, ol 3T BHT DI I ST

S1 JIAHIS b A, AR, H ATID! G=YaATE <d1 § b 3 q dle BT AT T 1, once

again, congratulate the hon. Minister for bringing forward this Bill, which is expected to bring

revolution in the field of education.

MR. DEPUTY CHAIRMAN: Shri M.V. Mysura Reddy, you have five minutes. There are some
more speakers also.

SHRI'M.V. MYSURA REDDY (Andhra Pradesh): Sir, | will be a disciplined speaker on this Bill.
MR. DEPUTY CHAIRMAN: | know, but it is my duty to remind you.

SHRI M. V. MYSURA REDDY : Sir, | rise to support this Bill on behalf of my Party. No doubt, this
Bill is a good Bill. But, | want to bring to the notice of the hon. Minister two, three grey areas. Sir, the
intention and objective of the Bill should not be on paper; it should be implemented in letter and
spirit. Sir. | got this doubt after seeing the Budgetary allocations.

Secondly, Sir, in the Bill, stress has been laid on some guide posts, but | doubt whether
provisions are sufficient to achieve this goal. For example, in clauses 24, 26, 27 and 28, there are a
lot of do's and don'ts for the teachers. There is only one sub-section which is about students’
standard: "Assess the learning ability of each child...." That means, Sir, from first class to the eighth
class, only assessment will be made. Sir, | want to bring to the notice of the hon. Minister the ACR
survey. Sir, according to this survey, 33 per cent students of the fifth class were not able to pass the
first class test and 40 per cent of the students were not able even to do subtraction. That is the
standard of education, Sir. If we apply these principles, | am afraid , Sir, that we will be only giving
them certificates for promoting them to the next standard, without any knowledge or standard of
education.

My next point is regarding duty of the parents, if they do not fulfil their duties of sending their
children to schools, what will be the consequences? This is not mentioned in the Bill. Then, Sir, it
does not address the reasons because of which the parents do not send their children to school, for
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example, child labour, lack of learning, begging, migrant labours, etc. So, these issues need to be

addressed. If this issue had been addressed, this would have been a perfect Bill.

Sir, these are my points. As | promised that | will be a disciplined speaker, | conclude, Sir. Thank

you..

oY SUUTAF : 37T ST, MY AT, 3MYS I 5 e o1 997y Bl

ST, (Sl ST T 3G : 37! TSl G AT T, A AHER £

1. ITeHT fBE (TORTT) : 7, I8 7 Wi Bad 5 AT &1 firel €1 89RT WRd <21, Jamsit &7 <=
AT ST 21 A8t 25 99 A HH IH B SMATET P 50 BRIS AN 8, S IRIT Sl A1 § 954 AP &,
IB! pol AT F AT AfH T[T 8 3R I8 BT S Gl © b DT B yraral A ff et 8,
AIfPT BT B I TSI FHRAT I8 1 SN a1 ArT €, ST A Sl 14 A A $H SH P g ©, I
TeTs $1 RN 98T ¥ 81 TRIT ANl 3R WRieR fes al, srggfed Siii-Saeiid & i 3R
e @l 3 a1rot off R1eT &7 TR 950 B4 51 TRIG AR 310 9231 Bl ASIg & foIg 9ordl &, S
foTg HATS HRT 95 T8 B1 919 8 I Wi Ren arfyard 997 &, o wed vger § W off &
g S ared g & o sifvard Rien fopy wed €2 # Ry we 4 ol €, IoR1d 9, 981 Trorre]
A U8 gSIaT R T, Sl MIAHATS] T HIAT ST AT, HRT FEAFT W MABATS! T o ST 7T
o7 3R g51 I8 =g o f o Rien dueras) offl 9 999 I8 Hel ST o {6 519 g dar
BIAT T, A1 S| a8l A1 Bicht &ff 3R 519 T2l el ST AId S Bl 811 AT, A1 S ged b Wed
DI IH T B Tpel WoTT HUSTART B (&1 77 2T

Wparentsﬁﬁ@ﬁﬁm,ﬁparentsﬁ?@ﬁ%qﬁw,wwmwwﬁ
SIS BIT T, Tl 3 SR & 91 3R Tl 3 g8 v faml & forg ) IR-w1for <aar o, a9 oft
JHD parents BT &S BT AT T, FAAY dropout ratio 1 TE HH ATI AT T $HS 3HER YA DIy
TTEET A1 AT & fora AT Rier &1 waerd Rig 81 /b ?

HEIEY, T I H F@Iferet TIHee & IR H FHE1 Al gl 89 S & 1 S 39 arel AR 8,
ISP T2 A WIEAC el § UG & AT S $5 THR & FHAR 8, S0 gedi & folg Fia faemera,
TFarey faene a91g 1Y, JfTeT & =i & forg e Wpd 91T Y, <Ifeh TRIEl & 5 A1 TRBRT
Tl 7 UG & SR TR et ol AR 71 87 a8t Bl goperer & Il B, Sast arferdt By
87 aef Rierd] B b $HI 8 R ARBRI Tpall H HHRI $T IR UG € AT e - I [ ad 379
AT € 3MR ST 599 fadares & St wraens f fhan & - Rierd! 31 A fova g =@nfey, wpail
& R % IR F GG S &, oifehT Fafere o) 91T 3Mu T 9T, $uf &9 e € % $+ gt
31 1 W B Frferd) U e =12y, it 39 arail & S B A1 g WRHR P FHANI &
4t Bl firerh B
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HETY, AR a1 § uTSeIshH b |ag A g1 are] g b ol 89 < € {9 el R e 1
I ITET 915 81 B9 ST © & BIC-BIC 90 Wpdl S GHY ST 4RI I ISR el & (b
T AT & b SaT 01 SO & 1Y S 1 Uep JATGHT ST TS| A6 319 9 aR H &1
|1 B2 W & TG AefHIT & TE@ B FIAST BT F AA-1 ST BT A Aefra e
1 SR B

HEIEY, G qd 374 A FERAT < G fob e e Argur # g Anig gl 3 7 a7
T B 1 I, 1 gAR T8 wrifire e Jormh 7 Sk 8 5t i 9 ArgmT 81 g AeEd
oot fBat 8 faErs Sl § 8iR AR Sexeeea oot ST B9 g ol 81 Wifed 3%
Rt wew T €, STef 7% gedl 31 §1 & A e gl € - B ok e, saferg saR
5l & gedl R U oISl SATGT I &7 9157 Ul 81 $9 9978 | 39 & IR BARI AP -, B
S gt Bl oY, SHHT optional T T &1 SHY 31T SR 984 T$! Adhall® I8 B aTeil & b
HG AXDHR J g BT W IS E 997 < 2 3R T wae far § {5 g wRaR & it &
3R S | HTHBIST B, g8 2T H 81l 3R R R &1 399 ARE ¥ optional §THR HaTel f=m
ST, < A § gAR T8t F a4l ot o Ry S ? saferg # =med § f 59 919 w W 9k faan
ST fob ¥t STET TR SISTTol ofFdST, 9l olfao 3R Sex=2ol oifdsl, diH1 RIaTs S <7 21

AR, H U AR 91T QST b IR H A1 A1g ] b QST B 91 g4 ATard 81 a4 Bl 3FTell
PETT H T T SIQ, oifd afe S el ®arm 31 uers g el ol 81 3R I SrTel! Her 4
A1 1 SITQ, < g8 T4 B N ST e B aIe|

8IS, Teb 3R 91 I8 & b Rrerel & St IR-DNeifdre Rl foran ram &, a8 Syl 3ma
foram 2, gad IR § e ared § 5 s waw 5 ® £ oo gam & M forg s seH
MY STRIET Y TVET B I BT 8 AT MU g7 f AN, W AT 65 & Sfl Sidr 81, S
Fefra St T 81, 3 I forg ST # orom we @Y a1 Sl § 8RR gifery 9% #E W@ g %
JITYHT T B o ST ST STTATET adhed ot a1 b7 off, 37 forg it o o o fReiRa fay
9, If% T BTerd I8 § f 2R I8 & IFHaTS! a6« A $a TG JTeT-37e &M forg ot 8 f&
I S EiRT $19 2, 9 99 B 81 UK &1 Sl S JIHars] a6d 7 YoRT ARPR Bl Th
ultimatum & & T oy RIawR 9% FR g9R MEiRT &1 | SaTeT 19 o1, O 98 S &F T8l
HAT| ZfeTY e IR H off STTuepT WraT AR if &9 BT ol 91 o &, Afdh B &1 3/t
o<1 oRE W BT R, SADT W) ST Tl B

HEIEY, 3RER 91d § I8 Bl ared! g 15 BIc gedi & (oY qa¥ go! a1 8l © [ 74 (1w
R T Rien # aTs S 3R a1as! a1 89 WTsH™ & 918 &1 e 4, wreafies Rien 7 a1 9=
TR1ET 3 < SITY, §1 SATeT 37287 BT 3R S 94 a1l U= &1 {1 SIeem, A1 37 ol © & a=ai &
forg <1 &9 srfarel Rien &1 91d B= T8 €, g8 Aard, G iR Farferd] Tgder e, g=ara|
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MR. DEPUTY CHAIRMAN: Shri Kumar Deepak Das. You have got just three minutes.

SHRI KUMAR DEEPAK DAS (Assam): Sir, the Directive Principles of State Policy enshrined in
our Constitution lay down that the States shall provide free and compulsory education to all children
up to the age of 14 years. It has taken us 58 years, but better late than never. Ultimately, we have a
Bill which seeks to achieve this objective. It is a welcome move, Sir. On behalf of the Assom Gana
Parishad, | support this Bill. Passing the Bill alone will not serve the purpose or objectives of the Bill.
Effective steps need to be taken and sufficient budgetary allocation made for the effective
implementation of this Bill. Our able and efficient Minister would be able to get this Bill passed

successfully.

Sir, we are talking about the right of all children between the age of six and 14 years to free and
compulsory education. In Assam, there is an established procedure of opening up a school: some
villagers get together and open primary schools for which they acquire or purchase land. They
construct buildings and open up school buildings for children. Thereafter the Government comes
forward and the Director of Elementary Education gives permission to run such schools. A few years
later, the school gets recognised and after 10-15 years, the school is provincialised on the condition
that it has a good building and sufficient number of teachers, land is made available. What is
provincialisation in our State? The salaries of teachers is borne by the Government. But, in the last 15
years there are more than 3000 schools which have not been provincialised so far by the Government
of Assam. These schools are still running without making free books available to the children, without
providing mid-day meals to the children, without building grants, without paying salaries to teachers.
The poor teachers used to have only Rs. 300-400 per month's remuneration. Sir, 80 percent of the
students studying in these schools belong to BPL families and disadvantaged groups or weaker
sections. | would like to know whether this Bill would give some kind of relief to those school-

families. The hon. Minister for Education will enlighten us in this regard.

With these few words, | conclude, and compliment the Bill.

it SwHTaf : 3 ISR TS

sft T wre (RER) « W=, 31 a1 w9 ordlie game?

ft STl : IR e

3ft IR TS < R, T AR Y HE AT 87 Ugd I Ui e ol

it Suurafy : 3T A ... (FIETT)... 98 984 disciplined &, IR e H81 & @1 ¥R fime
B el

it TofT e < A A9 e J 9 ST eI, 8K I8T Ue RieTag e #Rd ¥, d
I TET 1 9 9RE I H T H O - Tod 59 AT - Fgi e w3l 9 &) ST U o A
TSI ol I AW H I Bel o1 P U Al § uiE el & g2 I 3R UTIR gieHe e o i,
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Iaa! AR T @) TE, SHHT A F gR71 e 78 D € G 98 ASHT M SMHR FB W TS B
Fearl 3 ST 3T Y% fH1 § 6 a1 ¢ ad § WIHRY Uherd <1, T 39 YR U A1 4 g
AT T BT Sl TRIG 471 2, IABT FAT B2

THR-2, AU IE AT & P pEe™y Qﬁﬁ?‘%ﬁl What is the meaning of compulsory
education? HFICAR TIHLM BT AT, ST 6 T8 A 14 T4 & TG AN &, T I HIS H G 3R
T 5 EAD! THe 1| e STTel |18q 7 S 8l 2, 98 9l &8l & fF 3! 9 &1 a1y
AT d PRb U1 T AT 6 87 A BT B TIhe & Wbl 5l TR, G MU T A faam
2 Safog # Te¥ia § HEl A1E, TN U IR 37el A18d 7 IR {6 39 Ugd Wi S9!
TS fEaT B 1 JAFTaTS # Al § STehx S=d bl R 8, SH@1 U §, S1d! Raand 8, 96
forg T forera 2, T e ger ot fam §1 S 91e e wd e 1P Y geman 21 |9 Rier
AT H U HRIST BuAT o 2, <Af, W), 39 S S €, $6 dR H o9 o7 <Rag)
TR IR 9189 = 94171 & b 9 e arg WY 7121 €, 9 7Ta7d oTe 9 Aafefihde of 31T 81 319+ H8l
5 94 R1en & |9 &1 qrrg e 31, fdhT S SRR BT JuISeHe I e [Tl I SaH
AT B T 1 31T Y ST oy 7d et ST 9911 2, 1 SPIe’it U= BT 9141 8 Sir,
| think it is meaningless becauseWﬁWmm,TﬁﬁH%mm,ﬁ%maﬁﬁ
afraTst g e g1 WY, AR I8 HE © O 9%t |1 o @) fRen grf, gsen Rien S wWie & fov 7
3R Y 18T & U B1g PrIra] B SIxd 81 &, difh 31! <l e frercd &1 8, a8 a1 I
DT H UG & §, SLULTE. § Ugd 81 81 7 S [T ] f SToxd T8l gl 9oy faqe
ST |89 7 il Hel 2, 984 36T F8l © [ Tgel A BT b $H-HA AN DI 87D] HHAAAN
UShE QA1 §, IP! Iol BRY, P! SHT HRY AR THST A & 915 S BT uIgcHE SR
e & &R <9 A SR ) goord Bl 81 MRt § S gHR e BT € SHE! AR ¥ e
7 firerar &, STeT SaTe fAerc 8, Sd X8+ B! ol Bl §, oifeT 89R I&T IR ST gas)
<RI B € 9 [Iad] U W) e 8 ©, AMTed] urd AT T8 81 § 3R I HReraR] TSR 3 37 S
3R 4R ¥l gd] Pl UeM oI 81§, TR, § fadet ST |red & a1 &l 9o FRar gl i
T NI 914 IR Bl §, i Ji 9gd PIad ddbId 8, 984 IS ddbId &, 89 99 W 719 81 IR,
§ I8 e ATl g & A= 1 H1 NIAS 11 anfey, AT SR &1 aear i 3R TRIq &1 geall
Al U 1T TP UG ST, I FATER AlfedT - H&1 A1 fF * F 9 BT 3R 7eRT & 9¢
1 g A1 TR e =1fey| Wife 519 T dual policy of education BRI, BN 991 § $& Wl
&l 8 Jaa 81 gafey Rad syl

3. (STl T Q. BUgRT : ST §IRT 98 I T8 aler T =l
oft SuuTafe : * 9< eufermidl § S fMarer €ifvTul

oft IS wATE ST, AR ATee | wel o b U =y Rien g1 ey |y R ag
2 fp i * &1 92T 3R FERT! BT 92T 3R TNI9 BT 9 ....(TaHM)...

oY Sggurafy : * e fear a2l

*Expunged as ordered by the Chair.
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2} TS e : AR, § I8 Sl 91 e R BT §, I Sl AT Sfl BT q1 DR @ gl W
BT I, ST have-nots & SHHT 9T 3R 3R T €T T4 BI Ta FA e BT A1feq) swferg # &g
&1 § T o= o 7e foha B

TR, H SRR q1 FE1 ared g1 39 R HRY 5 TR $7 97 3R SRR &7 927 G211 Hefger
1 921 3R GURTAT BT 4T SH1 Uep 81 S8 Yl a1 I Fpel Bl USbe Tel 81NN, ST UGTS SIdh
g, 98 Uers &l qaferd i sredt enfll safery #7 Fa1 b o s * vres @1 Fiopret fea A arg
1 el 21 ...(HGLH). .

ot STauTafy : 98 Isg ) T i 8, g Rdie i v e 82

o} TSI INATE : B9 BRT R, SR TN W A9 81 * H Bl IToid Teg BT SRITTA 78! fohar
2l ...(Fau™)...

o} STFUTAR : 37T 99 T8 BT IR-IR T derdd 272
et ga1 HRA : 39 I TTes T T drer 22

it ISR 991S ¢ B, 921 el 21 921 3R 91 S o &1 a1 Bl 2, S/l |IF1 A Bls W
B TSI B ...(FH B GY)... TR, Sfd H, H U 91 deal g fF 5§ it 98 7 wer [ o o= A
SIferg am Rl # qiferg) # YT TET et o7l ueTs few<l A &1, 3{USh A &1, IUh IR W, H L Fel
o711 7 AT 1 fawll 3Tt &, S T f&=<ll a1l |l €, STap] 89K Il fewsl | aler a1feq) bael
oM B & oy 7 HRY 5 &9 SIS ST 81 IR, 999 I8 9 a1 $el ol TAR Therd Mfes
|Ted FB1 90 1 98 TV 741 RAD B, 98 TI1 BRI X, AP TR BT ] 9 BT T Fepl
CRCIEd]

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | wish to congratulate hon. Minister and the
Government for bringing in this path-breaking Bill, though | am afraid that my vote of congratulation
will go futile because this is going to be a non-starter. This Bill going to be a non-starter because its
provisions, though well intended, are far from reality and, therefore, | wish that hon. Minister again
takes a look at the Bill, takes discussions into account and bring in a fresh Bill which will be more
comprehensive and more effective. Sir, when | was in the primary school, at that time, the Kothari
Commission report came in. That was the Nehru-Shastri era. If this Bill would have come at that
time, then it would have been much more effective. But many years have passed in between and
most of the time, this Government has not been able to bring this Bill. This Bill provides for
compulsory education between the age group of 6-14 years up to eighth standard. What happens
next? Once a child completes his education up to eighth standard, what happens after that? Is he
really educated to the real parameters of eighth standard? | come from Maharashtra which is the
most progressive State in the country. In my State, when hundred children go to school in the first

standard, only eighteen reach up to the level of SSC, So, the rest eighty-two students drop out in

*Expunged as ordered by the Chair.
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between. In Maharashtra, we have provision of free education for girls. It means that the girls do not
get out of school for want of money. Then, what is the reason of these dropouts? This is for many
reasons. Firstly, there are socio-economic conditions which are outside the school, or, the
education that is given in the school is sub-standard or irrelevant to the students. That could be
irrelevant because children and parents are not interested in the academic education that they get in
the school. My request to the hon. Minister is that when we are talking of compulsory education,
please bring in vocational education in the curriculum. This pure academic education does not mean
anything to many students in their real life. So, give them education of many trades which can be
used by them immediately after the schooling is over, after the eighth standard is over. | hope this
provision can give much better sense to the purpose of the Bill.

Sir, there is clause 33 which talks of National Advisory Council and an amendment which talks of
the State Advisory Councils. It is a good thing that you are bringing in a council of fifteen members
coming from the field of education to govern the situation. My request to the hon. Minister is to give
them some powers, some executive powers. As far as advisory powers are concerned, we all know
what happens to the advices given by the advisory committees. Those advices remain only on the
file. Therefore, give some executive powers by which they can implement this Bill more effectively.

You have made provision for the National Council and the State Councils. | think, again, there
would be crisis. Many States perhaps those which are being governed by the Opposition parties —
will not go with the National Council. Since this is a Central Bill, there should be only one Council,
only one National Advisory Council, which should govern everything. You can set up sub-committees
which will work under the Council.

Sir, there is a schedule in which what type of education, what type of teachers, what type of
buildings, and, all that is mentioned. Sir, the Minister comes from one class of society, and, | am
afraid that he does not realise the ground realities. You have given the norms about what type of
teachers, or, what type of school buildings are required. Let me tell you, Sir, in Maharashtra, there
are still 7,500 schools which are one-teacher schools. What are you talking, Sir? Sir, you are talking
of one teacher behind every thirty students. There is only one teacher from class one to seven. What
are we talking? What is the reality? How are you going to implement it in three years? Sir, another
thing is school buildings; you have given a very good list of what type of schools are required. Yes, it
is a model school. | am happy if these types of schools come into effect in India. But, Sir, in
Maharashtra, in rural areas, in semi-rural areas, schools are run in stables, in the verandas of the
village Panchayat, under the trees. When are you going to construct the buildings ? Why do you give
such dreams to the people and add to their injuries. Sir, | think, you should sit back and give a relook
to this Bill. ...(Time-Bell rings)... Sir, | will take one minute only.

Sir, there is a memoranda regarding delegated legislation. Sir, since this Bill will be implemented
at the State level, there are many delegated legislations, subordinate legislations, like sub-clause (2)
(d) empowers the appropriate Government to make rules to provide for manner of reimbursement of
expenditure to the school, or, sub-clause 2(h) empowers the appropriate Government to provide
the form, the period, the manner and the conditions for issuing certificate of recognition.

These are very vital things which will make the enactment successful or failure. | have a request,
Sir. We have subordinate legislation committees in both the Houses. Send it to the Subordinate
Legislation Committee. Let them scrutinise it. Let them see what are the lacunae in this. Let them
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take witnesses at the State level, taluka level, or, village level. Bring them in, and, bring much more
comprehensive Bill. Thank you very much, Sir.

ST. (ST TSI UL et (RISRYM) : 1), H #1301 Sl 3 U a1 go1 =re< gl w3 St 1 549
CISKRCH R

2} SRR : I8 G AN S, <Ifh <159 BT Hi w=arer IRagm

S1. (sl ST Q. SO « A WA SN, S9! AT B, ST4 ST H T 77T T, qf
RTY [T &6 9 FeR1 7 BUY 3T | G357 77l 8 3 317y ) F34R <, 3779 o1 9 Rg ¥u Ay
IR IS FHT & TSR] 7 IS H Tl 7a1dT| H 39T experience T &1 §1 59 Tped # &H @AMl
7 3 g Ry 9 6 @ AR 1R il & Y toilets a7 =12V 579 a1 #, W< @I, A1 gl
Tl b oTsfhal BT ST ST HH B AT Rifh 981 U= toilets a1 &1 3R T&T UX proper toilets BT
hferd) e Bl &, @ Tia & Tpdt & dsfeat $ia ose Bl € ofR 2Rl & el 9 it 8kl E1 s
19 BT ft BIS TH1H I91Y, SHH TSl & TiIele & IR F A o $1Y ST HH 81 S|

SHRI KAPIL SIBAL : Mr. Deputy Chairman, Sir, | am deeply grateful to the hon. Members of the
House for their very valuable participation on a matter, which, | think, is not just of national
importance, but will determine the course of India in the 21st Century. And, therefore, | am
exceptionally grateful to the hon. Members who have both supported the Bill and, at the same time,

expressed their concerns about how it is going to be implemented.

| think that we must recognise the fact that this is not an easy task. What we are embarking upon

is a national enterprise. 1937 ﬁwﬂﬁ#qﬁﬁav@maﬁwﬁ@,wﬁmwﬁw,
1947 H I fireft, STHT Y 62 AT B 1Y, HF Commissions T, 1993 H Wated ~amarerd 7 fofg
o % Teliis UM U& A19a e § iR SRRfaca fifa # snféad 45 & ofaa it
foran T o1, % @l Bl AT ARyl S arg i $B T g3l 1993 B a8 ISPV oM b
g ¥ B eI 3Tl 2002 H 86th BRI FsHe TR garml g4 wt 7 wea faam anféama
21A 97 3R S99 forar R fF 81, 89 39 99 IIf¥eR &1 rferaa a1¢ 3R S9d fow uah
e A ®1E 8T e A 9y 2002 9 T, 2003, 2004 I AT, A 918 I.H.Y. WHR
3ME, T4 CABE HHET 911 ST CABE HHTT 48T A1 H SAGT I=A I471 A J1ezerd # I8 fadt gre
BN I9F a5 1 $© el gaNl I g3, $ U1 foR A, Fet A foran g, PEi A omgm, B
P, Th ArSe e Thele ol SHS d18 W $B T1 gaNll 31d IHWH $I SToric HI H Aieg
ATl &1 1Y B 319 3R fh™ 31 SaoR AR ? 9T SR qay ATt ? 91 % HiTST &1 ol BRI ? gl &
WIAIST BT w7 EIT?

Some people said, 'Send it to the Committee on Subordinate Legislation, Let us do this. Let us
wait for another opportunity. How many years we will think about this? Which national enterprise is
easy? Is bringing down Co2 levels in the atmosphere easy? To deal with global warming, if we
require a consensus, nationally and internationally, is it easy? To deal with meltdown in the economy

and what kind of packages we give to people of our country, is that easy? Think of NREGA. Is that
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easy? Nothing is easy. We are dealing with one billion people. Some people have said that it is not
easy and it is difficult to implement. | agree that it is difficult to implement. But we have to be partners

in that national enterprise.

TS, $5 H WRPR, T, FI- U1, Tpdl DA, S S Ih 89 Shg BlbR I B T8
P TG T < BT AT FH Ioordel T8 81 GHel 81 Ig 81 ST 3, 1A% HA1 31 I8 84 Aieig
AT T HIAT AMY AT, MM IgA % 8 D! 51 B 5H B iR HP 387 Ugen 91a al § I8
DT TRl gl

FGNEIGE § g PEl arsd g fé we must understand the meaning of this Bill and the title makes
it quite clear — the Right of Children to Free and Compulsory Education. It's only talking of a right
and an obligation—the right of the children to free education and the compulsion or the obligation on
the Government to impart that education to the children. It doesn't talk about content of education.
This is not a Bill dealing with the content of education. & IR-TR Tl AT BT oft {5 gl &t fre
foret ot fRren <t STt I8 g9 IR A oI €1 9 B 359G IR ¥ 39 9 7 9% wrae @ w1 #
JMMIHT €T HIRT 29(2) BT IR BT HIAT AT gl Section 29(2) says, "The academic
authority, while laying down the curriculum and the evaluation procedure under sub-section (1), shall
take into consideration the following, namely:- (a) conformity with the values enshrined in the
Constitution; (b) all round development of the child; (c) building up child's knowledge, potentiality
and talent; (d) development of physical and mental abilities to the fullest extent;...." 98 A forar g1
It further says, "...... (f) medium of instructions shall, as far as practicable, be in child's mother
tongue; (g) making the child free of fear, trauma and anxiety....." il 39 §%<1 &I 1 F= T2 I T
g 3‘\‘1’*}[ 2l That's not the part of this Bill because this Bill is concerned only with two issues — the
right of the child to be educated and the obligation on the Government to give him that education.
The rest of it is yet to be implemented because we will formulate a policy to ensure that all the
children in the schools get the kind of education that is required to make them good citizens of this
country. 3‘\‘1’*}[ Eﬁ?z‘ T Y1 981 81 gl AR Constitution EAR A %, AN values BIR AT B
ISP 3T §F T8 HM BN National Curriculum Framework g1 Ead SN %% 2 © f National
Curriculum Framework 7 Eﬁg IR G| %I Uniform School System ﬁ?g:'_cff EH %I The NCF of 2005 is
based on the system of education which is capable of responding to India's diversity of geographical
and cultural milieus while ensuring a common core of Constitutional values along with academic
component. This is NCF. This is what is going to be taught to the children of our country. Now, it's
not easy because there are twenty crore children; out of which, some estimates suggest that ten
crore are out of school. Now we need to get them to school. Jg bhg-l 5 g1 U8 A WX ﬁﬁ, =t
PR o, I W) FG el 21§ U EESES SIEpIE] NS frar 2, v dgd d$T national enterprise
Yd foram 1 When you have a dream, you don't build a garden so that everybody can walk. You look

at the sky so that people can aspire. So, we need to go forward and | need everybody's support.
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Yes, you will have your doubts and you should have your doubts. Yes, you should make suggestions
and tell us how best to implement it. It AT e 7 BET fF State Advisory Committee EF!T@,
dl ST87 39T Centre BT UTE] UleR H eI €, I8 SIH FEANT o1 <4111 3R 319 Al F8i We H a8
B, A DI TSI 17 Th! BT A1V fb g9 FgaT <1, wiife a8 fodl, s a1 fasd
3R 9Tt &7 HaTe TE 2, T8 I & A BT [ATA 21 ..(FALT)...

S1. (379 TSI Q. 29 : 89 AN e AN < 78 &

oft B Rt : S=|I1 B8T fb 319 T State Advisory Committee 9T 8, T87 TSdS 81 SITQIT |
IE PIS political AT & & T, SHH BIF-W politics B? ...(GLTM)...

ST. (3TcH) ST Q. 29T : 39 initiate BT 89 AN 1 fhaT|

’}ﬁilw‘ﬁﬂﬁ?elﬁ : 39T 2002 | constitutional amendment ofTdT, Waﬁiﬁglawﬁﬁml 3
Tt 1 T JATID! AIeTH AT {6 3T implement B &1 T8l Webdl A1 H 39 fare # 7€ we1 arsan §
ﬁwmﬂﬂﬂﬁmmlﬁpolitical parties%aboveﬁwwmﬁﬁlﬁmﬁ,m
ST Ul AT IOTT, MY PHET AT fh 31 TaRgS Tpel BT DA FHSI ST TR AT faeT Bl
FET TP A TG AT AP STaTd et ST 3R BT Sff 7 Stara < o7 fm & oma €1 7 ger o
& 9fF femie wed A fewie aRRR €, S9N oY Tavgs Wd 31 H4 fShrgd P2 98
JaTd A1 39 < 341 8, Afe e § gwe foran € 6 Aargs Wb a1 Sfhier unifiige waie
F o1 forft TBTA H YRGS Wl FEl W I MY, I8 b GRDR Pl T ] HA1 2 3R 7
Bl 98 BT 18! 81 §9 IS DI 19U WBR T B [F T81 AT aRgs Wpel 8T ANyl I8
B BYT XIS YRBR BT fAT | in section 37, sub-clause 2(b), which says: The area or limits of

establishment of a neighbourhood school under section 6.
ST, (3T TSI Q. 3UGEAT : DI | JaRTe | 87

ft i Rierel : T8 section 37 El The appropriate Government will frame rules in respect of that
because we want partnership with the States to move forward; we want partnership with the
community. In this Bill, for example, there is a provision which says that there will be a management
committee of the school comprising of civil society, and that management will actually suggest to the
appropriate Government of building plan for the school for the future. So, we want active civil society
participation in actually the management of the facilities provided in the school. SIESEGED ﬁ—ﬂg@'
A SICIASEIN] Titis quite clear in the legislation that this is something that will have to be decided
upon by the appropriate Government but the condition is that there should be a school in every
neighbourhood. T TG T a1 81, JFHIR &1 =21 81, T8 &1 &1, fHar &1 &, i'wﬁgﬁq@ gl
1, FEl BT Wt 9221 81, IS forg R Suarer g =nfew) f5R amas we1 f e fifyst wef 9
SRIAT? 3t A1 et TIRa & 7ET gan &, A1 B9 Sd! WIS Usel b PR <2 94 [ U 8l
ST, 99 a1 A9 {6 g9 RSt wel § Al 8iR S9d fg g9 919 g $) & 81 Our
National University for Education, Planning and Administration is already on the job preparing up the

estimates of funds required for implementing the provisions of the Bill. Once the Bill is enacted, we
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will make a demand for additional resources in revised estimates 2009-10, and we have already
presented our fund requirements before the 13th Finance Commission calculated on the basis of

parent teacher norms of the RTIE Bill.
31, (sihrelt) o1 UL Bugen : I8 FEl W foran 272
SHRIMATI BRINDA KARAT: What is the Centre-State share?
it Bt Ryeret : 3t # S1Tve! 9 IS, 39 RAY H wam9 < W@
MR. DEPUTY CHAIRMAN: He has not concluded. He has just started.

it Bt Rieer : # Same < <81 g, 941 1Sl &1 Sare g e J fora a1 © 6 519 a8 wika
BN O9 B9 T B3I {3 gt TaHe &7 399 7 BT 81 &R 811 T aHed BT T IRR
BITTI I 31} I 59+ I 7Ta1 fhar &1 oifeh= ...(&AY)... One Second. Please don't interrupt. One
Second .. (Interruptions)... a8 31 BT T T fHaT B, TN T BRI S 37T F 37 R Feifrer
ST B 91 Eb_(ﬁ %, the ratio is 65:35, and by the end of the Eleventh Plan, it is going to be 50:50.
So, we will have to decide a figure as to what should be the contribution of the Central Government
and what will be the contribution of the State Government, and once we decide that, if a State
Government, we believe, does not have the finances to actually meet the requirements and the
obligations under the Bill, we have the right to refer that to the Finance Commission, and the
Finance 'Commission before November 2009 will be able to suggest to that State Government as to
what is the way forward for the purposes of those finances. All that is provided, all that is set out in
section 7. So, once Parliament passes a Bill, it is a fundamental right of the child to get education,
there is no way in the world that we don't have finances to implement. This has to be. It shall be
done. Now, you are worried as to what should be the State share and what will be the share of the
Centre. That is something we will decide. That is exactly what we are going to decide in the very near
future. ... (Interruptions)...

SHRIMAT1 BRINDA KARAT: Sir, there has .. (Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete. .. (Interruptions)... T&l, 378 a1 QX1 &= al, 374!
IR T a1 qRY & Bl B ..(IEH).... S 3T 91 B QT ... (SGETH). .

SRl 981 HRA : TR, HST T8 ...(FAIM)...

3t U9, U9, SEaiferd (SIRES) : W, $9F aR H 7 AN A 1 Ui SReae e
..(HET).... BISTIRIS B T TR T ..(SHGHT)...

oft STy : SEH BE oA 2 ...(aaHm)...

il T T, ST aTferan : 319 WAl S $E 3% & [ 9 gae 8 & 915 531 9 91 BT SR a9
T8 farsS B ..(FAYUM)... ST I AT I8 91 HR1 AMBY ...(FTHTH). ..

it sftrer Rieget : TE1-21, §9 I8 781 et ..(caym™)...

oft STy : T -9 (... SEIH BB {5 B R .. (AaUH). .
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it B Riae : 3R 3T J3 & | Fil, § $T1 6 IR & AW 7 59 famgs wl
(T

2 TH.QH. AT : BSMTd HTgS ¥ 314 SUTET & of ol ...(adH)... 3R b S0 arg
MY AR FEATEE B IR 1 FSATgE HRA? ..(qaem)...

it Bier Risgdl : TR & A1 § &9 fST8S R, IE HET AT A ...(AQHH)...
et 9o HRA : THARET T BN ...(HIEH)...

oft Bfrer Risget : F9 IR F A1 F BT 27 5 T Iiet Foba A 3R YR I ATRY o
...(STAHT)...

21 TH.QH. STEqanerdl : TE1-Tel AR Tl B [SAISS HRAT =AY o7 .. (FFEH)...
o} Soaumafe Q?:IT &l 2l Let him reply. Then you can speak clarifications.

3. (iR ToT1 UL Buget : W7, 59 9 g f5am S1rar 2, @ #5 ggel SHSY introduction I
2IHA S 3 A o I &1 TEH 1 31d §F AN DI I [ Bl a1 A AGA [P ..(awm)... IH A
B ga1 <4 A1 89 I g ? ...(FaHT). .

it et Rieret : w7, e w1 Torm1 SN 1 ..(aagm)... § Graa g e 59 {9 6 erR
YT STl dd neighbourhood schools T a1 gdT T STl . (FIYTA)... 3R FFE 7 finance
provisions' T Y T TeT STTET ...(FGET)...

3. (sihrelt) F1or G, Bugen : T2, st B @ o RIS B, ...(caem)... 39 396! 9t d 7
EilEN

off STUTfY : TE | SHH STRT-Sla 7 BT ... (TaEH)...

SHRI KAPIL SIBAL: Section 7 is quite clear. It is in bold letters. It is quite clear as to what the
procedure is going to be.

Anyway, Sir. The two questions that the hon. Member has raised are: as to how the finances are
going to be taken care of and what is the definition of "a neighbourhood school"? . There is one
reference that the hon. Member has made to Dr. Macaulay. | am given to understand that actually-
and she should check it out — that that is a fake quotation, and it is proven to be so. But that is
something that we can talk about later.

SHRI S.S. AHLUWALIA: When you say that it is a 'fake' quotation, you must prove it.
SHRI KAPIL SIBAL: No, no; | said, "'l am given to understand”

SHRI S.S. AHLUWALIA: No, no; you must prove it; | mean, what is there.

SHRI KAPIL SIBAL: | said 'l am given to understand.'

SHRI S.S. AHLUWALIA: | know who has given you.

SHRI KAPIL SIBAL: | know that.

SHRI'S.S. AHLUWALIA: One of your colleagues has given you.

SHRI KAPIL SIBAL: Now, Mr. Deputy Chairman, Sir, the next point raised by Mr. Bagrodia is.
...(Interruptions)...
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SHRI S.S. AHLUWALIA: You just prove that it is fake. ...(Interruptions)... It is on the net.

SHRI KAPIL SIBAL: | said, "I am given to understand that it is a fake quotation. She should

check it out."
SHRI S.S. AHLUWALIA: No, noj; if it is a fake quotation then you must say that; authenticate it.
SHRI KAPIL SIBAL: | did not say that. | only said, "l am given to understand."
MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, he said, "I am given to understand." That is okay.
SHRI KAPIL SIBAL: That is all. Nothing wrong with it!

Sir, Mr. Bagrodia raised the other point, which several other Members have also raised, that 25
per cent of this reservation is violative of the Constitution. | want to just inform the hon. Member that
under the Delhi Education Act, there is, already, a 15 per cent reservation on these very terms, and
that is being upheld by the Court, So, | don't think, we should worry about any possibility of it being

declared 'unconstitutional'. But | would like to mention. ... (Interruptions)...

SHRI D. RAJA: How do you define that? That is the issue. ...(Interruptions)... How do you
define that?

SHRI KAPIL SIBAL: That is, again, left to the State Governments because they provide
appropriate guidelines as to how the 'reservation' is to be done. Everything is not going to be done
under the Central Government. As | said, the Central Government only provides for two things - that
the States and the Central Government must be in partnership to provide free and compulsory
education to all children in this country. There are many areas; that will have to be sorted out in terms

of how to reimburse the reservation that is to be done.
SHRI D. RAJA: That is why it is liable to different interpretations.

SHRI KAPIL SIBAL: No, noj; it is not liable to any different interpretations; "25 per cent
reservation” is not liable to any different interpretations; "25 per cent reservation” is a 25 per cent

reservation; there is no liability. The issue is that we have also set out. ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: What about the minority institutions?

SHRI KAPIL SIBAL: We have also set out a formula as to how the reimbursement is to take
place. For every 'reservation' that is done, the reimbursement will take place on the basis of a norm
which is based on the amount that the Government spends on that child in a Government school.
And that is the amount of reimbursement; that will be given to that private school which teaches that
child who is in the 'reserved' category. And that child has to be from the neighbourhood, which has,

already, been done in the Delhi Education Act.

As far as minority institutions are concerned, the Supreme Court judgment quite clearly says that

the minorities can have 50 per cent of their own community in an educational institution. And | think
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that minorities will not object to serving the interests of communities in the fashion that is set out in
this Bill.

1. (STl ST Q. SUg|T : 319 |19 WS B ...(FGETH)... 39 a1 Bl 8 a?
it Bt Ryeret : 37 e 7 IR 29 91T BT gS 21

As far as Mr. Bagrodia is concerned, | just wanted to mention this fact to him. He talked about
six per cent of GDP. And if the States continue to collaborate with the Central Government and
increase their levels of investment in education, over the years, | think, by the end of the Eleventh
Plan, we will have, almost, a 5.86 per cent of GDP in education. As far as the Central Government is
concerned, it is increasing its investment in education. We never had the kind of investment in
education in the history of this country as we had in the UPA Government since 2004. It is now
almost 19 per cent of the Budget, where the GDP has gone up substantially. So, this kind of money
that has been allocated to education has never been given before in the history of the country. The
only problem is that the States' share is declining. If the States' share does not decline and they also
consider themselves as partners in the national enterprise, | am sure, we will reach the figure of six

per cent of the GDP by the end of the Eleventh Plan.

We talked about Plan allocations for higher education and other things. We are not really

concerned with those issues here. Rajeeveji also talked about neighbourhood school system. ST B

IR F F9 o) g7 AT | @R financial allocations &1 T T8 91 S84 WY HEl| fawy Wge 3
W%Wﬁ:ﬁfﬁﬁ - Udh Education For All 3R Free Market Economyﬁﬁﬂ?ﬂﬂ’dﬁl @H‘j@fﬂ
Ig 8 fd 39 9 H 3R 100 g2 Tl SN & Al Ppadl 12 Fed A TP Igad ¢, 88 d=d dl
e S &1 71 SIR ARPR $ U Al S0 FIE T8l © [P Ad-5-0d & [ Tped Gl Mg,
AT T Gl S| AT Private Enterprises 1 28 W0 § ST TS, I BI 41 ASANT <1
TS 3R F ArEar € f5 9 WAt 4 ek 9 ¢ N w2 21 At A 78 wweran 5 o7 S AW A 38
contradiction Bl 3FR &H AT, difd 2020 ¥, S fIwa =e1 &1 8, TAR < ¥ o 47 fAferam
Wﬁ%ﬁﬁl?ﬁiﬁemploymentWé@?ﬂ%‘f@ﬂﬁdeolining population %,Eﬂﬁé‘ﬂﬁaﬁ

IR %, dlina way, we will be producing citizens in this country who will, in fact, not only just

serve India but also the global community. If we want the citizens to serve India and the global

community, we must make them competitive; otherwise, we will not be able to do that.

Then | come to the issue of language that has been raised. It is very important for the child to be
taught in his mother tongue. It is exceptionally important because that gets him closer to his roots.
That is all about Indian culture. But it is equally important for him to be educated in Hindi, to learn
Hindi language, because that integrates him with the rest of the society in India. So, his mother
tongue takes him into his roots and Hindi integrates him with the rest of India. But if he needs

to move across the borders, if he needs to have trans-national opportunities, then he needs English.
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So, all the three are important: your mother tongue for your roots, Hindi for integration and English
for moving across the boundaries for realising opportunities both in terms of employment and
competing with the rest of the world. You can't denigrate anyone of them. Therefore, it must start at
that level. Therefore, | am happy that you raised the issue of language and | got this opportunity to

put the Government's thoughts before the hon. Members of this House.

9 1. AT T8d 7 &S 91 Fel AR FET S this is a belated legislation. H I &1 THSIAT
5 belated &1 As | suggested at the outset, this is many, many years too late. He has also mentioned
that we must clarify as to what is our primacy. Is it elementary education or is it higher education?
Again, my answer is that both are equally important. You can't do one without the other. If you don't
have a critical stock of young educated people in Class-XIl, you would not be able to do much in
higher education. So, the base, the foundation, of higher education is a critical mass of people at the
level of elementary education. Ud g1 St g et o w81 b 3 SR & 5 91l & S S
2, ST IR 3 B T2 W9 I8 8 31K S 14 Wl & 915 S education B dTell 8, SHH IR § PO T8l
NIEREE] Now, this Bill that has been initiated here is under article 21A of the Constitution? What
does article 21A say? It says, "'The State shall provide free and compulsory education to all children
of the age of 6 to 14 years in such a manner as the State may by law determine". So, this is a
legislation under article 21 A, and we have to provide for education for children between 6 and 14
years. It has nothing to do with children between 0 and 5 years of age. At least, this legislation
cannot go beyond article 21 A. Therefore, in this legislation, you cannot incorporate provisions
outside 21 A, nor can you incorporate provisions beyond 14 years. We have the "reafie e
aﬁl?ﬂ:[, in which we are moving forward...

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Article 21A is an enabling provision. It is

not a bar that you cannot do it.

SHRI KAPIL SIBAL : | am not saying that. This is an obligation that we are fulfilling under article
21A. So, the legislation is in the context of 21 A, and, that is why, we have not dealt with 0-5 years.
We have the plenary powers to deal with any subject. But | am only talking about this legislation
being under article 21 A, and, that is why, 0-5 and above 14 years has not been dealt with in this. |
just wanted to clarify that for the hon. Members of this House. 65?% T Tl A migrant labours
F IR H 91 D1 F W F T constituency H TT AT T S8 A <@ {6 981 o8 920 J 3R a8
HE 4 I3 1 H I YV 6 M9 {59 Tpel 3§ S ©7 IT1 DIs Sa1d e 11T, Hifeb A migrant
labourers ATER W AT &, fIHT families & 31T 81 H7 el g fo DY migrant labourers HEJ EERI]
Wﬁﬁﬁﬁ%lﬂﬂcotton picking season HEIEERIEEEIRE ?ﬁﬁaﬂ?’ﬂﬁﬁ?ﬂﬁﬁﬂl
This is a very serious problem. I8 HET b I Bill I Problem BT solve PR <M, I8 AT ITeid BT,
AP I8 TP YHoTd 21 59 YA H 89 [T 91T o1 & 3R $PT AW GGMT 81 And, to the

extent that we have provided for in this Bill, if there is any violation of the Right to Education Act,
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then, to that extent, the National Commission on Protection of Child Rights will take cognisance of it
and take action. We have provided for that in the Bill. So, it is not that we are not taking cognisance
of that fact. But it is not something that will be removed overnight. So, we are dealing with it and we
are taking cognisance of it. Actually, this Bill performs ten functions, according to me. First, as |
mentioned, free education for the child; second, the obligation of the State to provide free education;
third, the nature of curriculum being consistent with our constitutional obligations that is also
provided for in the Bill — and fourth, quality of education. Why do | say quality? There is a provision
of this Bill as to what the eligibility conditions of a teacher will be. That is also going to be provided,
and standards are going to be set. | will just refer you to that provision of the Bill. Clause 23 (1) of the
Bill states: "Any person possessing minimum qualifications, as laid down by the academic authority,
authorised by the Central Government, by notification, shall be eligible for appointment as a
teacher.”" So, the academic authority will set out the minimum qualifications; &Y teacher appoint
Sl Wﬁ'&‘teacher appointﬁ'{ﬁﬁﬁ%l wa—wawﬁm%%mmwwzﬁ%
qualification &1 & TT 4id ATl # SH®T T qualifications o+ TS Clause 23 (2) states: "Where a
State does not have adequate institutions offering courses or training in teacher education, or,
teachers possessing minimum qualifications as laid down under sub-section (1), are not available in
sufficient numbers, the Central Government may, if it deems necessary, by notification, relax the
minimum qualifications for appointment as a teacher for such period not exceeding five years, as may
be specified in that notification.” So, we are taking care of quality that there will be minimum
qualifications, and if you don't have them, the maximum period given to you will be five years. That is
the next point, | wanted to make, that you are going to get quality teachers. And we have set out
obligations of a teacher as well, as to what a teacher is going to do. 319 States o 7 81 /T o7 f
States have stopped recruiting teachers because there was a ban on regular appointments. So,
there used to be recruitments on contract basis, on ad hoc basis, without qualifications, and that has
created the problem. That is the real reason. 319 gH Jg g Q% %‘ fe EX fagrae & siaifa s Cag3
R 2 fb 3R 39 ggMT ATed § O 3MUdT A qualifications o TS SR 31T FET o Y amud
et TTel S| 99 UBR, quality BT 1 &F €19 I I8 &1 What we have provided here was that
every neighbourhood school shall be constructed within a period of three years from the passing of
this Act. Three years are given. Somebody said, three years is too long a period. | don't believe so. |
think if we can accomplish this task in three years, it would be a great credit to the country and to
everybody who is participating in this national enterprise. Then, apart from quality education, quality
teachers, we are looking at sixth, social responsibility. Without social responsibility you can't take the
entire community with you. So, it is very important to have that reservation provision. And, as | said,
the point is India is so diverse, and we will have different inputs from various States in this country

about the working of this Bill that we will have to have the kind of flexibility that we need to ensure
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that it is implemented in a reasonable and efficacious manner, and that flexibility we will have. So,
social responsibility is a very important aspect of this Bill. And, of course, as | said, this also, in a
way, tries to attempt to deal with the issue of child labour. We cannot resolve it, but it attempts to
deal with it. So, that is the seventh aspect of this Bill. The eighth aspect is, it de-bureaucractises the
system. 3T TAHY FfEThhe TMRT O ATYD] BIS THR 81 87 IS e8] P AEd, T9 TGhY
TE S WP H O B, 98 Pl § [P TS el BN, I8 T8l He Adhdl, A I de-

bureaucratisation ¥ TP H B And, as | said, ninth aspect is participation of civil society in

educating our people. The children are our national assets. They will be running the country in the
years to come, and we need to give them respect, we need to give them choices, we need to give
them opportunities. That is very important, and this Bill attempts to do that. As | said, what is
important is this. Then, everybody agrees that this is something that must be done. Yet, there are, of
course, differences, and they should be in a democracy, as to how you will achieve this. And that is
where we need the support of all Members of this House and all State Governments and civil society
to ensure that we actually move forward in the right direction. And, as | said, last of all, this Biil itself
represents a great national enterprise. | am glad that it has happened at last, and we must remember
this that ultimately education is all about inspiring children; it is all about a national vision, and
knowledge must attract the child. The child must run after knowledge. It must not be foisted on the
child. That is the kind of education system that we want. It is part of our National Education Policy.
We are looking at accreditation system within the schooling system; we are looking at changing
courses; we are looking at doing away with the kind of oppressive examination system that we have
in this country. But, of course, you have to have exams. But, it does not mean that the exams
determine what the child does. 3TTSTdel &1 BT & T 10T & 1S Tlen # SSH= a1 914 21 91,
ID A T 3 3720 TR 31 1Y G Gleid! [ 37d I A8 T | et T3, SHP HIs T H
H 37T THRIR AT WY A1 31F A $TRTH Blclol AME B Sd1s+ R al, I I SIcell A1ed - S
Sarg foranl Faife R e # 7w 31 WU ) 981 B9 BRI, Adad b the reslut of the exam
decides your career, instead of the child decides. dg Y g5 ggo T 81 84 Th frm ® pifd T g
3R # e § 6 S il se1ie daex H &9 o 9, G981 Hill TohIM daex 3§ 84 a1 8l
..(TIYT)...

STt 9a1 HRA : SHATD Hae § Hif | ..(FALTH)...
3 Fie e : g1 St 4 g1 Feaa 721 sl ...(aeT)..
et gaT HRA : TR, TH T HH E A ...(HFHH)...

it Bte Rierer : STAIRT A8 e, § 311l & &7 B9 F B9 a1 81 A 6 H . (@ae™)...
T SHIfT TG, MY i ATEYI B9 § TR I8 B o, AP 3771 1 T8t Ther IR 989 81 81
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7.00 P.M.

H| U 91 3R W‘Tﬁ 2 % we have provided a provision here in section 26, which says that the
appointing authority must ensure that the vacancy of a teacher in school under its control shall not
exceed 10 per cent of the total sanctioned strength. BT T ® fh oy ‘Cb_sL AT AE<iT Bl fh
9 TR H’Eﬁ ?Ts’(-\f %\;, one teacher school %I We have also ensured it. Now, there is a mandatory
provision that their vacancy provision in a school shall not be ever more than 10 per cent. So, we
have tried very hard and it has taken a lot of work; it is not as if we have done something overnight,
as | said, | also gave you the history at the beginning of my response or my reply.
...(Interruptions)... | am not providing anything. | am very happy that they are a hundred per cent,
and | am very happy that they are doing well. The point is, we must recognise that we are sitting on a
great opportunity for our children and for our nation. We need to grasp that opportunity. If we lose it,
| do not know what will happen to our country; because, if 47 million children are not educated,.!
think, the consequences of that would be disastrous; we need to seize the opportunity. We do what
we can. Even if there are any provisions in this Bill, which requires a different orientation and
implementation, we are open to suggestions. But, the thing is, we must move forward, and we must
send a message to the rest of the world and to our children that we will ensure that they are provided
with the quality education. By the time they are 14 years of age, we will provide them further passage
to move forward beyond 14, Class-XIl; and, of course, by providing higher education and quality

education, we give them an avenue so that they can together take the country forward.
Thank you very much.
SHRI D. RAJA : Just one clarification, Sir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN : Would the debate start once again?

SHRI D. RAJA: No, Sir, just one clarification. There is a financial memorandum attached to this
Bill which says that clause 7 of the Bill provides that the Central Government and the State
Governments shall make available the funds for carrying out its provision. Then, at the end it says, it
is not possible to quantify the financial requirement on this account at this stage. | would like to
understand this. What is that you are proposing? What is the commitment of the Central
Government? What do you expect from the State Governments? This is number one.

Secondly, you were talking about 25 per cent; when | spoke, | mentioned it. It says, To the
extent, at least 25 per cent of the strength of the class, children belonging to the weaker sections
and disadvantaged groups in the neighbourhood and provide free and compulsory elementary
education till its completion..." This is where | am saying, already there is a provision of reservation to
SCs/STs/OBCs. You can very well mention. This weaker section can be interpreted in different ways
by different people. How can you implement this provision?

SHRI JESUDASU SEELAM: We want reservation, Sir. ... (Interruptions)...

SHRI KAPIL SIBAL: They will all be done by the State Governments. ... (Interruptions)...

290



MR. DEPUTY CHAIRMAN: Mr. Seelam, | have not identified you. Please sit down.
...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): During the reply, the hon. Minister referred to article
21A of the Constitution; it was pointed out that it is an enabling provision. But, Sir, the pointed issue
is this Bill aims at children between the age group of 6-14. The Bill says that it has not made
provisions for below 6 and above 14. But, if you look at clause 11, it says at page-5, 'With a view to
prepare children above the age of 3 for elementary education and provide early childhood care and
education for all, children until they complete the age of 6 years, the appropriate Government may
make necessary arrangements for providing free school education for such children. You have
already incorporated a clause. ...(Interruptions)... Listen. ...(Interruptions)... My only point is, Sir,
if this is the clause and you want to make it functional and effective, then, why don't you link it with
the expansion of Anganwadis in every school. Every neighbourhood school that you are starting, you
have an Anganwadi associated with it so that this problem can be taken care of.

SHRI KAPIL SIBAL: Where a school provides education below six, the provision in the Bill says
that that should continue. That is all.

SHRI P. RAJEEVE: Nothing has been explained about cost of education, that is, cost for
clothing, travelling, textbooks, and other things. ...(Interruptions)... The second point
is...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is very difficult because there will again be a debate.
...(Interruptions)... The Minister cannot answer every Member in the
House... (Interruptions)...There cannot be a new debate on this. ... (Interruptions)...

SHRI KAPIL SIBAL: Sir, on the issue of what is to be provided, the Schedule in the Bill provides
for the kind of things that will be provided to the children. For example, item 5 under 'building' talks
about teaching, learning equipment shall be provided to each class as required. About library it says
that there will be a library in each school providing newspapers, magazines and books on all subjects
including storybooks. Play materials, games, and sports equipments shall be provided. All these
things are there. ... (Interruptions)...

1. ¥ UHIT : T, H U F1 SI1 =18l gl
sft Suwumafa : § g, 3T 93T ..(FaET)...
sft i AR W), g L

ff STFHTIRT : 3179 ST, F AT § 3111 ...(FEETH)... 3T ST 5T ... AR I AR T &, 3
ISP G B I & ...(TFLH)...

Sf} 391 =ROT : TR, 7 STRET07 UR I =TEd g

it STFHTIRT : 3779 I b B

sft 7T =RoT : W), 25 TRC REvVI fAAT R L.

Y STHHTIRY : H SMUDT identify TET AT 21 H STUD! TATS, ST ...(FFET)...

SHRI P. RAJEEVE: | also have one more point for clarification on judicial remedy and the
relevance of clause 85 and 86. Who is responsible ? ... (Interruptions)... In all Fundamental Rights, if
there is any violation ... (Interruptions)..
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MR. DEPUTY CHAIRMAN: He has already replied your point. He cannot go on answering
because he has already replied your query. ...(Interruptions)... You have not participated,
...(Interruptions)... This is another way of seeking clarifications. ...(Interruptions)... Those who
have participated, we can allow only them to seek clarifications. In the name of clarification, | cannot
allow every Member. ... (Interruptions)...

it TgFVe T (e TR < A U Sf, H /3 AEied 9 98 S =@ 6 9%
3T IR H I8 T1 I BE o & 6 I e 7 wifay A =mea € 3R e # wpifar o1 aref v @ -
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it ST : SHBT AT I T8I 6 H B I allow PR §! ...(FGH)... 37 il AN DI
I S 9 § 2T 2, AT SqH R FARMB PR 87

2} YA I 2 AR, S i A B a1 B & AR HifT A B1 34 2 Serget aRac | al
AT IS FIRT TR e iy H s erd e aRacTT B ST 72

SHRI S.S. AHLUWALIA: Sir, | would like to ask about clause 29 and clause 30. The hon. Minister
read out clause 29, which is about curriculum and evolution procedure, and clause 30 is about
examination and completion. ...(/nterrupz‘/'ons)... Now, when you got the Report of Prof. Yashpal
and prior to that you got the Report of the National Knowledge Commission and subsequently you
reacted on TV also that you want to get rid of the examination system. Here also you have mentioned
that no child shall be required to pass any Board examination till the completion of the elementary
education. Now we have seen that Y2K problem of the entire world was solved by Indian children.
After passing this Board examination and then plus two examination without the help of any
Government ... (Interruptions)... | am coming to that. You said that after getting Prof. Yashpal's
Report you will get rid of board examination and there will be no tension for the students. My point is,
on this 12th of June and in the month of March the President of America, Barack Obama, while
addressing in Chicago said, "Buck up. Look, these Chinese and Indian students are invading
America. You must adopt the Indian education system to compete with them." He was praising the
Indian system and now you want to change the whole system. You are today laughipg at me but you

will become the laughing stock for the nation.
SHRI BHUBANESWAR KALITA (Assam) : Sir, | am on a point of order.

MR. DEPUTY CHAIRMAN: There is no point of order in this. This is not a debate. Shri Ram
Gopal Yadav.

1. I MTe I1ed (IR T : $1HT, AT H31 S 7 vacancies & Hee H appropriate
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SHRI'N. K. SINGH: There are two things, | am grateful to the Minister. He has indicated flexibility
in the working of Clause 12. Based on experience he will see what can be done. My question and
clarification is a specific one. | refer to the financial memorandum. Now, Mr. Raja has also mentioned
this. On the overall financial liability on which there are widely different figures — the hon. Minister has
indicated that a group is already working on the likely financial liability. | wish to just point out to the
Minister that the 13th Finance Commission mandatorily will submit its recommendations to the
Government by the 31st of October. So, | seek a confirmation that before the Finance Commission

submits its recommendations, it will have the financial data from this specialised body.

SHRI KAPIL SIBAL: Absolutely, | am grateful to the hon. Member. That is exactly what | said. |
said that this term is coming to an end and we want to do this exercise very quickly so that all that

can be dealt with by the Finance Commission.

S1. I YHTY : AR, WX WISC Bl a1 T8 3771 2
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SHRI KAPIL SIBAL: As | said, this is something that we will allow the State Government to do
and this incidentally applies to private schools, to Kendriya Vidyalayas and to all schools because the
definition of school includes every school in this country. So, even in Kendriya Vidyalayas, you are
now going to have 25 per cent of neighbourhood children. So, how is that to be done? We will leave

it to the State Government to define.
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SHRI BHUBANESWAR KALITA : Sir, | have a very simple point to make. Hon. Shri S.S.
Ahluwalia, while seeking his clarifications, referred the hon. Minister as 'Baba." | would like to know
whether the word 'Babal’ is a Parliamentary word. If it is Unparliamentary, it should be expunged.

it 7. U9, SEatferan : 31, A1 qrEl

MR. DEPUTY CHAIRMAN: We will see. If it is Unparliamentary, we will expunge it. Mr. Seelam.
Your point has already been discussed.

SHRI JESUDASU SEELAM: Sir, there is no specific provision for penalty on any authority if it fails
to provide this right.

Secondly, why do we need a clarification on reservation? It is because it is likely to be challenged
in the court of law. Every time it happens. ...(Interruptions)... Sir, let me complete. When we are
clubbed it with others, it may create problems. In the Constitution, economic backward classes are
not recognised, if | am correct. He is an expert in law. But, if it is combined, there is likelihood of
keeping SC/ST and OBC in abeyance. This is the problem. You are mixing apples and oranges !
Please separate them.

SHRIMATI BRINDA KARAT: Sir, it is a universal right and every child in this country has the right
to education, compulsorily. | don't understand why the hon. Minister is causing confusion by adding
such things in the Bill. | don't understand. If you say that there will be no discrimination on the basis
of caste to keep any child out of school, it is correct. It is because, today, there are many, many
examples of Dalit children being kept out of schools and are not given access even to water in
schools. Therefore, this Bill wants to protect the rights of Dalit children. It has to say, 'any
discrimination on the basis of caste, etc., is punishable under this Bill, apart from the Constitutional
requirements.' Otherwise, where is the question of reservation? | do not quite understand.
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SHRI KAPIL SIBAL: Sir, | just want to inform the hon. Members that if you look at Clause 2(e),
which deals with child belonging to weaker section, it is clear. It says, "child belonging to weaker
section' means a child belonging to such parent or guardian whose annual income is lower than the
minimum limit specified by the appropriate Government, by notification.” This is what | was telling
you. It is left to the Government.

MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to provide for free and compulsory education to all children of the age of six to
fourteen years, be taken into consideration.

The motion was adopted.
MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration of the Bill.
Clauses 2 to 6 were added to the Bill.
Clause 7 — Sharing of financial and other responsibilities.

MR. DEPUTY CHAIRMAN: In Clause 7, there are four amendments (Nos. 10-13) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN (West Bengal): Sir, | move:

10. That at page 4, line 3 after the words, "The Central Government", the words "and the
State Governments'' be inserted.

11.  That at page 4, /forlines 5to 7, the following be substituted, namely:

"(3) The Central Government shall provide to the State ' Governments, as grant-in-aid of
revenues, at least seventy-five per cent of expenditure referred to in sub-section (2)" .

12.  That at page 4, line 8, forthe word, "may" the word "shall" be substituted.
13. That at page 4, lines 13 to 16, be deleted.
The questions were put and the amendments were negatived.
Clause 7 was added to the Bill.
Clause 8 — Duties of appropriate Government.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one amendment (No. 14) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:

14. That at page 4, line 34, after the words, "fourteen years" the words "and also supply free
text-books, copies, learning aids, uniforms, mid day meal and the like" be inserted. "

The question was put and the amendment was negatived.

Clause 8 was added to the Bill.
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Clauses 9 and 10 were added to the Bill.
Clause 11 — Appropriate Government to provide for pre-school education

MR. DEPUTY CHAIRMAN?: In Clause 11, there is one amendment (No. 15) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:
That at page 5, line 36, forthe word, "may" the word "shall" be substituted. "
The question was put and the amendment was negatived.
Clause 11 was added to the Bill.
Clause 12 — Extent of school's responsibility for free and compulsory education.

MR. DEPUTY CHAIRMAN: In Clause 12, there is one amendment (No. 16) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:
16. That at page 5, line 48, forthe word, "twenty-five" the word "fifty" be substituted. "
The question was put and the amendment was negatived.
Clause 12 was added to the Bill. Clauses 13-18 were added to the Bill.
Clause 19 - Norms and standards for school.
MR. DEPUTY CHAIRMAN:: In Clause 19, there is one amendment (No.3) by Shri Kapil Sibal.
SHRI KAPIL SIBAL: Sir, | move:

3. That at page 7, line 15, for the words, "established or" the word "established, or" be
substituted "

The question was put and the motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.
Clause 21 — School Management Committee
MR. DEPUTY CHAIRMAN: In Clause 21, there is one amendment (No.4) by Shri Kapil Sibal.
SHRI KAPIL SIBAL: Sir, | move:
That at page 7, aftertine 39, the following proviso be /nserted, namely: -
"Provided also that fifty per cent of Mambars of such Committee shall be women"
The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill.

Clause 22 was added to the Bill.
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Clause 23 — Qualifications for appointment and terms and
conditions of service of teachers.

MR. DEPUTY CHAIRMAN: In Clause 23, there is one amendment (No. 17) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:
That at page 8, afterline 3, the following proviso be inserted, namely :-

"Provided that these minimum qualifications conform to the norms and guidelines
under the National Council For Teacher Education Act, 1993 and the pay scales and
services of the teachers conform to the latest Pay Commission".

The question was put and the amendment was negatived.
Clause 23 was added to the Bill.
Clauses 24-31 were added to the Bill.
Clause 32 — Redressal of grievances.
MR. DEPUTY CHAIRMAN:: In Clause 32, there is one amendment (No.5) by Shri Kapil Sibal.
SHRI KAPIL SIBAL: Sir, | move:

That at page 9, line 44, for the words "as early as possible" the words "within a period of three
months" be substituted.

The question was put and the motion was adopted.
Clause 32, as amended, was added to the Bill.
Clause 33 was added to the Bill.

New Clause 33A - Constitution of State Advisory Council

MR. DEPUTY CHAIRMAN: There is one amendment (No. 6) by the hon. Minister for insertion of
new clause 33(A)

SHRI KAPIL SIBAL: Sir, | move:
6. That at page 10, afterline 9, the following new clause be inserted, namely:

"33A. (1) The State Government shall constitute, by notification, a State Advisory Council
consisting of such number of Members, not exceeding fifteen, as the State Government may
deem necessary, to be appointed from amongst persons having knowledge and practical
experience in the field of elementary education and child development.

(2) The functions of the State Advisory Council shall be to advise the State Government on
implementation of the provisions of the Act in an effective manner.

(3) The allowances and other terms and conditions of appointment of Members of the State
Advisory Council shall be such as may be prescribed.

The question was put and the motion was adopted.
Clause 33A was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 34. There is one Amendment (No.7) by
Shri Kapil Sibal.
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Clause 34 — Power to issue directions
SHRI KAPIL SIBAL: Sir | move:-

That at page 10, line 12, for the words, "issue guidelines and give such directions” the words
"issue such guidelines" be substituted.

The question was put and the motion was adopted.
Clause 34, as amended, was added to the Bill.
Clauses 35-36 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 37. There is one Amendment (No.8) by
Shri Kapil Sibal.

Clause 37 - Power of appropriate Government to make rules
SHRI KAPIL SIBAL; Sir, | move:
That at page 11, afterline 16, the following be inserted, namely:-

"(r) the allowances and other terms and conditions of appointment of Members
of the State Advisory Council under sub-section (3) of section 33 A,"

The question was put and the motion was adopted.
Clause 37, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Schedule of the Bill. There are three
amendments, (No. 9 by Shri Kapil Sibal) and Nos. 18 and 19 by Shri Moinul Hassan. First, we shall
take up amendment no. 9 by Shri Kapil Sibal.

The Schedule
SHRI KAPIL SIBAL: Sir, | move:
That at page 13, line 12, in column 2 for the words

"teaching plus preparation hours" the words "teaching including preparation hours" be
substituted.

The question was put and the motion was adopted.
SHRI MOINUL HASSAN: Sir, | move:
That at page 12, afterline 5, the following words be inserted namely :-
"There shall be at least one teacher per class for first class to fifth class."
That at page 12, line 38, forthe words, "every teacher" the words "every class" be substituted.
The questions were put and the amendments were negatived.
The Schedule, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 1. There is one Amendment No. 2 by
Shri Kapil Sibal.
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Clause 1 - Short Title, extent and commencement
SHRI KAPIL SIBAL: Sir, | move:
That at page 1, line 6, for the figure "2008" the figure ""2009" be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up the Enacting Formula of the Bill. There is one
amendment no. 1 by Shri Kapil Sibal.

Enacting Formula

SHRI KAPIL SIBAL : Sir, | move:
That at page 1, line 1, for the word "Fifty-ninth", the word
"Sixtieth" be substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI KAPIL SIBAL: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at twenty-eight minutes past seven of the
clock till eleven of the clock on Tuesday, the 21st July, 2009.
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